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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 30, 1986/Sravana 8,
1908 (Saka)

The Lok Sabhka met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
{English]

Reported deploymer:t of German
Security Personre] by Lufthaps

+
*182-A. SHRI INDRAIJIT GUPTA :
SHRIMATI GEETA
MUKHERIJEE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the German  Airline
““Lufthansa” has been bringing in some
security personnel in the guise of tourists to
the Sahar International Airport at Bombay
and deploying them in maximum security
areas;

(b) if so, whether such action is per-
missible under the law or it amounts to vio-
lation of Indian sovereignty; and

(c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
. RITY (SHRI ARUN NEHRU) : (a) to (c):

2

Normal security checking is done by the
Indian security personpel. Howevet, on a
request from “Lufthansa’ they were allowed
to post three security supervisors at Bombay
air-port in January, 1985 subject to the
condition that they would not interfere with
the working of the normal security staff. This
did not amount to violation of lndian sover-
eignty.

Some officers of ‘‘Lufthansa”™ were
recently noticed in the ‘sterile’ area. It ‘was
clarified to the Airlines that this was not in
conformity with international practice.

SHRI INDRAJIT GUPTA : Sir, really
I do not know what to make cf this.
First of all Sir, I want to know
whether it is a fact or not that
under the existing regulations all security
arrangements on the ground of the inter-
national airport has to be successfuly entrus-
ted to our Indian authorised security
personnel ? If that is so, now he has admit-
ted, that three Lufthansa personpel were
permitted to supervise the security operations
in January, 1985. There can only then be
two explanations. So, I would like to know
from him which of them applies to the pre-
sent case, either the Government has itself
violated its own regulations and permitted
these people- to come and supervise security
work at Bombay International Airport ? If
that is so, I would like to know what has
prompted the Government to do this and how
they will react if other international airlines
also ask for the same facility ?

Secondly, for what reason did the
Lufthansa want to have its own people ? Is
it because they consider Indian security staff
to be useless—bogus people- —on whom, they
do not want to depend or was it for some
other purpose or for what reason did they
want to put their own people here ? It is an
unheard of thing. It is also unheard of that
the Government should give them permission
to do this. It may not be violation of sover-
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eignty, tut certainly a gross violation of all
existing regulations. So, I want to know from
him further details as to this whole episode.

PROF. MADHU DANDAVATE : At
this rate, they may replace the Cabinet
Members also !

SHRI ARUN NEHRU : So, let Professor
finish first, then I will answer,

Sir, in 1978, we were approached by
Lufthansa and by the West German Govern-
ment, if they could have their security
personnel at Bombay Airport and what the
Government had said was that we would
have no objection if they did further security
checks to the baggage and also near the ramp
and when people were inside the aircraft. We
would not permit them to have any security
check within the premises of the building.
Now, they approached us again in 1984 and
1985 and we have rejected them. At the
same time, they had requested us, if they
could increase the security staff from one to
threc at Bombay Airport and we had agreed
to that. After all, in Air India also at various
International Airports, in view of the recent
terrorists threats have got our own security
arrangements. It also includes Frankfurt Air-
port. So, there is no question of infringing
on anyone’s sovereignty as such. In this case,
the Government has categorically denied per-
mission to Lufthansa to have their own
security personnel in these areas There is no
doubt that on the 16th of May, what
happened was a serious lapse. They have no
business to be there and three people were
there in embarkation area This was detected
by tte Civil Aviation and our intelligence
agencies and we have taken this matter up.
It is a sericus lapse. There is no doubt about
it.

SHRI INDRAIJIT GUPTA : Of Course,
the comments that this answer provides, or
tbe commentry on our own security arrange-
ments, are also very deplorable, because it
means that these people could get into the
building, into the terminal building unautbo-
risedly, and were only detected afterwards
when they were inside. Other peop'e could
get in also. If it is really the situation were
they had entered with passes.,,,
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SHRI ARUN NEHRU : They entered
with passes.

SHRI INDRAJIT GUPTA : They entered
with passes ? Who gave them the passes; how
were they given the passes to enter the termi-
nal building, which is absolutely prohibited,
which the Government itself has specifically
prohibited ? Who gave them the passes ? Was
it found out ? Were those pecple who were
responsible for that, punished or taken to
task ? What is the explanation for it? We
do not know anything. Such type of foreign
aircraft carrying security personnel of their
own, have to show to these people their
identity and their names in crew forms There
is a standard form prescribed by the ICAO.
In that, they are not allowed to show them
either as tourists—that would be a subter-
fuge—or as cabin crew., They have to be
shcwn specifically as security pecple whose
job is to remain on board the aircraft only.
They are not aliowed to enter the trausit
lounge, or to enter the international building
or anything like that.

What the Minister has said—does it not
show that there was a gross violatien not
only of the existing security regulations ? But
he has not answered the other question as-to
what, in the -rst place, was the reason given
by them for wartirg to rost their own pecple
there. Why ¢é‘'d tbe Coverrmrent acceds to
that; how will they prevent a repetition of
this thing in the case of so many foreign Air-
lines, if they male the same request, and the
Goverrment alicws them to come in? I do
think it is a viclation of our sovereignty in a
sense, because pothirg will remain of the
security ¢f our interpaticnal airperts; and
specially in a situation I'ke the present, T am
surprised at the atutude of the Government
i.e taking it so casually.

SHRI ARUN NFEHRU : T would like to
mention that perhaps the Hon. Member did
not hear my first reply, that we have not give
them permission. Secendly, passes are issued
to all Airlires personrel. They have their own
counters. They did not declare ahead that
they were security people. In fact, we detec-
ted them checkirg baggage, which they were
not supposed to do: but they were not armed,
they did not have transmitters with them. I
do not know why we ar¢ making an issue of
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it. The point is that the passes were issued
to them by the DCP which is the Airport
security authority in Bombay, and we are
taking this up with the Ministry of Civil
Aviation, that before we give them passes, we
must have proper verification. But these
mistakes do occur, and we will certainly take
action in the matter.

SHRI INDRAJIT GUPTA : He bas not
answered my question, Sir : On what grounds
did Lufthansa ask for posting of their own
men ?

SHRI ARUN NEHRU : We have asked
others also. Air India is allowed security by
them in Frankfurt airport. They wanted to
increas¢ the number of men to check baggage,
from 1 to 3. And what is wrong with that ?
We are also asking for such things.

SHRIMATI GEETA MUKHERIJEE : In
the reply, the Minister has stated that some
officers of Lufthansa were recently noticed in
the ‘sterile’ area. It was clarified to the Air-
lines that it is not in conformity with inter-
national traffic regulations. What s the
meaning of this ‘clarified to the Airlines’ ?
Were any steps taken ? I understand that in
another situation at Frankfurt during the
work-to-rule agitation of the Air Inda
employees,the Indian flag carrier was fined by
the immigration authorities of Frankfurt for
having taken people in. So, they fine us, and
we only clarify to them for their being in the
‘sterile’ area.

SHRI ARUN NEHRU : We will have to
check with the Ministry of Civil Aviation
about what happened at Frankfurt airport,
but they made a very clear-cut request saying
that they bhad one person to check on hand
baggage and make personal checks near the
aircraft—which is a standard international
procedure—but they wanted to increase it
from 1 to 3. This was cleared by the
Ministry of External Affairs, and other
Ministries also.

SHRI INDRAJIT GUPTA : Do other
Airlines also have such people ?

SHRI ARUN NEHRU : Well, if they
epply for security...For instance, Swissair,

SRAVANA 8, 1908 (SAKA)

Oral Answers 6

on all their flights which take off from
Bombay, have 2 or 3 security personnel with
them.

SHRI INDRAJIT GUPTA: On the

ground ?

SHRI ARUN NEHRU: Not on the
ground—in the aircraft.

t

PROF. MADHU'DANDAVATE : Before I
ask a supplementary,l will remind you Sir, you
were®#ind enough to allow me to raise under
ruie 377 this Lufthansa affair in which the
Station Manager in Bombay had said that
Indians were pigs and animals This is our
description. He had said that Indians were
p‘gs and animals, and you bhad strongly pro-
tested from the Chair, and you had asked the
Minister concerned. to enquire into that and
come before the House. Anyway, they did
not come before the House was dissolved.
This is the same company. Here it refers to
three persons.

T have one full file on Lufthapsa—their
omiissions and commissions. Afterwards, 1 will
pass it on.

SHRI ARUN NEHRU : 1 will be very
grateful.

PROF. MADHU DANDAVATE : The
Speaker will allow me only one supplemen-
tary.

Mr. SPEAKER : Is this a Madhu
Dandavate Commission on them, Sir ?

PROF. MADHU DANDAVATE : But
like the Kudal Commission, I will not demand
any extension.

Mr. SPEAKER : Is it perpetual ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Air Marshal Dandavate
on Lufthansa.

PROF. MADHU DANDAVATE : 1
would like to know from the Hom. Minister,
though he bas referred only to three perscns,
is it pot a fact that right from 1971 onwards
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so far more than a hundred persons have
come to this international airport 2 And he
wants to know what is the violation. Is it not
a fact that all these hundred persons from
1971 onwards have come here and worked
at an international airport on tourist visas,
although this is punishable under the Penal
Code ? So, they all came on tourist visas,
hundred of them.

Sir, is it not a fact—1I would only give a
list of violations—in the course of their
journey to India and an international air-
port—is it not a fact— constituting thuys vio-
lation of the sovereignty of the Indian
Republic, violation of the International
Security Laws, violation of the Foreign
Exchange Regulation Act, 1973, of the
Reserve Bank of India to the tune of Rs. 80
to 90 lakhs; violation of Income-Tax laws,
violation of the Foreigners’ Registration
Act—wait, wait still more is there—violation
of the India Customs Act, 1966, and also is
it not a violation of the Indian Penal Coce,
violation of the Companies Act, and is it not
a violation of the Indian Posts and Tele-
graphs Act—1I would like to know whether
you have taken care of all that, about all
these violations.

MR. SPEAKFR : Is
question ?

it related to the

SHRI ARUN NEHRU: As 1 said
earlier, we are conducting an inquiry into the
case, So far as the Home Ministry is con-
cerned, we do not know anything about
ticketing and other matters. We will certainly
take up with the relevant Ministries and if
the Hon. Member can help us we would not
mind if he gives his file to us.

MR. SPEAKER : The whole of it or a
part of it ?

PROF. MADHU DANDAMATE : I will
give him my file but let them give their con-
fidential files to me also,

MR. SPEAKER : Next questiog,
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Rehabilitation of persons displaced *
from Pakistan

-+

*183. SHR1 BASUDEB ACHARIA :
DR. SUDHIR ROY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of rehabilitation cases of
displaced persons from FEast and West
Pakistan which are still pending for settle-
ment of compensation claims, etc.;

(b) the details thereof alongwith reasons
for delay in their finalisation; and

(c) when these cases are likely to be
settled finally ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) All the claims for
compensation received from displaced persons
from former West Pakistan have been dis-
posed of. No compensation was given to
displaced persons from former East Pakistan.
However, a scheme of ex-gratia payment to
those whose properties weire taken over as
enemy property is being administered by the
Mimstry of Commerce.

(b) and (c). Does not arise.

SHRI BASUDEB ACHARIA Sir,
indeed a great injustice has been done to
East Pakistani refugees, they have -been
deprived of compensation for the property
they left behind in East Pakistan and they
have not been properly rehabilitated also,
whereas  their  counterparts from West
Pakisian they got full compensat:on and also
they received rehabilitation benefits— full
rehabilitation benefits.

May 1 know from the Hon. Minister
why the displaced persons from East Pakistan
were not given full compensation and whether
it is also a fact that «d hoc interim relief in
the form of ex-gratia grant is paid only up
to 25 per cent of the value of the verified
claims 2 And, the last date for submitting
these claims was some time in the year 1977
and as such a large number of displaced
persons could not submit their claims by that
time. So, in view of this, does the Govern-
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ment propose to extend the date for submit-
ting claims for the property left in erstwhile
East Pakistan ?

S. BUTA SINGH : There is a difference
of approach towards settling the problems of
the refugees from the former West Pakistan
and the former East Pakistan. In the case
of displaced persons from the former East
Pakistan there was a peculiar situation asa
result of Nehru-Liaquat Agreement of 1950.
Whereas the displaced persons from the
former West Pakistan were given compensa-
tion under the Displaced Persons (Compen-
sation and Rehabilitation) Act, 1954, no
compensation was given to the displaced
persons from the former East Pakistan as the
properties left behind by them in the former
East Pakistan were governed by the Nebru-
Liaquat Agreement of April, 1950 under
which the displaced persons retained the
proprietory rights in the properties left
behind by them and they could sell, exchange
or otherwise dispose of their properties.

SHRI SAIFUDDIN CHOWDHARY :
Why is this difference ?

S. BUTA SINGH :
the Agreement.

This is provided in

So far as the comparison between the
compensation paid to the refugees from both
the East and the West is concerned, a com-
parison of the scheme of the payment of
compensation to displaced persons from the
former West Pakistan and that of the pay-
ment of ex-gratia grant to the displaced
persons from the former Fast Pakistan shows
that displaced persons from the former East
Pakistan who had the claims in the higher
range of Rs. 40,000 and above, have already
got more assistance as compared to displaced
persons from the former West Pakistan.
Moreover, loans, etc. taken by the displaced
persons from the former East Pakistan have
not been adjusted against the ex-gratia grant
received by them from the Ministry of
Commerce, as was done in the case of dis-
placed persons from the former West
Pakistan. So, it may be seen that only
those displaced persons from the former East
Pakistan who had low value claims, are at
a disadvantage as eompared to the displaced
persons from the former West Pakistan.

SRAVANA 8, 1908 (SAKA)
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The Hon. Member asked about the
extension of the date. A number of exten-
sions were given and now the last one is also
over. Ther¢ is po proposal before the
Government to grant any more extension.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : As for the extension, as the
Hon. Member has said, it expired in 1977.
I am sure, the then Government weighed

this up in great depth and then allowed this
to expire. : ’

SHRI BASUDEB ACHARIA : He has
not replied as to why only 25 per cent of
the value of the verified claims was paid to
the displaced persons. Is the Government
aware that the Bangladesh Government has
decided to acquire and sell the properties of
Indian nationals left there ? Was this taken
up with the Bangladesh President, General
Ershad, by our Prime Minister, during his
visit to our country ?

S BUTA SINGH: As]said, as per
arrangements made by the Ministry of
Commerce of the fresh claims which are
pending before the various courts and are at
various stages of being processed by the panel
which has been asked to do this job, they
are working on it, The Hon. Member has
asked whether at any time this issue was’
taken up with the Government of Bangla-
desh. 1 will look into it and then inform the
Hon. Member. The scale of assistance to
the refugees from the former West Pakistan
has already been mentioned by me.

DR. SUDHIR ROY : It is a fact that
refugees from the former East Pakistan were
treated rather shabbily in comperison to the
refugees from the former West Pakistan. 1
would like to know from the Hon. Minister :
Whbhat was the per capita expenditure on
refugees from the former West Pakistan and
from the former East Pakistan ? Are they
aware of the recommendations made by the
Samar Mukherjec Committee appointed by
the West Bengal Government for the complete
rehabilitation of the former East Pakistan
refugees ? If they are aware, have they taken
any decision in this regard ?

S. BUTA SINGH : Sir, if the Hon.
Member iatends to know the total number
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of applications received and the per capita
expenditure, a total number of 53,549
applications were received for payment of
ex gratia up to... (Interruptions).

DR. SUDHIR ROY ; I am not talking
about the compensation, I am talking about
the per capita expenditure on refugees...
(Iaterruptions).

S. BUTA SINGH : All cases have been
finalised involving the payment of Rs. 458.03
lakhs... (Interruptions).

DR. SUDHIR ROY : Sir, I have put a
specific question and the Minister should
reply categorically. The Minister should
reply about the per capita expenditure on
West Pakistan refugees and on East Pakistan
refugees. This is the attitude he is showing
...(Interruptions).

MR. SPEAKER : Per capita expendi-
ture he cannot work out, so he is giving the
full picture

(Interruptions)

DR. SUDHIR ROY : East Pakistan
refugees were shabbily treated and I want
to know the per capita expenditure ..
(Interruptions).

MR. SPEAKER : It can be supplied if
the Minister has got t,,.

{Interruptions)

DR. SUDHIR ROY : I wanted to know
the per capita expenditure spent for West
Pakistan refugees and for East Pakistan
refugees (Interruptions).

MR. SPEAKER
your seat now,..

: It is all right, Take

(Interruptions)

MR. SPEAKER :
: Murli Deora...

Next question. Shri

(Interruptions)

KUMARI MAMATA BANERIJEE . Sir,
it is related to our constituency. Please
allow at least one question...(Interruptions).
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MR. SPEAKER Please sit down
now...
(Interruptions)

MR. SPEAKER : You give another
question and he will give the reply if any
information is needed. Because it cannot

be calculated, he has given the complete
picture...

(Interruptions)

S. BUTA SINGH : Sir, whatever more
information is required, he can come
and I will give him the specific figures...
(Interruptions).

SHRI P. NAMGYAL : Sir, I would
like to ask one question,..( nterruptions).

MR. SPEAKER . You can have an-
other question please, not now. 1 have
gone to another question. Mind your own

business ..
(Interruptions)
MR. SPEAKER : Take your seat ..

(Interruptions)

MR. SPEAKER :
sit down...

Mr. Namgyal, please

(Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY This is a very important
matter... (Interruptions).

SHRI ASUTOSH LAW:
an-hour discussion
(Inierruptions),

Sir, Half-
should be allowed...

MR. SPEAKER :
Not now,,,

We shall allow it.

(Interruptions)

MR. SPEAKER : 1 shall ask you to
withdraw from the House if you behave like

this, Take your seat...
(Interruptions)
MR. SPEAKER : That is all right. We
will see to it. You can give Half-an-
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hour. No problem. Don’t do like this. I
do not like this.

Surplus stock of rice and wheat with
Food Corporation of India

*184. SHRI MURLI DEORA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the surplus stock of rice and wheat
according to the latest figures;

(b) whether the Public Distribution
System is sufficiently and properly geared to
undertake effective reaching of the essential
commodities to people all over the country,
especially in the rural areas;

(c) the percentage of the total foodgrains
which is annually lost from various gocowns
of the Food Corporation of India through
rodents, pests, vogaries of weather, floods,
etc. and through pilferage; and

(d) the steps being taken by Government
to prevent such losses in future, in view of
the growing stocks resulting from high
surpluses ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES :SHRI
A, K. PANJA) : (a) As on 1st April, 1986,
public agencies had 3.5 million tonnes of
wheat and 1.0 million tonnes of rice as
surplus over and above the requirement
under  buffer stocking policy of the
Government.

(b) Yes, Sir, to the extent possible.

(c) and (d). A stafement is given below.

" Statement

(c) The perceatage of foodgrains lost
during transit and storage, as also damaged,
due to varicus reasons which include redents,
insects, vagaries of weather, floods, pilferage,
etc,, since 1982-83 are as under :

SRAVANA 38, 1908 (SAKA)
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(i) Storage and Transit Logses

(Figures in lakh tonnes)

Year Total Total Percentage
quantity quan- of loss
(purchase tity lost

plus
sales)

1982-83 312.78 7.40 2.37

1983-84 319.00 6.74 2.11

1984-85 295.14 5.72 1.94

(ii) Loss on Account of Damage

Year Quantity Quantity Percentage
of stock damaged
holding
{Average)
1982-83 96.02 0.48 0.50
1983-84 118.85 1.01 0 85
1984-85 163.15 0.65 0.40

(d) The steps that are taken to reduce
such losses include :

(1) Avugmentation of the covered sto-
rage capacity and reducing CAP
storage;

(2) Better
storagel;

preservation and scientific

(3) Adoption of strict Quality Control
measures at purcbase points;

(4) Installation of weigh bridges;

(5) Avoidance of movement in open
wagons; and

(6) Effective and intensive supervision
including surprise checks.

SHBRI MURLI DEORA : Sir, according
to an FCI report, the total grain inventory
is expected to mount up, till July 1, to well
over 29 million tonnes valued over Rs. 5,500
crores, and according to a report submitted
by Grain, Ricc  and Oilsecds Merchants
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Association, Bcmbay, beavy stccks of wheat
are not lifted because the price at the Fair
Price_Shop is higher than the open market
price. 1 would like to ask the Minister, is it
a fact that the carrying and handling cost of
wheat of FCI is nearly Rs. 45 per quintal
against the average cost of Rs. 10 to Rs. 15
per quintal of private wheat.

SHRI A. K. PANJA : I am giving the
break up per kg. The Hon. Member has
asked for information per quintal. I have
worked cut the cost per kg. So far as the
pooled cost of wheat per kg is concerned, it
is Rs. 1.61. The procurement incidental is
26 paise, distribution cost 52 paise. The
economic cost of Rs. 2.39. Sale realisation
on the average is Rs 1.76 per kg. The

~ consumer subsidy comes to Rs. 0 63. Within

the procurement, incidental carrying cost is
involved. In the distribution cost of 52 paise,
carrying cost is not involved.

SHRI MURLI DEORA : It is correct that
in order to liquidate heavy stock of wheat and
other grains Government is giving grains for
Food for Work Programmme and Anti-Poverty
Programme, IRDP, NREP, etc. Is Govern-
ment considering to export wheat and other
grains ?

SHRI H. K. L. BHAGAT : It is correct
that we have stocks. We are prepared to
export. But that also depends on the condi-
tions in the world food market. Where there
is possibility, we can export. So far as other
programmes are concerned, we have taken a
number of steps, for example upto a certain
date you can draw rations to any quantity.
Within Poverty programme and other pro-
grammes, in tribal areas we have undertaken
a pnumber of schemes so that more food
grains can be distributed.

DR: DATTA SAMANT : The wheat is
procured from the farmer at the rate of
Rs. 1.57 and rice @ Rs. 1.52. The Food
Corporation’s storage, transport charges are
70 to 80 per cent. On that they ere giving
Rs. 16 crores subsidy. This is beyond imagin-
able proportion.

My point is —this year the wheat and rice
stock is sold to the private people @ Bs.
2.00 Rs. 2.10 which the Food Corporation
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has procured @ Rs. 2.62. They are giving
subsidy to the public The same stock is
stored by the privave people and sold in the
ccming months @ Rs. 3.50 to Rs. 4.00.
Even the farmer is getting @ Rs. 1.75 and
it is sold to the people @ Rs. 4.50. In bet-
ween the Food Corporation and private
people are benefited. My question is what-
ever stock is available with the Government,
can it be sold through the public distribution
system at the cheaper rate so that the average
people in the villages, adivasies, they get the
benefit, say they may get at Rs. 2.00 or Rs.
2.10 ? Can the Government do that without
sellling it to the_private agency ?

SHRI A. K. PANJA : It is being done
through the public distribution system.
According to 1981 census, the population is
68 crores and 40 lakhs. We require two
thousand persons for a fair price shop. We
have already set up a little over 14,000 fair
price shops. Food grain is being sold through
the public distribution system and not
through the private agencies. It is being done
throughout the villages. There are 5,80,000
villages and 5092 blocks. So, in the distri-
bution pattern although we have reached near
about 2000 we could not reach the entire
figure.

Whatever the excess stock is, it is given
for the purpose of tribal welfare, for nursing
motber and children and not to outside.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : After my first tour of the tribal
areas, we have got a pregramme for giving
wheat at Rs 1.50 per kg. to all the tribal
areas. This is already in force. We have got
a similar progaamme for giving rice cheaply
also, but the rate of rice varies depending on
the quality of rice; and we are locking at this
aspect very actively. Qur attitude is very
clear that we want to give cheaper food to
our people especially to those who are more
badly off; and we ar¢ bringing out a pro-
gramme. Unfortunately, 1 have also noticed
one thing during my tour. Certain States-1
don’t think 1 need to mention the names here;
opposition members kncw which State 1 am
talking about—are giving tice at a higher rate
than we supply to them to be supplied in
turn to the tribals. We have said, Rs. 1.90
for a certain quality of rice; they are getting



17 Oral Answers

it at Rs. 2.00 per kg. We have categorically
said that we feel this is not fair.

PROF. MADHU DANDAVATE : The
quality might be different.

SHRI AMAL DATTA : Does it mean
making profit ?

SHRI C. MADHAYV REDDI : The state-
ment mentions the losses on account of sto-
rage and on account of transit. While it is
on the high side, but 1 would like to know
what is the basis on which you work out the
loss because it is a carrying stock: the stocks
are never exhausted. 1Is it a fact that mani-
pulation is being done at that stage and the
actual loss is not reflected in the books ? Is
it also a fact that when you transfer these
stocks to the State Governments, part of the
loss is being transferred tc th.e State Govern-
ments; the contents are little less than they
are actually shown on the bags.

SHRI A. K. PANJA : For the loss that
has been given in the statement, we have
made two divisions : one is storage and
transit loss and one is loss on acccunt of
damage. The storage and transit loss, from
the question, it follows, it includes rodent,
insects, vagaries of weather, flood and
pilferage. While it is being procured and it
is carried and stored by bullock-cart or by
small vehicle, then from storage either by
rail it goes to various States; there are 22
States and 9 Union Territories. Therefore,
we have made this division and we have
made check-points in which such losses are
occurring. In fact, three committees have
gone into it under the direction of the Prime
Minister; three committees have gone into it
only to find out what are the components
which are causing more losses. It transpires
that during the railway movement most of
the losses are occurring.

SHRI UTTAM RATHOD : Isit a fact
that the damaged food is sold unfit for
human consumption to the private parties
which again comes in the market ?

SHRI A . K.PANJA : In a damaged
condition when it is certified unfit for human
consumption, it is sold by auction as a
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fodder either for the poultry or some other
fodder or sometimes for other uses, But if .
it comes back; under the Prevention of Food
Adulteration Act, we can take steps against
them.

SHRI V. KISHORE CHANDRA S.DEO:
The Prime Minister had just now intervened
to say that the Central Government are pro-
viding rice at Rs. 1 50 per kg. _

SHRI RAJIV GANDHI : No.

SHRI V. KISHORE CHANDRA S,.DEO:
Wheat for tribal areas at Rs. 1.50 per kg. 1
do not know whether the Prime Minister is
aware of the fact that in many of these
tribal areas—1I represent one such area——the
tribals are not in a position to purchase
wheat let alone at Rs. 1.50 per kg; not even
at Re. 1 per kg. they are in a position to
purchase it; their purchasing power is so low;
my be a zero at times. In such cases, what
does he propose to do for the stock that is
earmarked for the tribal areas, poor belong-
ing to those areas without increasing their
purchasing power or doing something else to
increase their avenues ? How does he pro-
pose to make this programme success ?

SHRI RAJIV GANDHI : In those areas
where tribals do not have the buying power,
we are having a special programme like
NREP so that they have the buying power
and they will get wheat; and I have been to
these areas, and the quantity of wheat that
has been allocated has by and large been
reaching the tribals. We have also 1 may
add just a word—allowed wheat to be distri-
buted, and wheat and rice at reduced rates
in the NREP and other food for work pro-
gramme to almost an unlimited extent.

[Translat ion)

SHRI ANOOPCHAND SHAH : Mr.
Speaker, Sir, I would like to know whether
it is a fact that when wheat is supplied
through auction and tender, the F.C.I
godown employees supply best possible
quality wheat and on the other hand the
qguality of wheat being supplied through the
Public Distribution System is deteriorating
day by day ? If so, what steps Government

propose to take in this regard ?
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SHRI H. K. L. BHAGAT : Sometimes
such complaints are made in general, but no
specific complaints have been received by us in
this regard. We shall certainly look into the
matter if specific complaints are received. It
is our endeavour to see that good guality
foodgrains are supplied through Public
Distribution System.

| English]

Model Law on Consuvmirer Protection

+
*#185. PROF. K.V THOMAS ;
SHRI MANIK REDDY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether any Consummer Protection
law is to be brought into being soon;

{b) whether due place will be given to
the consumers voluntary organisations;

{¢) whether any time frame been been
fixed for the eractment of the law; and

(d) whether all goods and services will
be covered as pleaded by major consumer
groups ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI]S-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A K.
PANJA) : (a) A law on Copsumer Protection
is under the corsideration of Central
Government.

(b) and (c). These aspects are under the
consideration of the Central Government.

(d) Presently, the Consumer Protection
law proposes to cover goods only and to
exclude services.

PROF K V. THOMAS : Sir. the worst
hit person in the country is the consumer
and there is no effective step to control the
quality of consumer goods. For example the
sugar supplied is mixed with fine powdered
sand. The rice we get contains pebbles. In
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view of all these things what effective steps
will be taken in the proposed Consumer
Protection Law to take action against those
persons responsible for contaminating food-
stuffs and other consumer items,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K.L. BHAGAT) : There are various
aspects of consumer protection which are
under the consideration of the Government.
Now, the consumer complaints are sometimes
regarding quantity, quality, weight, etc. There
are various categories of complaints which
are there Theie are number of laws. These
laws are fifteen at present which are adminis-
tred by the Government. Some are adminis-
tered by the State Governments. As I said,
there are 15 laws at present. But the fact
of the matter is that we ourselves are not
satisfied. The Prime Minister is keen to see
that there should be effective consumer pro-
tection. To use his words ‘It should not be a
bureaucratic arrangement’. It shou’d be a
consumer movement. We are going into all
aspects of it so that we can bring a proper
consumer profection Bill With regardé to
sugir etc. the Hon. Member mentioned that
there is a mixture with sand etc. We have
asked the State Governmenis and also FCI
that they should release sugar which is of
proper quality. We have also suggested that
wherever possible they can give it in packs.
There may be some add:tional cost involved.
The De'hi Civil Surplies Corporation is going
to exper mwent afier scmre tiure by supplying
sugar in packs.

PROF. K. V, THOMAS : Sir, there is
undue delay in the legal proceedings. Scme-
times the case takes 3 to 4 years. What steps
will be taken to see trat the legal proceedings
are ccmrpleted within a particular time limit ?

SHRI H K.P®. BHAGAT : It is true that
urder the present legislation the proceedings
are prolonged and there are delays taking place.
There is no doubt it. We have prevention of
food the Adulteration Act for example and
there are various other Acts. For éxample,
there is check on uofair trade practices under
the MRTP Act, etc. Numter one, weé bave
asked various Ministries to charge their laws
and cut down the delay in proceedings The
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consumer protection Bill will provide pro-
tection to a certain extent notwithstanding
anythiog else provided for in all these legis-
lations. That will give additional and speedy
relief.

SHRI SHANTARAM NAIK : Unless the
voluntary consumer organisations are vested
with some legal powers to deal with things
effectively, these voluntary organisations will
not be able to serve the people. Under the
proposed Act, may I know whether the powers
under the Essential Commodities Act are
likely to be vested in such organisations ?

SHRI H. K. L. BHAGAT : I think the
Hon. Member has raised a very relevant
question and 1 am sorry to say that though
there are about 180 public organisations
dealing with consumer problems, and some
of them are really doing good work, yet on
the whole I can say that in this country we
do pot have adequate, effecuive consumer
movement organised and the organpisations—
some of them are doing good work—which
are there are also mostly urban based (Inter-
ruptions). 1 can come to the question of
power, The Government is quite keen on
baving a good consumer movement. Laws
will not belp, you should have some kind of
control, some kind of say in the matter, in
policy matters and guidelines, and some
agencies also who can have some kind of
power to check. For example, already with
regard to fair price shops certain steps bave
been taken where such organisations do work.
This is a fact that what the Hon. Member is
fighting out is also under consideration with
us,

SHRI E. AYYAPU REDDY : Does the
proposed consumer protection law include
also protection of the consumer agamnst the
drug menace—drug adulteration menace—
which is taking away many lives and which has
wrought bavoc to the health of the nation ?

SHRI H. K. L, BHAGAT : The question
again is relevant and there are a number of
laws already. That is why I was saying, a
number of laws already existed by different
authorities with regard to drug menace. The
whole question today is that we have a
number of laws. Actually the nodal Miaistry
is the Ministry of Food and Civil Supplies,
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but frankly speaking, on how this can be
done more effectively and concretely, how the
laws can be improved, some of these laws are
being amended, some proposals are made
even. What you say is a real problem and
we are considering as to how we can do it
effectively.

MR. SPEAKER : They are also.no less
than terrorists.

[Translation]

SHRI MOHD. AYUB KHAN : Mr.
Speaker, Sir, when the officials, authorised
to take samples go toa shop and take a
sample, they send that sample to the labora-
tory which works according to the standards
fixed 1n 1955 whereas the sample has been
taken in 1986. 1f a blood samrle of a person
is taken Iin 1986 and is compared with the
sample taken in 1955, there is bound to be
some variation. Therefore, will that labora-
tory which is working since 1955 not be
chapnged ?

MR, SPEAKER : Now the whole process
has changed, Mr. Khan... (Interruptions)

SHRI H. K. L. BHAGAT : Shri Khan
has put his question so loudly and with such
a speed that I could not follow it. I would
like him to repeat his question slowly.

SHRI MOHD. AYUB KHAN .. The
officials take samples from the shops and to
harass the shopkeepers, they extort a lot of
money from them. Thereafter, the samples
are sent for testing to the laboratory the
standards of which were fixed in as back as
1955. I would l'ke to know whether those
standards would be changed and replaced
with the standards of 1986 so as to benefit
the shopkeepers ?

[English]

SHRI H. K. L. BHAGAT : Sir, fixing
standards for samples of various categories is
done by different agencies, by various autho-
rities. What the Mon. Member has said is,
most of these things relate to Food Adultera-
tion Act. In fact, the Ministry concerned is
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also considering some amendments to the
Food Adulteration Act.

AN HON. MEMBER : How long they
will take ?

SHR1 H. K, L. BHAGAT : They are at
a stage, and I hope they will be making some
changes soon. They are at it. So, the fixing
of samples, whether the samples are to be
changed, whether the samples need to be
revised and so on-—these are the matters.
With regard to any particular items, if sugges-
tions are given that the samples are useless
and so on, we will go into that.

Citizenship to refugees on the out-
skirts of Jamshedpur.

*186. SHRI AMAR ROYPRADHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether thousands of refugees from
erstwhile East Pakistan have been living on
the outskirts of Jamshedpur without any
citizenship righis for the last more than 21
years,

(b) if so, the number of such refugees
and the reasons for not granting them citizen-
ship; and

(c) steps proposed in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) to (¢).
According to information furnished by the
State Government refugee families from erst-
while East Pakistan who came in the wake of
partition in 1947 have found jobs and settled
down in and around Jamshedpur. They are
enjoying all facillties at par with Indian citi-
zens. No complaints have been received and
no cases have come to notice of the Govern-
ment for non-grant of citizenship to refugees
from erstwhile East Pakistan/Bangladesh who
are eligible for the same.

SHRI AMAR ROYPRADHAN: Sir,
while the Minister repliesethat there is no
such complaint in regard to granting of citi-
zeoship rights, however, 1 was told by some
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of the representatives of those areas and it
also appeared in the Delhi press that many
of them have not been granted citizenship for
the last more than 21 years. I would like to
read a porition of the Press report :

“According to official sources, these
Bengali-speaking Hindu refugees “‘tres-
passed” into India from erstwhile East
Pakistan over a period of 21 years.”

That is, this had taken place before the 1965
Indo-Pak war.

1 would like to know very categorically
from the Hon. Minister, would he grant citi-
zenship right to those refugees who have
come over {0 India just on the eve of Indo-
Pak war and just before the 1971 war also ?
;_l'bey bave not been granted citizenship so
ar.

SHRI ARUN NEHRU : Sir, the Govern-
ment policy is not determined either by news-
paper report or the groups of people telling
the Hon. Member. Our policy 1s very clear
«..{Interruptions.) Let me answer. Sit down.

AN HON. MEMBER : Sir, it is not like
that.

MR. SPEAKER : He has been asked to
1eply.

SHRI ARUN NEHRU : 1 do not know
why the Hon. Member 1s smiling. (/nterrup-
tions.) 1 do not know why the Hon. Members
are making noise.

SHRI AMAR ROYPRADHAN : Mr.
Speaker, I do not like to disturb him as he
is a cardiac patient and shall tell him not to
utter such a word in future. Sir, please ex-
punge the word.

DR. V. VYENKATESH : Plcase tell him,
let bim tehave properly. (Interruptions.)

MR. SPEAKER : Please take your seat,
If you are standing, then how can he reply ?
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SHRI ARUN NEHRU : The Hon.
Member who asked the question is still
smiling. I do not know what is the problem.

MR. SPEAKER : Let him smile. It is
the better way. I do not want a frowning
face.

SHRI ARUN NEHRU : The point is...
(Interruptions.) You are not interested in
listening to the reply,

What I am saying is, we have got certain
rules regarding granting citizenship. If they
apply under the Citizenship rules, they will
get the citizenship, provided they are eligible.
If they are not eligible, they will not get it.
If you have got some cases, specific cases
where people have not been given citizenship,
let us know and we will take action accord-
ingly.

I would also like to inform the Member
this. He has referred to the State of Bihar.
He has not asked about his State, may-be he
will ask in the second supplementary. But
we had a camp in Bibar for these people, and
a few families who were left here were settled
in Jamshedpur in 1985. T

SHRI AMAR ROYPRADHAN : If you
go through the question which I have asked,
you will find that it was before 21 years. It
also came in the Press—not only Calcutta
Press but also in the Delhi Press.

MR. SPEAKER : If there are any com-
plaints, why don’t you bring them to his
notice ?

) SHRI AMAR ROYPRADHAN : I would
like to remind them that it was Pandit
Jawahar Lal Nehru who said in 1950 : Those
who are staying in Pakistan are our kith and
kin. They can come over to India. They have
got the right to get citizenship. May I know
from the Hon. Minister whether they have
forgotten all this ?

KUMARI MAMATA BANERIJEE :
Your State Government is manipulating all
these things.
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MR, SPEAKER : Now, you got it. Let
him answer.

SHRI AMAR ROYPRADHAN : Will
the Government give any direction that those
refugees who have come from East Pakistan
just before 1971...

MR. SPFAKER : He has already said it.
If anybody comes and if he is eligible, he
will get it.

SHRI AMAR ROYPRADHAN : The
direction should be from the State Govern-
ment. .

MR. SPEAKER : It has been said on the
floor of the House. It has been assured.
What do you want more than that ?

SHRI AMAR ROYPRADHAN : I want
to have it very clearly from the Hon.
Minister, whether there are directions from
the State Government.

MR. SPEAKER : You must understand
it is a very clear answer on that-aspect.

SHRI ARUN NEHRU: The Hon.
Member may be aware that from 1986 on-
wards, citizenship rights are given by the
Central Government. There is no question
of referring the matter to the State Govern-
ment. If there are any pending cases, they
will come to us and we will scrutinise them
and where they will fulfil the conditions, we
will do. What 1 am telling is that Central
Government will deal with it and pot the
State Government.

SHRI AMAL DATTA : Here I find the
question and answer are at Cross purposes.
The question is whether some refugees from
East Pakistan are residing in and around
Jamsbedpur for the tlast 21 years. That
means what is referred to is 1956. Before
1965 and just after 1965, there has been a
considerable influx of Hindus from East
Pakistan into India and some of them bhave
settled in that region. The Hon. Minister
says if refugee families from erstwhile
Pakistan who came in the wake of partition
in 1947 and that is where refugee came
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around. I suppose somebody did pot read
the question properly—the fact is tbat you
have not dealt with the question in your
answer here. But what has happened to the
refugees who came in and around 1965 ?
You have only deslt with 1947. You please
state whether you have got any figures as to
the number of refugees who came in and
around 1965 and also 1971 and what has
happened fo them., Have they.got the citizen-
ghip or not ? 1 want to know how many
have applied and how many have not applied.
You must have the figure.

SHRI ARUN NEHRU : 1 do not know
the separate thinking between the CPI-M and
the Forward Bloc. The question was asked
by a Forward Bloc Member. (/nterruptions).
I<do not know if they have difference...
(Interruptions). .

MR. SPEAKER : Does not matter. Let
there be difference because that is democracy.
Without differences, there would be no demo-
cracy.

SHRI ARUN NEHRU : Much of the
Hon. Members wanted is about 1965.
(Interruptions). The Hon Member is talking
about 1965. If he reads the question care-
fully which the Hon. colleague has said, it
says more than 21 years,

SHRI AMAL DATTA :
mentioned.

21 years is

SHRI ARUN . NEHRU : So, it could be
1960, .it could be 1961, it could be 62.
{Jinterruptions).

MR. SPEAKER : He cannot get any-
thing.

SHRI AMAL DATTA : It is childish.

SHRI ARUN NEHRU : It is not childish

at all. Jtis simple English. If you cannot
understand it, it is not my problem.

SHRI AMAL DATTA : It is 21 years.
You answer my question.

SHRI ARUN NEHRU : I have already
answered the question. What figures you
want ?
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MR. SPEAKER : You are interrupting,
Mr. Amal .Datta..Let him .answer. (Jaferrup-
tions). Let him.answer. . Listen to him. Let
him answer first.

SHRI AMAL DATTA : They rely on
the answer given by the State Government.

SHRI ARUN NEHRU : It is Bengal or
Bihar...

MR. SPEAKER : Something unneces-
sarily is referred to.

SHRI ARUN NEHRU You must
understand the question before hearing the
answer... (Interruptions)

MR. SPEAKER : Let him answer the
question.

SHRI ARUN NEHRU : Between 1964-
71, 11.14 lakh people came over, Of them
6 lakhs did not register in any camps. They
have dispersed themselves 1n West Bengal
itself. Tke other 5,000 have gone into
various camps and they have been settled.
If there are any families who are not settled
and if their citizeaship rights are pending, if
anything comes to us, we will took into.

KUMARI MAMATA BANERJEE : It is
the duty of the Central Government and the
State Government to give proper rehabili-
tation to the displaced persons who came
from East Pakistan to India after 1947. 1
am grateful to the Hon, Speaker because he
has already allowed a half-an-hour discussion
regarding this, and we will discuss it then
elaborately. Now 1 would like to put one or
two questions to the Hon. Minister. Is the
Government aware that the West Bengal
Government has given two types of lease
deeds one is for 99 years and the other is
for 999 years ? There is a discrimintion.
Nobody is pleased. Our demand is for free-
hold rights to refugees in the urban areas....
(Interruptions) Please listen to me, Sir. This
is a very serious question ...(Interruptions)
What is the Government reaction regarding
this ?

Then, Sir, is the Government aware that
at the time of elections, the CPM people are
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bringing new refugees only to win the
elections and they are issuing pew ration
cards also. So what is the Government
reaction regarding this ?

(Interruptions)

SHR1 ARUN NEHRU : We were talk-
ing about Jamshedpur and Bihar and suddenly
we have gone to Bengal and the relief
problems. This is not relevant to the main
question. But I do not mind replying at all
The Hon. Member has made very valid
points. We will take it up with the Chief
Minister of West Bengal,

Problems of Central Government
employees due to five day week
schedule

*187. SHRIMATI BASAVARAIJES-
WARI] : Will tke PRIME MINISTER be
pleased to state :

(a) whether Gevernprent are aware that
the Central Government employees are fscing
too many problems including of transport
and increase in expenditure after the intro-
duction of five-day week; and

(b) if so, the remedial measures taken
or contemplated by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEIL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINIJISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.CHIDAM-
BARAM) (a) No such irstances of
problems regarding transport or increase in
expenditure have come to the notice of
Government,

(b) In view of (a) above, does not arise.

SHRIMATI BASAVARAJESWARI : 1
would like to know frem the Government
whether the introduction of the five day week
has ted to any reduction in the expenditure
by way of less expenses on transportation
and increased efficiency of the employees as
a result of the two days’ rest. If so what are
the facts ?
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SHR1 P. CHIDAMBARAM : The five
day week came into cffect from 3rd June
1985 and 1 think we should give it a little
more time before we make an assessment of
its success or otherwise.

As far as efficieney is concerned, we do
pot see that there has been any drop in
output or anything like of that. I think by
and large the employees are happy with the
five day week.

The five day week does not reduce the
total number of working hours. The total
pumber of working hours is 37 1/2 bours.

As far as the expenditure of the
employees is concerped, 1 think thereis a
saving on transport and incidental expenses
because they do not bave to work on
Saturdays which they bad to do earlier.
1 think the employees do save on transport
and incidental expenses.

SHRIMATI BASAVARAJESWARI : 1
want to know whether the Government has
received any representation from the public
that a lot of inconvenience is caused after
the introduction of the five day week,
especially to those who come from far off
places. If so, whether the Government is
seriously thinking of revising the present
proposal ? 1 would also like to know as to
how mapny States bave introduced this
system of 5-day week ?

SHRI P. CHIDAMBARAM : We have
not received any complaints from the public
that the 5-day week has affected efficiency.
There is no proposal at present to revert to
6-day week, I do not bave any information
as to how many States have introduced this
system or not.

————

WRITTEN ANSWERS TO QUESTIONS

[Ernglish)}

Allocation of rice and wheat to
State/Union Territories

*188. KUMARI PUSHPA DEVI : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :
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(a) the total quantum of rice and wheat
demanded by different State Governments
and Union Territories from the central pool
duriog 1985-86;

(b) "the total quantum of rice and wheat
supplied to those States and Union Terri-
tories in that year from the central pool; and

(c) the likely supply of rice and wheat
under public distribution system in 1986-87 ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND WMINISTER OF FOOD
AND CI1VIL SUPPLIES (SHRI H.K.L.
BHAGAT) : (a) and (b) Statement 1 showing
demand, allotment and offtake of rice and
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wheat from the Central Pool for public
distribution system to various States/Union
Territories during the year 1985-86 is given
below.

(c) Allctments of rice and wheat from
the Central Pool to various States/Union
Territories are made on a month to month
basis, taking into account the overall
availability of stocks in the Central Pool,
relative needs of the various States, market
availability and other rclated factors. A
statement-11 showing allotment and off-
take of rice and wheat from the Central
Pool for public distribution system to various
States/Union Territories during the year
1686-87 (upto June, 1986) is given below :

Statement-1I

Statement showing Demand, Allotment and Offtake of Rice and Wheat from the
Central Pool for Public Distribution System to rarious States/Union
Territories during the year 1985-86.

(In lakh tonnes)

Name of the Demand Allotment Offtake
State/UTs. —
Rice Wheat  Rice Wheat  Rice Wheat
1 2 3 4 S 6 7

Andhra Pradesh 9.75 2.52 10.75 2.52 10.53 0.89
Assam 6.78 3.79 3.95 3.85 3.05 1.34
Bihar 6.0 12.00 2.58 8.64 0.23 2.26
Gujarat 3.10 4.40 1.82 4.10 1.24 1.92
Haryana 0.41 1.66 0.34 3.22 0.09 1.19
Himachal Pradesh 1.12 0.60 0.69 N.53 0.37 0.50
Jammu & Kashmir 2.08 1.20 1.76 1.44 0.90 0.57
Kamataka 5.90 1.80 4.84 2.10 4.33 0.81
Kerala 17.10 2.90 15.05 4.20 14.28 1.10
Madhya Pradesh 3.75 2.95 2.68 4.15 2.10 2.21
Maharashtra 9.00 6.55 4.35 7.20 3.95 3.83
Manipur N.48 0.24 0.43 0.24 0.24 0.01
Meghalaya 1.10 0.14 0.93 0.25 0.93 0.02
Nagaland 0.58 0.20 0.55 0.18 0.48 0.03
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1 2 3 4 5 6 7
Orissa 4.10 4.00 1.71 2.76 0.61 0.73
Punjab 0.20 1.09 0.13 1.24 0.02 0.37
Rajasthan 0.24 7.20 0.19 4.46 0.07 5.65
Sikkim 0.48 0.03 0.46 0.03 0.33 0.02
Tamil Nadu 9.25 3.60 5.25 3.60 4.01 0.74
Tripura 1.33 0.06 1.15 0.30 0.92 0.05
Uttar Pradesh 7.20 5.40 4.60 5.40 1.66 1,66
West Bengal 18.00 15.60 14.20 15.12 7.09 6.65
Union Territories
A and N Islands 0.16 0.09 0.15 0.09 0.10 0.04
Arunachal Pradesh 0.48 0.12 0.48 0.17 0.37 0.03
Chandigarh 0 06 0.22 0.03 0.21 0.03 0.02
D and N Haveli 0.01 Neg. 0.01 Neg. Neg. Neg.
Delhi 4.20 6.00 2.45 5.52 1.46 3.41
Goa, Daman & Diu 0.51 0.24 0.49 0.28 0.36 0.12
Mizoram 1.10 0.13 0.77 0.13 0.60 Neg.
Pondicherry 0.25 0.03 0.24 0.03 0.13 0.03
Lakshadweep 0.06 Neg. 0.06 Neg. cer Neg.
TOTAL 11478 84.76 83.09 81.96 60.48  34.20

Neg—Below 500 tonnes.

Statement-11

Statement showing allotment and offtake of Rice and Wheat from Central Pool
for Public Distribution System during 1986-87 (upto June. 1986).

(In lakh tonnes)

StatefUTs, Allotment Offtake
Rice Wheat Rice Wheat
1 2 3 4 5
Andhra Pradesh 2.95 0.63 2.66 0.10
Assam 1.27 1.09 0.96 0.40
Bihar 0.75 2.16 0.11 0.42
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. 1 2 3 4 5
Gujarat 0.70 1.20 0.57 0.94
Haryana 0.10 0.90 0.02 0.02
Himachal Pradesh 0.20 0.15 0.06 0.08
Jammu & Kashmir 0.48 0.36 0.37 0.19
Karnataka 1.55 0.75 1.15 0.27
Kerala 3.95 1.05 3.83 0.21
Madhya Pradesh 0.75 1.50 0.46 0.50
Maharashtra 1.60 1.80 1.20 1.67
Manipur 0.14 0.06 0.04 0.02
Meghalaya 0.26 0.06 0.26 0.05
Nagaland 0.17 0.05 0.16 0.05
Orissa 0.40 0.69 0.10 0.06
Punjab 0.05 0.45 Neg. Neg
Rajasthan 0.06 1.80 0.02 0.36
Sikkim 0.13 0.01 0.12 0.01
Tamil Nadu 1.55 0.90 0.97 0.09
Tripura 0.37 0.08 0.36 0.02
Uttar Pradesh 1.50 1.35 0.40 0.14
West Bengal 3.75 378 1.78 1.38
A & N Islands 0 03 0.02 0.03 0.03
Arunachal Pradesh 0.14 0.04 0.13 0.01
Chandigarh 0.01 0.0S8 0.01 0.91
D & N Haveli Neg Neg. Neg
Delhi 0.75 1.46 0.38 0.41
Goa, Daman & Diu 0.13 0.67 0.11 0.03
Pondicherry 0 06 0.01 002 Neg.
Mizoram 0.18 0.01 0.18 0.01
Lakshadweep Neg.

TOTAL : 23.98 22.50 16.46 7.48

Neg.— Below 500 tonnes,
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Shortfall in sugar production

*¥189. SHRI C. MADHAV REDDI :
Will the Minister of FOOD AND CIlViL
SUPPLIES be pleased to state :

(a) whether there is likely to be a short-
fall in sugar production during the year
1986-87; and

(b) if so, the extent of the likely short-
fall and the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : (a) and (b). The
estimates of sugar production 1986-87 sugar
year (October-September) are yet to be recei-
ved from the factories/sugar producing Stu-
tes. Subject to weataer coaditions being
favourable, the production during 1986-87
sugar year is expected to bs higher than the
estimated production of 69 lakh tonones in
the current sugar year 1985-86.

Persons killed in encounters with BSF
in Pupjab

*¥190. SHRI K. V. SHANKARA
GOWDA : VWill the Minister of HOME
AFFAIRS be pleased to state :

(a) whether four persons including three
Pakistani nationals were Kkilled in different
encounters with Border Security Force in
Amritsar and Ajnala sectors on 26 May,
1986;

(b) if so, whether number of such
encounters in Pupjab during May and June
had increased;

(c) if so, whether Pakistani spies and
agents were also arrested during the period:

(d) the action Indian Government took
against those Pakistanis;

() whether Pakistan Government was
informed about the increased activities of the
Pakistanis on Punjab border; and

(f) if sv, the reacu:on of the Pakistau
Government ?
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THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) One Indian and 3
others whose nationality could not be esta-
blished were killed in different encounters
with BSF on 26th May, 1986.

(b) and {¢). No, Sir.
(d) Does not arise,

(e} and (f). The Government of India
have brought the issue of intruders to the
notice of the Pakistan Government on diffe-
rent occasions.

Poliution caused by Mathura Reficery

*191. SHRI RAMASHRAY FPRASAD
SINGH : Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware of
the pollution caused by the Mathura Refi-
nery;

(b} whether the pollution is within the
prescribed limit;

(c) the method of prescribing the limit
of pollution and the steps taken to measure
the extent of pollution; and

(d) the amount being speat to keep
pollution under control ?

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) and (b). Yes, Sir.

{c) The limit has been prescribed on the
pasis of modelling studies to ascertain the
dispersion pattern of pollutants vis-a-vis
meteorological conditions and assessment of
possible impacts on human health, cultural
pronerty and general environmental quality.
The steps taken to measure the pollution are
on-linc stack monitoring, monitoring of
ambient air quality and periodic analysis of
effluents.

(d) An amount of Rs. 1120.50 lakhs has
so far been spent for installaticn of pollution
control systems and the annual operating
¢xpenditure being incurred is to the tune of
Rs. 500 lakhs.
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Déforestation"in States atid soecial
forestry in West Bengal

*192. SHRI PRIYA RANJAN DAS
MUNSI : Wilt the PRIME MINISTER be
pleased to state :

(a) the States where deforestation has
been reported during the - first two years of
Seventh Plan;

(b) the target for afforestation and social
forestry in West Bengal during the first two
years of the Seventh Plan and how much has
been achieved; and

(c) the total target for Seventh Plan in
West ‘Bengal in this regard ?

THE PRIME MINISTER (SHRI RAJMV
GANDHI) : (a) The Statement giving State-
wise forest areas diverted for Non-forestry
purpose is given below. Besides this state-
ment, no State has so far reported any
deforestation during the first two years of
the Seventh Plan.

(b} The tiargets under afforestation inclu-
ding social forestry for West Bengal for
1985-86 and 1986-87 are 11 crores and 14
crores seedlings respectively. The achievement
in 1985-86 is 11.15 crores seedlings. Achie-
vement during first quarter of 1986-87 has
not been reported by the State Government
as yet.

(c) Targets are fixed on yearly basis. No
target has been fixed for the entire Seventh
Plan period.

Statement

State|Union Territory-wise forest area
diverted for non-forestry purposes
under the Forest (Con-ervation)
Acs, 1980 during the fi-st twn
years of the Seventh Plan
(Till 24th July ‘86).
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1 2 3
3. Bihar 7.490
4. Gujarat ... 114.490
5. Haryana
6. Himachal Pradesh . 1132.661
7. Jammu & Kashmir ves
8. Karnataka ... 178.864
9. Kerala .. 180.360
16. Madhya Pradesh s 705.263
11. Maharashtra 65 356.897
12. Manipur ves
13. Meghalaya ees
14, Nagaland
15. Orissa ... 158.523
16. Punjab
17. Rajasthan .es 8.917
18. Sikkim 36.350
19. Tamil Nadu 3.556
20. Tripura 1.980
21. Uttar Pradesh ... 631.321
22. West Bengal .o 325.855
23. Arunachal Pradesh 6.310
24. Andaman & Nicobar
Islands. ces
25. Chandigarh ces cee
26. Dadra & Nagar Haveli ...
27. Delhi
28. Goa, Daman & Diu
29. Mizoram
30. Pondicherry
31. Lakshadweep ooe ves
TOTAL 4597.101

SL. State/Union Territory Area in
No. hectares
1 2 3
1. Andhra Pradesh e 116.550
2. Assam e 31.714

Per capita investment and iacome in
Rajasthan

*193. SHRI VIRDHI CHANDER
JAIN : Will the Minister of PLANNING be
pleased to state :

(a) the rate of per capita investment and
the rate of increase in per capita income in
Rajasthan during the Sixth Plan;
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(b) whether it was below the national
average; and

(c) if so, the steps proposed to increase
the per capita investment and per capita
income in Rajasthan during the Seventh Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : a) The per capita investment
consists of investment under the State Plan,
which is partly funded by the Centre, Central
sector investments fully funded by the Centre,
and investment in private sector. While per
capita investment under the Sixth Plan of the
State was Rs. 589, information regarding
other components is not readily available and
is being collected.

As regards the rate of increase in per
capita income of the State, it increased from
Rs. 1030 in 1979-80 toRs. 1838 in 1984-
85 at current prices.

(b) As indicated above, the total picture
regarding investments is not available. The
rate of increase in per capita income of the
State at current prices was, however, higher
than the average for the country although in
absolute terms Rajasthan’s per capita income
at the end of Sixth Plan was lower than the
pational average.

(c) The outlay for the Seventh Five Year
Plan of Rajasthan has been fixed at Rs. 3000
crores which is 48.15 per cent higher than
the outlay of Rs. 2025 crores for the Sixth
Five Year Plan. The State Plan lays greater
emphasis on speedy completion of the on-
going projects specially in Irrigation and
Power Sectors, employment generation and
poverty alleviation programmes and program-
mes for Scheduled Castes and Scheduled
Tribes. These measures will help promote
economic growth of the State.

Rhino poaching in Kaziranga sanctuary
in Assam

*194. SHRI GADADHAR SAHA : Wiil
the PRIME MINISTER be pleased to state :
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(a) whether Government are aware of
the problem of rhino poaching in the Kazi-
ranga sanctuary in Assam;

(b) if so, the steps taken at least to
reduce poaching if it cannot be completely
eliminated; and

(c) whether it is proposed to raise some
special agencies to deal with poaching and
poachers ?

THE PRIME MINISTER (SHRI RAJIV
GANDH1) : (a) Yes, Sir.

(b) The State Government of Assam has
posted additional armed Home Guards in
addition to the existing staff for control of
poaching activities in Kaziranga. A new
centrally sponsored scheme has been formu-
lated with an outlay of Rs. 5.00 crores for
the seventh pian period to assist the State
Government for control of poaching of
Rhinos.

(c) The scheme mentioned above envi-
sages strengthening of the existing anti-poa-
c¢hing machinery at Kaziranga. However, the
strategy of organizing, streogthening and
executing the anti-poaching activities to deal
with Rhino poaching and the poachers, will
vest with the State Government of Assam.

Cases of smacks, narcotics etc. in
Tihar Jail

*195. SHRI N. DENNIS :
SHRI LAKSHMAN MALLICK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some cases of smack,
iron rods, electric wires, foreign currencies
and narcotics finding their way, into
the Tihar Jail premises have come to
the notice of Government;

(b) if so, the details thereof; and

(c) the measures taken to check such
things there ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) According to the
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Delhi Administration some cases did come
to their notice.

(b) Since January 1986, 102 cases of
drug peddling, smuggling of narcotics/alcohol
by the prisoners were detected. 18 cases of
mostly visitors carrying narcotics within the
jail boundary and one case of a visitor
smuggling in foreign currency were detected.
In addition, there were two incidents of
gang fights amongst prisoners wherein iron
rods and electric wires were used.

(c) Apart from routine search, surprise
searches have been increased. All known
addicts are kept under strict surveilance. ln
addition, de-addiction programme is con-
ducted from time to time as a welfaie

measure
Organised crime

*196. PROF. RAMAKRISHNA

MORE : Wili the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Govermnent have considered
the problem of growing organised crime by
the gangs having well-knit organisations at
inter-State and international level;

(o' 1If so, the details thereof;

{¢) whether the police and the CBI have
been keeping pace with the changing pattern
in crime and increase in the population in
the country; and

(d) the measures contemplated to re-
organise the whole structure by removing the
deficiencies, if any, to deal with the situation
effectively ?

THE MINISTER OF HOME AFFAIRS
{S. BUTA SINGH) : (a) The Government
of Ind.a are alive to the problem of growing
organssed crime by the gangs having inter-
State and international ramifications.

(b) During 1915 and 1986, Iaterpol,
India handled several cases of terrorist
crimes which were received by it from the
State rolice agencies ard the C.B.I. These
cases were referred to the concerned National
Central Byreaux for invostigation.
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(c) and {d). Under the Constitution,
‘police’ is a State subject and as such, the
expausion programme of the State police
forces concerns the State Governments. The
expans.on programme of C.B.l. to meet the
present day needs is under consideration.

The Central Government provide a
number of specialised services to assist the
State Goverpments in keeping up police
efficiency. These are indicated briefly as
follows :—

{i) Central Forensic Science Labora-

tories situated at New Delhi.
Chandigarh, Calcutta and
Hyderabad.

1) Government Examiners of Question-
ed Documents at Shimla, Hyderabad
and Calcutta.

(11, Central Detective Training Schools

at  Calcutta, Hyderabad and
Chandigarh.
(iv) National Crime Records Bureau

bas been established at New Delhi
to modernise the crime information
system;

(v) The States have been advised to set
up State Crime Records Bureau and
District Bureaux.

National Police Academy,
Hyderadad for the basic as well as
refresher training of IPS officers;

(viy

(vii) Institute of Criminology and
Forensic Science, New Delhi for
training of police officers in those
subjects.

News item captioned <“Official con-
nivance with poachers in the South’

*197. SHRI HANNAN MOLLAH :
SHRI1 PURNA CHANDRA
MALIK :

Will the PRIME MINISTER be pleased
to state !

{a) whether the atiention of Government
Lus been drawn to the pews in the Statesman,
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Calcutta dated 12 Jene, 1986 uncer the
caption “‘Official corpivance with poachers
in the South”, which deals with the killing of
elephants in the rational park and
Madumalai,

(b) if so, the reaction of Government
thereon; and

(c) the steps taken to prevent such
incidents in future ?

THE PRIME MINISTEK (SHRI RAJIV
GANDHI) : (a) Yes, Sir.

(b) Tke State Government has been
requested to send the details of the case.

(¢} The management, control and the
jurisdiction over national parks and wildlife
sanctuaries vests with State Governments
concerned. The Government of Tamil Nadu
has intensified the patrolling work in the
Madumalai area by engaging 50 Tribal
watchers in addition to the existing staff of
80. The Central Government has started a
new scheme during the Seventh Five Year
Plan with an outlay of Rs 1190.00 lakhs on
a 50 per cent cost sharing basis between the
State and the Central Government to assist
the States in their efforts to control poaching
and illegal trade in wildlife and its products.

National Science and Technology
Entrepreneurship Development Board

*198. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased to
state :

(a) the details of expenditure under
various heads of the National Science and
Technology Entrepreneurship Development
Board during the Year 1985-86;

(b) whether Government propose to
enhance expenditure on R&D:; and

{¢) if so, the details thereof ?
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THRE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOCPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) During
1985-86, the following expenditure has been
incurred under different heads relating to
Schemes for Science and Technology Entre-
preneurship Development

(Rs. in lakcs)
(i) Suppport for Science 29.06
and Technology En-
treprenecures  Parks
(STEPs)
(ii) Training 33.28
(iii) Miscellaneous
Schemes 19.49

(b) There is no R&D component under
this Scheme.

{c) Does not arise.

Plan Allecation for Industry in Orissa

*199. SHRI ANADI CHARAN DAS :
Will the Minister of PLANNING pleased to
state :

(a) The allocating made for setting up
of major and small scale industries during
Seventh Plan in Orissa; and

(b) allocation made in the 1986-87
Anopul Plan for QOrissa for this sector project-
wise details ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THR
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANJA):
(a) Allocations made for setticg up major
ard. small scale industries including
minerals but excluding coal and petrcleum
which form a part of the Energy Sector,
during Seventh Plan in Orissa are as below :
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Rs. Crores
Central Sector State Total
Projects located Sector
in Orissa
(i) Medium & large industries 2244.89 100.35 2345.24
(ii) Village & Small Scale Allocation state-wise 40.00 40.00
industries not made
2385.24

(b) 1986-87 Annual plan for Orissa

Project |Scheme

State Annual Plan

1. Large & Medium Industries

(i)
(ii)

(iii)
(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

Orissa State Finance Corporation
Industrial Promotion & Investment Cor-
poration

Industrial Development Corporation

Orissa State Industrial Infrastructure Deve-
lopment Corporation

Film Development Corporation

Project Feasibility Report

Power Subsidy & Electricity duty
Investment Subsidy

Sales Tax Loan

Electronic Development Corporation
Co-operative Spinning Mill

2. Village and Small Industries

@
(i)

" 3. Mining

Handlooms 2.40

Small Scale industries 4.23

(iii) Other Village Industries 2.41
5.15
Total 38.69

e

1986-87 outlay in Rs. Crores

24.50

9.04
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Central Sector Projects]Schemes

Medium and Large Industries

1.0

Ministry of Steel snd Mines

1.1 Schemes for Rourkela Steel Plant (RSP)

- (i) Silicon Steel Project .

(ii) Captive Power Plant
(iii) Modernisation of RSP

(iv) Modifications, Renewals & replace-

1.2
1.3
1.4

1.5

2.0

2.1

3.0
3.1

3.2

4.0
4.1

ment (including Township)

Neelachal Ispat Nigam

National Aluminium Company Ltd.
Gandhamardan Mines, BALCO
Sargipalli Mines (Hindustan Zinc Ltd.)

Department of Atomic Energy

Orissa Sand Complex (Indian Rare
Earth Ltd.)

Department of Fertilizers
Paradeep Phospbatic Fertilizer Plant

(PPL)
Revamping schemes for Talcher Coal

Based Fertilizer Plant

Department of Electronics

8.00

38.00
1.00
27.50

0.61
380.40
7.00

8.54

90.00

2.890

National Informatics Centre Bhuvaneswar 1.33

Total 562.35

to Orissa in such cases is not available.

The above represents only an approximate allocation for certain specific projects/

schemes in the large and medium scale sector,
replacements etc. for certain companies with units in Orissa the share of outlay pertaining

outlay for small scale sector is not available.

Relief assistance to November,84

riot victims

*200. SHR! RAM BHAGAT PAS-
WAN : Will the Minister of HOME
AFFAIRS be gleased to state ;

In addition there are outlays for renewals,

Similarly statewise break-up of Central Sector

(a) whether Government are aware that
some of the November 1984 riot victims
are getting relief including allotment of
houses from the DDA although they already
own bouses jn Delhi; and
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(b) if so, whether Government propose
to enquire into the matter so that non-
deserving cases do not geét relief assistance ?

THE MINISTER OF HOME AFFAIRS
(S.,BUTA SINGH) : (a) Yes Sir. However,
those riot affected persons who own property
in Delhi are being offered DDA (Slums)
tenements on exchange basis after sarrender-
ing the relevant documents for old proper-
ties.

(b) Does not arise.

Recommendations of High Level
Committee on Ex-Servicemen’s
problems

*202. SHRI C. JANGA REDDY :
DR. A. K. PATEL :

Will the Minister of DEFENCE
pleased to state :

be

(a) which of the recommendations of the
High Level Committee on problems of Ex-
Servicemen have been accepted, partially
accepted, not accepted, likely to be accepted
and will be taken into consideration in the
light of the Fourth Pay Commission’s report;

(b) whether some recommendations
were referred to the Department of Person-
nel and Training; if so, which ones and what
is the outcome; and

(c) the response of various ex-service-
men’s associations towards the recommenda-
tions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SMGH) : (a) The required informatien is
given in the Statement given below.

(b) The recommendation of the High
Level Committee on problems of Ex-service-
men (HLC) regarding automatic placement
of Service personnel retiring below the age
of 88 years in civil careers to enable them
to continue in Government service till they
attain the age of 58 years has been referred
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to the Department of Rersonnel and Train-
ing. That Department has set up a Commi-
ttee under the Chairmanship of Secretary.
Personnel with Member (Staff), Railway
Board, Secretary, Department of Posts.
Sccretary, Department of Tele-communi-
cations, Secretary, Bureau of Public Enter-
prises, Additional Secretary (Defence), Cihef
Secretaries of Assam, Haryana, U. P., Tamil
Nadu and Secretary, Incharge, Department
of Defence Services Welfare, Pupjab as
members to examine this prposal further. A
decision on this recommendation is likely to
take some time. .

(c) The recommendations made by the
HLC have generally been welcomed by the
Associations of Ex-servicemen. There have
been some representations against a few
recommendations like those on definition of
Ex-servicemen, pay fixation on re-employ-
ment of Ex-servicemen in civil posts and not
counting of previous service for semiority.

Statement

Recommendations of the High Level
Commitiee on problem of
ex-servicemen

Recommendations which have been
acceptad|partly accepted or are
tikely to be accepted or are of

consequential nature or axe
under consideration-position

as on 31.1.86
Sl. Recom- Accepted Subject
No menda-
ticn No
1 2 3
1. 15.2 Definition of an Ex-service-
men.
2. 15.6  Special ex-servicemen place-
ment drives.
3. 15.7 Lateral induction into suita-
ble Group ‘A’ and ‘B’ posts.
4. 15.8 Improvements in the Dis-
charge Certificate.
5. 159 Sponsoring of ex-servicemen

for reserved as well gs
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1 2 3 1 2 3
unreserved  vacancies by 17. 15.32 Statutory reservation at the
Employment Exchanges and Central and State Govern-
for reserved vacancies by ment levels to help ex-service-
Rajya/Zila Sainik Boards. men in  self-employment

. schemes.

6. 15.10 Dereservation of reserved
posts for ex-servicemen stri- 18. 15.33 Services to encourage ex-
ctly in accordance with exsi- servicemen to  undertake
ting rules. 30 clear days for small self-employment por-
confirming non-availability. jects.

Carry forward of reserved
vacancies for at least one 19. 15.34 Central/State Government to
year. ) accord preferential treatment

7. 15.11 Modification and amendments :;p::y:::l:emen el
to Recruitment Rules.

20. 15.35 Ancillary units by ex-service-

8. 15.12 Revitalisation of Rajya and men for manufacture and
Zila ‘Sainik Boards. supply of items to Defence

industries.
9. 15.13 Absorption of released Short
Service Commissioned Offi- 21. 15.36 An amendment to the terms
cers. of reference of the Fourth
Pay Commission for examin-

10. 15.14 Avenues and opportunities ing the pension policy of
for ex-servicemen in new past pensioners.
areas for Nation Building .
tasks. 22. 15.40 Re-arranging work of sanc-

tioning of pension of service

11. 15.18 Dismantling of concessions personnel.
after acceptance of assured . e s )
employment upto the age of 23. 1541 fSlmphfyl‘ng the prpce dure

or sanction and disburse-
58 years. .
ment cf pensions.

12. 15.24 Suitable enhancement in the L
existing exemptable limit of 24. 1542 :ml')lr.c{ven?enéD AOf existing
pension (Rs. 250/-) on re- bacn ities in (P) Allaha-

ad.
employment of officer pen-
sioners in Government jobs. 25. 15.43 Grant of family pension to
widows of pre 1.1.1964

13. 15.26 Enlarged Training oppor- pensioners.
tunities for personnel during 26. 15.46 Code of Conduct.
the last 18 months of ser-
vice. 27. 15.47 Chief Ministers, other Mini-

sters and senior serving mili-

14. 15.27 Formal facilities for resettle- tary officers should meet ex-

* ment training of Officers. servicemen during their touts.

15. 15.28 Meaningful training pro- 28. 15.48 Revival of practice of Sainik.
grammme for retirces by the Sammelans for ex-servicemen
Services. by the Chief Ministers witd

Collectors.
16. 15.29 Equation of military quali- 29. 15.49 Timely assistance and digni-

fications, trades and pro-
fessional experience with civil
cquivalents.

fied treatment by the State
Governments and  District
Administration,
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30. 15.50 Service personnel should  42- 15.64 Revitalisation of Sainik
keep in touch with ex-ser- Board Organisation.
vicemen. 43. 15.65 Strengthening of  Zonal
31. 15.51 Service Headquarters should Resettlement  Directorates
organise pre-retirement orien- and provision of staff at
tation courses. Static Headquarters.
) 44, 15.66 Maintaining a data bank of
32. 15.52 1AS  trairees _ at LBS retiring personnel in suitable
Academy to be given lectures EDP system.
on their responsibilities touch
ex-servicemen. 45. 15.67 Major publicity drive using
all media.
33. 15.53 Ex-servicemen should them-
selves display a high sense of 46, 15,68 New publications/handouts
discipline and conduct. for ex-servicemen.
34. 15.54 Amendments to Land
Reforms Act and Rules to n Fartly Accepted
protect Land holding of
Defence personnel and reser- 1. 15.56 Rent Control Legislation
vations in assignment of should provide for retiring
surplus land. Defence personnel to get
. back their Houses for self-
35. 15.55 Housing Boards under State occupation on a time bound
Governments and UTs to basis and under summary
reserve a mmimum of 10 per procedures. Fipancial assis-
cent of the house sites/houses tance to ex-servicemen for
for the ex-servicemen. house construction; Loans on
36. 15.57 Children of retiring Defence concessional rates.
personnel studying in Central
Schools be given automatic 2. 15,58 State Governments should
admission in Central Schools provide reservation facilities
at or near the place where and concessions to the wards
the parents settle down on of ex-servicemen for
retirement. admission to professional
institutions.
37. 15.59 Existing facilities in military
hospitals be enhanced for sy Likely to be accepted
ex-servicemen.
1. 151 Ex-servicemen as a separate
38. 15.60 States/UTs to extend free . category in the 1991 Census.
medical freatment to ex-
servicemen. ’
. w Recommendations of
39. 15.61 Extension of canteen facilities consequential nature
in districts with larger nember
of ex-servicemen. 1. 15.16 Maintenance of detailed data
40. 15.62 Re-organising and strengthen- to match requirement of jobs
ipg of Directorate General in civilian departments.
Resettlement.
2. 15.17 Modaltiies for assured emp-
41. 15.63 Re-structuring of Directorate loyment upto 58 years of

Gengeral Resettlement,

age,
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1 2 3 1 2 3
V (a) Recommendations not old pensioners whenever
accetped pensions are revised.

1. 15.3 Enactment of a comprehen- 2. 15.38 Appointing a permanent
sive National Ex-servicemen standing committee for inter-
Resettlement Act and a relating the cost of living
Draft Model Act for States index to the pension.

. 3. 15.39 Restoration of commuted

2. 155 Esta'bhshmcnt of an ex- value of pension.
servicemen Resettlement )
Commission (or Commissio- VI (B) Recommendations  under
ner). consideration relating fto

V (b) Recommendations not a:.mred em;;{asznt ;.lzc;'
accepted but will o:her- ston o';kw te tl" ety
wise be taken care of to take sometime
through other schemes. 1. 15.15 Assured employment upto

1. 15.30 Establishment of a National the age of 58 years.
Ex-servic:;:mcn Financial VI (C) Recommendations which
Corporations at the Centre. are under active considera-

tion.

2. 15.31 The proposed corporation
f:ould ' render- all assistance 1. 15.4 Constituting a Parliamentary
including trairfmg to ex-service- Committee  consisting  of
men for starting self-employ- Members from both the
ment ventures. Houses.

. 5. P 1 f a plan outla . . . .

3. 13.44 otfo‘l){tal 7001' crorzs nat v thz 2. 15.19 Sunplxﬁ?auon and uniform
Central and Rs. 180 crores appl.iga_tlon of o rders govern-
at the States Gevernment ing initial fixation of pay and
levels other benefits on re-employ-

’ ment of ex-servicemean.

4. 15.45 Allocation of funds vide ) .
15.44 to be spread over a 3. 15.20 Non-pensioner Ex-servicemen
period of five years of the be permitted to count full
Seventh Five Year Plan. military service upto 5 years

and 50 per cent beyond 5
(These recommendations relating to years for increments in pay
Special plan provision for Ex-servicemen have on re-employment but not
not been accepted in the form recommended for seniority.
by H. L. C., but efforts will coatinue to
secure for Ex-servicemen their due share of 4. 15.21 Seniority and pay fixation of

benefits under the ongoing programmes of
the 7th Five Year Plan.)

V (4)

1.

15.37

Recommendations under
consideration decision on
which will be taken after
receipt of the report of the
Fourth Pay Commission.
Rank for rank pension and 5. 15.22
grant of increased pension to

Emergency Commissioned
and Short Service Com-
missioned  Officers who
joined pre-commission train-
ing or who were commissio-
ned after 1st November,
1962 but before 10 January,
1968.

Short Service Commissioned
Officers, Commissioned on or
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after 10th January, 1986 be
permitted to count their full
militdry dervice upto 5 years
and 50 per cent beyond 5
yedts for purpose of fixation
of pay on re-émployment but
not for seniority.

Ex-servicemen on re-employ-
ment be permitted to count
their total military service
fot grant of various types of
loans and advances as also
for allotment of family
accommodation.

6. 1523

7. 15.25 Protection of previous basic
pay and grant of one incre-
ment in the higher pay scale
to re-employment ex-service-
men on promotion to a

higher post or grade.

Per capita plan allocation to State

1727. PROF. NARAIN CHAND
PARASHAR : Will the Minister of PLANN-
NG be pleased to  state :

(a) The per capita allocation of plan
assistance to each State during the Sixth Plan
period and HoW did it compate with the
Fifth Plan; and

(b) whethér eéfforts woiild be made to
improve the per capita planhing system in
the Seventh Plan in favour of the hill/
backward States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.
K: PANJA) : () A Statement indicdating the
per capita Centrdl assistance given to each
State during the Fifth Planh and the Sixth
Plan is given below.

(b) Th;z _normal Central assistance for
the Seventh Plan has been allocated to the

Wrirten Answers 60

States on the basis of the modified Gadgil
Formula which i8.weighted is favbur of tHe
backward States. In addition, special Central
assistance has also been allocated for the
development of Hill areas and Tribal areas.

Statement

Per Capita Central Assistance given to
State for Fifth Five Year Plan (1974-79)
and Sixth Five Year Plan (1980-85)

Ainount (in Rupées)

S1. No. States Fifth Plan Sixth
Plan
(A) Speeial Cafegory States
1. Assam 229 933
2. Himachal Pradesh 536 1461
3. Jammu & Kashmir 1093 2291
4. Manipur 720 2754
5. Meghalaya 749 2459
6. Nagaland 1696 5646
7. Sikkim 2235 6582
8. Tripura 426 1780
Total (A): Special 509 1544
Category States
(B) Non-Special Catagory States :
1. Andhbra Pradesh 134 284
2. Bihar 118 272
3. Gujarat 114 271
4, Haryana 178 325
5. Karnataka 114 222
6. Kerala 145 255
7. WMadhya Pradesh 119 326
8. Maharashtra 93 241
9, Orissa 170 404
10. Punjadb 147 252
11. Rajasthan 151 374
12. Tamil Nadu 122 217
13. Uttar Pradesh 144 296
14. West Bengal 107 202
Total (B) : Non-Special 127 276
Category States
Totdl (A + B) : 146 339

Note : Excludes Central assistance for
programme of North Eastern Council for
which State-wise break-up is not available.
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Sugar supplied to Karpataka during
198485 and 1985-86

1728. DR. V. VENKATESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the quantity of sugar supplied tc
Karpnataka Government by Union Govern-
ment during the financial years 1984-85
aad 1985-86;

(b) the quantity of sugar demanded by
the State of Karnataka from Union Govern-
ment during the said period; and

(c) whether the demand has been met
and if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.
K. PANJA): (a) to (c). Monthly levy
sugar quotas are allotted on the basis of
uniferm norms and not on the basis of
demand/requests received from the State
Governments. Levy sugar quotas were revised
upward in October, 1983 based on 425
grams per capita availability for the proje-
cted population as on 1.10.1983. The
quantity of levy sugar allotted to the
Karnataka Government during the financial
years 1984-85 and 1985-86 is as uader :

Quantity of levy sugar

Financial Year allotted (in tonnes)

2984-85
1985-86

204808
215576

Karnataka Government are themselves
arranging lifting of sugar from the factories

SRAVANA 8, 1908 (S8AKA)
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and distribution thereof through the public
distribution system in the State.

Allotment to Minimum Needs Programme

1729. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of
PLANNING be pleased to state :

(a) the quantum of allotment made
during the current year for Minimum Needs
Programme;

(b) whether any swwey or study was
made to ascertain the progress of Mipimum
Needs Programme at the National level;

(¢) if so, findings thereof; and

(d) whether the programme has been a
success in the State of Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) For the year
1986-87, the total approved outlay om
different components of the Minimum Needs
Programme (MNP) stands at Rs. 2196.77
crores.

(b) and (c). No composite survey or
study of the workisg of Minimum Needs
Programme has been made at the Natiopal
level.

(d) A statement showing the performance
under different components of the Minimum
Needs Programme during the Sixth Plan and
the year 1985-86 in the State of Kerala is
given below.
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Haunding over control of DTC and
DMS to Delhi Administration

1730. DR. B. L. SHA'LESH : Wiil the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether as a part of the exercise to
remove the multiplicity of authorities in
Delhi, Government have any preposal uader
consideration to hand over the control and
supervision of the Delhi Transport Corpora-
tion and the Delhi Milk Scheme to the
Dilhi Administration headed by the Lt
Governor; and

(b) if so, the stagz at which the matter
stands at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) (@) and (b;,. The
Delhi Administration bad organised a
seminar in February, 1986 on ‘‘Multiplicity
of authorities in Delhi its impact on citizens
life and planned development”. One of the
suggestions made at the seminar was that
all the agencies like DDA, DTC, DMS,
Super Bazar etc. providing necessary services
to the citizens of Delhi should be under one
authority i. e. the Delhi Administration. No
proposa! has however, been made to the
Government of India.

Ganga Action Plan

1731. SHRI YASHWANTRAO
GADAKH PATIL Will the PRIME
MINISTER be pleased to state :

{a) whether a meeting of the Central
Ganga Authority was held. in June, 1986;

(b) if so, the main conclusions arrived
at in the meeting;

(c) whether the
Ganga Action Plan
schedu'e; and

implementation of the
is according to the

(d) if not, the reasons therefor and

measures taken to improve the position ?

JULY 30, 1986
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD) : (a) Yes,
Sir, The Second Meeting of the Central
Ganpga Authority was held on 4th June,
1986.

(b} The main decisions of the meeting
related to formulation of time schedules for
schemes, adequate publicity of the targets
for commencement and completion, action
to be taken by the State Pollution Control
Boards in conjunction with the concerned
departments to ensure setting up of adequate
treatment facilitics in the industrial units
identified as gross pollutors, designation of
project Coordinators in the States, designa-
tion of Project Manzgers in the Major
towns, operation and maintenance of sewage
treatment plants on commercial lines and
measures for secur.ng public involvement.

7cY The implementation of the schemes
sanctioned under the Ganga Action Plan
bhas been according to the schedule.

(d) Does not arise.

Teuders by Electronic Trade and Technology
Development Corporation

1732. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Electronic Trade and
Technology Development Corporation has
floated global tender for import of picture
tubes;

(b) if so, the details thereof; and

(¢) the annual requirement of picture
tubes ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELFCTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Electronics
Trade and Technology Development Corpo-
ration (ETAT) floated a limited tender for
import of colour picture tubes.
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(b) ET&T floated a limited tender for
colour picture tubes in February, 1986, and
against this, three suppliers have been
selected with following quantities :

(i) M/s Lucky Goldstar International—
(140,000 CPTs @ US § 59);

(ii) M/s Mitsubishi Trading Corpora-
tion—
(180,000 CPTs @ US $ 60.5 for
first 1,00.000 nos. and US$60 for
balance 80,000 nos.);

(iii) M/s Hitachi Singapore —
(3.00.000 CPTs @ US § 59).

Orders have been placed on two sup-

pliers, viz, M/s Lucky Goldstar International
and M/s Mitsubishi Trading Corporation. A
Letter of Intent was placed on the third
successful tenderer, M/s Hitachi Singapore
for 3,00,000 CPTs at the agreed price of
US $§ 59 FOB but the party has backed out
and is asking for increase in price. Even the

other two successful tenderers, viz., M]/s
Lucky Goldstar International and M/s
Mitsubishi  Trading  Corporation, have

conveyed their unwillingness to supply full
order quantities and have asked for price
hike.

(¢) Demand for
tubes in the country
lokhs per annumi.

all types of piciure
is estimated at 25

No Objection Certificates from Celhi Fire
Service for high-rise buildings

1733. SHRI SYED SHAHABUDDIN :
SHRI MOHD. MAHFOOZ ALl
KHAN :

SHR1 C. MADHAYV REDDI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whethes all the high-rise buildings in
Delbi bave been examined from the point of
view of fire hazard;

(b) the number of high-rise buildings
which have obtained No Objection Certi-
ficates from the Delhi Fire Service; and

SRAVANA 8, 1908 (SAKA)
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(c) the action proposed to be taken in
respect of the buildings for which no sucbh
certificates have been obtained so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME - AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes Sir.

(b) No Objection Certificates have been
issued to 35 such buildings.

(c) All the builders/promotors/occupiers
have been directed to provide fire protection
measures in accordance with the provisions
of the Building Bye-Laws, 1983 within a
period of 3 months. The compliance reports
are expected by the middle of September,
1986.

In order to enforce compliance it is
propcsed to introduce legislation, during the
currerit session of Parliament, on fire preven-
tion and fire safety and to empower the
Delh1 Fire Service to take action against
occupiers ‘owners of high-rise buildings which
continue to be insecure against fiire.

Recommendations of National Police
Commission

1734. SHRI K. RAMAMURTHY :
Will the Minister of HOME AFFAIRS be
pleased to state.:

(a) the recommendations of the National
Police Commission that have been accepted
by Governoment;

(b) the accepted recommendations that
have been implemented; and

(c) by what time all the recommenda-
tions of the National Police Commission are
likely to be accepted and implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) (@ to (c). “Policg’

Y
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being a State subject it is for the State
Governments to implement the recommenda-
tions of the National Police Commission,
However, from time to time the Central
Government have been requesting them to
expedite the implementation of the recom-
mendations. Response received from majority
of the States give an indication that the
reports have been thoroughly studied by
them and good measure of action taken.

The recommendations made by the
Commission are of far-reaching consequnces
and implementation thereof is a continuous
process. While serious efforts are being made
by the State Governments to expedite action
it may not be possible to lay down a time
frame for the full implementation of the
recommendations. ’

[Translation)

Strength of paramilitary forces

1735. SHRI JITENDRA PRASADA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the pumber of regional headquarters,
battalions, training centres and ancillary
units of Assam Rifles ason 31.3.1986; and

(b) the number of regional headquarters,
battalions. training centres and ancillary
units of Border Security Force, Indo-Tibet
Border Police, Central Reserve Police Force,
and Central Industrial Security Force on
31.3.1986 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
. GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI p.
CHIDAMBARAM) (@) aad (b). The
number of Regional Headquarters, Batialions,
Training Centres and Ancillary Units in
Assam Rifles, B. S. F., 1. T. B. P,, C. R, P.

F.and C.1. S. F. as on 31.3.1986, is as
follows :

JULY 30, 1986
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Regional Bns. Trg. Ancillary

Hars. Centres Units
Assam 7 25 1 12
Rifles
BSF 24 85 4 30
ITBP 3 10 2 5
CRPF 19 83 5 33
CISF 9 * .. 4 NIL
* CISF is structured on need-based

pattern according to requirements of each
undertaking. It stands inducted in 152
undertakings.

(English]

Steps to check pollution

1736. SHRI H. B, PATIL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have conducted
any study regarding pollution due to dust
and microflora during harvesting;

(b) if so, the details thereof;

(c) whether Government have any scien-
tific plan to check pollution caused by
burning of agricultural residues like wheat-
straw, rice husk and bagasse, etc; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) and
(b). Yes, Sir; The results indicate high levels
of dust during tillage of soil and incidence
of microflora due to high moisture content in
rice and groundnut.

(c) No, Sir.

(d) Does not arise.

Allocation to Kerala for Afforestation
Programmes

1737. SHRI SURESH KURUP : will
the PRIME MINISTER be pleased to state :

(2) the amount allotted to Kerala for
afforestation programme during the Sixth
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Five Year Plan period and the actual amount
utilised; and

(b) the amount likely to be allotted
during the Seventh Five Year Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R, ANSARI) : (a) The
Central assistance for afforestation has been
allocated to Kerala under the centrally spon-
sored scheme of Forestry Sector and the
Schemes under Rural Development Depart-
ment. During the Sixth Five Year Plan
amount allocated to and utilised by the
Kerala State is Rs. 888.62 lakhs and
Rs. 878.73 lakhs respectively.

(b) The allocation of funds under
centrally sponsored schemes is done on year-
to-year basis. The amount allocated to
Kerala State for the year 1985-86 and
1986-87, being the Ist and IInd year of the
Seventh Plan, is Rs. 873.4 and 611.70 lakhs
respectively.

Steps to improve sugar industry

1738. SHRI HARTHAR SOREN : Will
the  Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government propose some
steps to improve the sugar industry;

(b) if so, specific measures proposed to
be taken to improve the sugar industry;

(c) whether the main sugar producing
States have given some suggestions for that
purpose; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : (a) and (b). Government
have already taken various steps to bring
about improvement in the working of the
sugar industry. These in¢hh.de—

SRAVANA 8, 1908 (SAKA)
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(ii) Increase in the statutory minimum
price of sugarcane payable by
sugar factories during 1985-86
from Rs. 14 00 to Rs. 16.50 per
quintal linked to 8.5 per cent
recovery,

(ii) Aonouncement of a still higher
statutory minimum sugarcane price
of Rs. 17/- per quintal linked to
8.5 per cent recovery for the next
season 1986-87.

(i1i) Increase in the All-India Average
Ex-factory levy sugar price from
Rs. 346.75 per quintal in 1984-85
to Rs. 391.24 per quintal for
1985-86.

(iv) Continuance of the higher diffe-
rential levy sugar price of Rs. 26/-
per quintal for weak units having
capacity below 1250 TCD and
baving plants installed prior to

1.10.1955 for the season 1985-86.

(v) Increase in the quantum of free
sale quota allowed to sugar mills
from 35 per centto 45 per cent
for the season 1985-86.

(vi) Rebate in excise duty allowed to
sugar factories for early crushing in

1985-86.

(vii) Decision to give assistance to the
industry for modernisation and
rehabilitation of the sugar plants
from the Sugar Development Fund
in addition to such assistance
already given under the Soft Loan
Scheme since 1976.

(viii) Incentives are being given to new
sugar factories established at high
cost and for expansion projects in
the shape of rebate in excise duty
and higher freesale sugar quota.

(c) and (d). No specific suggestions for
improvement of the industry as such have
been received. However, iudividual State
Governments have been referring their local
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problems to the Central Government which
are lopked into in the context of the over-all

sugar policy.

Afforestation in West Bengal, Bihar
and Orissa

1739. SHRI NARAYAN CHOUBEY :
Will the PRIME MINISTER be pleased to
state :

{a) whether in the States of West Bengal,
Bihar and Orissa the work of afforestation
completely fails to cope with the rigours of
deforestation; and

(b) whether Government have any
comprehensive plan to contain the menace
of deforestation in these states ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) No,
Sir.

(b) To check deforestation is primarily
the responsibility of State Governments.
However the Government of India have
indicated to the State Governments specific
areas of action for preservation of forests.
To reduce biological pressures on existing
forest a Centrally Sponsored Scheme of
raising fuelwood plantation is being imple-
mented and wastelands are being afforested
under the auspices of National Wasteland
Development Board.

Commando training and modern
equipments to CRPF

1740. SHRI NITYANANDA MISRA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in a recent conference
Central Reserve Police Force officers favoured
imparting of Commando training to their
personnel and being provided with the most
modern equipments to deal with insurgents
and well trained terrorists;

(b) whether any decision in this regard
bas been taken; and
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(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). The ques-
tion of having a Commando/Special Task
Force in CRPF was interalia, discussed in
the Conference of CRPF Officers held on
27-28th May, 1986 at Neemuch. It has been
decided that Commando Training may be
given to suitable directly appointed CRPF
personnel so that these Commando Trained
Personnel can be used in case of need. The
point regarding providing modern equipments
to deal with insurgents and well trained
terrorists was not discussed in the confere-
nce,

Supply of edible oil to Fair Price
Shops at concessional price

1741. SHRI MURLIDHAR MANE:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether imported edible oil is given
to the fair price shops at a concessional
price by Government for supply to the
customers;

(b) whether complaints of non-availa-
bility of imported edible oil at fair price
shops have come to the notice of Government;
and

(c) if so, action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : (a) and (b). Yes, Sir.

(¢) The Central Government makes allo-
cation of imported edible oils to States/
Union Territories for distribution to consu-
mers through Fair Price Shops. Itis the
responsibility of the State Government to
take proper steps to ensure that the imported
oils are distributed to the consumers through
Fair Price Shops. The State Governments
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bave been advised to streamline and energise
the public distribution system to ensure
that the imported oils actually reach the
consumers and also to furnish monthly certi-
ficate indicating that the imported edible
oils have been fully lifted and the same have
been properly utilised for the purpose for
which allotment was made. The officers of
the Central Government also visit the States/
Union Territories to check that the imported
oils etc. are available at the Fair Price Shops
and distributed to consumers for whom they
are meant.

[Tanslation)

Setting up of a propellant factory in
Sagar

1742. SHRI NANDLAL CHOUDHA.
RY : Will the Minister of DEFENCE be
pleased to state :

(a) whether any survey team had visited
Sagar district on 26-6-86 and 16-7-86 for
setting up of a propellant factory in the
district under Ordnance Factory Board of the
Defency Ministry;

(b) if so, whether survey has been comp-
leted;

(c) the place in Sagar district where this
factory is proposed to be set up;

(d) the total cost of this factory, the
number of persons likely to be provided
employment there and the details of the
items to be manufactured therein: and

Q (e) the time by which final decision
regarding setting up of the factory in Sagar
district will be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) to (¢). In connection
with the selection of a site for the likely
setting up of an Ordnance Factory. Sagar
District was visited on 26.6.86 and 16.7.86
by a Site‘SeIection Committee. A number of
sites offered by a few State Governments are
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being evaluated by the Site Selection Commi-
ttee in accordance with the prescribed proce-
dure. It is not possible to indicate the time
by which a final decision in the maltter would
be taken.

Details about the cost etc. of the propo-
sed factory would be available after the
preparation and approval of a Detailed
Project Report (DPR). The question of
location of the project would be decided on
merits as and what the investment decision
is taken in regard to the project.

[English]

Forest cover in the country

1743. SHRI1 RAM PYARE PANIKA :
Will the PRIME MINISTER be pleased to
state :

(a) the percentage of the area of forests
to the total area of the country at the time
when the country attained independence;

(b) what is its-percentage now;

(c) whether the percentage has decreased;
if so, the adverse effects felt in the country
as a result of deforestation; and

(d) measures being taken to increase the
forest area and maintain the ecological
balance in the environment ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) and
{(b). The percentage of the recorded forests
area to the total geographical area in 1951
and now are 21.8§4 and 22 73 respectively.
The survey conducted recently through
remote sensing bowever shows that tke actual
forest area in the country is substantially
lower.

{c) The loss of forsst cover has resulted
in shortage of forest products including
industrial raw material, firewood, small
timber and fodder, accelerated soil erosien
recurrence of flash-floods due to increased
run off,
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(d) The following measures are being
taken to increase the forest area and main-
tain the ecological balance :—

(i) Strict enforcement of the Forest
(Conservation) Act, 1980 to mini-
mise diversion of forest land to
non-forest uses.

(ii) Strict enforcement of Indian Forest
Act, 1927 and of various other
epactments to prevent unauthorised
felling of trees;

(iii) Setting up of the National Waste-
lands Development Board to step
up afforestation efforts, which would
touch 5 million ha. per anpum;

{iv) Enlisting people’s cooperation for
developing and increasing the forest
area;

(v) Establishment of decentralised nur-
series to provide easy availability of
seedlings.

Research for desalination of sea water

1744. SHRI D. N. REDDY : Will the
PRIME MINISTER be pleased to state :

(a) whether Government are aware that
the existing method for desalination of sea
water to make it potable has been found
rather costly and new methods are being
devised to cut down the costs; and

(b) whether Government would pursue
the research on the methods and take
advantage of the results of the research as
has been done in Sweden ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) There are
several methods used for desalination of sea
water. Some of these such as flash distilla-
tion are found to be costlier than others.
The Central Salt and Marine Chemicals
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Research Institute (Bhavnagar), the Bhabha
Atomic Research Centre and the Defence
Research Laboratory (Jodhpur) have initiated
R&D work on newer methods of desalina-~
tion. These have been found to be cost
effective.

(b) The method of desalination of sea
water by means of membrane process
(reverse osmosis and electrodialysis) is
followed in Sweden. Several laboratories in
India are taking advantage of the results of
research work carried out in other countries
including Sweden.

{Translation)

Institations for welfare of mentally
retarded children

1745. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of WEL-
FARE be pleased to state :

(a) whether it is a fact that there is
acute shortage of institutions working for the
welfare of mentally retarded children;

(b) whether Government propose to
open more such institutions for the overall
improvement of these children;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) to (d). A National Institute fo¥
Mentally Handicapped has been set up at
Secunderabad (AP) with regional centres at
Calcutta and Delhi. Financial assistance is
also provided to the extent of 90 per cent
of the expenditure to Voluntary Organisa-
tions for promoting education, training and
rehabilitation of the mentally retarded
persons. During the year 1985-86, grant-
in-aid of Rs. 71 02 lakh was provided to
39 voluntary organisations working for the
welfare of mentally retarded persons. At
present the Government has no proposal to
set up any institutions for the mentally
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retarded. However, if more voluntary
organisations come forward to take up

projects for the welfare of mentally retarded,
the Government may consider the application
for grant-in-aid.

[English]
Establishment of new Naval bases

1746. SHRI G. BHOOPATHY : Will
the Minister of DEFENCE be pleased to

state :

(a) whether there is any proposal to
establish new naval bases in the country;

and

(b) if so, the number of such new naval
bases and their locations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). A new Naval base is
being established at Karwar in Karnataka.
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Assistance to States for welfare of
handicapped

1747. SHRI SOMNATH RATH : will
the Minister of WELFARE be pleased to
state :

(a) the details of the amont and other
assistance given to different States and
Union Territories by the Union Government
to assist the handicapped to earn their living
during the last two years;

(b) whether this assistance ~ was fully
utilised; and

(c) if not, the names of the States which
have not fully utilise such assistance ?

THE OEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) A Statement
is given below.

(b) Yes, Sir.

(c) Does not arise.

Statement

To promote employment of the handicapped, Ministry of Welfare has released the
following grant-in-aid to State Governmentg during the last two years

Sl Name of the

Amount of grant released

MNo. State/U.T. ————————— e
1984-85 1985-86
(Rs.) (Rs.)
1 2 3 4

1. Andhra Pradesh aee 73,897.00
2. Assam . 9,480.00
3. Haryana . 14,000 00
4. Himachal Pradesh 25,200.00 36,952.00
5. Jammu & Kashmir 3,900.00 12,000.00
6. Karnataka 38,700.00 18,829.00
7. Kerala 2,60,608.00
8. Madhya Pradesh 28,700.00 1,04,700.00
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1 2 3 4
9. Mamipur 50,000.00
10. Meghalaya ees 23,765.00
11. Nagaland . 28,054.00
12. Qrissa 22,000.00
13. Rajasthan aee 85,462.00
14. Tamil Nadu 22,000.00 48,424.00
15. VUttar Pradesh 13,500.00
16. West Bengal 22,000 00
17. Cbandigarh 24,000.00 30,000.00
Total 2,00,000.00 7,96,161.00
Violation of traffic rules in Delhi {c) The Delhi Traffic Police, as the

1748. DR. G. VIJAYA RAMA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the alareingly growing trend of violation of
traffic rules on Delhi roads;

(b) wheiher it is a fact that major cause
of road accidemts is the violation of traffic
rules; and

(c) if so, what action 1s contemplated to
put a immediate stop to this lawlessness
includirg suitable amendment to the relevant
law by providing deterrent punishmeot for
violation ?

THE WINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) A comparative
study of such cases does not indicate an
alarmingly growing trend in the viclation of
traffic rules.

(b) Road zccidents are normally caused
by violation of traffic ryles.

enforcement agency 1n Delhi, has stepped up
procecution for traffic rule violations.
Adcquate provicions exist in the Motor
Vehicles Act for deterrent punishment for
Such violations.

[Translation)

Number of Pakistani spies arrested

1749 SHRI KAMLA PRASAD
RAWAT - Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the rumber of Pakistani spies arrest-
ed so far since 1984;

(b) the measures taken by the Govern-
ment so far to check such espionage;

(¢) whether the Pakistani spies are still

indulging in espionage activities in different
parts of the country;

(d) whether Government have taken any
measure to curb their activities;

(e) if so, details thereof; and

(f) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) According to infor-
mation available at present, 249 Pakistani
spies have .been arrested in the country since
1984.

(b) to (f). Utmost vigilance is being
maintained by all the security agencies both
at the Centre and in the States to detect,
unearth and neutralise any attempt at
espionage. Arrests of Pakistani spies in
different parts of the country such as Punjab,
Jammu and Kashmir, Rajasthan and Gujarat
during the current year show their continu-
ing activitres. At the same time, it is also
indicative of the fact that maximum vigilance
being exercised by the concerned security
agencies is effective in peutralising such
attempts at espionage.

[English)
Production of titanium

1908 (8AKA) Wristen Answers 7]

PRIME MINISTER be pleased to state :

(a) the quantity of titanium found in
the country State-wise;

(b) the purpose for which titanium is
used; and

(c) whether titanium is being imported
even though it is found in abundance in our
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENT
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Titanium
is not found in its natural state in the soil.
Titanium bearing ores like ilmenite, rutile
etc. are found in the coastal and inland
places of Kerala, Tamil WNadu, Andhra
Pradesh, Orissa, Maharashtra, West Bengal

and Bihar, Statewise break-uvp of resources
1751. SHRI T. BASHEER : Will the of the above minerals are given below :
Sl. State Ilmenite Rutile
No. (Tons) (Tons)
1. Kerala 27,546,000 2,012,000
2. Tamil Nadu 68,893,000 4,320,000
3. Orissa 35,902,000 1,338,000
4. Andhra Pradesh 9,377,000 321,000
5. Ratnagiri (Maharashtra) 1,797,000 ere
6. West Bengal 2,087,000 192,000
7. Bihar 744,000 11,000

(b) Titanium alloys are used in the
manufacture of welding electrodes, aero space
industry corrosion resistant equipment for
chemical plants. Titanium dioxide is wused
extensively in the manufacture of paints,
plastics, varnishes and paper.

(c) Yes, Sir. Titanium in the form of
titanium dioxide is being imported.

Expausion of Indian Rare Earths
Ltd., Alwaye

1752. SHRI V. S. VJAYA-
RAGHAVAN
SHRI K. KUNJAMBU :

.
.

Will the PRIME MINISTER be pleased:
to state ;
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(a) whether Government of Kerala has
sent a proposal for the expansion and
modernisation of the Indian Rare Earths
Plant at Alwaye, Kerala; and

{b) if so, the details of the proposal and
the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir.

{b) Does not arise.

Coop, sugar mill at Bedomba in
Orissa

1753. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have taken
steps to set up a Co-operative sugar mill at
Bedomba in Orissa;

(b) if so, the funds sanctioned for that
sugar mill by National Co-operative Deve-
lopment Corporation;

(c) the amount sanctioned by Industrial
Finance Corporation of India for that
proposed sugar mill; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA): (a) The Cooperative
Society viz., M/s. The Badamba Cooperative
sugar Industries Ltd, are setting up a susgar
mill at Badamba in Orissa.

(b) National Cooperative Development
Corporation have sanctioned financial assis-
tance of Rs. 90.00 lakhs a4s loan to the
State Government of Orissa, under Centrally
Sponsored scheme towards share capital
participation in this Cooperative sugar mill.
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(c) The Industrial Finance Corporation
of India has so far not sanctioned any
amount for the proposed sugar mill.

(d) Does not arise.

Delay in Completion of Narora
Atomic Power Plant

1754 SHRI SHUBHASH YADAV :
SHRI DHARAM PAL SINGH
MALIK :

Will the PRIME MINISTER be pleased
to state :

(a) whether the establishment of S00MW
Atomic Power Station at Narora has been
delayed;

(b) if so, the reasons thereof;

{c) the action taken or proposed to ex-
pedite its completion in time; and

(d) the likely time by which the project
will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) and (b). The
Narora Atomic Power Project which consists
of two units of 235 MW cach will be delay-
ed by about a year due to delays in the
supply of equipment from Indian industries,
land acquisition and major modifications in
design or critical equipment. .

(¢) The impact of delayed delivery of
equipment has been reduced by paralleling
construction activities as far as possible.

(d) Unit I and II of Narora Atomic
Power Project are expected to be completed
by 1987-88 and 1988-89 respectively.

{Translation)

Employees in Kakrapar Atomic

Power Plant

1755 SHRI C. D. GAMIT : Will the
PRIME MINISTER be pleased to state :
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(a) the number of class I, 11, III and IV

employees in Kakrapar Atomic Power
Station;

(b) the number of employees from the
Gujarat State and how many are from other
States; and

(c) the reasons for not recruiting local
people to class 11T and IV posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) to (¢). In-
formation is being collected and will be laid
on the Table of the House.

Directions regarding offizials in
tribal sub-plan areas

1756. SHRI MANKU RAM SODI:
Will the Minister of WELFARE de¢ pleased
to state :

(a) whether the Union Government have
issued any directions to the State Govern-
ments that officers understanding local langu-
ages should be posted for on-going tribal
sub-plans for various parts of the country;

(b) if so, the details thereof; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) The Ministry of
Home Affairs set up a Group in 1978 under
the Chairmanship of Shri Maheshwar Prasad
to work out the details of guidelines or direc-
tions to be issued to States on the question
of persocnel policy in tribal areas. The
Group, inter-alia made several suggestions
regarding selection of suitable personnel.
Relevant extract is in the statement given
below.

(b) The recommendations of the Group
were brought to the notice of the State
Governments. These are also reveiwed in
the meetings with the State officials/represen-
tatives in the tribal sub-plan meetings held in
the Ministry from time to time,
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{c) Questions does not arise.

Statement

Extract from the report of Group on
Administrative Arrangements and Personnel
Policies in Tribal Arecas.

1. In the recruitment of field-level func-
tionaries, whose cadres are generally regional
or district-based, preference should be given
to local persons even by relaxing minimum
qualifications where necessary.

2. Acquisition of a good knowledge of a
tribal dialect with-in a prescribed period
should be made a condition of appointment
in the case of field-functionaries.

3. State-level, Division-level District-
level Screening Committees may be set up
for making selection of persons to be posted
in tribal areas.

[English)]
New Cadre of Science Administrators

1757 SHRI MAHENDRA SINGH :
SHRIMATI KISHORI SINHA :
SHRIMATI GEETA

MUKHERIEE :

Will the PRIME MINISTER be pleased
to state :

(a) whether there is a proposal under
consideration of Government to form a new
cadre of Science Administrators, with a view
to providing support to Scientists and to
remove mediocrity from the Research and
Development establishments; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) There is
no congcrete proposal as such at present uander
consideration of the Government to form a
new cadre of Science Administrators. How-
ever, an idea to this effect has been floated
and is discussed in different forums.
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(b) Does not arise.

Welfare Schemes

tribals

1758. SHRI SODE RAMAIAH ; Will
the Minister of WELFARE be pleased to
state :

for dispersed

(a) whether it is a fact that more than
one crore of tribals of the total tribal popu-
lation of 5.36 crores are still not covered by
any welfare schemes;

(b) whether Government have worked
out any welfare schemes for these tribals who
are known to be dispersed tribals;

(c) if so, the details of the scheme and
the amount allotted for this purpose;

(d) whether private social welfare orga-
nisations and social workers will be associat-
ed with the formulation of the scheme and
its implementation; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI1 GIRI-
DHAR GOMANGO) : (@) No, Sir, Out of
total tribal population of 5.10 crores (1981
Census estimates) in 19 tribal sub-Plan
States/Union Territories in the country about
3.71 crores have been covered under Tribal
sub-Plan concept. The rest of the tribal
population are covered under normal poverty
alleviation programmes such as IRDP,
NREP, RLEGP, etc being implemented in
the States and also under schemes in Back-
ward Classes Sector.

(b) and (c). The Ministry of Welfare has
issued guidelines to the States in February,
1986 clarifying that the tribal sub-Plan is a
strategy which covers the entire tribal popu-
lation of the State. The Tribals even outside
identified project area are also now entitled
to a share out of Special Central Assistance
given to the States. A Statements showing
the namber of dispersed tribals and the funds
earmarked out of the Special Central Assis-
tance during 1986-87 for them is given
below. The State Governments will formu-
late beneficiary-oriented schemes far these
tribals out of the funds provided to them.
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(d) and (e). It will be for the State
Government to decide the modalities for
implementation of the schemes to be funded
out of Special Central Assistance for dis-
persed tribals. The Working Group on
Development of Scheduled Tribes during
Seventh Five Year Plan (1985-90) has, how-
ever, recommended that right type of volun-
tary agencies having a sense of involvement
and a non-exploitative approach should be
encouraged to work in tribal areas and for
programmes designed to raise economic levels
of the tribal families.

Statement

No. of Dispersed Tribals (1981 Census)
and allocation of Special Central
Assistance to States 1986-87.

Sl. No. State/U.T. Dispersed Allocation
(No Tribals (1986-87)
in lakhs) (Rs in
lakhs)
1 2 3 4
1. Andhra Pradesh 8.82 260.09
2. Assam 8.75 271.64
3. Bibhar 9.83 267 94
4. Gujarat 10.66 220.08
5. Himachal Pradesh 0.70 59.83
6. Karnataka 8.94 58.71
7. Kerala 1.43 40.98
8. Madhya Pradesh 14.57 901.02
9. Maharashtra 19.41 424.13
10. Manipur 0.24 16.71
11. Orissa 15.51 442.61
12. Rajasthan 14 09 222.56
13. Sikkim 0.58 28.91
14. Tamil Nadu 3.10 93.14
15. Tripura 1.39 59.56
16. Uttar Pradesh 2.06 13.07
17. West Bengal 19.03 374.39
18. A and N Islands 0.01 —
19. Goa, Daman & Diu 0.01 —_—
Grand Total 139.15 3755.37




93

Written Answers

Allocation of rice and wheat to
Gujarat

1759. SHRI RANIJIT SINGH GAFK-
WAD : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) allocations of wheat, rice and other
coarse grains to Gujarat by Union Govern-
ment for {the months of July and August
1986 for distribution through the public
distribution system against the allocations for
the corresponding months of last years;

(b) whether these allocations are ade-
quate to meet the State’s requirements of
wheat, rice and coarse grains; and

(c) if not, whether Government would
make special ad-hoc allocation to the State
in order to meet the off-season demand and
to ease the pressure on prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA): (a) Allocations of wheat
and rice to the Government of Gujarat for
public distribution system for the months of
July and August, 1986 and for the corres-
ponding months last year are as under :—

(In 000 tannes)
" 1986

1985

Rice Wheat Rice Wheat
July 300 400 - 17.5* 300
August  20.0 _ 40.0 10.0 300

(*includes special allocation of 10,000
tonnes)

Allocations of coarse grains are not made
from the Central Pool presently.

(b) and (c’. Allocations of wheat and
rice for public distribution system to the
Government of Gujarat kave been generally
commensurate with the demands placed by
the State Government. Special allocations
of 20,000 tonnes of rice—10,000 tonmnes
for the rmonth of June, 1986, and 10,000
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tonnes for the month of July, 1986, overand
above the normal monthly allocation, have
been made to the State Government to enable
them to meet their requirements of the lean
season and counter the rise in prices. Con-
sidering the supplemental character of the
central allocations, the present levels of
allocations are considered reasonable.

Konkani language in Goa

1760. SHRI BHATTAM SRIRAM
MURTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware of
the controversy going on in Goa on the
question of Konkani being the sole official
language;

(b) whether the demand of the Marathi
speaking population is hoped to be reconcil_ed
and a compromise formula worked out with
the use of the good offices of the Centre; and

(c) whether the Centre proposes to
intervene in the matter and whether its inter-
vention was sought or called for in the

matter ?

. THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (§HRI
GHULAM NABI AZAD) : (a) Yes, Sir,

(b) and (c'. Government of Goa, Daman
and Diu have, after considering all aspects
of the matter, now introduced the Goi“
Daman and Diu Official Langoage Bill in
the Legislative Assembly of the Union Terri-
tory, with the approval of Central Govern-

ment.

[Translation)

Programme for plantation of trees in
Seventh Five Year Plan

1761. SHRI DILEEP SINGH BHURIA:
Will tke PRIME MINISTER be pleased to
state the programme prepared by Government
for tree plantation in the Seventh Five Year
Plan and increase in forest area as a result
thereof alongwith the expenditure involved ?



95 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARD The
programme prepared by tte Government for
tree plantation in the Seventh Five Year Plan
has a number of components The important
ones are social forestry, rehabilitation of
degraded forest areas, farm fcresrry and
production forestry as also the sccial forestry
component of NREP, RLEGP. These pro-
grammes are to be implemented by the State
Governments with the Felp of funds available
to them in the State Plans, through anti-
poverty programmes of the Derartment of
Rural Development, externally aided projects
and funds made available to the States
through centrally sponsored schemes.

Firm data regarding the net increase in
tree cover as a result of implementation of
the mbove programmes is Dnot available.
However, it may be mentioped that the loss
in forest cover during the period 1970-73 to
1980-82 was approximately of the order of
1.5 million hectares per year. As against
this, an area of 1.5 million hectares has
been covered in 1985-86 with tree cover as
a result of implementation of the above-
mentioned afforestation programme. The
target for 1986-87 is 1 7 million hectares.
Targets are set year-wise in consultation with
States.

Funds for afforestation are available
from several sources/departments. It is,
therefore, difficult to give precise estimates
of expenditure. During 1985-86 expenditure
would be of the order of Rs. 450 crores
approximately. During 1986-87 the pro-
vision for afforestation etc. is to the tune of
Rs. 560 crores approximately.

(English)

Filling up post of Commissioner for
Linguistic Mionrities

1762. SHRI G.-M. BANATWALLA :
Will the Minister of WELFARE be pleased
to state :

(a) whether the post of Commissioner
for Linguistic Minorities bas been lying
vacant;

(b) if so, since when; and
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(b) by what time Government propose
to appoint the Commissioner for Linguistic
Miporities ?

TEHE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (3) to (c) : The
post of the Ccmmisstoner for Linguistic
Mirorities has been lying vacant since May,
1977. 1he questicn cf fill ng up the post of
Commissioner for Linguistic Minorities is
under consideraticn. It may not be possible
to indicate a definate time scheduled for
filling up the post.

Functioning of Tarapur Atomic
Power Plant

1763 SHRI H M. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether Tarapur Atomic Power Unit
which was recommissioned on 2nd May,
1986 was again shut down on May 3, 1986;

(b) if so, the reasons thereof; and

(c) steps taken to stop permanently
erratic bebaviour of TAPS ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) The Unpit II of Tarapur Atomic
Power Station was shut down on May 3,
1986 for a start-up adjustment.

(c) The performance of Tarapur Atomic
Power Station has been very satisfactory
with high availability factors.

Special coaching centres for UPSC
examinations

1764. SHRI MUKUL WASNIK : Will
the PRIME MINISTER pleased to state :

(a) whether Government have decided
to open special coaching centres in ec}u-
cationally backward areas for students willing
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to appear in Union Public Service Commis-
sions examinations; and

(b) if so, the areas identified for setting
up coaching Centres and when the centres
are likely to start ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDB PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) and (b). The
University Grants Commission provides
assistance to Universities who are organising
coaching centres to the students belonging te
minority communities for Public Service
Examinations, So far, 20 Universities and
14 colleges have been assisted.

The Ministry of Welfare also provides
assistance for organising coaching classes for
Scheduled Castes and Scheduled Tribe
students to prepare them for Public Service
Examinations through the Universities and
non-Governmental instituttons. The number
of centres set up/sanctionfd under this
scheme by the end of 1985 is over 80.

Technology Missions

1765. SHRI
PATIL : Will the PRIME
pleased to state :

BALASAHEB VIKHE
MINISTER be

(a) whether the launching of several
Technology Missions has been under the
consideration of Government;

(b) if so, the details thereof; and

(c) the likely expenditure to be incurred
on these missions ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

] (_b) Work relating to five Technology
Missions, as given below, has been taken up :

1. Vaccination and Immunisation of
vulperable  population, specially
children,
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2. Edible oil seeds-incentive cultivation
and oil manufacture.

3. Better communications.

4. Drinking water in every village and
water management.

5. EBradication of illiteracy.
»

(c) The likely expenditure to be incarred
on these Technolegy Missiops is being
worked out by the identifled nobal Ministries/
Agencies.

Construction of motor road in hill
area of Uttar Pradesh

1766. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Border Roads Organisation
is conducting any survey for the construction
of new motor roads in the hill area of Uttar
Pradesh; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) No, Sir.

(b) Does not arise.

{Translation)

Scheme to supply essential commodities
at low prices to weaker sections

1767. SHRI NIRMAL KHATIRI :
Will the Miister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there is any scheme of
distribution of essential commodities at fair
prices to weaker sections of the society;

(b) whether any proposal for making
changes and bringing improvement in the

prevailing system is under consideration; and

(¢) if so, the details thereof ?
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_THE MINISTER OF STATE IN TEHE
MINISTRY OF PLANNING, AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A K.
PANJA) : (a) to (c). Seven key essential
commodities namely wheat, rice, sugar,
imported edible oil, kerosene oil, soft coke
and controlled cloth are supplied by the
Central Government for distribution through
Public Distribution System _at fair price
shops. Besides, State Governments are free
to inclade other commodities for distribution
through fair price shops, for which they
themselves make the required arrangements
for procurement and distribution. The
Central Government has advised all the
States/Union Territories to ensure that the
commodities meant for issue under public
distribution system are distributed equitably
among the bonafide consumers at pre-deter-
mined prices

The Central Government had also
announced a Scheme on 19th November ‘85
to provide wheat and rice at a high!y sab-
sidised rates to 1the people living in Integrared
Tribal Decvelopment Project areas in 17
States and Union Territories and the entire
States/UTs of Meghalaya, Nagaland, Mizo-
ram, Arunachal Pradesh, Lakshadweep and
Dadra and Nagar Haveli.

The Central Government continuously
réviews and monitors the public distribution
$ystefn with a view to bring about necessary
improvements in the functioning of the system
in different States/UTs. The States/UTs have
been advised to open new fair price shops to
provide easy physical access to consumers,
supply of ration card to every family; making
adequate provision and improvement in
infrastructural facilities, such as storage and
transport; develop proper monitoring system
at State, District and Block levels; set up
Consumer Advisory Committees upto fair
price shop levels; tighten inspection and
enforcement measures and for developing a
system of effective coordination among
various agencies engaged in tbe task of public
distribution system.

Death due to explosion of hand grenade
in Jhansi

_ 1768. SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Minister of DEFENCE be
pleased to state ;
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(a) whether it is a fact that some child-
ren died due to explosion of an unexploded
hand grenade picked up by them from the
Babina Firing Range, Jhansi sometime in the
beginning of June, 1986; and

(b) if so, measures taken by Government
to make the firing ranpe area inaccessable to
avoid such incidents ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH

AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) Government have seen a
report about an accident in which six child-

ren died, but have no information about the
cause of the accident being a hand grenade
picked vp from the Babina Firing Range.

(b) The Babina Firing Range is an acqui-
red range and there is no habitation in the
Range area. Whenever firing is carried out,
sentries are posted on all the approackes to
the range area to stop people from entering
the range. During firing practice, a careful
watch 1s kept on the unexploded shells and
grenades which are identified and detonated
to prevent accidents.

[Translation]

Fire in the Central Ordnance Depot,
Kanpur

1769. SHRI KAL1 PRASAD PANDEY :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that a devastating
fire broke out in the Central Ordnance Depot
at Kanpur on the night of 28 May, 1986;

(b) if so, the causes thereof and the esti-
mated loss suffered as a result thereof; and

(c) whether Government have taken any
action against any officer/employee so far ?

-THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESFARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) An enquiry into the causes of the
fire has been entrusted to the C B I. The
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estimated loss is Rs. 1.3 crores approxima-
tely.

(c) A Staff Court of Enquiry bhas been
ordered by HQ Army Central Command on
29th May 1986, whose findings are awaited
by the Government.

[English)
Import of colour television tubes

1770. SHRI MOHANBHAI PATEL :
Will the PRIME MINISTER be pleased to
state :

(a) names of the countries from where
picture tubes for colour T. V sets are impor-
ted;

(b) whether the prices of T. V. comrpo-
nents and picture tubes in foreign countries
have been increased owing to the strengthen-
ing of the Japanese Yen and the Deutsche
Mark against the Rupee; and

(c) if so, its effect on Indian T. V. manu-
facturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOQO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) The
Colour TV picture tubes are being laigely
imported from South Korea, Japan, France,
West Germany and Singapore.

(b) and (c). The prices of imported TV
components are likely to rise on account of
the increase in exchange rate vis-a-vis Yen
and DM, but largely remain unaffected with
respect to the Dollar. However, Government
expects that the price of television sets will
not and should not increase in view of the
many concessions given.

Tardy progress in refugee resettlement

1771. SHRI AMAL DATTA : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) whether it is a fact that the progress
of refugee resettlement bas been tardy;

(b) if so, the reasons therefor and the
agencies responsible for it; and

(c) the details of assistance including
financial, extended by the Union Goveroment
to various States on this account with details
of utilization made by the respective States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) and (b). Various State
Governments have been implementing a
number of schemes for rehabilitation of
refugces. Progress in implementing certain
schemes in some of the States bas not been
upto expectations The Government of lcdia
have been impressing cn the State Govern-
ments concerned to complete the process of
resettlement work expeditiously. The work
relating to migrants from former East Pakis-
tan in agriculture and small trade is by and
large over in most of the States. As regards
Tibetan Refugees, 38,000 bave already been
settled with Government assistance. About
3.200 more are in the process of resettlement.
Process of rehabilitation of displaced persqus
of Indo-Pak Conflicts of 1965 and 1971 is
cver except for provision of certain infras-
tructural facilities. Some residuary work in
respect of resettlement of refugees from faor-
mer East Pakistan in West Bengal remains to
be completed.

(¢) The Government of India provides
assistance to the States for implementation of
rehabilitation schemes, except in the case of
Dandakaranya Project which is directly under
Central Governmrent, in the form of grauts
and loans. Grants cover expenditure on
maintenance of relief and also staff support
(100 per cent in the case of field and 50 per
ceut in the case of headquarters establish-
ment). Assistance in the form of loans is
mainly for agricultural inputs, small trade/
business and industrial schemes as well as
for housing and construction of business pre-
mises etc. The progress of expenditure on
resettlement of refugees of various categories
upto 31.3.1986 is as follows ;—
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Scheme Expenditure Total
upto 31.3.1985/during
1985-86
(Rs. in crores)
1 2 3 4
Displaced persons from former East 685.28 22.21 707.49
Pakistan (including DNK Project)
Displaced persons from former West 405.97 0.26 405 23
Pakistan
Persons displaced by Indo-Pak Conflict
(i) 1965 16.33 16.33
(if) 1971 86.16 0.18 86.34
8.28 0.13 8.41

Tibetan Refugees

Figures do not include expenditure on repatriates from Sri Lanka, Burma and other

countries.

Science and Technology Entrepreneurs
Parks

1772. SBRI1 SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil the
PRIME MINISTER be pleased to state :

(a) the number of Science and Techno-
logy Entrepreneurs Parks (STEP) set up in
the country so far;

(b) the location of such parks;

(¢) whether Government have any propo-
sal to set up one such STEP at Mysore; and

(d) if so, the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENT; OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Five, Sir.

(b) STEPs have been established at :

(i) Birla Institute of Technology,
Ranchi.

(ii) C. C. Shroff Research Institute,
Bombay.

Societies have been registered for
setting up STEPs at :—

(i) Sri Jayachamarajendra College
of Engineering. Mysore.

(i) Regional Engineering College,
Tiruchirapalli.

(iii) Harcourt Butler Technological
Institute, Kanpur.

(c) and (d). Yes, Sir. A society has been
registered for establishment of a STEP at Sri
Jayachamarajendra College of Engineering,
Mysore.

Compulsory Indian Standards Institutjon
certification mark on articles

1773. SHRI BANWARI LAL
PUROHIT : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) whether Government have decided
to make ISI certification mark compulsory
for goods purchased by Government;



105 Written Answers

{b) if so, whether there is a proposal to
put compulsory ISI certification mark on
some of the articles; and

(c) if so, the details thereof ard to what
extent the quality of articles will be better
for consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : (a) No, Sir. However, it
has been decided that Directorate General of
Supplies and Disposal/Department of Supply
will contract only for ISI-marked goods
wherever such goods are offered; in case ISI-
marked goods are not available, 1S specifi-
cations have to be strictly adhered to.

(b) While, as on date, 108 items have
already been brought under compulsory Cer-
tification Marks Scheme of ISI, there are
proposals to extend the compulsory Scheme
to a few more items.

(c) Some of the additional items propo-
sed to be brought under compulsory Certifi~
cation Marks Scheme of ISI are as follows :

(1) Synthetic Detergents;

(2) GLS Lamps;

(3) Plywood;

(4) Surgical Implants;

(5) Clinical Thermometers;

(6) Hydraulic Brake Fluids;

(7) Domestic Electrical Appliances;
(8) Infant Milk Powder.

When articles are brought under compul-
sory ISI Certification Marks Scheme, the
manufacturers are required to ecnsure that
such articles manufactured by them conform
to the standards/specifications prescribed by
the I. S. 1. This, in turn, will assure availa-
bility of quality products to the consumers.

Manual of Entertainment Tax Act
and Rules

1775. SHRI HUSSAIN DALWALI : Will
the Minister of HOME AFFAIRS be pleased
to state :
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(a) whether it is a fact that several cultu-
ral organisations in Delhi who have to deal
with the various provisions of the Entertain-
ment Tax Act and administrative rules made
there under are made to undergo lot of
inconvenience as copies of these publications
are not freely available on sale; and

(b) if so, steps being taken to bring out
a manual incorporating the Act and the
Rules, in a handy manner, for the conveni-
ence of all concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) The Entertainment Tax Act and
the Rules framed thereunder have been noti-
fied in the Official Gazette which is a priced
publication available at the sales counter of
the publication Division,

(b) There is no proposal
manual incorporating the
Rules.

to bring out a
Act and the

Crisis in Talcher Heavy Water Plant

1776. SHRI SRIBALLAV PANIGRAHI:
SHRI SOMNATH RATH :
SHRI CHINTAMANI JENA :

Will the PRIME MINISTER be pleased
to state :

{a) whether there was any breakdown in
the Heavy Water Plant, Talcher in April,
1986;

(b) if so, the reasons thereof and the
action taken in this regard;

(c) the loss caused by the accident in
April, 1986;

(d) whether the plant has been closed
down since then and if so, when will it start
functioning; and

(e) steps being taken to prevent recur-
rence of such accident in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
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OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) A fire
occurred in the Plant on April 29, 1986.

(b) Sudden leakage of high pressure gas
due to the failure of a gasket liner in the
flanged conuoection was responsible for the
fire. A Committee has been appointed to
investigate the cause of such failure.

(c) Investigations done so far have revea-
led that the damage is confined to some
small sized piping and field instruments, and
in the control room, to instrument cables and

peripherals.

(d) Yes, Sir. The Plant will be restarted
after rectification and repair work is comple-
ted—this is expected to take 3 to 4 months.

(e) A modified fit-up procedure has been
established and a thorough review of all
maintenance procedures is being undertaken
to avoid recurrence of such accidents.

Calcium sands at off-shore areas of
Lakshadweep

1777. SHRI P. M. SAYEED : Will the
PRIME MIN}ISTER be pleased to state :

(a) whether Government have considered
the proposal to pick up calcium sands avail-
able at off-shore areas of Lakshadweep
Islands to use those as a potential ingredient
to manufacture cement;

(b) if so, the details of the proposal; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
Yes Sir.- A proposal to set up a 20 tonnes
per day white cement _plant in one of the is-
lands of the Union Territory of Lakshadweep
has been under consideration by the Govern-
ment. Techno-economic feasibility of the
proposal is being discussed with various rele-
vant departments,
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(c) Detailed studies are regujred on the
ecological factors before the sands are utilised
on a large scale, as it is known that excessive
dredging of the sands from the lagoons may
disturb the shoreline equilibrium and may
lead to severe erosion of the islands.

Institutions for training of JAS officers

1778. DR. PHULRENU GUHA : Will
the PRIME MINISTER be pleased to state :

(a) how many institutions exist in the
country where 1AS officers are sent for train-
ing; and

(b) the number of IAS officers trained
there so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) For the one
week refresher courses and 4 week training
programmes, which are conducted for 1AS
officers, they were sent to 29 State/Central/
Management Institutions in 1985-86. The
list of institutions has been enlarged for
1986-87 and comprises 41 institutions, In
addition, it is open to the State Governments
and Central Ministries/Departments to send
them to other training institutions/courses in
the country, depending on their specific train-
ing requirements.

(b) The number of 1AS officers trained
in the one week/4 week training courses
during 1985-86 was 3480.

Computerisation in Government
Departments

1779. PROF. P. J. KURIEN :
SHRI V. S. VIJAYA-
RAGHAVAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether computerisation in different
departments of Government is being done on
an increasing scale;

(b) if so, the details thereof;
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{¢) whether Government have been able
to quantify the result of computerisation in
terms of imprevement in efficiency; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE

< (SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir, .

(b) National Informatics Centre (NIC)
has corducted feasibility studies in various
departments of the Government for develop-
ment of computer-based management infor-
mation system About 150 detabases have
already been implemented by NIC. Online
terminals (including pe=rsonal/mini computer
based terminals) have been installed in diffe-
rent departments to provide easy access to
these databases.

A number of Departments like IMD,
Customs and Defence have inhouse computer
facility which are used for creation of data-
bases, data processing and management in-
formation systems.

A few Ministries/Departments like
Ministry of External Affairs have engaged
the services of public sector corporations like
CMC Limited and private software companies
for conducting feasibility studies and taking
uap specific projects for computerisation.

(c) and (d). Introduction of computer
based systems will progressively itvprove the
efficiency in Government Departments by
streamlining the organization of irformation
and its flow for decision makirg process,
enable better monitoring and control of pro-
jects and assist planning. However, it is too
early to quantify the gains in efficiency over
the entire Government.

Achievement of social forestry targets
in Kerala

1780. SHRI VAKKOM PURUSHO-
THAMAN : Will the PRIME MINISTER
be pleased to state:

(a) whether the targets set for social
forestry programme for the State of Kerala
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during the Sixth Five Year Plan period have
been achieved;

(b) if so, the details thereof; and

(c) targets fixed for the Seventh Five
Year Plan for Kerala ?

THE MINISTER OF STATE IN THRE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) Yes,
Sir. The targets for Kerala State under affore-
station including Social Forestry during the
Sixth Five Year Plan period have been
achieved.

(b) As against a target of 1899.50 lakh
seedlings, the achievement during the Sixth
Plan was 2352.55 lakh seedlings.

(¢) The targets are fixed on yearly basis.
The targets for 1985-86 and 1986-87 are
600 lakh scedlings and 1200 lakh seedlings

respectively.

Budgetary provision for irrigation

1781. SHRI AJIT KUMAR SAHA:
Will the Minister of PLANNING be pleased

to state

(a) whether funds allocated in the Sixth
Plan for irrigation were not utilised in full
resulting in 20 per cent loss in targetted irri-
gation facility;

(b) if so, the reasons thereof; and

(c) the repurcussions of this failure is
going to cause on the plan targets of Seventh
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : (a) Although there was a shortfall
of about 8 per cent in utilisation of funds
allocated in the Sixth Plan to irrigation,
shorifail in the achievement of target of
additional potential is about 18 per cent.

(b) The reasons for the shortfall are :
general cosstraint of funds with the State
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Government, thin spreading of resources,
delay in land acquisition, rehabilitation prob-
lems, etc.

(c) No specific repurcussion of the short-
fall in targets of Sixth Plan is expected on
the plan targets of the Scventh Plan.

People below poverty line in Bihar

1782. DR. G. S, RAJHANS : Will the
Minister of PLANNING be pleased to state :

(a) whether Union Government are aware
that 49.5 per cent population in Bihar State
alone is living below poverty line whereas
overall patiopal average is 37.4 per cent;

(b) if so, whether any survey has been
conducted/proposed to ascertain the reasons
of backwardness of Bihar State alone; and

(c) efforts Government propose to make
to lift the poor and biing the population
above the poverty line ?

THE MINISTER OF STATE IN THE
MINISTRY OF PILLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SYPPLIES (SHRI
A. K. PANJA) : (a) Yes, Sir.

(b) No such survey has been conducted.
Planning Commission, hevwever, had conduc-
ted a study on Agricultural Strategies for
Eastern Region in 1985. A somewhat similar
study was conducted by Reserve Bank of
India. Both of these studies examined the
questions relating to agricultural backward-
ness of Bihar.

(c) A statement is given below,

Statement

Removal of poverty remains a central
concern of planning in India. Consistent with
this objective, the Seventh Plan development
strategy and the pattern of growth emerging
from it are expected to lead to reduction in
poverty. The emphasis on accelerated agri-
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cultural growth, increased productivity of rice
in eastern India, developing the potential of
dry-land agriculture, adoption of special
measures to increase productivity and incomes
of small and marginal farmers, implementa-
tion of the minimum needs programme, and
expansion of irrigation facilities will make a
substantial contribution to a reduction of
poverty. In addition, the Seventh Plan in-
cludes a number of anti-poverty and employ»
ment promoting programmes specifically
designed to raise incomes and productivity of
the people below the poverty line. While
allocating resources to the States under the
poverty alleviation programmes, more empha-
sis is to be given to the incidence of poverty
as compared to the Sixth Plan. Naturally,
the States with higher poverty ratio will get
higher allocations of funds for these pro-
grammes.

2. The Gadgil formula for allocation of
Central assistance for State plans which was
criginally approved 1n 1968, was modified
by the National Development Council in
August, 1980 with a view to increasing the
weightage of assistance to the less developed
States as indicated below :

(i) Out of the total divisible pool of

Central assistance, a lumpsum
amount is set apart for the 8 special
category States, viz, Assam,
Meghalaya, Nagaland, Manipur,

Tripura, Sikkim, Jammu & Kashmir
and Himachal Pradesh.

(ii) The balance amount of assistance
is to be allocated among the remain-
ing States, on the basis of a weight-
age of 60 per cent for population,
20 per cent for per capita income
(assistance allocated to States having
per capita income below national
average), 10 per cent for Per-capita
Tax Effort and the remaining 10
per cent for Special problems.

3. Accordingly, Bihar with a huge popu-
lation and per capita income below the
national average will get substantial Central
assistance under the Modified Gadgil formula.
These steps will enable less developed States,
inciuding Bihar, to achieve greater develop-
ment and reduction in poverty ratio.
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Supply of adequate edible oil to
Vanaspati manufacturers

1783, SHRI AMARSINH RATHAWA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are aware that
due to the rise in prices of mustard/rapeseed
oil in the country the vanaspati manufacturers
are facing great difficulty in running their
units unless they are supplied imported edible
oil to manufactiure vanaspati; and

(b) if so, steps proposed to meet the
demand of vanaspati manufacturers for manu-
facturing vanaspati oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
lf TER OF STATE IN THE MINISTRY OF
. FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : (a) There has been a rise in the
prices of edible oils including mustard/rape-
seed oil in the country. However, the pro-
duction of wvanaspati increased from 68
thousand tonnes in January, 1986 to 78.5
thousand tonnes in June, 1986 on account
of remedial measures including effective
supply managemeat of imported oils to
vanaspati industry. The industry has not
faced difficulty in running their units.

(b) Does not arise.

[Translation]

Sugar mills in cooperative sector in
Uttar Pradesh

1784. SHRI RAM DHAN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the number of sugar mills in the co-
operative sector in Uttar Pradesh and also
the number of proposals received for opening
such mills;

(b) the number of cooperative sugar mills
in the State running in loss;

(c) the number of such mills declared
sick;
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(d) whether, before giving permission
for sctting up new sugar mills in this area,
their economic viability is ascertained; and

(e) if so, the reasons for their running
in loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : (a) There are 28 sugar mills in the
Cooperative Sector in Uttar Pradesh. During
the Sugar Year 1985-86 (Oct.—Sept.), two
applications from Co-operative Sector have
been received so far, for setting up of sugar
mills in the State,

(b) The Government do pot maintain
profit and loss sccounts in respect of sugar
mills which are mainly in private or coopera-
tive sector. The ultimate responsibility to
eosure efficient running of a sugar mill lies
solely with the management.

(c) The Sugar Industry, being a seasonal
industry which is subjected to fluctvations on
a number of factors inciuding agro-climatic
factors, parameters for quantifying sickness
in the industry concretely, have not been
evolved.

(d) Apvlications for seiting up new sugar
mills submitted by parties through the State
Government with the latter’s recommenda-
tions arc considered for grant of licences
subject to favourable agro-climatic conditions
and techno-economic feasibility of the pro-
jects,

(e) The profitability or otherwise of a
sugar factory depends on a variety of factors
which include cane availability, technical and
marginal competence of a sugar mill and
certain other factors, which are within the
jurisdiction of the concerned State Govern-
ment.

Air Force Centre in Azamgarh district
of Uttar Pradesh

1785. SHRI RAJKUMAR RAI: Will
the Minister of DEFENCE be pleased to
state
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(a) whether Azamgarh district of Uttar
Pradesh has an airforce centre;

(b) if not, whether Government propose
to set up an Air Force Centre in the said
district; and

(c) if so, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHR!I ARUN
SINGH) : (a) No, Sir.

(b) No, Sir.
(c) There is no defence requirement to

set up an Air Force unit in Azamgarh district
at present,

[English)
Disposal of Public Grievances
1786. SHRI V. S, KRiISHNA IYER:
Will the PRIME MINISTER be pleased to

state;

(a) number of public grievances received

by the Minister of Personnsl for Public
Grievances and Pension since January,
1986:

(b) number of public grievances disposed
of; and

(c) the time taken to dispose of each
grievance ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Depart-
ment of Administrative Reforms and Public
Grievances received a total of 3891 grie-
vances during the period January-June, 1986.
383 cases were selected for monitoring by
the Department. Of these 41 are reportedly
settled. The remaining cases were sent to
ministries/departments  concerned with a
request to take appropriate action and
inform the complainants of the action taken.
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(c) Of the cases disposed of, the time
taken has varied from six to one hundred
and forty five days.

Specialisation in various disciplines
for IAS recruits

1787. SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government propose to
provide specialisation in various disciplines
for 1AS recruits;

(b) if so, whether this would affect their
inter se seniority and promotional prospects;

(c) whether this specialisation would be
used to place TAS officers into top manage-
rial positions in State enterprises; and

(d) details of the proposal for specialisa-
tion in IAS ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (d). A

statement indicating the desired information
is given below.

Statement

Specialisation in various Disciplines
for IAS recruits

1. During the probationery training,
special emphasis is given to impart skills in
areas like Public Administration, Manage-
ment, Behavioural Sciences, Revenue
Administration and Law and Order to the
IAS recruits.

2. Even as early as 1976 the Govern-
ment of India had issued guidelines to the
State Governments for systematic career
planning of IAS officers having regard to
their antitudes and capabilities. The guide-
lines provide inter-alia, for regulating the
posting of IAS Officers after their having
held multi-functional pasts of Sub-Divisiona]
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and District officers. The fields of speciali-
sation bave been classified broadly under 3
groups i.e. regulatory, development and
economic and industrial administration. In
addition an extensive programme of inservice
training ranging from one week to one month
is being implemented since last year for all
1AS Officers. This programme is designed
to impart training in 25 functional/sectoral
specialisations. Offlcers are also sent abroad
for specialised courses of study. The ques-
tion of specialisation in the IAS is under
review from time to time.

3. The specialisations obtaingd by IAS
Officers is taken into consideration as far as
possible while making appointments to senior
posts under the Government.

4. Specialisation of officers will not affect
their inter-se seniority and promotional
aspects.

Aufonomous State comprising hills
districts in Assam

1788. SHRI SHARAD DIGHE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is any demand for the
creation of an autonomous State ccmprising
the two hills districts of Karbi Anglong and
North Cachar hills in Assam; and

(b) if so,
thereto ?

the reaction of Government

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes, Sir.

(b) The Government have not been in
favour of further rc-organisation of Assam.
The Assam Government have, however, been
requested to look into the developmental
needs of the area.

Allotment to Kerala to control pollution

1789. SHRI K. KUNJAMBU : Will the
PRIME MINISTER be pleased to state the
amount allotted to Kerala during 1986-87
for the control of poliution ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : Accord-
ing to the Kerala State Poliution Control
Board, the amount allocated to Kerala
during 1986-87 to control pollution is Rs.
66 lakhs under Plan schemes and Rs. 18
lakhs under Non-Plan schemes.

Price of T. V., sets

1790. DR. CHINTA MOHAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether T. V. market is stognant and
depressed:

(b) if so, reasons therefor;

(c) whether Colour T. V. which was
promised to the public at the time of its
introduction of Rs. 5000/- is available for
around Rs. 10,000/-; and

(d) whether repair charges for CTV
which were originally around Rs. 30/- per
visit have been jacked upto around Rs.
100/- per visit ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No,
Sir.

(b) Does not arise.

(¢) Ex-factory price of 51 cms. Colour
TV sets depending on the features offered,
excluding excise duty, generally is in the
range of Rs. 4150-7850. The market
price of the T. V. sets varies from place
to place depending upon sales tax, octroi.
etc.

(d) Service for TV sets after the warranty
period is being provided by TV manufac-
turers, dealers or individual technicians,
Their charges vary. A general sharp increase
in the service charges has not come to the
potice of the Government of India.
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Madurai Air Base in Tamilnadu
1791. SHRI P. KOLANDAIVELU :

Will the Minister of DEFENCE be pleased
to state :

(a) whether proposal are pending with
the Union Government for starting the
Madurai Air Base in Tamilnadu; and

(b) steps taken to implement the project
expeditiously ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and :‘b). Government has
recently approved the set:ing op of an Air
Force base in Madurai. Steps are being taken
in coordination with the National Airpcrt
Authority of Iadia to establish this base.

Rechabilitation of Refugees from erst-
while East Fakistan

1792. KUMARI MAMTA BANERIJLE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the details of the rehabilitation pro-
gramme of the Central Government for
refugess from erstwhile East Pakistan till
1984-85; and

(b) the Central Provision for on-going
schemes for rehabilitation of inmates of
permanent liability homes and for deveiop-
ment of displaced persons colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-IRY
OF HOME AFFAIRS (SHRi P. CH!DAMN! -
BARAM) : (aj The rehabilitation programmes
for refugees from erstwhiie Last Pakisis. can
be broadly classified into thres groups :(—-

(i) Settlement in West Bergal—A wide
range of measures were undertaken for the
resettlement of the migrants in West Bengal
and elsewhere. These included agricultural
schemes, vocational and technical training,
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industrial schemes, rehabilitation loans for
small trades, housing, etc., development of
colonies and provision for educational and
medical facilitics. At present residuary
scheme for acquisition of land for Govern-
ment sponsored and approved squatters’
colonies/ex-camp site families and rehabili-
tation of families from Iodian Enclaves in
former East Pakistan are in the process of
being implemented by the State Government
with funds provided by the Central Govern-
ment,

Further about 11.14 Jakh displaced
persons came from former East Pakistan
during the period from 1.1.64 to 5.3.71 of
which about 6 lakh displaced persons stayed
on in West Bengal and as per policy were
not given any rehabilitation assistance because
they had not joined camps opened for rehabi-
litation outside West Bengal. Those who
joined such camps have been/are being
rehabilitated in other States.

(ii) Settlement in Dandakaranya Project .
The Dandakaranva Development Authority
was set up in Seplember, 1951 to resettle
migrants from erstwhile Fast Pakistan. The
Project has set up 428 Villages ni Koraput
district of Orissa and Bastar district of M. P.
where 25203 families have been settled,
23965 of them in agriculture. Necessary
infrastructural fucilities like roads, schools,
medical institutions, head water tanks and
wells etc. . have also been constructed in the
area for its intcgrated development.

(iii) Settlement outside Dandakara ya
Project in States other than West Bergal :
The rehabilitation assistance in respect of
new migrants is in the form of pattern
schemes drawn up for settlement in agricul-
ture as well as in business and other non-
agricultural cccupations. In  respect of
agricultural schemes the assistance has been in
the ferm of land, komestead plot, cost of
development and construction of houses as
well as assistance for purchase of bullocks,
agricultural implements, etc. In respect of
business schemes, the assistance is for pur-
chase of homestezd plots, development of
land, construction of houses, business pre-
mises and also loans for starting and running
the business.
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(d) Migrant families staying in permanent
liability homes are given rehabilitation assis-
tance when the eldest child attains the age of
eighteen. For settlement of these families in
agriculture a sum of Rs. 7.41 crores has
been provided in the Seventh Five Year Plan
(1985-90). A provision of Rs. 40 lakhs has
been provided in VII plan for settlement of
rehabilitable new migrants from permanent
liability homes in non-agricultural schemes.

These provisions do not include rehabili-
tation assistance for rehabilitable families in
P.L. Homes in West Bengal which is dealt
with by the Ministry of welfare.

For development of displaced person’s
colonies a provision of Rs. 1.5 crores has

been made, during VII plan by the Ministry
of Urban Development.

Licences to domestic TV manufacturers

1793. SHRI Y. 8. MAHAJAN : Will the
PRIME MINISTER be pleased to state :

(a) whether some of the indegenous
manufacturers of Electronics goods in the
public sector, namely Bharat Electronics
Limited (BEL) and Punjab Semi Conductor
Device Limited etc. and in the private sector
have got the capability and know-how to
manufacture essential components of colour
television sets like picture tubes, etc.;

(b) whether it is a fact that they bave
not been permitted to manufacture these
items on a commercial scale even though
they claim that the price of the indigenous
components would be about one third as
compared to those importcd from IJapan,
South Korea and West Germany; and

(c) if so, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAIJ V. PATIL) : (a) No, Sir.

(b) No, SiT.

(c) Does not arise,
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Crime Rate

1794. SHRI 1. RAMA RAI: Wil the

Minister of HOME AFFAIRS be pleased to
state :

(a) which State in India had the highest
crime rate in the country during the last two
years; and t

(b) whether the Union Government bhave

any fresh proposal to improve the law and
order situation in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN TEE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) The State of Madhya Pradesh
had the highest crime rate amongst the States
in the Country in the years 1984 and 1985.

(b) Law aund order problems faced in
different parts of the country are of different
nature and the concerned State Governments
are responsible for the maintenance of law
and order since ‘public order’ is a State
subject. Role of the Central Government
in the matter is limited to advising the State
Governments and rendering them such assis-

tance as may be necessary and appropriate
from time to time.

Indian forest service officers on
deputation to foreign countries

1795. SHRI R. S, MANE : Will the
PRIME MINISTER be pleased to state :

(a) whether our best forest officers are all

leaving the country on deputations to UN
and other organisations;

(b) the steps taken to ensure that such
officers do not leave the country after gaining
valuable experience;

(c) the number of officers belonging to
Indian Forest Service who have gone on
foreign assignments; and

(d) the restrictions Government propose
to prevent such a costly brain drain ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR]1 Z.R. ANSARI): (a) to (d).
Accarding to the information valuable with
the Central Government, only 10 officers
belonging to the Indian Forest Service have
been deputed for assignments under the UN
and other agencies during the last five years.
This is a small number considering the total
number of Indian Forest Service officer which
was 1587 as.on 1.1.1986.

Deputation of officers under assignments
abroad exposes them to new ideas and work
experience in other countries which add to
their utility for thys country an their return.
Jt will not, therefore, be desirable to prevent
the officers from taking up such assignments
especially since the number of such officers 1s
quite limited.

Setting up of sugar factory near

Pollachi

1796. SHRI R. ANNANAMBI : Will
the Minister of FOOD AND CI1VIL SUP-
PLIES be pleased to state :

(a) whether any application for setting
up a sugar factory near Pollachi has been

pending; and

(b) if so, the details thereof and the
time by which decision thereon will be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.K.
PANJA) : (2) and (b). An application for
setting up a new sugar factory of 1500
F.C.D. at Pollachi in District Coimbatore
from Shri K.V. Kandaswamy was received by
the Central Government. It was considered
and a rejection letter has been issued to the
party on 31-3,1986.

Census operation in Assam

1797. SHRI ABDUL BAMID : Will
the Mupnister of HOME AFFAIRS be pleased
to state :

(a) whether Union Government bave
decided to hold census operation in Assam;
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{b) whether the Union Home Ministry
had weitten to the Government of Assam
seeking the State Government’s cooperation
in holding of a census;

State

(c) if so, the reaction of the

Government; and

(d) the further steps proposed to be taken
by the Union Government in this regard ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) (a) to (d). The
question of holding of a census in Assam was
considered 1n consultation with the Govern-
ment of Assam. That Government is currently
engaged in the implementation of the Assam
accord and 1s not in a position to provide
enumeration agency for conduct of census
As such it is not possible to hold a census
in Assam at this stage.

of State apimal, bird,
tree and flower

Declaration

1798. PROF. NARAIN CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether Union Government in con-
sultation with the various State Governments
bave decided to declare one animal, one
bird, one tree and one flower as State
Animal, bird, tree and flower respectively for
each state;

(b) if so, whether the selection has been
made in respect of all the States;

(c) if so, the names of such State animal,
bird, tree and flower for which the decision
bas been taken; and

(d) the likely date by which the decision
remaining regarding the States would be
made ?

THE MINISTER OF STATE IN THE
MINISTRY OQOF ENVIRONMENT AND
FORESTS (SHRIZ. R. ANSARI): (a) A
suggestion was given to all States.and Union
Territories to adopt their own state anmimal,
bird, tree and flower to focus attention on
the indigenous nature of particular species,
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of wildlife. To avoid duplication in selecting
such species, the State Governments/Union
Territory Administrations were requested to
send their proposals in this regard to the
Central Government.

(b) and (c). Some of the States have sent
their proposals and from some States pro-
posals are yet to be received. A statement
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showing the suggestions of the Central
Government, and species adopted or pro-

posed to be adopted by the States, is given
below.

(d) No specific date can be given, as it
is upto the States when or whether or not to
adopt any state animal, bird, tree and flower.

Statement

Name of State/UT State

animal/Bird/Tree/Flower
Proposed by G.O.1.

Adopted or proposed
for adoption by

State/UT
1 2 3
1. Andhra Pradesh Animal — Fourhorned antelope Blackbuck
Bird ~— Grey Pelican Indian roller or Blue
jay
Tree — Red sanders Neem
Flower — Jasmine
2. Assam Animal —  One-horned rhinoceros Rhino
Bird -  White-Winged wood
duck
Tree — Bamboo
Flower — Champa
3. Bihar Animal —  Sloth Bear Bison {Gaur)
Bird — Nukta (Comb duck) Parakeet
Tree — Mahua Sissoo
Flower — Kachnar ves
4. Gujarat Animal — Asiatic Lion Asiatic Lion
Bird — Flamingo
Tree — Neem
Flower — Indian laburnam .
5. Haryana Animal — Nilgal Blackbuck
Bird — Black partridge” Black partridge
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Tree

Wild orange
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1 2 3
Tree Babul Peepal
Flower Vasak
6. Himachal Pradesh Animal Musk deer Musk Deer
Bird Monal pheasant Menal Pheasant
Tree Deodar Deodar
Flower Bish or Atis Bish or Atis
7. 1 &K Animal Hangul or Kashmir Hapgul or Kashmir
stag stag
Bird Western tragopan Black-necked crane
Tree Horse-Chestunt Chinar
Flower Blue poppy
8. Karnataka Animal Slender loris
Bird Great pied hornbill
Tree Sandalwood
Flower Nadivardhan
9 Kerala Animal Lion-tailed macaque Elephant
Bird Large requet tailed Great Indian Hornbill
drongo
Tree Rosewood Co-conut
Flower Iora
10. Madhya Pradesh Animal Barasingha Barasingha
Bird Paradise flycatcher Paradise flycatcher
Tree Banyan
Flower Sterculia cas
11. Mabharashtra Animal Gaur
Bird Grey Jungle Fowl
Tree Teak
Flower Jarul .
12. Meghalaya Animal Binturong
Bird Rill myna oeo
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1 2 3
Flower Pitcher plant
13. Manipur Animal Manipur brow ant- Manipur brow anti-
lered deer lered deer
Bird Hume’s bar-backed  Hume’s bar-backed
pheasant pheasant
Tree Toon Toon
Flower Manipur or Sirohi Manipur or-Sirohi
Lily Lily
14. Nagaland Animal Clouded-leopard .
Bird Imperial pigeon
Tree Arecanut .o
Flower Blue Vanda
15. Orissa Animal Sambar Sambar
' Bird Blue jay Blue jay
Tree Tendu
Flower Asbhoka Ashoka
16. Punjab Animal Blackbuck Blackbuck
Bird Hoopoe Hoopoe
Tree Sisoo Sisoo
Flower Coral tree Coral tree
17. Rajasthan Animal Chinkara gazelle Chinkar-a gazelle
Bird — Great Indian bustard Great Indian bustard
Tree — Khejri Khejri
Flower — Karil Flower of Rohida Tree
81. Sikkim Animal — Red Panda Red Panda
Bird — Blood pheasant Monal
Tree — Rhododendron ...
Flower — Noble Orchid
19, Tamil Nadu Animal — Nilgiri Than
Bird — Spoonbill eae
Tree — Tamarind .es

Flower — Pavalakkurinja
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1 2 3
20. Tripura Animal Pharye’s Leaf
Monkey
Bird Fairy bluebird
Tree Agar cae
Flower Nagesar cas
21. Uttar Pradesh Animal Leopard Leopard
Bird Sarus crane Sarus crane
Tree Sal Sal
Flower Brahma Xamal Brahma Kamal
22. West Bengal Animal Indian elephant
Bird Barn Owl -
Tree Bischofia
Flower Parijat
23. Andaman & Animal Crab-eating Macaque  Dolphin
Nicobar Island Bird Megapode Megapode
Tree Padauk
Flower Keya
24. Arunachal Pradesh Animal Takin Hoolock
Bird Peacock pheasant Hornbill
Tree Hollong
Flower Fox-tail Orchid .
25. Goa, Daman & Diu  Animal Mouse deer Gaur
Bird Brown headed Ruby thoated
. Sea Gull Yellow bul bul
Tree Hibiscus Matti (Terminalia
Tomentosa)
Flower Wild morning Glory
26. Delhi Animal Hanuman Langur Blue bull
Bird Grey Partridge Shaheen
Tree Arjun Peepal
Flower Lagerstroemia India ..



133 Written Answers

SRAVANA 8, 1908 (SAKA)

Written Answers 134

| 2
27. Dadra and Nagar Animal —
Haveli Bird —_
Tree —_—
Flower —

Striped hyaena

Lesser golden backed
wood pecker

Sterculia Urens

Flame of the forest
(Butea monosperma)

Fall in value of exports of HAL

1799. SHR1 MANIK REDDY: Will
the Minister of DEFENCE be pleased to
state :

(a) whether value of exports of Hindu-
stan Aeronautics Limited had fallen from
Rs. 11.50 crores in 1983-84 to Rs. 44
lakhs in 1984-85 and it is estimated to the
Rs. 77 lakhs for 1985-86 and if so, reasons
therefor; and

{b) the steps Government propose to
take to ensure that the quality of goods of
Hindustan Aeronautics Limited does not fall
leading to fall in exports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) M/s Hindustan Aero-
pautics Ltd. (HAL) bave been established,
primarily, to meet the requirements of the
Defence forces. The Company has, however,
exported its products valued at Rs. 1150
lakhs, Rs. 44 lakhs and Rs. 67 lakhs, during
1983-84, 1984-85 and 1985-86 respec-
tively. The relatively large amount of ex-
ports during 1983-84, compared to later
years, was due to execution of a single large
order in that year.

(b) There has been no fall in the
quality of products manufactured by M/s
HAL and the reduced exports during 1984-
85 and 1985-86 are not on account of
quality considerations.

Setting up of an ordnance factory in
Himachal Pradesh

1800. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have considered
the request of the Government of Himachal
Pradesh and the Members of Parliament
from the State for the sanction of anm Ord-
nance Factory in the State;

(b) if so, the decision taken by Govemn-
ment on the request; and

(c) if not the likely date by which a de-
cision would be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE FRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) to (c). Requests were re-
ceived in the past from the Government of
Himachal Pradesh and a few MP end MLAS
for setting up an Ordnance factory in the
State. They have been informed that while
there was no proposal to locate an Ordnance
Factory in Himachal Pradesh, the request
had been noted and would be given due con-
sideration as and when an occasion arose.

Location of ordnance factories is decided
on strategic and techno-economic considera-
tions. It would not, therefore, be possible to
indicate the time by which an Ordnance
Factory would be set up in Himachal
Pradesh.
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Sanction of pension to retired Military
personnel
180%. PROE. NARAIN CHAND

PARASHAR : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any cases of sanction of
pensions to the retired Military personnel are
pending far disposal over a period ranging
one to three years;

(b) if _so, the number and nature thereof
alongwith likely dates by which all such cases
would-be cleared;

() the steps taken to ensure that all
retiring Military Personnel get their pensions
within one year of their retirement ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). Yes, Sir. According
to Controller of Defence Accounts (Pension)
Allahabad, who is the pension sanctioning
authority, 10 cases of retiring pension of
service officers are pending in his office for
disposal for a period ranging from one to
three years.

All efforts are being made to ensure
their expeditious settlement.

(c) Steps have been taken to simplify
and rationalise pension sanctioning procedure,
fptroduce computerisation and  undertake
effective monitoring in order to ensure that
all retiring military personnel get their pen-
sion soon after their retirement.

Pending cases of Freedom Fighters
Pension of Himachal Pradesh

1802. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of HOME
AFFAIRS may kindly refer to reply given
to Unstarred Question No. 5891 on 9 April,
1986 regarding pending cases of Freedom
Fighters Pension of Himachal Pradesh and
state.

(a) the name of the Freedom Fighters
from Himachal Pradesh district-wise whose
cases are still pending before the Govern-
ment;
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(b) whether any. Freedom Highter-peasion
cases of Himachal Pradesh have been sanc-
tioned during the first half of the year 1986;
and

(c) if so, the details thereof, district-
wise ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) As on date, no
application from the State of Himachal
Pradesh is pending disposal in this Ministry.

(b) and (c). Pension has been granted in
four cases during the half of 1986, three
from the district of Mandi and one from the
district of Kangra.

Allocation to Orissa for Forestry

1803. SHRI ANADI CHARAN DAS:
Will the PRIME MINISTER be pleased. to
state :

(a) the allocation made to Orissa for
forestry in the Seventh Plan; and

{b) the allocation for the year 1986-87,
programme-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
allocation made to Orissa for forestry in the
Seventh Plan is Rs. 45 crores.

(b) The allocation made to the State for
the year 1986-87 for forestry is Rs. 12.80
crores Programme-wise proposed budgeted
allocations are given in the statement below.

Statement

Programme-wise proposed budgeted
allocations for Orissa for the year

1986-87.
Si. No. Pregramme Allocation
(Budget Esti-
mates)

(Rs. in lakhs)

1. Direction and Adminis- 76.76
tration

2. Research - 7.04

3. Education and Training 16.58

4. Forest Conservation and 84.55
Development.

5. Plantation Schemes 683.00

6. Tribunal Area Sub-Plan. 225.24
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Development of Backward classes in
Orissa

1804. SHRI ANADI CHARAN DAS '
Will the Minister of WELFARE be pleased
to state @

(a) the allocation made for the develop-

ment of backward classes in Orissa in the
Seventh Plan; and
(b) the amount allotted for the year

1986-87 for this sector to Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
. There is at present no Central list of other
Backward Classes and there is no Central
Scheme for development of Other Backward
Classes. According to the information fur-
nished by the Government of Orissa, they do

not have any State list of Other Backward
Classes.

Allocation for irrigation

Orissa

sector in

1805. SHRI ANADI CHARAN DAS:

Will the Minister of PLANNING be pleased
to state :

(a) the allocations made for minor and
major irrigation projects for Orissa State
during Seventh Plan period;

{(b) out of tbese allocations what is the
allocation made for the current year’s Annual
Plan for this sector for Orissa; and

(c) Project-wise details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE M(NISTRY
OF FOOD AND C1VIL SUPPLIES (SHRI
A. K. PANJA) : (a) and (b). The allocation
made for major and medium irrigation and
minor irrigation programme for Orissa during
the Seventh Plan is Rs. 660 crores and that

during Annual Plan 1986-87 is Rs. 134.00
crores.

(c) Statements I and II indicating pro-
jectwise Seventh Plan outlays and Annual
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Plan (1986-87) outlays respectively are given
below.

Statement —I

(Rs. crores)

St. No. Name of Schemes Seventh Plan

Qutlays

e
N
w

Major and Medium Irrigation Schemes

A Externally Aided/World Bask Assisted

Projects
I. Upper Indravati Dam 70.00
1I. Mahanadi Birupa Barrage 60.73
I11. Subarnarekha 110.00
1V. Orissa Medium Irrigation Plase-II
1. Dumerbahal 0.07
2. Pillasalki 0.30
3. Ramiala 1.77
4. Kuanria 1.00
5. Daha 1.16
6. Remal 1.42
7. Sarafgarh 0.62
8. Jharbandha 0.24
9. Talasara 0.18
10. Gohira 1.64
11. Sunei 10.20
12. Kansabahal 11.72
13. Bankbal 19.32
14. Kagjhari 6.05
15. Hariharjore 20.68
16. Harbhangi 25.09
17. Upper Jonk 22.93
18. Badanalla 25.95
Sub-Total : A-1V 150.32
Total-A 391.05
B. Pre-Sixth Plan Schemes :
1. Multipurpose and Major Prcjects
1. Rangali (a) Dam 1.94

(b) Irrigation share
24% 50,00
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1 2 3 1 2 3
2. (a) Upper Kolab Dam 3. Strengthening of Hirakud
Irrigation share 50% 13.54 Dam 2.22
{(b) Upper Kolab 4. Renovation of Baragarh
Irrigation 19.50 Main Canal 100
3. Upper Indravati Irrigation 10.50 5. Bhaskal Dam 0.42
4. Anandapur 3.43 Total-E 4.18
Sub-Total B-1 98.21 F. Water Development Services  10.00
II. Medium Schemes (Non-World Bank) Grand Total : Major & Medium
Irrigation Schemes 550.00
1. Ong 9.80 M
inor Irrigation Schemes
2. Supdar 2-85 (Surface and ground water) 110.00
3. Dadaraghati 2.93
4, Aunli 0.50
5. Upper Suktel 1.03 Statement-IJ
6. Baghua Stage-II 7.64
7. Bandapipili 2.11 (Rs. crores)
8. Barasuan 2.83 S1. No. Name of Schemes Anpual Plan
Sub-Total—B-II 29.71 1986-87
Outlay
Total-B 128.62
C. New Schemes of Sixth Plan  Nil Major & Medium Irrigation
D. New Schemes of Seventh Plan (a) Earmarked Projects
1. Major Projects (i) Upper Indravati —Dam 1.00
1. Additional spillway to @ T ligation 1.00
Hirakud Dam 5.05 (iii) Mahanadi Birupa Barrage 26.00
Total : D-I 6.05 (iv) Subarnarekba 31.00
(v) Orissa MIP-11 33.05
I Medium Projects (Upper Jonk-Rs. 400 lakhs
1. Rukura 2.10 and other 7 sehemes
. k
2. Deo 2.00 - ;‘s 2?,015)“ hs) 062
vi) Rengali-Dam .
3. Baghalati 2°00 .. g . ..
4. Sa badai 500 (vii) Rengali-Irrigation 4.00
. abadajore .
puabada (viii) Upper Kolab-Dam 2.00
3. Kusel 2.00 (ix) Upper Kolab-Irrigation 2.00
Sub-Total D-II 10.10 (x) Sunder 1.00
Total-D 16.15 Total (a) 101.67

Oth - k j 7.
E. Modernisation Schemes {b) Other Non-earmarked Projects 33

1. Modernisation of Total : 109.00

Rushikulya 0.34 Minor Irrigation (Surface and
2. Extension of Ghodahado 0.20 Ground Water) 25.00
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Afforestation in Aravalli Hills

1806. DR. B. L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) whether Aravalli Hills afforestation
project has run into rough weather;

(b) if so, the reasons therefor;

(c) the financial and technical assistance
expected from the Swedish International
Development Agency; and

(d) the steps being taken to execute this
project with the assistance of SIDA and its
experts ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) Yes,
Sir.

(b) It had not been possible to mobilise
financial resources for implementing the
project.

(c) At present no financial and technical
assistance is expected from Swedish Intcrna-
tional Development Agency.

(d) Does not arise.

Sanskrit as a Computfer Language

1807. SHRI C. JANGA REDDY :
DR. A. K PATEL :

Will the PRIME MINISTER be pleased
to state :

(a) whether it has bteen found that
Sanskrit—a natural language—cap serve as
the best computer language in the World for
artificial intelligence etc;

{b) whether Department of Electronics is
researching further on this subject, if so, the
projects undertaken specifically for this pur-
pose and their location;

(c) whether public cooperation e g. from
Sanskrit scholars and institutions is being
sought in this regard, if so, the names of
such scholars and institutions and their con-

tribution so far; and
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(d) the terms of reference to scholars and
institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.
It has been found that Sanskrit offers certain
advantages for natural language processing on
computers which is one of the activitics in
the subject of artificial intelligence.

(b) Natural language processing on com-
puters using Sanskrit is included as one of
the areas of investigation vnder the project
on Knowledge-based Computer Systems/
Fifth Generation Computer Systems (KBCS/
FGCS). This is a Plan project of the
Department of Electronics. A conference on
‘Knowledge Representation and Inference in
Sanskrit Lit2rature’ is being organised during
December 20-22, 1986 for examining the
subject in considerable depth. After this
conference, the Department of Electronics
will formulate specific projects for this pur-
pose under the KBCS/FGCS Project and
thereafter determine suitable locations.

(c) and (d). The conference stated above
will bring in Sanskrit scholars and computer
specialists together. The scholars and institu-
tions who will be associated and the terms of
reference to them, will be decided after the
conference.

Ganga cleaning oreration

1808. DR. B. L. SHAILESH : Will the
PRIME MINISTER be pleased to state :

(a) the progress so far made in the
cleaning of the Ganga River passing through
Uttar Pradesh;

[

(b) whether the Ganga cleaning opera-
tion similar to the one which was launched
at Varanasi recently will also be Undertaken
at Allahabad;

(c) if so, when; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
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FORESTS (SHRI Z. R. ANSARD : (a) As
on 30th June, 1986, 23 schemes at an
estimated cost of Rs 14 76 crcres have been
sanctioned for 4 cities in U.P. Qut of these,
one scheme in Hardwar and another at
Ramnagar near Varanasi have been com-
ploted, a third scheme is nearing completion
at Rishikesh.

{b) The launching of the Ganga Action
Plan as a people’s project in Varanasi on
14th June, 1986 related to the project as a
whole rather than schemes at Varanasi.

For Allahabad, the Central Ganga
Authority has already approved 4 schemes at
a cost of Rs. 2.16 crores.

(¢) and (d). Does not arise.

Crash of IAF planes

1809. PROF. RAMKRISHNA MORE :
SHRI HAFIZ MOHD. SIDDIQ :
SHRI MURLIDHAR MANE :

Will the Minister
pleased to state :

of DEFENCE be

(a) whether an Indian Air Force plane
crash landed in village Shaheedanwali in
Sirsa (Haryana) and another Indian Air
Force jet fighter crashed in the Western
Sector in June, 1986;

(b) if so, whether Government have
made any inquiry into the mishaps; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) to (¢). An 1AF aircraft
crashed near village Shaheedanwaili, Sirsa
Bistrict on the 4th June, 1986. After about
15 minutes of take off, the pilot experienced

difficulty in controlling the aircraft. His
attempts to control the aircraft were
unsuccessful and he ejected safely. The

pilot suffered some injuries during ejection.

In .addition, three IAF aircraft crashed
in the Westarn Sector in June 1986. In the
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first accident, which occured on 17th June,
1986, the aircraft crashed during a low level
training flight while executing a hard turn
to the right. The pilot was killed in the
accident. In the Second accident, which
occured on the same day, the pilot was
unable to climb or maintain height after take
off. Consequently he ejected and the aircraft
crashed. In the third accident, which occured
on 18th June, 1986, the aircraft sustained
a bird hit shortly after take off resulting
in engine flame out. The pilot ejected
safely.

Courts of Inquiry have been ordered to
investigate into these four accidents, and
their findings are awaited.

Narora Nuclear Power Plant

1810. SHRI K. V. SHANKARA
GOWDA : Will the PRIME MINISTER be
pleased 1o state :

(a) whether the decision to build Narora
Nuclear Power ¥lant was against the recom-

mendations made by the Venguralekar
Committee in 1972;
(b) if so, what were the main reasons

for not accepting the Venguralekar Committee
report in this regard;

(c) whether there has been a demand to
review the decision about this nuclear power
plant;

(d) if so, whether Government are
considering to review the decision about this
nuclear power plant; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIFNCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir.

(b) to (e¢). Do not arise.

Enquiry about missing AN-32 aircraft

1811. SHRI PRIYA RANJAN DAS
MUNSI :
DR. A. K. PATEL :
SHRI C. JANGA REDDY :
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Will the Minister of DEFENCE be
pleased to state :

(a) whether any specific enquiry has
been made about the two missing AN-32
Airforce transport carriers in March, 1986;
and

s

(b) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). Courts of Inquiry
into the AN.32 aircraft accidents on
22.3.1986 and 25-3-1986 have been order-
ed on 23rd and 26th March, 1986 respec-
tively. These are still in progress and it is

not possible at this stage to anticipate their
findings.

Launching of INSAT-IC satellite

1812. SHRI CHINTAMANI JENA
Will the PRIME MINISTER be pleased to
state :

{a) whether the Indian Space Research
Organisation has since taken a final decision
on launching INSAT-IC satellite; and

(b) if so, the place from where INSAT-
IC is likely to be launched and by when ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) INSAT-IC is proposed to be launch-
ed through an Ariane Launcher, The launch
will take place from Kourou, French
Guyana. The agreement with Arianespace,
as negotiated and accepted for the launch
of INSAT-IC, provides for a launch in the
beginning of 1988. However, efforts will
continue to advance the launch to the second
half of 1987,
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Safety measures against radiation

1813. SHRI SYED SHAHABUDDIN :
SHRI CHINTAMANI JENA :
PROF. RAMKRISHNA MORE :
PROF. K. V. THOMAS :

SHRI JAGANNATH
PATTNAIK :

Will the PRIME MINISTER be pleased
to state :

(a) whether the impact of the radio-
active plume originating from Chernobyl in
the USSR was recorded at various place in
India;

(b) if so, the extent thereof;

(¢) whether Government have assessed
the long and short-term damage caused to
the country and the people; and

(d) whether any claim has been filed,
directly or indirectly, for compensation for
the radio-active damage caused by this
impact ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) and (c). The radio-active fallout from
Chernobyl nuclear power plant accident
reached India around May 13, 1986. This
radio-activity was detected at the BARC,
Bombay and at a number of other country-
wide stations. The levels of radio-activity
were very low to cause any concern from
the health point of view or to warrant any
special measures.

(d) In view of (b) and (c), this does not
arise.

News item captioned “Pak to upgrade
Chinese fighter”’

1814. SHRI V. TULSIRAM : Will the
Minister of DEFENCE be pleased to state :
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{(a) whether Government have come
across the news item published in the Times
of India dated 28 June, under the caption
““Pak to upgrade Chinese fighter;”

(b) if so, the time by which the US
experts are expected to conduct a study of
thre fighter and the extent to which the
capacity of the fighter is expected to increase;
and

(c) the steps taken/proposed to be taken
by Government in the event of use of such
fighters by Pakistan against India in the
near future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) Yes, Sir.

(b) Government is not aware of any
time-bound programme for carrying out
this study. 1t is also not possible to assess
the extent to which the capability of this
fighter aircraft will increase, since such an
assessment would only be possible after
relevant information on the retro-fitted air-
craft becomes available.

(c) All such developtnents are watched
and evaluated for taking appropriate counter
measures, if necessary.

Examination fees for UPSC
examinations

1815. DR. G. VIJAYA RAMA RAO:
Will the PRIME MINISTER be pleased to
state :

{2) whether there is a persistent demand
from the student community that examina-
tion fee for competitive examination/test
conducted by UPSC be abolished for
specially and economically weaker and
middle class pecople;

(b) if so, the details thereof; and

(c) steps proposed to be taken by
Government in this regard and the lime by
which 1t ‘will be decided ?
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THE DFPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (@) to (c).
Suggestions have been received, though
not specifically from the student community,
for abolition of examination fee for compe-
titive examinations/tests conducted by inter
alia, the Union Public Service Commission.
These have been examined in detail in
consultation with all concerned including
UPSC. The Government could bpot, how-
ever, agree to the proposal mainly for the
reason that it will lead to tremendous
increase in the number of applications from
non-serious candidates thereby generating
infructucus work 1in  the Commission.
Further the examination fee being charged
presently is not considered substantial so as
to deter candidates from appearing from the
examinations,

Lacuane in impiementation of central
schemes

1816 SHRI MOOL CHAND DAGA :
Will the Minister of PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Prime Minister during
his recent visit to the interior of tribal areas
in Rajasthan pointed out a number of short-~
comings and lacunae in the implementation
of the wvarious schemes under the 20-Point
Programme, if so, the details of such short-
comings and steps taken 1n this regard to
plug the loopholes in the working;

(b) the details of such shortcomings;

(c) the steps taken/proposed to plug the
loopholes in the working of the schemes;
and

(d) whether any monitoring cell has been
opened to watch and expedite the implemen-
tation of the such schemes ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A,
GHANI KHAN CHOUDHURY) : (a) Yes,
Sir.
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(b) Shortcomings were identified in the
fields of rural water supply and integrated
rural development. Based on that the
following were indicated :

(i) Water Supply Schemes for problem
villages should cater to the water
needs of the cattle also.

(ii) Rural Water Supply Programme

should be looked-after by the

Department of Rural Development

at the Centre instead of Ministry

of Urban Development.

(iii) Cattle and Sheep Husbandary

Schemes under Integrated Rural

Development Programme (IRDP)

should not be continued in the

chronically drought affected di-

stricts of Rajasthan. Other schemes

like camel cart should be devised
and encouraged.

(iv) TRYSEM Programme under the

IRDP Programme for development

of skills in tribal areas should be

integrated with Integrated Tribal

Development Programme (ITDP).

(v) Repayment of IRDP loans should
commence at the end of one year.
(vi) Scheme for initiating degenerated
eco-areas Works Programme with
100 per cent wages to be paid in
foodgrains should be implemented
as part of National Rural Employ-
ment Programme (NREP) and
Rural Landless Employment
Guarantee Programme (RLEGP).
(vii) Weavers of Kabir Basti Cooperative
are getting low returns on labour
mainly due to non-supply of

marino wool and inadequate
marketing facilities. Khadi and
Village Industries Board should

examine possibility of direct pro-
curement from the Cooperative for
marketing.

(c) All these points have been referred
w0 the Rajasthan Government as well as the
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concerned Central Ministries for implementa-
tion by the Prime Minister’s Office. The
Rural Water Supply Programme has since
been transferred to the Department of Rural
Development. The water requirement for
cattle are being kept in view while designing
the water supply schemes. Foodgrains like
wheat are given as additionality under
NREP/RLEGP and not counted against the
financial outlay.

(d) All the State Governments and
concerned Central Ministries and depart-
ments have set up monitoring arrangements
to watch and expedite the implementation of
the 20-Point Programme with which they
are concerned. A 20-Point Programme
Monitoring Division also exists in the
Ministry of Programme Implementation for
the overall monitoring of the Programme.

Exploration of marine fauna

1817. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pieased to
state .

(a) whether any survey has been conduc-
ted of the fauna;

(b) whether efforts have been made by
our scienuists to seek co-operaticn at the
International scientific level to explore marine
fauna; and

() if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) and
{b) Yes, Sir.

(¢) Several agencies and institutions of
the Central Government such as Zeological
Survey of India, Calcutta, Central Marine
Fisheries Research Institute, Ccchin, National
Institute of Oceanography, Goa are engaged
on a continuing basis in scientific survey of
marine fauna and their eco-systems. Survey
of the marine fauna of south east coast cf
Tamil Nadu, Andhra Pradesh, Orissa includ~
ing comprehensive survey of such fauna of
Chilka Lake, Andaman and Nicobar Islands,
Goa and Maharashtra coast have been
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carried out, besides survey of ancillary

marine resources such as pearloysters, chanks.

corals and echinoderms. Faunal publications
covering the marine fauna of Andaman and
Nicobar Islands and on commercial fishes of
India have been brought out. Indiap scientists
have been keeping themselves abreast of
developments clsewhere in the world.

Hike in prices of CTV

1818. SHR1 C MADHAYV REDDI :
SHRI RAM DHAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the prices of
colour TV sets have been recently raised by
the TV industry by 10 to 15 per cent;

(b) if so, the details thereof and the
circumstances leading to the rise in prices of
colour TV sets;

(c) whether this price rise would further
depress the shrinking demand for TV sets
and affect the growth of the TV industry;
and

(d) whether Government are considering
any proposals to matntain the prices of TV
sets at a reasonable level ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) to (b).
The prices of imported components are likely
to rise on account of the increase i1n exchange
rate vis-a-vis Yen and DM. However, the
Governmeat has taken the following steps to
keep the price of TV sets down :—

(i) Issuing industrial approvals liberally,
without any upper lirmt on capa-
cities so that economically viable
level of producton could be achie-
ved and competit.on encouraged;

(ii) A high power TV Co-ordination
Committee under the Chairoranship
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of Secretary, Electronics is function=
ing with representation from Indian
TV Manufacturers Association and
Electronics Components Industries
Association, to review and monitor
the progress of manufacture of TV
sets;

(iii) Electronics Trade and Technology
Development Corporation (ET and
T), a public sector uadertaking
under the Department of Electro-
nics, under their ‘Materials Techno-
logy Brand Name’ (MTB) progra-
mme is providing help to industry
to produce quality products at
reasonable cost by supplying mate-
rial procured by them 1n bulk along
with necessary technology; and

(iv) The recent package of fiscal conces-
sions announced by the Govern-
ment on 16th June, 1986 has
rationalised the import duty struc-
ture for a comprehensive range of
raw materials, piece parts and con-
sumables used by the electronic
components industry across the
entue spectrum This measure will
significantly assist in making avai-
lable local components for CTV
receivers at a reasonable price.

As a result the Government expects that
the price of colour TV sets should not
increase.

Vanaspsti plant at Balasore in Orissa

1819. SHRIMATI JAYANTI
PATNAIK : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

{a) whether Government have a propo-
sal to set up a Vanaspati plant at Balasore
in Orissa;

(b) if so, the steps taken to expedite the
implementation of the above proposal; and

(c) the site selected for the establishment
of that plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
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MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA): (a) to (c). M]s. Orissa
State Cooperative Marketing Federation
Limited bave applied for issue of a Letter of
Intent for establishment of a vanaspati plant
at Balasore. The application can be forward
to the Ministry of Industry after considering
the relative priorities of the other applications
which have been received from Orissa.

Cost of power generation

1820. SHRI MURLI DEOCRA :
SHR1 Y. S. MAHAJAN :

Will the PRIME MINISTER be pleased
to state :

(a) the comparative costs of power
generation from nuclear power plants,
thermal plants and Hydro electric plants;
and

(b* if the cost of power generated by
nuclear power plants is higher, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V., PATIL) : (aj} and (b).
Nuclear power at the selected sites is cheaper
than electricity generated by coal fired ther-
mal power plants. Comparison with hydel
power has not been carried out, as it woald
be desirable to exploit all available resources
of hydel power.

A Committee of Technical and Financial
Experts constituted in 1984 have estimated
that for units to be commissioned around
1992, nuclear power would ccst about 85p/
kwh, thermal power would cost about 91 p/
kwh for pit-head unit and 109 p/kwh for
units located at 800 km from the pit-heads.

Mandal Comnflssion’s Report

1821. SHRI MANIK REDDY : Will
the Minister of WELFARE be pleased to
state ;
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(a) the reasons for delay in implemens
tation of the recommendations of the Back-
ward Classes Commission (Mandal Commi-
ssion) inspite of repeated assurances; and

(b) the time by when the Commission’s
recommendations are likely to be implemen~
ted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHR1
GIRIDHAR GOMANGO): (a) and (b).
The Mandal Commission was set up on
January 1, 1979 and submitted its.report on
31.12.1 80. The Mandal Commission
Report was sent to the State Governments
for their comments on 15.4.1982 and the
report was placed before the Parliament on
30 4 1982 together with Action Taken
Memorandum. There was no ubpanimity of
opinicp amcngst State Governments on the
recommendations in the Report. The Govern-
ment have decided to elicit public opinion
on the list of other Backward Classes pre-
pared by the Backward Classes (Mandal)
Commission. The modalities for eliciting
such opinion are under consideration of the
Government. In the light of the position
obtaining in certain parts of the country as a
result of anti-reservation and pro-reservation
agitations, Home Minister had addressed
Chief Ministers in 1985 to consider the
suggestion to maintain status quo till the
emergence of national consensus on reserva-
tions for Other Backward Classes and most
of the Chief Ministers have agreed to the
suggestion. Detailed factual information on
various aspects of reservations had been
called for from all States and Union Terri-
tories and information received has been
complied. It may not be possible to indicate
a definite time scheduled to implement the
Commission’s recommendations.

Smuggling of Uranjum

1822. SHRI MANIK REDDY :
SHRI M. RAGHUMA REDDY :

Will the PRIME MINISTER be pleased
to state :

(a) whether it has come to the notice of
Government that there has been smuggling of
uranium from India to Pakistan and China
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particularly from Bihar

through Nepal
minpes;

(b) if so, the number of such cases
detected during the last one year;

{(c) whether any arrests have been made;
and

(d) the quantity of uranium seized and
the action taken so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) There is
no confirmation of some reports on the
smuggling of uranium from the country.

(b) to (c). Does not arise.

Steps to remove untouchability

1823. SHRI AMAR ROYPRADHAN :
Will the Minister of WELFARE be pleased
to state :

(a) whether it is a fact that even after
38 years of Independence the country’s
Scheduled Castes and Scheduled Tribes still
bear the stigma of untouchability; and

(b) if so, the effective steps Government
propose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GAMANGO) : (a) and (b). As
required under Section 15 (A) (4) of the
Protection of Civil Rights, the Annual
Report for the period 1984 on the working
of the provisions of the Act was laid on the
Table of Lok Sabha on 26th February,

1986.

The report contains an assessment of the
problem of untouchability in the country
and action taken or proposed to be taken by
the Central/State Governments for eradica-

ting it.
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Problems of NRIs

1824. SHRI AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have taken any
steps to solve the problems of non-resident
Indians and also to facilitate their home
coming; and

(b) if so, the details thereof and progress
made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
Government has taken a number of measures
to provide appropriate facilities to the NRI’s
for starting industrial/service units in the
country and for scientists and technologists
to return to India. Some of these are :

1. Two nodal agencies have been
designated by the Government to be
responsible for receipt, follow up,
coordination and responding to
NRI enquiries and proposals.

2. Most of the State Government have
set-up special cells/nodal offices to
provide one window service and
guidance to NRI entrepreneurs.

3. Facilities to import equipment have
been provided to the scientists and
technologists returning from abroad.

4. There is a provision for temporary
placement of scientists and techno-
logists under the scheme of scientist
pool. A provision has been made
for the creation of supernumerary

posts.

5. Programmes have been launched
through which ‘core’ groups of
scientists areggreated in the country
with all necessary modern facilities
required for pursuing research in
new frontier areas of Science and
Technology.
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6. Delegation of enhanced administra-~
tive and financial powers have been
made to scientific institutions to
improve the organisational efficiency
and working conditions of scientists.
The scheme of flexible complement-
ing/merit promotion is being intro-
duced in all the scientific depart-
ments/organisations.

7. A number of a new S & T Depart-
ments have been set up and some
of these are in high technology
areas like Department of Biotech-
nology, Department of Ocean
Development, Department of Non-
Conventional Energy Sources etc.

8. Allocation of funds for Science and
Technology Programmes have been
increased under successive Five
Year Plans.

Central assistance for social forestry

1825. SHRI AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government are aware that
some State Governments have been making
wrong claims, drawjng excess Central grant
and diverting funds meant for social
forestry; and

(b) if so, the name of the States and
action proposed in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI]) (a)
and (b). The Audit Review Report of the
Comptroller and Auditor General of Govern-
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ment of India for 1984-85 has pointed out
some irregularities in respect of the centrally
sponsored scheme of Social Forestry inclu-
ding Rural Fuelwood Plantations. The
irregularities are reported to have been
committed in all the States except Tripura
and in the Union Territories of Arunachal
Pradesh, Delbi and Mizoram. These have
been brought to the notice of the concerned
States/Union Territories and their comments
bhave been called for.

[Translation]
Projects cleared by Planning Commission

1826. SHRI BAMASHRAY PRASAD
SINGH : Will the Minister of PLANNING
be pleased to state :

(a) the number of irrigation projects in
various State cleared by the Plaaning
Commission during 1985-86; and

(b) the number and names of irrigation
projects in Bihar pending clearance by the
Plapning Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.
K. PANJA) : (a) No Major and Medium
irrigation project bas been cleared by the
Planning Commission during the financial
year 1985-86.

(b) There are no irrigation projects of
Bihar pending for action in the Planning
Commission for clearance. However, there
are 16 irrigation projects, major and
medium, on which actions are awaited as
per the Statement given below.
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Statement
List of Irrigation Schemes on which actions are awaited
Sl Name of Scheme Reasons for pending
No.
1 2 3
1. Massn Updated estimate is awaited. Information on
Forest clearance is awaited.
2. Subarnarekha Multipurpose (Bihar Updated estimate is awaited. Information on
Orissa and West Bengal) Forest clearance is awaited.
3. Sone Canal Modernisation Confirmation about availability of adequate
funds awaited.
4. Upper Sakari Res. (1) Concurrence from State Finance and
Planning Department awaited.
{2) Environmental clearence awaited.
(3) No outlay is available for it in the VII
Plan. The State will have to indicate the
position of availability of funds.
5. Khudia Reservoir-cum (1) State Government has been requested to
Modernisation Project furnish information on clearance of the
project from forest apgle by the Union
Minister of Environment and Forests as
per forests as {Conservation) Act, 1980
(2) The project is not included in the Seventh
Plan The State Government has been
requested to indicate how it is proposed
to finance this project.
6. Revised Estimate of Paimar)
Irrigation Scheme |
7. Second Revised estimate of | Information about forest clearance awaited
Phulwaria Reservoir Scheme |
8. Revised Estimate of Udersthan |
Irrigation Scheme |
9. Kesho Reservoir [
10. Saliya Reservoir |

11. Bhairwa Reservoir

5



(a) whether it is a fact that approval has
been given for manufacturing modern arms
in the country to control riots;

(b) if so, the details thereof;

(c) the amount
thereon; and

likely to be spent

(d) whether Government will be able to
check riots with the help of these arms ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
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1 2 3
12. Katri | The State Government has been requested to
| furnish information on clearance of each of
| these projects from forest angle.
13. Ramrekha |
14. Dhansinghtoli Reservoir |
15. Satpolka J
16. Baski (1) The State Government has been requested
to furnish information on clearance of
this project from forest angle.

(2) Since the Seventh Plan outlay for this
project is too inadequate to complete it
in the Seventh Plan the State Govern-
ment has been requested how it is pro-
posed to finance this project from State
Plan to complete it in the Seventh Plan
period.

Manufacture of modern arms to OF HOME AFFAIRS (SHRI P.
check riots CHIDAMBARAM) : (a) to (c) There is no
proposal to manufacture modern arms for
1827. SHRI RAMASHRAY PRASAD riot-control purposes. Only plastic pellets
SINGH : and rubber bullets are proposed to be
SHRI JAGANNATH PATTNAIK : introduced for riot control work. No

) estimate of the expenditure is available.

Will the Minister of HOME AFFAIRS
be pleased to state :

(d) Ttis expected that this would be
effective in dispersing riotous mobs.

[English)
Contracts in M. E. S,

1828. SHRI MOOL CHAND DAGA :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of contracts costing
over rupees 10 lakhs awarded by M. E. S.
during the last three years;

(b) the number of cases where disputes
did not arise;
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(c) the number of cases where con-
tractors went in for arbitration;

(d) the number of cases of arbitration
where Government won/lost;

(e) the number of cases in which con-
tractors went in for arbitration after receiving
final payments; and

{f) the main factors which give rise to
above disputes and the steps taken to smoo-
then the working and with what results ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) to (f). Information is
being collected and wili be laid on the table
of the House.

New sugar policy

1829. SHRI V. TULSIRAM :
SHRI MUKUL WASNIK :
SHRI BANWARI LAL
PUROHIT :
SHRIMATI GFETA
MUKHERIJEE :
SHRI SOMNATH RATH :
SHRI P. R. KUMARAMAN-

GALAM :
SHRI ANANTA PRASAD
SETHI] :
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether Government have decided
to revise the sugar policy;

(b) if so, the guidelines for this, revi-
sion, the salient features thereof and when
it will be implemented; ‘

(c) the extent to which the proposed
new sugar policy will benefit the sugarcane
growers and workers in coputry and parti-
cularly in Andhra Pradesh;

(d) whether the new policy is designed
to boost the sugar production and reduce
consymer price in the open market; and
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(e) the favourable effects of such a
policy on the sugarcane growers and wor-
kers in Andhra Pradesh particularly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA): (a) and (b). While no
revision of the present sugar policy already
announced for the current season 1985-86
is contemplated, certain aspects of policy
particularly relating to the establishment of
new capacity in the sugar industry are under
review.

(c), (d) and (e). The sugar policy evolved
from time to time aims at efficient working of
the industry in all parts of the country and the
interest of all concerned, namely, sugarcane
growers, consumers, workers and sugar
producers, are kept in view while formula-
ting the policy. Higher efficiency of sugar
industry results in benefit to the growers of
sugarcane, workers, producers of sugar and
the consumers.

Import of super computer from Japan

1830. SHRI V. TULSIRAM :

SHRI V. S. VIJAYA-
RAGHAVAN :

SHRI VIRDHI CHANDER
JAIN :

Will the PRIME MINISTER be pleased
to state :

(a) whether India has placed a letter of
intent on a Japanese firm for supply of super
computer required for monsoon research in
the country;

(b) if so, the time by which the super
computer is expected to be imported, the
cost thereof and whether necessary technology
will be transferred to India;

(c) whether similar letters of intent have
also been sent to USSR and USA; if so, the
details thereof and negative/positive response
of those Governments;

(d) the total number of such computers
to be imported; and
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(e) the extent of their utilisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
SHIVRAJ V. PATIL): (a) India has placed
a letter of intent on a Japanese firm for
supply of Super Computers required for
Monsoon Research, molecular structures,
crystallography etc.

(b) The response of Japanese firm for
the supply of the system is still awaited. The
cost of this system is approximately Rs. 35
crores.

No technology transfer is envisaged in
this case as it relates to only purchase of a
Super Computer.

(c) No, Sir. Similar letters of intent have
not been sent to USSR and USA.

(d) At present Govenrment is considering
the proposals for import of two super
Computers.

{e) These Super Computers are expected
to be fully utilised.

Steps for eradication of drug abuse

1831. SHRI V. TULSIRAM : Will the
Minister of WELFARE be pleased to state :

(a) whether the Union Government have
issued any guidelines to the State Govern-
ments to take effective steps to educate the
masses about the evil effects of drug abuse;

(b) if s0, the details thereof;

(c) whether State Governments have
approached the Union Government for any
assistance in this regard; and

(d) if so, the details thereof and when
Government propose to provide the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b). In
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1984 the State Governments were advised
to undertake mass educational and motiva-
tional programme so that the people could
be weaned away from drug abuse.
Subsequently the Central Prohibition Com-
mittee, on which the State Ministries-
Incharge of Prohibition are represented, also
made a similar recommendation in its 11th
meeting held on 11.5.85. This recomm-
endation was also sent to the State Govern-
ments for follow-up action.

(c) There is no scheme for assistance to
State Governments.

(d) Does not arise.

Air borne waraing and control system

1832. SHRI SUBHASH YADAYV :
SHRI DHARAM PAL SINGH
MALIK :
JAGANNATH
PATTNAIK :

SHRI

Will the Minister of DEFENCE be
pleased to state :

(a) whether there is any proposal under
consideration of Union Government to
manuofacture indigenously air-borne warning
and control system to counter Pakistan’s
acquisition of such equipment;

(b) if so, broad outlines of this propo-
sal; and

(c) the time by which it will start pro-
duction and the funds made available for the
same ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) No, Sir. Presently
there is no prcposal for any manufacturing
programme of an AWAC system. However,
necessary action has been initiated aimed at
developing  Airborne Early Warning
capability indigenously

(b) Does not arise.

(c) Does not arise,
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Industrial schemes for Madhya Pradesh

1833. SHRI SUBHASH YADAV :
SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of PLANNING be
pleased to state :

(a) the details of the new industrial
schemes and expension of existing units which
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have been included in the Seventh Plan for
the backward districts and rural areas of
Madhya Pradesh; and

~ (b) funds allocated for each scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA): (a) and (b). A statement
is given below.

Statement

The details of industrial schemes relating to State Government of Madhya Pradesh
and Central Industrial Projects which have been include in the Seventh Five
Year Plan (1985-90) are given below :

S1. Name of the Scheme/Project Seventh Plan (1985-90)
No. outlay agreed by the
Planning Commission
(Rs. Crores)
1 2 3
State Industrial Schemes/Project 108.69

A. Village & Small Industries

I. Small Scale Industries

1. Entrepreneurship Development Programmes for small arti-

sans and entrepreneurs.

2. Entrepreneurship Development Institute

3. Science and Technology entrepreoeur’s park

4. Training programme, study tours, institutional training,
refresher courses for officials and non-officials of DI,
DICs, LUN, Export Corporation and HDC,

5. Scheme for growth sabia grass

6. Scheme for growing medicinal plants

7. Competition, semipais, exhibition and prizes for DI,
LUN, Export Corporation, HDC & LDC.

8. Creation of a data monitoring and evaluation cell

9. Share capital to Leather Development Corporation

10. Investment in the share capital of MPLTIN
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11.
12.
13.

14.

15.
16.
17.
18.

Testing Laboratories & Quality Marking
Establishment/Expansion of tool rooms

Share capital to MPFC

Popularisation of schemes by publishing suitable
literature

Setting up of M. P. Rural Industries Dev. Corporation
Modernisation and Technological Upgradation
Margin Money to sick units

Setting up of ETDC at Indore

II. Industrial Estates|Area Programmes

1.

Development of growth centres, construction of
workshed

III. Handicrafts

Iv.

1.

>

® 2o ¢

Investment in the share capital of M. P. Handicrafts Dev.
Corporation

Handicrafts complexes and development centres

. Subsidies to Handicrafts workers

. Training and improvement in skills of handicrafts

workers
Exemption of Handicrafts from sales tax
Rebate on sale of bandicrafts

Construction of emporia at selected locations

Purchase subsidy on handicrafts for buying goods for
emporia

Handloom

Countinuing Schemes

1.
2.

3'
4.
S.

Q.

Strengthening of financial base of handloom cooperatives

Training & Technical development including modernisation
of handlooms

Infrastructure and processing arrangements
Marketing arrangements for handloom cooperatives
Welfare schemes for handloom weavers

Assistance for supervision of handloom industry

170
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New Schemes

1. Additional assistance for strengthening of share base of
Handloom Coops.

2. Additional assistance for training and Technical
development

3. Additional assistance for infrastructure and processing
arrangements

4. Additional assistance for marketing arrangements for
handloom coops.

5. Additional assistance for welfare schemes

6. Additional assistance for supervision of handloom
industry

V. Powerlooms

Continning Schemes

1. Assistance for strengthening of financial base of power-
loom cooperative societies

2. Assistance for Training & Technical development to P. L.
Coops.

3. Assistance for Infrastructures and processing arrangements

4. Assistance for Marketing arrangements

5. Assistance for Supervision of P, L. Industry

New Schemes
1. Additional assistance for infrastructure, processing
arrangements and strengthening the financial base of P. L.

Cooperatives

VI, Industrial Cooperatives

Continuing Schemes

1. Assistance for strengthening of financial base of Industrial
Cooperatives

2. Assistance for Training and Technical Development

3. Assistance for Infrastructure

4. Assistance for Marketing arrangements

5. Assistance for supervision & reorganisation of industrial
cooperatives



173

Written Answers SRAVANA 8, 1908 (SAKA) Written Answers

174

VIL.

VIIL.

New Schemes

1. Additional assistance for financial base of industrial
coops.

2. Additional assistance for marketing arrangements

3. Additional assistance for supervision of industrial coops.
Khadi & Village Industries
(a) Khadi Industries

Continuing Scheme

1. Assistance for marketing arrangements

New Schemes

1. Additional Assistance for Marketing

(b) Villags Industries

Continuing Schemes

1. Assistance for training
2. Assistance for production arrangements

3. Assistance for supervision arrangements

New Schemes
1. Additional assistance for training and processing

2, Additional assistance for supervision arrangements

Sericulture
1. Mulbérry Nursery
2. Mulberry Extension 1

3. Mulberry Extension TI

4. Mulberry Seed Production & Distribution
5. Mulberry Silk Production

6. Mulberry Exten. cum demonst. Center
7. Mulberry Research
8. Tasar Nursery

9. Tasar Block Plantation
10. Tasar Seed Prod.
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11. Tasar Cocoons Prod.

12. Tasar Silk Production

13. Pilot project centre

14, Tasar Field Research Station

15. Intensive Devt. of nature grown cocoons

16. Plantation & Maintenance of Tasar food plant
17. Strengthening of Tasar seed farm

18. Training and Seri.

19. Publicity and propaganda

20. Data Bank

21. Strengthening of staff at HQ (Reorganisation)
22. Basic facilities to existing farms

23. Mulberry cocoons collection

24. Decentralisation of reeling process

25. Estt. of Seri. training Institute

26. Productivity & quality competition

27. Crop. insurance

28. Estt. of regulated cocoons market

29. Mulberry Reeling factory, Hosangatad

Total : 1to VIII

B Large & Medium Industries
Continuing Schemes

1. M. P. Audyogik Vikas Nigam

2. M. P. State Indl. Corpn.

3. M. P. State Electronics Dev. Corpn,

4. Project Reports & Surveys/M. P. Consultancy
Services

5. Concessions to Industries

New Scheme

1. Setting up of an export zone & dry port at Indore

Tota) :

— e — —

108.69

87.15

87.1§5
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C. Mining

(a) Directorate of Geology and Mining

N WV B W N -

00

9.
10.
11.
12.
13.

14.

Survey and Mapping

. Drilling of Bauxite

Drilling of Limestone

Survey of other minerals

Drilling of Rock-phosphate
Preparation of Mineral Inventory

. Direction & Administration

Establishment of Flying Squad
Establishment of Statistical Cell
Establishment of Laboratory
Construction of l.aboratory at Raipur
Construction of Laboratory at Jagdalpur
Mineral Economic Division

Report Processing Cell

(b) M. P. Srate Mining Corporation

Total :

9.98

9.98

Grand Total : A4+B+C

205.82

SL. Central Industrial Schemes/Projects Seventh Plan (1985-90)

No. Outlay (Rs. Crores)

1 2 3

1. Bharat Refractories Limited, Bhilai 5.00

2. Bhilai Steel Plant 906.33

3. Manganese Ore (India) Ltd., Balaghat 4.80

4. 1. 1. S. C. 0., Ujjain 5.00

5. National Mineral Development Corporation (NMDC) 144.70
Bailadila

6. Mahanadi Reservoir Project 2.00

7. Bharat Aluminium Co. Ltd., (Balco) Korba 305.45

8. Hindustan Copper Ltd., Malanjkhand 21.60

9. C. 1. P. E. T. Regional Centre 2.02

10. Indo-Burma Petroleum Co. Ltd,, Korba 2.55
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1 2 3
11. Fertilizer Corporation of India, Korba 1.30
12, NFL gas based fertiliser plant, Vijaypur, Distt. Guna 557.34
13. Loan to M. P. Government for Vijaypur Project 500
14. B. H. E. L. Ltd, Bhopal 31.60
15. Burn Standard & Co. Ltd. 9.78
16. H. V. D. C. Project 5.00
17. Cement Corporation of India Ltd., 166.43
18. N. E. P. A, Mills Ltd., Nepa Nagar 60.00
19. H. V. D. C. Project of Electronics Components 2.00
20. Uranium Corporation of India Ltd., Bodal'Gohala 1.75
21. Atomic Minerals Division (Mine) Development at Bodal,

Gobhala etc.) 2.80

22. Bank Note Press, Dewas 40.74
23. Security Papsr Mill, Hoshangabad 4.48
24. Govt. Opium & Alkaloids Works, Neemuch 1.00
Total : 2288 .87

districts and rural areas are not available.

[Translation]

Land and houses acquired to set up
Kakrapar Atomic Power Plant

1834 SHRI C.D. GAMIT Will
the PRIME MINISTER be pleased to state :

(a) the number of persons whose land
and houses have been acquired for Kakrapar
Atomic Power Station and the amount of
compensation paid to them;

(b) the number of persons from affected
families given employment s0 far alongwith
the grade in which they are employed;

(c) the number of persons out of them
who have been provided permanent employ-
ment; and ~

[

These programmes are spread all over the State and separate details for backward

(d) the number of persons retrenched
alongwith the reasons therefor and the
reasons for not giving permanent employ-
ment to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONIC AND SPACE
(SHRT SHIVRAJ V. PATIL): (a) to (d)-
Information is being collected and will be
laid on the Table of the House.

Price of Levy Sugar

1835. SHRI C. D. GAMIT : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state ;
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(a) whether there is any proposal under
consideration of Government to increase the
price of levy sugar in view of increased
production cost of sugarcane and sugar and
in order to ensure remunecrative price to
farmers;

{b) if so, the details thereof; and

(c) the time by which Government would
increase the price of levy sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA)Y. (a) and (b). There is no
proposal to increase the, price of levy sugar
at present.

(c) The price of levy sugar is normally
reviewed in the beginning of the sugar
season.

[{English)

Reports of Minorities Commissjon

1836. DR G. VIJAYA RAMA RAO:
SHRI G. M. BANATWALLA :
DR. CHINTA MOHAN :

Will the Minister of WELFARE be

pleased to state :

(a) the mechanism including institutional
arrangement, if any, to take follow up action
on the reports of the Minorities Commission;

(b) whether any major recommendations
of the reports of the Commission are et to
be implemented; and

(¢} if so, the details thereof and the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SARI
GIRIDHAR GOMANGO): (a) to (c). Annual
reports of the Minorities Ccmmission are
examined in consultation with the céncerned
Central Ministries and are laid before the
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Parliament alongwith an action taken memo-
randum indicating action taken by Central
Government. Recommendations concerning
State Governments are brought to the notice
of State Governments wherever necessary.
So far Minorities Commission has submitted
six Annual Reports, out of which first four
Annual Reports for the periods 1978, 1979,
1980, 1.1.1981 to 31.3.1982 respectively
have been laid before the Parliament, along-
with the action taken memorandum. Tbe 5th
and 6th Annual Reports of the Minorities
Commission relating to periods 1.4.1982 to
31.3.1983 and 1.4.1983 to 31.3.1984
respectively are under examination of the
Government.

National Institutes for Disabled

1837. DR. G. VIJAYA RAMA RAO:
Wiil the Minister of WELFARE be pleased
to state :

(a) whether all the four National Insti-
tutes to help disabled are located in big
cities even though bulk of disabled persons
are in rural areas;

(b) the number of disabled assisted by
each of the National Institutes during the
last three years, year-wise; and

(c) whether Government have any plans
to reach all the*disabled by 2001 A.D. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE {SHRI
GIRIDHAR GOMANGO) (a) to (c). The
National Institutes are primarily meant to
impart training to the personpel involved in
care education and rehabilitation of the
disabled and also undertake research and
development activities, Incidental to this
objective some disabled are also attended to
in these instituies and also through their
Alied institutions some of which are in rural
areas. Services to the disabled are arranged
largely through voluntary organisations. The
number of disabled in the rural areas is
larger also because the total population in
rural areas is much larger. The number of
disabled persons assisted by the institutes
during the last three years is indicated
below (—
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Year NIVH* N/HH NIOH NIMH

1983 3302 247 7247 Started function-
ing in 1985
1984 2702 847 15522 6133

1985 3615 1564 13679 6133

Detailed planning beyond the Seventh
Five Year Plan in this respect has not
been worked out and the extent of
reach beyond the Seventh Plan would
depend upon the availability of re-
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sources.

*NIVH : National Ibpstitute for the
Visually Handicapped

NIHH : National Institute for the
Heariug Handicapped

NIMH : National Institute for the
Mentally Handicapped

NIOH : National Institute for the

Orthopaedically Handicapped.

Tribal sub-plan

1838. DR. G. VIJAYA RAMA RAO:
Will the Minister of WELFARE be pleascd
to state @

(a) the details of the funds spent on
Tribal Sub-Plan for tribal development so
far;

(b) whether Tribal Sub-Plan bas been
independently evaluated;

(c) if so, the results thereof; State-wise;
and

(d) the details of the corrective steps if
any, taken, in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI G!RI-
DHAR GOMANGO) : (a) The Tribal Sub-
Plan originated during the Fifth Plan as an
area development programmes with specific
focus on the development of Scheduled
Tribes. The details of funds released by the
Government of India for Tribal Sub-Plan
from 5th Five Year Plan is as under ;
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Period (Amount released
Rs. in lakh)

1974-79 (5th Plan) 18930.50

1979-80 (Annual Plan) 5944.75

1980-85 (Sixth Plan) 48611.34

1985-86 (1Ist year of 140.00
7th Plan)

1986-87 (2nd year of 3724.99 (lst in-

7th Plan) stalment out of

Rs. 155 crores for
the year 1986-87)

(b) to (d). Evaluation of tribal develop-
ment programmes under Tribal Sub-Plan is a
continuous work and a number of research/
evaluation organisations at State and National
levels, such as the State Tribal Research
Institutes, State Directorates of Statistics/
Evaluation, Programme Evaluation Organisa-
tion of the Planning Commission are engaged
in this task. The studies conducted by the
organisations are of wide variety. These are
generally at micro level and their findings are
considered by the respective State Govern-
ments for remedial action.

At the national level, assessment of the
polictes and programires of tribal develop-
ment during the Sixth Plan was made by the
Working Group on Development of Schedul-
ed Tribes at the time of preparation of its
report for the Seventh Five Year Plan. The
Group inter-alia took note of the wvarious
evaluation studies cnnducted by the State
Tribal Research Institutes, etc. while finalising
its recommendations for Tribal sub-Plan areas
for 7th Five Year Plan. State Governments
have been requested for action on the recom-
mendations and for preparing their annual
Tribal Sub-Plans keeping them in view.

V.C.R. Compiex in Bhubaneswar

1839. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINISTER be pleased to
state :

(a) whether Union Government are con-
sidering location of V.C.R. complex at
Bhubaneswar for manufacture of tape deck
mechanism and few other satellite component
manufacturing units:
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(b) if so, the estimated investment and
employment potential of the project;

(c) the agencies involved in the imple-
mentation of the project;

(d) the probable date of commencement
and completion of the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHR1 SHIVRAJ V. PATIL) : (a) to (d).
Government has not yet taken a final decision
about granting of Industrial Licences for
manufacture of VCR/VCP.

Survey for Implementing
Welfare Programmes

Family

1840. SRIMATI JAYANTI PATNAIK :
SHRI YASHWANT RAO
GADAKH PATIL :

Will the Minister of PLANNING be
pleased to state :

(a) whether the Programme Evaluation
Organisation (PEO) of the Planning Com-
mission has undertaken a survey on the
implementation of Family Welfare Programme
in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CI1VIL SUPPLIES (SHRI
A. X. PANJA) : (a) The Programme Evalua-
tion Organisation of the Planning Commis-
sion has recently completed and released an
Evaluation Report on Family Planning
Programme. This is, however, not a full-
fledged survey of the implementation of the
family planning programme in its entirety,

(b) Copies of this evaluation report are
already available 1n the Parliament Library
Chapter 8 of the Report gives a summary of
its main findings and recommendations.
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Proposal to delicense Roller Mills

1841. DR. B. L. SHAILESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether with the free availability of
wheat presently, Government propose td
delicense the roller flour mills with a view to
encouragipg expansion of production capacity
of wheat based food products, to help
improve the quality of these products and
exercise a restraint on the price line;

(b) if so, the stage at which the matter
stands at present and if not the reasons there-
tor; and

(c) tbe number of applications pending
State-wise for the setting up of new mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : ‘a) to (¢). It was decided
in December, 1985, to permit a limited
number of new units of capacity upto 30MTs
per day to be set up in various States/Union
Territories. The State Governments were
accordingly advised to obtain applications
from entrepreneurs for grant of permission
til 20 4.1986 and forward them .to the
Central Government for further considera-
tion A large number of applications were
accordingly recieved. However, in the
meanwhile keeping in view the present com-
fortable wheat situation obtaining in the
country it has been decided to exempt the
roller flour milling industry from the licens-
ing provisions of the Industries Development
and Regulation) Act, 1951 subject to the
follcwing conditions :—

1 The undertaking may not be located;

(a) within the standard urban area
v limit as determined in Census of
India (1981) of a city having a
population of more than one

million; or

(b) within the municipal limits of a
city with a population of more
than five lakhs, as determined in
the said census,
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2. The industrial undertaking does not

fall within the purview of MRTP Act
or Foreign Exchange Regulation Act.

The aforesaid decision was published in
the Press Note dated 9.7.86.

Crisis in National Cooperative Consumers
Federation

1842. SHRI RANIJIT SINGH
GAEKWAD :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the National Cooperative
Consumers Federation of India Limited is
facing crisis;

(b) whether the business of the Federa-
tion had slumped drastically during the last
two-three months; and

{(c) if so, steps taken to revive it ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A. K. PANJA) : (a) The working cf the
NCCF has not been satisfactory. It had
incurred losses to the extent of Rs 2.66
crores during 1983-84 and 1984-85 due to
increase in the over-head expenses while the
sales turnover have been stagnant.

(b) The sales turnover of NCCF from
January to June, 1986 was Rs. 76 46 crores
as against Rs. 71.51 crores during the corres-
ponding period of the previous year.

(c) The working of the NCCEF is reviewed
periodically at the level of Minister and
Secretary. In view of the unsatisfactory work-
ing of the NCCF, an inspection into these
affairs was conducted by the Joint Secretary
of this Department, and the Inspection
Report contained several measures for impro-
ving the activities of the NCCF. There has,
however, been no appreciable improvement
in the situation. The Central Registrar of
Cooperative Societics has, therefore, issued a
Show Cause MNotice to the NCCF for the
supersession of the Management of the
NCCF.
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Launching of INSAT-IC

1843. PROF. K.V. THOMAS :
SHRI RAJ KUMAR RAI :

Will the PRIME MINISTER be pleased
to state:

(a) whether the failure of the European
Rocket Ariane-2 has made it difficult the
launching of Indian Satallite INSAT-IC;

(b) whether this will threaten the conti-
nuity of INSAT programmes; and

(c) if so, steps taken to continue the
INSAT programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) INFYAT-
IC was to have been launched by US-NASA
Space Shuttle in end-September 1986.
Owing to 28th January 1986 Challenger
accident, Space Shuttle flights are presently
suspended and are expected to resume not
earlier than fiist quarter of 1988. A Space
Shuttle flight opportunity for INSAT-IC is
not expe.ted before end-1988 early 1989.
Further, a US Delta vehicle launch opportu-
nity is also not available atleast unul fourth
quarter of 1988. As against this, Ariane
flights are expected to resume in the first
quarter of 1987 and on this basis, a January-
February 1988 launch opportunity offer
from Arianespace for INSAT-IC had been
received. Consequently, in order to operation-
alise INSAT-IC as soon as possible to com-
plete the two satellite INSAT-I Space-seg-
ment, it has been decided to launch INSAT-
1C by the Ariane launcher.

(b) As INSAT-IB is working satisfac-
torily and, from the viewpoint of on-board
propellants availability for attitude main-
tenance and station-keeping, its useful life is
currently projected as end-1989 + 6 months,
under nominal conditions the continuity of
INSAT programme is not in jeopardy.

(c) As indicated in part (a) of the ear-
liest open launch opportunity has been
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booked for INSAT-IC. Efforts will however
continue to advance INSAT-IC launch to
second-half of 1987.

Import of consumer electronic goods

1844. SHRI H. M. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether import of consumer electro-
nic goods has been going on, on a very large
scale;

(b} whether components for making
colour T.V. sets are being freely imported;

(c) whether there is any coordination
between Department of Electronics and
Bbarat Electronics Ltd. on the development
of 1C’s for colour T V.;

(d) whether ET and TD has side-tracked
indigenous development by BEL and has
been importing massive quantities of compo-
nents; and

(e) steps taken by Government to limit
the imports to essential items and encourage
indigenous production ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS, AND SPACE
(SHRI SHIVRAJ V PATIL) : (a) lmport
of consumer electronic goods is restricted as
per Import Export Policy 1985-88 With the
reduction of free baggage allowaunce from
Rs. 1250/- to Rs 500/- even import of
consumer electronic goods under Personal
Baggage Rules is expected to be reduced,

(b) Yes, Sir.
(©) Yes, Sir.

(d) Electronics Trade and Technology
Development Corporation (ET & T, a public
sector undertaking of the Government of
India, has refeased during 1985 86, pur-
chase orders for the import of 2,00,000 scts
of 1Cs and varyiog less quantities of ceriain
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other components for Colour TV (CTV) sets,
These components are being imported by
ET & T, or the CTVs under their ‘“Material,
Technology, Brand Name” (MTB) pro-
gramme, The design for these CTVs was °
finalised by ET & T much before BEL came
up with their design of CTV receiver. ET &
T had finalised these orders before BEL
announced its design. ET & T is progressively
indigenising its design, by substituting impor-
ted components with indigenous ones, as far
as practicable. The BEL design is also under
consideration of ET & T, and after evalua-
tion, if found suitable, can be considered
for introduction through their MTB plan.

(e) The major steps taken by Govern-
ment to encourage the indigenous production
of electronic components including those
for CTV are listed below :

(i) Delicensing of the electronic com-
ponents industry (including MRTP).

(ii) The area is also open to FERA
companies.

(iii) The recent package of fiscal coun-
cessions announced by the Govern-
ment on 16th June, 1986 bas
rationalised the import duty struc-
ture for a comprehensive range of
raw materials, piece parts and con-
sumables used by the electronic
components industry across the
entire spectrum. This measure will
significantly assist both in terms of
indigenisation and balanced deve-
lopment of this industry.

(iv) Once Indian production commences,
these items are placed in the restric-
ted list for imports, if necessary.

Rise in price of vanaspati

1845. SHRI1 YASHWANTRAO
GADAKH PATIL : Will the Minister of
FOOD AND CIVIL SUPPLIES be pleased
to state :

(a) whether the prices of vanaspati have
increased in the last few months;
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(b) if so, the details thereof and the
reasons therefore; and

(c) measures taken to check the price
rise of the commodity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHRI
A.K. PANJA) : (a) and (b) There has been
an increase in the prices of vanaspati by a
maximum of about Rs. 25/- per tin of 15
kg. during the last six months. This is attri-
buted to the increase in the prices of oils
permitted to be used in the manufacture of
wanaenati

(c) The’ following steps were taken to
check the rise in the prices of this commo-
dity :— ’

1. A watch is being kept on the prices
of vanaspati by the Directorate of
Vanaspati, Vegetable Oils and Fats
and with the belp of State Govern-
ments/Union Terrtory Adrinistra-
tions,

2. State Governments/Union Territory
Administrations have been advised to
procure 30 per cent vanaspati produ-
ced within their jurisdiction for supply
through Public Distribution System
in case of need.

3. Remedial measures, including effective
supp y management of imported oils
to ensure adequate availability and
reasonable prices for consumers, bave
been taken.

Implementation of Social Forestry
Programme

1846. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have made any
review of the implementation of Social
Forestry Programme in different States;

(b) if so, the name of the States where
such programme has been properly imple-
mented;
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(c) whether there have been some irre-
gularities in implementing such programme
in some States; and

(d) if so, the name of such States ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI): (a) Yes,
Sir. The externally aided Social Forestry
Projects being implemented in the States of
Andhra Pradesh, Bihar, Gujarat, Haryana,
Himachal Pradesh, Maharashtra Orissa,
Rajasthan, Tamil Nadu, Uttar Pradesh and
West Bengal have been periodicaily reviewed.
In addition the Centrally sponsored scheme
of Social Forestry including Rural Fuelwood
Plantation has been reviewed and audited.

(b) By and large the externally-aided
Social Forestry Projects have been satisfac-
torily implemented in all the 15 States. The
targets in relatton to plantation and farm
forestry programmes have been achieved.

(¢) and ‘d) Some irregularities have been
pointed out in the Audit Review Report of
the Centrally sponsored scheme of Social
Forestry including Rural Fuelwood Plantation
in all the States except Tripura, and the
Union Territories of Arunachal Pradesh,
Delhi and Mizoram.

Clearance to projects from environmental
angle

1847. SHRI BANWARI LAL
PUROHIT : Will the PRIME MINISTER be
pleased to State :

(a) whether the Union Government have
asked all the States to take clearance of all
irrigation and multipurpose projects from the
environmental angle;

(b) if so, the details of the instructions
issued in this regard; and

(¢) the circumstances under which the
Union Government consider that the grant
of parmission to the irrigation projects from
the environmental angle is necessary ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) to
(c). Clearance from the environmental angle
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is mecessary for all multi-purpose and major
irrigation projects to enable the adoption of
a holistic approach covering the Catchinent
Area Treatment, Command Area Develop-
ment and the Engineesing Works for realistic
impact assessment.

Environmental Impact assessment pro-
cedure was initiated in 1978 by the Planning
Commission  in consultation with the
Department of Science Technology and the
Guidelines and checklist prepared were cir-
culated to all the State Governments. The
Planning Commission has also issued detailed
Guidelines to the State Governments in
October, 1985 for adoption of an integrated
approach.

Indian participation in Nuclear Electro-
megnetic meeting in Mexico

1818. SHRT HUSSAN DALWAI : Will
the PRIME MINISTER be pleased to state :

(a) whether Tndia participated in the
Nuclear Electromagnetic meeting held on
New Mexico from 19 to 24 May, 1986;

(b) whether India submitted any papers
to be read in that seminar;

(c) the names of the authors of those
papers;

(d) whether the Indian authors attended
the seminar and read the papers themselves;

(e) if so, the names of authors who
attended that seminar; and

(f) if not, the reason why the authors of
the papers were not sent to read the papers
themselves ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (@) to (f)
Information is being collected and will be
laid on the Table of the House,
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Safety in defence establishments
against Electro-maguetic pulse,

1849. SHRI HUSSAIN DALWAI:
Will the Minister of DEFENCE be pleased
to state :

(a) the steps Government propose to take
to save from electro-magnetic pulse all elec-
tronic instruments extensively used by defence
establishments;

(b) whether Government propose to
create altogether new communications system
that will work reliably amid the chaos of
nuclear war; and

(c) whether Government are thinking of
redesigning equipment with vaccum tubes in
place of solid state components ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). Studies are being
carried out to evaluate the effects of Electro-
magnetic pulses and to identify measures for
protection of electronic and communication
systems,

(c) No, Sir.

Aadvisory Consumer Protection Council

1850. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether itis a fact that Advisory
Consumer Protection Council at their sitting
recommended for more testing laboratories
and deterrent punishments for offences which
could harm the lives of citizens; and

(b) if so, the details regarding its re-
commendations and the reaction of Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.K.
PANJA) : (a) and (b). Yes, Sir. In its recent
meeting held on 26th June, 1986, the Advi-
sory Consumer Protectiopn Coungil recom-
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mended for more testing laboratories in the
States for the required testing of samples etc,
to avoid dclays in providing redressal to the
consumers. Council also recommended State
Governments/Union Territory Administra-
tions to take strict action in cases of offences
which can cause damage to the life of citizens
and to the community as a whole and empha-
sised that the cases in courts should be pur-
sued more vigorously in order to secure ade-
quate deterrent convictions and penalties,
Central Government has written to all the
State Governments and Union Territory
Administrations to take action on these re-
commendations.

Functioning of INSAT-IB

1851. SHRI CHINTAMANI JENA:
Will the PRIME MINISTER be pleased to
state

(@) whether the fuonctioning of INSAT-IB
is likely to come to an end soon;

(b) if so, by when;

(c) whether Government have decided to
launch another Satellite soon; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
From the viewpoint of the availability of
noa-board propellant for attitude maintenance
and station-keeping, the presently estimated
End-of-Useful Life for INSAT IB is end-
1989+ 6 months.

(c) and (d). The INSAT-IC satellite is
planned to be launched in early 1988 to act
as an on-orbit spare for INSAT-IB and also
provide additional service facilities. The
launch of INSAT-ID will be scheduled before
the end of life of INSAT-IB. The work on
the first two second-generation INSAT
(INSAT-JI) Test Satellites, that are being
built indigenously, is also progressing satis-
factorily. The launch of the first INSAT-II
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(TS) satellite is expected in 1990 and that
of the second, some 12-15 months later.

Forest cover in the country

1852. PROF. P. J. KURIEN : Will the
PRIME MINISTER be pleased to state:

(a) the total area of real forest in the
country and the rate of deforestation;

(b) the rate of afforestation in the country
including soucial forest;

(c) whether even at the present rate of
afforestation, the total area of forests by the
end of the country will be far less; and

(d) if so, action Government propose to
take to ensure that at least the present ratio
of forest land is maintained ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z R. ANSARID : (a) The
recorded forest area of the country is 74.72
millicn  hectares. The survey conducted
through satellite imagery during 1980-82 has
however revealed that the actual forest cover
extends over 46 35 million hectares only.
During the pcriod 1951-80, 4 3 million ha.
of forest area has been diverted to various
non-forest uses, but after the promulgation
of the Forest (Conservation) Act, 1980, only
32,825 ha of forest land has been diverted
for non-forest uses.

(b) During the VI1I Plan period afforesta-
tion was done over 1 5 milllion ha. during
1985-86 and the target for 1986-87 is 1.71
million ha. By the end of the Plan pceriod a
target of 5 million ha per anoum is likely to
be achieved.

(c) No, Sir.

(d) Some of the measures taken by the
Government are as under :

(i) Strict enforcement of the Forest
(Conservation) Act, 1980 to mini-
mise diversion of furest land to non-
forest uses
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Strict enforcement of the Indian
Forest Act, 1927 and of various
other enactments to prevent un-
authorised felling of trees;

(i)

Setting up of the National Waste-
lands Development Board to step up
afforestation efforts, which would
touch 5 million ha. per annum.

(iii)

Enlisting people’s cooperation for
developing and increasing the forest
area.

(iv)

(v) Establishment of decentralised nur-
series to provide easy availability of
seedlings.

Freedom flghters Pension to INA
soldiers from Kerala

1853. SHRI VAKKOM PURU-
SHOTHAMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether freedom fighters rension is
given to Ex INA soldiers also;

(b) if so, number of Ex-INA soldiers
from Kerala given such pensions:

(¢) the number of applications pending
with Government from Fx-INA soldiers from

Kerala; and

(d) steps taken for imm.cdiate disposal
of those applications ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes, Sir.

(b) and (c). Record of sanctioned cases
of ex-INA persopnel is not maintained State
and category- wise. However, out of total of
34,665 applications received from ex-INA
‘personnel from all over India under the old
and new Schemes, pension have been sanc-
tioned till 30.6.86 in 18,726 cases 1135
cases of ex-INA personnel, both civilian and
military categories were estimated to be pend-
ing from Kerala State on that date.

(d) A special drive has bcen launched to
process and finalise all the pending appiica-
tions, except those cases which are to be
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screened by ‘non-official Committee(s) and
cases having some special features, by 14th
August, 1986.

Allocation of funds to Kerala for
development of Scheduled Castes/
Schedc:led Tribes

VAKKOM PURU-
SHOTHAMAN :
SHRI THAMPAN THOMAS :

1854. SHRI

Will the Minister of WELFARE be
pleased to state :

(a) the details of funds allotted to Kerala
under the Seventh Plan for the development
of Scheduled Castes and Scheduled Tribes;
and

(b) the major schemes envisaged for their
development in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE {SHRI GIRI-
DHAR GOMANGO): (a} Out of the total
Stats Plan outlay of Rs. 2100 00 crores, the
tentatively agreed flow of funds to Special
Component Plan for Scheduled Castes and
Tribal Sub-Plan for Scheduled Tribes of
Kerala during VII Five Year Plan is
Rs 210.19 crores and Rs. 43.12 crores
respectively. Apart from tbis, Rs. 21.25
crores and Rs. 3.00 crores have been tenta-
tively allocated as Special Central Assistance
to Special Compopent Plan and Tribal Sub-
Plan respectively during the VII Five Year
Plan for Kerala.

(b) A statement is given below :

Statcment

Major Schemes envisaged for the
Development of Scheduled Castes
and Scheduled Tribes in Kerala

SI. No. Name of the Schemes

1 2

(For Scheduled Castes)

1. Supply of seed, materials, fertilisers,
implements, pesticides etc. and
imparting training to Harijans in
cultivation practices.
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2. Comprehensive scheme for agricul- 20. Assistance to assignees of surplus
tural development including land land.
development and soil conservation ] v
of Scheduled Caste Colonies. 21. Sharf Cap!tz.z'l contribution fo the
Harijan, Girijan motor service co-
3. Assistance to Small and Marginal operative societies.
farmers. . . .
22. Minor Irrigation works benefitting
4. Soil conservation works in Harijan Scheduled Castes.
Settlements. 23. Land levelling and shapping to
S. Poultry  Scheme/Distribution of reduce percolation losses benefitting
Chicks to Scheduled Caste famulies, Scheduled Caste farmers.
6. Distribution of feed at subsidised 24. Electrification of Harijan habitats.
rate to the calves belonging to

8. Providing

10.

11.
12.

13.

14-

15.

16.

17.

18.

19.

Scheduled Castes.

Backyard poultry.
infrastructural facilities
for milk collection.

Subsidised distribution of Cattle
feed and mineral mixture for cross-
bred animals already supplied.

Financial assistance for purchasing
canoes with copper nails,

Financial assistance to fish vendors.

Assistance to Co-operative Societies
for the purchase of lorry, deep
freezers and cycles.

Financial assistance for building

country canoes.

Supply of fishing boats and nets at
subsidised rates.

Supply of traditional craft and gear
to Scheduled Caste fishermen.

Financial assistance to marketing
society of women fish vendors be-
longing to Scheduled Castes.

Plantation of Economic spices and
fruit bearing trees and Social forestry
programmes.

Environmental amenities to rural
poor, grant for sanitary latrines and
super structure,

Assistance to Mahila Samajams for
ecopomic activities/self employment.

25.
26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.
37.

38.

39.

Loan to Harijan entrepreneurs.

Inplant/Stipendary training to Sche-
duled Caste.

Organisation of Harijan handicrafts
Cc-operative societies.

Special coaching classes for Sche-
duled Caste students in S. S. L. C.
Classes.

Opening and strengthening of Pri-
mary Health Centres and sub
centres.

Purchase of house sites for landless
workers.

Agricultural land purchase scheme
of K.S. D. C.

Foreign employment scheme of

K.S D.C.

(For Scheduled Tribes)

Assistance for cultivation of rubber,
coconut, tapioca and cardamom.

Economic development Programme
for landless tribals.

Development of Demonstration®

Farms.

Hamlet Development.

Supply of Goats.

Assistance to Girijan Service Co-
operative Societies.

Women’s Industrial Cooperative

Societies.
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1 2

40.
41. Construction of small check dams,

Supply of Pumpsers.

42. Assistance to settle in trades and
the start petty shops.

43. Incentive awards to teachers and

students,

44. Peripatetic teachers.

45. Non formal education for tribal

‘women,
46. Tribal Hostels.

47. Aid to Social Service Organisations,

48. Construction and improvement of
wells and drinking water sources.

49. Training of tribal youths under

master workman.,

50. Training of tribal in extension work.

51. Training in Agriculture, Horticulture,
Animal Husbandry, Nutrition, Home
Science, etc.

52. Training in collection of medicinal
herbs etc.

53. Provision of ferry boats, flood

bridges and foot paths.

54. Assistance to tribal Mahila Samithis/
Youth Clubs.

55. Development programmes for primi-
tive tribes.

Brain drain in National Aeronautical
Laboratory

1855. DR. G. S. RAJHANS : Will the
PRIME MINISTER be pleased to state :

(a) whether Government are aware that
the National Aeronautical Laboratoy (NAL)
Which was set up in 1959 is facing acute
problem of brain drain;

(b) if so, whether it is a fact that the
best scientists in the country either have gone
away to other countries or are planning to
do so; and
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(c) if so whether Goveroment propose to
provide adequate facilities to the scientists so
that best scientists may pot leave the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTSMENTS OF
OCEAN DEVELOPMENT ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Since
1981 on average only 6 Scientists per year
have resigned from the National Aero-
nautical Laboratory, Bangalore to take up
assignments/ fellowships abroad. Out of these
one has rejoined the NAL. 3 Scientists who
had left before 1980 have also rejoined.
Fuither, 7 foreign qualified Scientists and
20 Scientists with high Indian qualifications
have joined NAL since 1981.

(b) It is not correst to say that tbe best
Scientists in the country either have gone
away to other countries or are planning to
do so.

(¢) Government has always been taking
steps to improve the working conditions of
the Scientists, and to provide adequate
facilities for research.

Arvests of terrorists by Delhi Crime
Branch

1856. SHRI LAKSHMAN MALLICK .
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Delhi Police Crime Branch
detected and arrested some people including
hard core terrorists, who were planning to
kill VIPs and destroy Government buildings
in the capital;

(b) if so, the details thereof; and

(c) details of further action taken there-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-

BARAM) : (a) Yes, Sir.
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(b) The Delhi Police have registered four
cases and arrested S persons in this connec-

tion. All the four cases are under investiga-
tion.

(c) The following steps have been taken
to deal with the terrorists activities :—

(i) Armed Guards and other security
measures have been provided to
known and possible targets of
terrorists.

(ii) Security arrangements of public
places and vital installations have
been strengthened to the maximum
possible extent.

(iii) Area security Plan vehicles have
been deployed for the security of
VIPs vulnerable to terrorist attack
and to apprehend them in case they
strike.

(iv) Pickets have been posted at strate-
gic points.

(v) Patrolling, foot as well as mobile
has been intensified in shopping/
commercial/industrial areas.

(vi) Patrolling has been intensified along
Railway tracks and plateforms and
strict vigilance has been mounted at
ISBT and Palam Airport.

Photographs of known suspected
terrorists bave been circulated to all
Distt. Officers, security personnel
and mobile vans to apprehend the
terrorists/extremists.

(vii)

(viii) A watch is being kept at possible
hideouts in order to locate Sikh ex-
tremists visiting Delhi from Punjab.

(ix) Surprise checking of the vehicles,
being carried out to detect those in-
volved in commission of crime.

(x) Intensive checking of hotels and
guest houses is being done regularly
to locate extremist elements and

suspicious strangers.

(xi) Checking at Border Check-Post has
been intensified.
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(xii) An operational cell to deal with
terrorists activities has been set up
in Delhi Police.

(xiii) The intelligence system has been
strengthened.

(xiv) Regular co-ordination meetings
with the Officials of neighbouring
States, CBI and IB are being held
to monitor the activities of the ex-
tremists and to exchange informa-
tion.

Coaching centres for SC/ST appearing
for IAS and all India examinations

1857. SHRI K. KUNJAMBU : Will
the Minister of WELFARE be pleased to
state :

{a) the number of coaching centres for
coaching Scheduled Tribe candidates appearing
for IAS and other all India examinations;

(b) whether all the eligible candidates
are getting coaching from these centres;

(c) whether there is a demand for more
such coaching centres in Kerala; and

(d) if so, the decision taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) 32 Centres in
the country.

(b) The admission to the Pre-Examina-
tion Coaching Centres is open on all India
basis. The candidates for admission to these
Centres are selected on merit basis and sub-
ject to the income ceiling fixed for the
parents/guardians as prescribed under the
scheme.

(c) Yes, Sir.

(d) As there are already three Centres
functioning in the State of Kerala it was not
considered necessary to set up any more
Centres in Kerala. The candidates belonging
to Scheduled Castes/Scheduled Tribes in this
State are also eligible for admission in any
of the above mentioned 32 Centres.
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Defence services help for afforestation

1858 DR. CHINTA MOHAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether afforestation is being helped
by the Defence services;

(b) if so, whether 200 tonnes of seceds
were air-dropped in 1985-86 covering six
States and if so, with what results;

(c) whether such air-dropping has been
done in earlier years also and if so, whether
apy monitoring and evaluation has been
made; and

(d) what was the total expenditure in-
curred and whether this was recovered from
the sponsoring Ministries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHR1 ARUN
SINGH) : (a) Yes, Sir.

(b) and ‘c). During 1985-86 approxi-
mately 200 tonnes of seeds were air-dropped
in six States by IAF aircraft. The Agro-
Aviation Wing of the Ministry of Agriculture
has been doing aerial seeding in their air-
craft since 1982. Monitoring and evaluation
is being done by the Department of Forests
and Wildlife.

(d) The aerial seeding was carried out in
routine trainirg flights of IAF aircraft and as
such, no extra expenditure was incurred.

[Translation)

Losses snffered in transportation and
storage of foodgraiuns

1859. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FOOD
AND CI1VIL SUPPLIES be pleased to state :

(a) whether Fcod Corporation of India
has chalked out any new scheme to check
the loss being suffered in transportation and
storage of foodgrains;

(b) if so, the outlines thereof; and
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(c) if no scheme has been prepared, the
manner in which Government propose to
check the loss being suffered on these counts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : (a) to (c). The Government and
the management of the Food Corporation of
India have taken a number of measures as a
result of which the increasing trend of transit
and storage losses of foodgrains has been re-
versed inspite of increase in the volume of
stocks. These losses have been brought down
from 2.37 percent in 1982-83 to 1.94
per cent in 1984-85. The various measures
taken in this regard include purchases within
the specifications, reduction in the quantum
of filling, 100 per cent weighment and count-
ing of bags, installation of weigh bridges,
minimising use of oren wagons and adminis-
trative measures such as tightening of
security, intensifying surprise checks, quality
control and fixation of responsibility etc.

[English}
Sharing of INSAT by SAARC countries

1860. SHRI SYED SHAHABUDDIN :
Will the PRIME MINISTER be pleased to
state :

(a) whether the INSAT-B has any spare
capacity after meeting our own npational re-
quirements;

(b) whether it is a fact some SAARC
countries have asked for sharing the use of
INSAT-B; and

(¢c) if so, the respense of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRA) V. PATIL) : (a) The
INSAT System is a domestic satellite system
designed for meeting national requirements.
Its coverage is designed for India. However,
certain unavoidable technical spillover outside
of India does exist. As such, certain utilisa-



207 Written Answers

tion of the INSAT System by the neighbour-
ing SAARC countries ts technically feasible.
All utilisations do not place additional
burden on the INSAT system capacities : for
example, reception of INSAT broadcast TV
programmes and processed meteorological
imageries by any number of terminals do not
tax INSAT capacities. Utilisation involving
active access to INSAT satellites, such as
teleccommunications services, do require
specific capacities. In the two-satellite initial
INSAT-1 system and the three-satellite
INSAT-1I System (for the 1990s), certain
spare C-band Fixed Satellite Service (FSS)
capacities have to be maintained and are pro-
vided for our own purposes.

(b) There have been certain enquiries
from SAARC countries for use of INSAT
system capacities/capabilities.

(c) The requests are being carefully exa-
mined/discussed.

Maximum limit of reservation for SC/
ST in employment

1861. SHRI SYED SHAHABUDDIN :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have stipulated
the maximum limit of 50 per cent for fresh
and carry-forward reservation in public em-
ployment of Scheduled Castes/Scheduled
Tribes; .

(b) whether this stipulation substitutes
the earlier decision of 1678 which prescribed
no such limit, so long as the total number of
vacancies in a vear was adequate; and

(c) the reasons for the new dispensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) and (b). Yes,
Sir. The total reservation for all categories/
groups, including the carry-forward reserva-
tion, cannet exceed 50 per cent of the vacan-
cies arisicg in any recruitment year. (The re-
ference of 1978 decision is apparently to the
Government jnstructions contained in O.M.
dated 27.12.77).
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(c) The new dispensation has been occa-
sioned by a Supreme Court judgement in
Writ Petition No. 1041-1044 of 1977.

Replacement of State cadres of IAS
by a combined all India cadre

1862. SHRI SYED SHAHABUDDIN :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to re-
place State Cadres of the Indian Administra-
ative Services by a combined All India
Cadre;

(b) whether the differential in the number
of years of services among various All India
and Central Services for promotion as well
as for posting at the Centre is proposed to
be abolished; and

(¢) if not, the reasons therefor ?

THE MIN(STER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES PENSIONS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) No, Sir.

(b) and (c). As regards promotion, the
grades in the Central Services differ from
those in the All India Services and there is a
difference in the number of years of service
prescribed for promotion within the Central
Services on the one hand and the All
India Services on the other. As regards
posting at the Centre, no differential exists
between the All India Services and the
Central Services, in regard to the number of
years of service prescribed for empanelment
to the various levels of appointments, How-
ever, certain additional pay criteria have been
prescribed in respect of officers belonging to
organised Group ‘A’ services for empanel-
ment,

[Translation)

Reserved quota for SC/ST in
Military Nursing Services

1863. SHR]1 KALI PRASAD PANDEY:
Will the Minister of DEFENCE be pleased
to state ;
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(a) whether the reservation quota for
Scheduled Castes and Scheduled Tribes have
not been filled in respect of employees work-
ing in Military Nursing Services;

(b) if so, the region-wise number of
employees working against the reserved posts,
indicating the total number of such emp-
loyees; and

(c) the action taken so far to fill the
reserved quota in respect of these posts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) There is no reservation for
Scheduled Castes and Scheduled Tribes in
the Military Nursing Services.

(b) and (c¢) Does not arise.

{English)

Monitoring authority for various
projects

1864. SHRI HUSSAIN DALWAI : Will
the Minister of PLANNING be pleased to
state :

(a) the name of the monitoring authority
which supervises and controls the certification
between the Planning Coromission and
various authorities responsible for imple-
mentation of the scheme sanctioned by the
Planning Commission and the Union Govern-
ment;

(b) in case of failure of the implementing
authority to go ahead with the implementa-
tion of the sanctioned schemes the authority
that takes steps against such erring authorities
who are accountable and answerable for the
lapses; and

(c) whether Government have ever taken
any action in such cases and if so, in how
many cases such steps were taken and the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
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FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANJA) : (a) The basic responsibility for
implementation and monitoring in the res-
pective central sectors lies with the concerned
Central Ministries. Ministry of Programme
Implementation has been, in addition, assig-
ned the responsibility for monitoring of
Central projects costing Rs. 20 crores and
above, 20-Point Programme and infrastruc-
ture sectors. For coordination between various
Ministries responsible for implementation and
monitoring and organisations like Planning
Commission, a2 number of forums exist in the
Union Government, such as, the Committee
of secretaries and several Cabinet Committees.

(b) ard (¢} As the basic responsibility for
ensuring implementation lies with the concer-
ned Central Ministries, necessary steps against
erring authorities, if any have to be taken
by these Ministries. The details of action
taken, if any can be indicated only by the
concerned Central Ministries in their respec-
tive sectors.

Voluntary Organisations/Institutions
engaged in welfare schemes

1865. SHRI HUSSAIN DALWAI : Will
the Minister of WELFARE be pleased to
state :

(a) the details of voluntary organisation/
institutions recognized by Government for
implementation of welfare schemes in the

country;

(b) the extent to which these social orga-
nisations have proved to be effective organs
in implementing welfare schemes; and

(c) the details of the achievements made
by such voluntary organisations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The voluntry
organisations/institutions which apply or
grants or aid from Government for imple-
menting various welfare schemes sponsored
by this Ministry are aided, if they fulfil the
forms fixed.

(b) No comprehensive survey has been
conducted to assess the impact of all volun-
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tary organisations that
welfare schemes.

are implementing

(c) Does not arise ?

[Translation)

Seizure of smuggled goods by Border
Security Force

1866. SHRI JITENDRA PRASADA: Will

the Minister of HOME AFFAIRS be pleased
to state :

(a) the value of smuggled goods seized
by Border Security Force during 1985-86

and the number of persons arrested in this
connection; and

(b) the number of persons arrested by

Border Security Force while crossing the
border secretly ?

THE MINISTER OF STATE IN THE
MINISTERY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (@) During the period
from 1.1.85 to 30.4.86, BSF have seized
Rs. 58,02,43,899.67 worth of smuggled
goods. The number of persons arrested in
this connection was 3,642

(b) The numter of persons arrested by
BSF while crossing Indo-Bangladesh and
Indo-Pak borders during the period 1.1.85
t0 30.4.1986 was 26,252.

[Erglish]

Misase of foreign contributions by
Organisations/Bodies

1867. SHRI1 H. B. PATIL :
"SHRI R. M. BHOYE :

Will the Minlster of HOME AFFAIRS
‘be pleased to state :

(a) whether there have been cases of
misusing the contributions on anti-national
and disruptive activities in the country by the
receipient organisations/bodies; and
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(b) if so, steps‘taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION AND
MINISTER OF STATE 1IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No such case has
come to the notice of the Government.

(b) Does not arise.

Setting up of Enviroomental Courts

1868. SHRI SURESH KURUP: Wil
the PRIME MINISTER be pleased to state :

(a) whether Government propose to set
up ecnvironmental courts to deal with cases
of pollution; and

(b) if so, the details thereof and by
when such courts are likely to be set up in
the country ?

TBE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI]) : (a) and
(b) In a recent judgement, Supreme Court
suggested that since cases involving issues of
environmental pollution. ecological destruc-
tion and conflicts over natural resources are
increasingly coming up for adjudication and as
these cases involve assessment and evaluation
of scientific of technical data, it might be
desirable to set up Environmental Courts on
regional basis with one professional judge
and two experts drawn from the Ecological
Sciences Research Group keeping in view the
nature of the cases and the expertise required
for its adjudication. This suggestion is under
examination.

{Translation)

Setting up of engine factory of Bharat
Earth Movers Limited in Sagar

1869. SHRI NANDLAL CHOUDHARY:
Will the Minister of DEFENCE be pleased
to state :

(a) whether approval hals since bee
accorded for the setting up O an engine



513 Written Answers

factory of Bharat Earth Movers Limited, in
Sagar district;

(b) if not, the time by which a final
decision regarding setting up this factory in
Sagar will be taken; and

(c) the estimated cost thereof and the
number of people likely to be provided emp-
loyment therein and the pames of goods or
the details regarding engines proposed to be
manufactured in this factory ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI SUKH
RAM) : (a) to (c) A proposal of M/s Bharat
Earth Movers Limited, a Defence Public
Sector Undertaking, for manufacture of
engines to be used in different types of heavy
earth moving equipments, is under examina-
tion. Investment of about Rs. 30 crores with
employment potential of approximately 1500
persons has been indicated.

Various requests have been received
suggesting locations for the project, including
Sagar District in Madhya Pradesh. Location
of the project would, however, be decided
on merits as and when a decision is taken
regarding investment in the project.
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[English)

Proposal from West Bengal Govern-
ment to Planning Commission.

1870. SHRI HANNAN MOLLAH:
Will the Minister of PLANNING be pleased
to state:

(a) the names of the projects or proposals
from West Bengal, received by the Planning
Commission for implementation during the
seventh plan;

(b) how many of these bave been cleared;
and

(c) how many are pending and when they
will be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND ClVIL SUPPLIES
(SHRI A. K. PANJA):(a) to (c) The Seventh
Plan of West Bengal was finalised on the
basis of proposals of the State Government
and after detailed discussions with them
keeping ip view the available resources.
Agreed decisions were taken thereto. Most
of these schemes are not required to be
cleared by the Planning Commission., How-
ever, in the case of schemes of some sectors
like irrigation, power, references are made
to the Planning Commission for clearance
and their present status are indicating in the
statement given below.

Statement

Name of the Schemes received in the
Planning Commission for clearance

Present Status

Power Sector

Bakreshwar TPS (3 X210 MW)

Cleared by Central Electricity Authority on-
2.5.86 and recommended by Deptt. of Power
on 4.7.85 and pending in Planning Com-
mission for want of investment approval
which could not be accorded because
required funds are not available in the
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State’s Plan implementation of this project
during the Seventh Plan.
This is one of the projects being
considered for funding through bilateral aid.
Irrigation

Kangsabati Project

Flood Control Schemes

1. Improvement of Beliaghata and
circular canal from Chitapur Lock
to Dhapa.

Moyna Basin Drainage Scheme.
Improvement of Rajpur Drainage
area.

Drainage Scheme for Bhagwanpur

Nandigram arca.

Water Supp!y

1. Rani Ganj Coal Field Areas \Vater
Supply Scheme Phase 11.

2. Haldia Water Supply and Sewerage
Project.

— — — s e, —— —

The acceptance of the scheme will be con-
the State Govt.
clearance from environmental angle from

sidered after obtains

the Union Ministry of Environment and
Forest.

The clearance of these flood control schemes
will be considered after the State Govern-
ment comply with outstanding observations
and indicate clear availability of funds in
the Seventh Plan.

Has already been cleared by the Planning
Commission.

The State Government have not yet con-
firmed adequate provision of funds for
implementation of this scheme during

Sevenht Plan.

Top officizls held for frauds in FCI

1871. DR. K.G. ADIYODI : Wil the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state number of ¢ p officials
held for fraud during the last three years
from Food Corporation of India the amount
involved and action taken year-wise and
State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-

7FR OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A.K.
PANJA) : The Food Corporation of India
has reported that 4 of its Category-I officers
in Assam and Bihar Regions have been
arrested during 1986 by Police/CBI and cases
registered against them under the Indian
Penal Code for forgery for the purpose of
cheating etc. The Food Corporation of India
has also placed these officers under suspen-
sion.
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Besides, Food Corporation of India bhas
also initiated major penalty proceedings
against 24 Category-1I officers on charge of
corruption, malpractices, lack of supervision
ctc. during the years 1983, 1984, 1985 and
1986 (upto June 1986). The regionwise/
yearwise details of the number of these cases
and the amount involved are as follows :

States Years
1983 1984 1985 1986

Andhra Pradesh ... 2 .
Rajasthan 1 .
West Bengal 7 2 sea
Bihar ver 2 2 vee
Punjab 3 1
U- P. ove LR 1 -
Orissa 1
Maharashtra 1
Tamil Nadu 1 . . .

Total 9 8 6 1

The amount involved has been as under :

Year

1983
1984
1985
1986

Amount Involved

Rs. 2,01,81,231.80
Rs. 2,18,21,489.00
Rs. 2,88,231.93

Total

Rs. 4,22,90,952,73
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Cases of illegal construction in Delhi
Cantonment

1872. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of DEFENCE be pleased
to state :

(a) whether large number of cases of
unauthorised and illegal construction in
Delhi Cantonment have been pending in
lower and higher courts in Delhi since long;
and

(b) if so, what are the details of the
pending cases, since when these are pending
and reasons for pendency ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) and (b). 37 cases of illegal
constructions in the Delhi Cantonment per-
taining to the period from July, 1979 to
April, 1986 are pending in the lower courts.
There is no case pending in the higher courts.
Details of these cases alongwith dates of
their pendency and the stage at which they
stand are indicated in the statement given
below. All efforts are being made to get
these cases finalised as early as possible.

Statement

List of cases of Illegal constructions in Delhi Cantonment pending in the lower courts.

S1. No. Unauthorised construction done by Since when at what
pending stage
1 2 3 4
1. Shri Inder Singh, 1/57, Sadar Bazar, 19.7.1979 Evidence
Delhi Cantt.
2. Shri Manohar Lal, 1/178, Sadar Bazar, 19.7.1979 Evidence
Delhi Cantt.
3. Shri Manohar Lal, Sadar Bazar, Delhi 17.8.1979 Evidence

Cantt,
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4. Shri Roop Chand, 1/86, Sadar Bazar, 17.8.1979 Argument
Delhi Cantt:
5. Shri Harbhajan Singh, 1/169, Sadar 31.8.1979 Evidence
Bazar, Delbi Cantt,
6. Shri Hem Raj, 1I/34, Sadar Bazar, 31.12 1979 Appearance
Delhi Cantt.
7. Shri Lakhi Ram, 1/166, Sadar Bazar, 24.11.1986 Evidence
Delhi Cantt.
8. Shri Vijay Katyal, CB-70/2, Village 13.4.1981 Evidence
Naraina, Delhi Cantt.
9: Shri Badri, 1/118, Sadar Bazar, Delhi 3.8.1982 Evidence
Cantt,
10. Shri Rai Kumar Jain, 1I/24, Sadar 12.2.1985 Appearance
Bazar, Delhi Cantt.
11. Shri Om Parkash S/O Khake Ram, 18.12.1985 Evidence
Village Old Nangal, Delhi Cantt.
12. Shri Pehlad S/O Hapuman, Village Old 18.12.1985 Appearance
Nangal, Delhi Cantt,
13. Shri Singh Ram S/O Nanar Ram, 18.12.1985 Appearance
Village Old Nangal, Delhi Cantt.
14. Shri Goverdhan Dass, II/30, Sadar, 28.12.1985 Appearance
Bazar, Delhi Cantt.
15. Shri Sita Ram, 1/206/22, Sadar Bazar, 18.12.1985 Appearance
Delhi Cantt.
16. Shri Roshan Khan, CB-207, Village 18.12.1985 Evidence
Naraina Delhi Cantt.
17. Shri Sat Pal Johar, CB-112 Village 31.12.1985 Evidence
Naraina, Delhi Cantt.
18. Shri Kanwar Bhan §/O Mehanga Ram, 31.12.1985 Appearance
CB-135, Naraina, Delhi Cantt.
19. Shri Chander Bban S/O Tulsi Ram, 10.1.1986 Appearence
11/52, Sadar Bazar, Delhi Cantt.
20. Shri Jaspal Singh, CB-186, Village 10.1.1986 Appearance
Naraina, Delhi Cantt.
21. Shri Karam Singh, CB-202, Naraina, 10.1.1986 Appearance
Delhi Cantt.
22. Shrimati Labh Kaur W/O Ajit Singh, 10.1.1986 Appearance

CB-130, Naraina, Delhi Cantt.
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1 2 3 4

23. Shri K. K. Sharma, CB-287, Naraina, 10.1.1986 Appearance
Delhi Cantt.

24. Shri Bankey Lal, 2/157, Sadar Bazar, 10.1.1986 Appearance
Delhi Cantt.

25. Shri Rattan Lal Sood, 1/165, Sadar 10.1.1986 Appearance
Bazar, Delhi Cantt.

26. Shrimati Sitawanti, CB-32, Naraina, 27.1.1986 Appearance
Delhi Cantt.

27. Shri Siri Chand, CB-186, Naraina, 18.12.1985 Arppearance
Delhi Cantt.

28. Shri Sat Pal Contractor. CB-266, 27.1.1986 Appearance
Naraina, Delhi Cantt.

29. Shrimati Kiran Apand, CB-230, 27.1.1986 Appearance
Naraina, Delhi Cantt.

30. Shri Subhash S/O Bankey Lal, 1/160 10.1.1986 Appearance
Sadar Bazar, Delhi Cantt,

31. Shri Kartar Singh Bhami, 1/158, Sadar 13.1.1986 Appearance
Bazar, Delhi Cantt.

32. Shri Goverdhan Dass, II/30 Sadar 13.2,1986 Appearance
Bazar, Delhi Cantt.

33. Shrimati Murti Devi, II/32 and 33, 13.2.1986 Appearance
Sadar Bazar, Delhi Cantt.

34. Shri Naveen Kumar VIII/153, Village 7.4.1986 Appearance
Mehram Nagar, Delhi Cantt.

35. Shri Virender Kumar, VIII/150, Village 7.4 1986 Appearance
Mehram Nagar, Delhi Cantt.

36. Shri Mobhinder, Village Mehram Nagar, 7.4.1986 Appearance
Delhi Cantt, .

37. Shri Mohinder S/O Bakhtawar, Village 7.4.1986 Appearance

Mehram Nagar, Delhi Cantt.

tos

Killing of protected and endangered
species

1873. SHRI ZAINAL ABEDIN :
SHRI SATYAGOPAL MISRA:

Will the PRIME MINISTER be pleased
tate ;

whether Government arc aware that
despite an enlightened wild life policy in the
country, killinpg of several protected and
endangered species is increasing due to the
inefficient enforcement agencies;

(b) if so, whether some corrective steps
will be taken to gear-up these agencies;
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(c) if so, whether Government propose
to make special arrangements to protect
musk dear, rhinos, monkeys, snake, some
birds amongst others soon; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI
{(a) Though incidents of poaching have come
to notice, there is no evidence to prove that
the killing of protected and endangered
species is increasing.

(b) to (d). For the seventh five year plan
following centrally sponsored schemes have
been formulated to assist the States and
Union Territories in the efforts to protect
endangered species :

(i) Assistance for control of poaching
and illegal trade in wildlife having
inter-state and international impli-
cations with an outlay of Rs. 100 00
lakhs.

Assistance for capative breeding and
rehabilitation of endangered species
with an outlay of Rs. 110 00 lakhs.

(i)

Conservation of Rhinos in Assam
with an outlay of Rs. 5.00 lakhs.

(iii)

Under the continuing schemes namely the
Project Tiger, assistance for development of
National Parks and assistance for develop-
ment of sanctuaries, increased funds are
being provided to the States and Union
Territories for the preservation of wildlife
and their babitat, especially the endangered

species.

Price hike of TV picture tubes

1874. SHRIMATI KISHORI SINHA :
SHRI RAM DHAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Indian Televison manu-
facturers Association has protested over the
price increase of television picture tubes

JULY 30, 1986
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effected by the public sector Bharat Electro-
nics Limited;

(b) whether the price of Black and White
TV sets would go up as a result of this
price increase;

(c) if so, how does it effect Government
policy to provide TV sets at as low price as
possible; and

(d) whether Government would direct
picture tube makers to reduce prices of the
tubes ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT{, ATOMIC
ENERGY, ELECTRONICS, AND SPACE
(SHRI SIHVRAJ V. PATIL) : (a) Initially,
ITMA had expressed concern over the recent
increase in B and W picture tubes prices
announced by Bharat Electronics Ltd. How-
ever, both ITMA and BEL have now jointly
agreed not to increase the price of TV sets
by equally sharing the increased customs
duty burden.

(b) No Sir.

(c) Does not arise.

(d) Does not arise, in view of (a) above.

Directions regarding implementation
of 20-point programme

1875. SHRI SHANTARAM NAIK :
Will the Minister of PROGRAMME IMPLI-
MENTATION be pleased to state :

(a) the number of cases in which direc-
tions/instructions/orders were issued by this
Ministry for effective implementation of
programmes;

(b) the names of the Ministries to which
these programmes related;

(c) the names of the programmes con-
cerned; and

(d) the nature of directions/instructions/
orders issued ?
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THE MINISTER OF PROGRAMME
IMPLEMENTAION (SHRI A. B. A. GHAN]
KHAN CHOUDHURY) : (a) No directions
or instructions or orders have been issued
by this Mibistry to the Central Ministries for
effective implementation of the Programme.
The Monthly and Quarterly Progress Reports
are sent to the concerned Ministries/Depart-
ments for their information and action. As
the implementation of the programme rests
with the State Governments, they are
addressed from time to time in regard to
their performance in particular points where
it is not satisfactory and they are requested
to take measures/effective steps to step-up
the performance.

(b) to (d) : Does not arise.

Eviction of forcigners without visa from
Mailapuram district

1876. SHRI C. JANGA REDDY :
DR. A. K. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Pakistanis and other
foreigners in Mallapuram district and its
surroundings in Kerala without visa or over-
staying;
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(b) their number as on 1 January, 1984,
1 January, 1985 and 1 January, 1986; and

(c) steps taken to evict them from India
during the last three years and the outcome
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECURI-
TY (SHRI ARUN NEHRU) : (a) to (c).
Information is being collected and will be
laid on the Table of the House,

Namber of murders, dacoities and '
killings of Scheduled Castes in
the Country

1877. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of WELFARE
be pleased to state :

(a) the monthwise number of murders,
decoities and killings of persons belonging to
Scheduled Castes in different states of India
during the last six months; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SBRI1
GIRIDHAR GOMANGO): (a) and (b). A
statement is given below.

Statement

Statement showing the number of cases of murder[killing of Scheduled Castes
as reported by States[Union Territories during January to June, 1986.

No. of cases of murder/killing of Scheduled Castes in

Sl. No. Name of State/U.T.
January February  March April May June Total
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 1 1 1 NR NR 3
2. Assam NR NR NR NR NR NR
3. Bihar 2 5 6 NR NR NR 13
vor 1 NR NR

4. Gujarat 4 vor
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1 2 3 4 5 6 7 8 9
5. Haryana 2 . 2
6. Himachal Pradesh .., NR ...
7. Jammu and Kashmir .., 1 NR NR 'NR 1
8. Karnataka 1 .se ves .ee NR NR
9. Kerala 2 1 . 1 . NR 4

10. Madhya Pradesh 12 4 13 10 NR NR 39
11. Mabharashtra 1 1 .er NR NR 2
12. Orissa 1 NR 1
13. Punjab .2 . 3 NR NR 5
14. Rajasthan 1 4 5 3 1 NR 14
15. Tamil Nadu 1 e 1 NR NR 2

16. Tripura ss . . NR NR
17. Uttar Pradesh 22 26 31 22 21 NR 122
18. West Bengal . . . NR NR

Union Territory

1. Delhi . . NR
2. Goa, Daman & Diu ... NR NR
3. Pondich:rry . . . NR
Total 47 45 59 41 22 e 214

Note: 1. NR denotes figures not received from States/U. Ts.

5. Information from other States/U. Ts is NIL
3. Figures regarding dacoities are not maintained and hence not available.

Expansion of Defence Projects

1878. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of DEFENCE
be pleased to state :

(a) whether in view of the fact that a
numter of new Defence Projects are going
on and simultaneously the expansion of the
old projects like K. K. Range, Missiles Test
Ramnge., Ordoance Factories etc. is being
carried out, the rehabilitation of the evacuees
from such sites has become necessary;

(b) if so, the details of the proposals,
schemes etc. implemented by Government or
under consideration thereof for the rehabili-
tation of evacuated families particularly the
farmers, labourers etc. with special reference
to their livelihood, accommodation, educa-
tion of their children, and medical aid etc.
and how long it is likely to take to be imple-
mented in the public interest; and

(¢) whether there is no such scheme or
proposal in this regard, ifso, the reasons
therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) to .c) For setting up of
defence projects land is acquired by the con-
cerned State Government and handed over
to the defence authorities in accordance with
the provisions contained in the land Acqui-
sition Act, 1894. For acquisition of the
land, compensation is paid as per the provi-
sions of the above Act. In addition to the
compensation paid, for the rehabilitation of
displaced families, the State Government
draws up a rehabilitation plan which is
executed in consultation with the Central
Government, if necessary.

[Translation]
Launching of next INSAT

1879. SHRI NIRMAL KHATTRI :
SHRI AMARSINH RATHAWA :

Will the PRIME MINISTER be pleased
to state :

(a) the time by which the next INSAT
will be launched; the centre from which
INSAT-C is proposed to be launched; and

(b) the amount likely to spent thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) The
INSAT-IC Satellite is now expected to be

launched in the beginning of 1988 from
Kourou, French Guyana by an Ariane
Launcher.

{b) The fixed price for Ariane ‘‘Standard
Services” (in January 1988 economic condi-
tions) is estimated as under US Dollars 33.4
million and the ‘‘Associated Services’ for a
1988 launch are estimated as under Iiench
Francs 5.9 million.
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[English)

New division to look after the grievan-
ces of ex-servicemen

1880. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased to state :

(a) whether a new division to look after
the grievances, problems and welfare of ex-
servicemen has been set up;

(b) if so, the details thereof and its orga-
nisational set up; and

(c) whether the new division would not
duplicate the functions of the Director Gene-
ral of Resettlement ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT (SHR1 ARUN
SINGH) : (@) Yes, Sir.

(b) The new Division is headed by an
Additional Secretary and has one Director
and two Under Secretary level officers, toge-
ther with other supporting staff.

(c) The focus of activity of this Division
is primarily on the formulation of policies
and inter-action with other Ministries/State
Governments at an appropriately high level.
It will over view the functioning of the
Directorate General of Resetilement which
15 the primary agency for the implementation
of the variocus policies and schemes. The new
Division will not, therefore, duplicate the
functions of the Director General of Resettle-
ment.

Freedom Fighter Pension sanctioned
since January, 1986

1881. SHRI V. S. KRISHNA 1YER:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Freedom Fighters
Pension cases and Freedom Fighter Family
Pension cases received by the Central Gove-
rnmeant since January, 1986;
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(b) number of freedom fighters pension/
freedom fighters family pensions sanctioned
since January, 1986; and

(c) what is the average time taken to
disopse of each application ?

THE MINISTER OF HOME AFFAIRS
(S BUTA SINGH) : (a) The last date for
submission of application under Swatantrata
Sainik Samman Pension Scheme, 1980 for-
merly koo vnas Freedom Fighters Pension
Schemz was 313 1982. The applications
received after the prescrihed date are treated
as delayed and their details are not maintai-
ned. Delayed applications are considered
only if the claim of suffering is accompanied
by evidence from official records Such cases
are however, very few,

Participants in Arya Samaj Movement
during 1938-39 that has tecently been
recognised were given an opportunity to
apply afresh by 30 6.1986.

(b) and (c). Pension has been sanctioned
in 1485 cases iacluding their families from
January to June, 1986. Time taken for
disposal of an application depends mainly on
how soon the State report on the verification
of the claim is received, 1f the application is
otherwise, complete and conforms to the rules
for grant of pension.
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Progress of production/sales
Undertakings

1882. DR. CHINTA MOHAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the nine Defence Public
Sector Undertakings have been making good

progress in terms of production/sales and
profits;

(b) the annual turnover or
and sale in rupees unit-wise; and

production

(c) the scope for improvement in the
performance of these undertakings and action
proposed in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) With the exception of 3
Defence PSUs, the remaining Undertakings
have registered good progress 1n terms of
Value of Production, Sales and profit over
the last three years.

(b) A statement is given below.

(c) A number of measures particularly
relating to cost control, reduction in over-
heads, improvement 1n productivity, fuller
capacity utilisation as well as establishing new
lines of production have been taken to fur-
ther improve the performance of these under-
takings.
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Barbed wire fence along Bangladesh
Border iu Assam

1883. SHRI ABDUL HAMID : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the proposal regarding erec-
tion of barbed wire fencing along the Indo-
Bangladesh Border in Assam has been finali-
sed;

(b) if so, at what distance the Border
road would be constructed from the interna-
tional border;

(c) the arrangements made for alterna-
tive settlement of the persons to be affected
by construction of fencing as well as road;
and

(d) whether any financial provision has
been made in the current financial year for
the same ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Instructions have
ailready been issued for undertaking survey
work for construction of border roads in
Assam scctor of Indo-Bangladesh border.

{b) The border roads would be construc-
ted more than 150 yards from the demarca-
ted border.

(c) Suitable provision will be made while
undertaking survey for providing adequate
number of crossing places for the bullock
carts in order to provide access to the fields
lying between road and the border.

(d) The Government of India have provi-
ded a budget of Rs. 2.5 crores for construc-
tion of border roads and Rs. 2.5 crores for
construction of wire fence during the financial

year 1986-87.

Changes in the All India Sikh Gurudwara
draft legislation

1884. SHRI BHATTAM SRIRAMA-
MURTY : Will the Mipister of HOME
AFFAIRS be pleased to state :

-
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(a) whether the Government propose to
bring far-reaching changes in the All India
Sikh Gurudwara Draft Legislation;

(b) if so, when;

(c) whether constitution of a Central
Board having jurisdiction over all the histori-
cal Gurudwaras in India is contemplated;

(d) whether in termis of the Punjab
accord, the Centre sought the views of the
different State Governments including Punjab
and other organisations on the proposed
legislation; and

(e) whether the proposed legislation pro-
hibits sikh gurudwaras from sheltering the
violent and armed extremists ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) to {e). In pursuance
of Item No. 5 of the Memorandum of Seitle-
ment on Punjab, the Chief Ministers of all
States/Union Territories have been requested
to convey their views 1n regard to the legisla-
tion referred in the question. As the propo-
sed legislation has not yet been finahised, it
would not be possible at this stage to indi-
cate as to what specific provisions would
form part of the proposed legislation.

Development of Solar Dryer for Bidi
making by Forest Research Institute

1885 SHRI MANIK REDDY : Will
the PRIME MINISTER be pleased to state :

(a) whether Forest Research Institute has
developed a solar dryer for bidi-making for
Orissa;

(b) whether this Dryer can also be used
in other tobacco growing areas such as
Gujarat and Andhra Pradesh; and if so,
whether proto-types will be set up in all
States where bidi/cigarette making is handled;
and

(c) whether Forest Research Institute has
other dryers in mind to handle various forest
products including fruits, fodder etc. ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
Forest Research [Institute, Dehra Dun has
developed a Solar Dryer for drying tendu
leaves.

(b) and (c). Work on adoption of this
dryer, with suitable modifications, for drying
other forest produce has been taken up in
the Forest Research Institute.

“Ganga Purification Project”

1886. SHRI SATYAGOPAL MISRA:
SHRI SAIFUDDIN
CHOWDHARY :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are aware of
the criticism made ty various social scientists
that the Ganga Purification Project cannot
make headway unless the Pollution Control
Board is able to remove certain snags from
which the project suffers such as the problem
of industrial effluents discharge into the river,
plants treating sewage, etc ;

(b) if so, whether any study of these
criticisms has been made by the Pollution
Control Board to identify snags and suggest
appropriate remedial measures; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSAR}) : (a)
While no specific criticism and comment by
social scientists rcgarding Ganga Act:on Plan
has been received, the government’s attention
has been drawn to a news item publithed in
a daily recently referring to certain points
made by social scientists regarding treatment
of industrial effluents.

(b) As part of their work, the Central
Board for Prevention and Control of Water
Pollution and the State Pollution Control
Boards look into the adequacy of the indus-
trial effluent treatment facilities.

SRAVANA 8, 1908 (SAKA)

Written Answers 238

(c) While the focus under the Ganga
Action Plan is on reduction of pollution from
municipal wastes, a list of 68 industrial units
in the three States of UP, Bihar and West
Bengal which discharge high volume of waste
water into the river has been prepared in
consultation with the Central Board for the
Prevention and Control of Water Pollution
and the Pollution Control Boards of UP,
Bibar and West Bengal. Action has been
initiated to ensure that these industrial units
set up adequate treatment facility for the
effluents to conform to the standards for
discharge.

Provision for research against invest-
ment in Industries

1887. SHRI PRAKASH V. PATIL:
Will the PRIME MINISTER be pleased to
state :

(a) whether recently he suggested a close
link up between the industry and the paiional
laboratories;

(b) whether at present the industries are
not making adequate provision for research
and if so, the approximate total money that
industry sets apart every year for industrial
research as against quantum of investment
made;

(c) whether it is a fact that most of the
innovations made in the research laboratories
in the country are not used by the industry
either in the private sector or in public sector;
and

(d) if so, the steps Government propose
to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
{SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) The Department of Scientific and
Industrial Research has a scheme for granting
recognition to in-house R & D Centres in
the Indu<try. Currently, there are over 900
such units who bave reported to have in-
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curred an expenditure of Rs. 500 crores
annually. This represents approximately 1
per cent of the turnover of the companies so
recognised. Thus, while a beginning has been
made by the industries in undertaking R & D
activities within themselves, much more
requires to be done.

(c) and (d). While significant achievement
bhave been made in the research laboratories
in the country and used effectively in the
industry it is well recognised that indigen-
ously developed items are invariably at a
disadvantage compared with imported pro-
ducts or those based on imported technologies
and brand names. In pursuance of this
Government have provided special incentives
to promote research and development activi-
ties in the industry and utilisation of the
indigenously developed technology.

Suggestions by National Land use and
Wastelands/Development Council to
encourage forest based industries

1888. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil the
PRIME MINISTER be pleased to state :

(a) whether the National Land Use and
Wastelands Development Council has recom-
mended that Government should encourage
forest-based industry so as to utilise waste-
lands away from the villages and outside
forests for their captive plantation; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R ANSARI) : (a) Yes,
Sir. The Council recommended :

Forest-based industries should not only
be encouraged to afforest wastelands with a
view to secure raw material but also make a
commitment to undertake fuelwood and
fodder plantations for use of local communi-
ties on a part of the land leased to them.

Industries must also enter into agreements
with small farmers for the supply of their raw
material needs on a viable basis,
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Such plantations must be raised on waste-
lands distant from habitations, so as not to
disturb existing community use.

(b) As land is a State subject the decision
of the Mational Land Use and Wastelands
Development Council has been communicated
to all States/Union Territories for action.

The decision has also been communicated
to the Ministry of Industry (Department of
Industrial Development) for action. Forest
based industries have teen advised to enter
into agreements with small farmers for the
supply of forest produce needed for their
captive requirements. Further, applications
from industry for lease of wastelands are
being taken up with the State Governments.

The National Wastelands Development
Board has also constituted a Committee to
advise the Government of steps to encourage
industry to undertake plantations, with a view
to meet their captive raw material require-
ments and service the needs of the rural
community for fuelwood and fodder. The
Committee is also looking into the question
of harmonising the decisions of the council
with existing laws from all angles.

Payment of overtime to Government
Employees

1889. SHRI R.S. MANE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have given
instructions to all Ministries/Departments
not to encourage payment of overtime to the
employees; and

(b) the overtime payment in Government
of India for the years 1984-85 and 1985-86
separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) Instructions
have been issued from time to time to this
effect with a view to economising Govern-
ment expenditure.
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(b) 1984-85—Rs. 156.40 crores approx.
The expenditure incurred for 1985-86 is yet
to be compiled.

Resource mobilisation by States

1890. KUMARI PUSHPA DEVI : Will
the Minister of PLANNING be pleased to
state :

(a) whether Government has advised
various State Governments to take necessary
steps for additional resource mobilisation;

(b) the steps taken by different State
Governments in this regard in 1985-86;
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(c) the performance of different State
Governments in resource mobilisation in
1985-86; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI A. K.
PANIJA) : (a) Yes, Sir.

(b) to (d). Statewise details are given in
the Statement given below :
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QOilseeds production technigue
developed by CFTRI

1891. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased to
state ¢

(a) whether the Central Food and
Technological Research Institute, Mysore,
has developed a new technique in the field of
quality of edible oil and oilseeds; and

(b) if so, the scheme of Government to
utilise this new technique ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAIJ V. PATIL) : (a) Yes, Sir.
The Central Food Technological Research
Institute, Mysore has developed a number of
techniques for processing of oilseeds so as to
improve their quality and value added de-
oiled cake. CFTRI has developed processess
for stabilization of rice bran and dewaxing
of rice bran oil. This technology is under-
going pilot plant scale studies.

CFTRI has also developed technologies
extraction of edible oils from mustard, sun-
flower, soyabean and groundnut.

(b) Afeer pilot plant studies and provid-
ing trials the technologies would be released
for commercial utilisation.

12.00 brs,

SHRI1 INDRAIJIT GUPTA (Basirhat):
Sir, you had assured that you would allow
some form of discussion on that question of
the irregular loans which have been given by
Nationalised Banks to the Reliance Group of
Companies.

MR. SPEAKER : We will take it up.

SHRI INDRAJIT GUPTA : T gave you
notice long ago,
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MR. SPEAKER : I am doing it. - Don’t
worry.

SHRI INDRAJNT GUPTA : It has been
canfirmed by the Reserve Bank.

MR. SPEAKER : It is coming. Don’t

worry.

SHRI INDRAJIT GUPTA : About the
NRI one, Sir.

MR. SPEAKER :
the date.

I cannot just predict
It is coming vp.

SHRI BASUDEB ACHARIA (Bankura) :
Next week ?

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, I have given a notice of a
news items that has appeared in a Bangladesh
Newspaper, item supplied by the Government
Controlled News agency B.S.S. that India and
Bapgladesh have agreed to involve Nepal, as

a third party, to augment the flow of Ganga
waters.

MR. SPEAKER : I have got it.
do not want to listen to this.

But I

SHRI SAIFUDDIN CHOWDHARY :
We want to know .the Government’s policy.

Are the Government agreecable to involving
Nepal.

MR. SPEAKER : Just listen. This is the
report of today.

SHRI SAIFUDDIN CHOWDHARY : 1
cannot hear.

MR. SPEAKER : That is what]1 said.
You have to listen. I got your notice and 1
also saw the papers today. I must get in-
formation from the Government and then we
can discuss this problem also. There is no
problem.

SHRI AMAL DATTA (Diamond Har-
bour) : We want a discussion. That is all
we want.

(Interruptions)

MR. SPEAKEK : We can take it up.
There is no problem. We have got to find
out whether there is any basis..
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(Interruptions)

SHRI NARAYAN CHOUBEY (Midna-
pore) : The Government of India changes its
own stand.

(Interruptions)

MR. SPEAKER : Mr. Choubey, it is not
a discussion. Why don’t you follow rules ?
When I say I have to find out...

(Interruptions)

MR. SPEAKER : Not allowed. What

Mr. Choubey says does not form part of the
record.

(Interruptions)**

PROF. MADHU DANDAVATE (Raia-
pur) : Sir, I have ope request. 1 do not
insist on any particular form but try to find
out how you direct the Government to pre.
vent extra constitutional authority like
Chandra Swamy affecting every Minister and
the functioning of the Government.

MR. SPEAKER :
10,000 papers.
come to me.

Nothing. There are
Professor saheb, you can

PROF. MADHU DANDAVATE : Every
issue is coming out with interviews between
the Prime Minister and the Swamy; between
Bhandari and Swamy:.: between Narasimha
Rao and Swamy.

(Interruptions)

MR. SPEAKER : No, not allowed.

(Interruptions)**

MR. SPEAKER :
these things.

1 do pot probe into

PROF. MADHU DANDAVATE : Will
you ask him to go into the matter ?

MR. SPEAKER : I think they are quite
intelligent enough. I do not go after this.

(Interruptfons)

**Not recorded,
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PROF. MADHU DANDAVATE : You
can atleast give a direction,

[(Translation)

MR. SPEAKER : Professor $aheb. why
are you doing like this ? Please sit down.

(English)
MR. SPEAKER : Not allowed.

PROF. MADHU DANDAVATE : Gone
are the old Swamies. These Swamies are
playing havoc.

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Speaker, Sir, you yourself set the tone
when we discussed communal problem and
the situation in Punjab and the consensus of
this House was that politics by bandh weakens
the unity and integrity of the country.

{(Translation]

MR. SPEAKER : I am not the law en-
forcing authority,

{English]

PROF. SAIFUDDIN SOZ : I understand
that in Madhya Pradesh there is going to be
a bandh tomorrow. We must take steps to
halt that kind of bandh.

MR. SPEAKER : I cannot.

SHRI C. K. KUPPUSWAMY (Coimba-
tore) : Sir, in Tamilnadu 7 Mills have been
closed. 10,000 labourers are starving with-
out any food. 60 people died...

MR. SPEAKER : If you speak properly,
I will be able to follow. Please listen to me
first. If you remain calm and let me listen
something, I might act. But if you go on
shouting like this.....

SHRI C. K. KUPPUSWAMY : I am not
shouting.

(Interruptions)

MR. SPEAKER : What do you want ?
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SHRI C. K. KUPPUSWAMY : For the
past three ycars, they are starving.

MR. SPEAKER : You will get blood
pressure. You give me something in writing.

SHRI C. K. KUPPUSWAMY : Sir, the
ADMK: Government in Tamil Nadu should
be asked to take over the mills, Please, Sir.
ls-"lease, Sir. 10,000 labourers are starving.

ir...

(Interruptions)

MR. SPEAKER : Mr. Parliamentary
Affairs Minister, have you got any doctor at
band or not ?

{Interruptions)

PROF. N. G. RANGA (Guntuar) : Sir,
should we not appeal to the public to cancel
that bandh ? That is what he has suggested.

MR. SPEAKER : But I cannot do any-
thing about it.

PROF. N. G. RANGA : The appeal
should be made by you from the Chair.

MR. SPEAKER What can I do? 1
just appealed to you to work unitedly. I
wanted you to uphold the integrity of the

country. I wanted you to fight this com-
munal virus. That is what I do. Apgain, if
you want, I can appeal to you. You give

me something in writing.

SHRI C. K. KUPPUSWAMY : Sir,
10,000 labourers are starving. No food,
Sig, 60 labourers died, Sir, in my Consti-
tuency. Please help, Sir.

MR. SPEAKER : Come to me then.

(Interruptions)

SHRI K. P. UNNIKRISHAN (Bada-
gara) : 1 have given notice of a motion of
privilege agdinst Shrimati Pramila Kahlon
and the Editor of the Hindustan Times, the
printer and publisher...

MR. SPEAKER : We are doing it. We
are awaiting the reply. 1 thiok, it is coming.
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. SHRI K. P. UNNIKRISHNAN : That
isonly a reply from her. But there is no
reply from the Editor so far.

MR. SPEAKER : We have reminded.

PROF. MADHU DANDAVATE : What
has ‘Pramila’ done, Sir ?

MR. SPEAKER : You don’t go after
names, Professor Saheb,

[Translation)

SHRI LAL VIJAY PRATAP SINGH
(Sorguja) : Mr. Speaker, Sir, yesterday 1
talked to you about the serious rail accident
occurred at Katora Railway Station. (Interru-
Dtions)

MR. SPEAKER : Please give it in writ-
ing, I shall look into it.

(English)

SHRI SRIBALLAY PANIGRAHI (Deco-
garh) , We have given in writing about rail
accidents. A statement should be made or a
Calling Attention should be allowed.

[Translation]
MR. SPEAKER : I shall get it done.

SHRI RAMSWAROOP RAM (Gaya): I
had given a notice for Calling Attention
regarding Rohtas Industry in Bihar in which
30000 workers are employed but is lying
closed for the last 2 years. (Interruptions)
This matter should be discussed.

MR. SPEAKER : I shall look into it.

[English]

1 am not going to reply on the floor of
of the House what I am going to do. Take
your seat.

[Translation)

SHRI RAMSWAROOP RAM : Rohtas
Industry is in critical condition.
(English)

MR. SPEAKER ;
lowed.

Sit down. Not al-
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(Interruptions)**

MR. SPEAKER : Papers to be laid on
the Table, Mr. Ajit Panja.

————

12,09 brs,
PAPERS LAID ON THE TABLE

[English)]

Indian Institute of legal Metrology
(Amendment) Rules, 1966 and state-
ment for delay in Jaying these papers.
Annual Report and Review on the
Working of Development Council for
Sugar Indus‘ry for 1985-86.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES (SHKI
A. K. PANJA) : I beg to lay on the Table—

(1) A copy of the Indian Institute of
Legal Metrology (Amendment)
Rules, 1986 (Hindi and English
versions) published in Notification
No O S.R. 644(E) in Gazette of
India dated the 17th April, 1986
under sub-section (4) of section 83
of the Standards of Weights and
Measures Act, 1976.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the notification mentioned

at (1) above.
[Placed in Library. See No. LT—2842/86]

(3) (i) A copy of the Annual Report
(Hindi and English versions) of
the Development Council for
Sugar Industry for the year

1985-86.

(ii) A statement (Hindi and Engi-
lish versions) regarding Review
by the Government on the
working of the Development
Council for Sugar Industry for
the year 1985-86.

[Placed in Library. See No. 2843/86]

**Not recorded
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Territorial Army (Second Amend-

ment) Rules, 1986. Jalandhar Conton-

ment Board Bye-laws for regnlatiag

the Control of Rickshaws plying for

hire and statement for delay in laying
these papers.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOFMENT (SHRI ARUN
SINGH) : 1 beg to lay on the Table—

A copy of the Territorial Army
(Second Amendment) Rules, 1986
(Hindi and English versions) pub-
lished in Notification No. SR.O.
170 in Gazette of India dated the
10 May, 1986 under sub-section (3)
of section 14 of the Territorial
Army Act, 1948.

[Placing in Library. See No. LT—2844/86]

(1)

(2) A copy of the Jalandhar Canton-
ment Board Bye-laws for regulating
the control of rickshaws plying for
hire and the grant of the licences to
proprietors or drivers of such
rickshaws in Jalandhar Cantonment
Bye-laws, 1986 (Hindi and English
versions) 4585/C in Gazette of
India dated the 22nd February,
198 6 under sub-section (4) of sec-
tion 284 of the Cantonments Act,
1924,

A statement (Hindi and English
versions) showing reasons for delay
in laying the notification mentioned
at (2) above.

3

Notification under Customs Act, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): I beg to lay on the
Table a copy of Notification No. G.S.R.
950(E) (Hindi and English versions) publish-
ed in Gazette of India dated the 18th July,
1986 togéther with an explanatory memo-
randum making certain amendment to Noti-
fication No. 45-Customs dated the 1st
March, 1979 so as to continue the exemp-
tion available to certain bulk drugs and drug
intermediates required for manufacture of
certain specified life saving drugs and medi-
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cines which have beeh included in Chapter
99 of the new Customs Tariff for duty free
imports, under section 159 of the Customs
Act, 1962.

[Placed in Library. See No. LT—2846/86]

Annual Reports of Regional Computer
Centres Chandigarh and Calcutta and
reviews on the working of these
centres for 1984-85 and statement for
delay in laying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V., PATIL) : 1 beg to lay
on the Table—

(¢)) (i) A copy of the Annual Report
(Hindi and Eoglish versions)
of the Regional Computer
Centre, Chandigarh, for the
year 1984-85 along with

Audited Accounts.

(ii) A copy of the Annual Report
(Hindi and English versions)
of the Regional Computer
Centre, Calcutta, for the year
1984-85 alongwith Audited
Accounts.

(iii) A statement {Hindi and English
versions) regarding Review by
the Government on the work-
ing of the Regional Computer
Centres, Calcutta and Chandi-
garh, for the year 1984-85.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at

(1) above.
[Placed in Library. See No. LT—2847/86]
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Kaikalur in Krishna-Godavary Basin

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

[English)]
Twenty-first Report

SHRI M. THAMBI DURAI (Dharama-
puri) : 1 beg to present the Twenty-first
Report (Hindi and English versions) of the
Committee on Private Members’ Bills and
Resolutions,

12.10 Hrs.

STATEMENT RE : OIL DISCOVERY IN
KAIJKALUR IN KRISHANA-
GODAVARI BASIN

[English)

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHR1 NARAYAN DATT
TIWARI) : Sir, I am glad to announce the
discovery of oil in Kaikalur Well No. 3 in
Krishna-Godavari Basin 60 Kms. East of
Vijaywada. During testing, the well gave
indications of oil in the limestone zone at a
depth of about 1960 metres. It produced
light oil at the rate of about 30 tonnes per
day (about 220 barrels per day) through
half inch choke. The flow rate bas not
stabilized yet and is only indicative. Further
testing is continuing. It may be recalled that
the first well drilled on this structure had
given indications of gas while the second was
dry. The flow of oil through this third well,
though no# large, is significant becauge it
enhances the potentiality of the Basin for
accumulation of oil.

2. So far, 17 wells have been drilled on
land in this Basin and gas was found in 8.
Kaikalur-3 is the first structure where oil bas
been found in the Krishna-Godavari Basin
onland. At present, five rigs are operating
there.

——

SHRI DINESH SINGH (Pratapgarh) :
Does it mean that the price of oil will come
down now ? While congratulating the Minister
for drilling another well, may be hope that
the price will come¢ down ?
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(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur): I rise on a point of order Sir.

MR. SPEAKER: Yes Professor, what is
your point of order ?

(Interruptions)

Pl.?.OF. MADHU DANDAVATE: Will
you kindly bring the House to order ?

MR. SPEAKER : Order, Order, The
house is in order now.

PROF. MADHU DANDAVATE : Before
fhe Hon. Minister makes a statement regard-
ing the extension of time for tle submission
of the Kudal Commission Report, I am on a
point of order and I want to raise the ques-

tion of propriety There are certain enabling
provisions,

MR. SPEAKER: No Sir, no. Statement
may be made by a Minister on a matter of
public importance with the consent of the
Speaker. But no questions shali be asked at
that time.

PROF. MADHU DANDAVATE . Point
of order can always be raised. Please listen
to my point of order and give the ruling.
Why are you allergic to listening ?

MR, SPEAKER: You can raise a ques-
tion. Give notice.

(Interruptions)

PROF. MADHU DANDAVATE : Have
you decentralised your authority Sir ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : He rises on points of
order, points of disorder, points of question,
points of interruptions .. (Interruptions)

PROF. MADHU DANDAVATE : Even
the Parliamentary Minister is forgetting the
procedure !
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MR. SPEAKER : He is much more in
your company now a days !

SHRI H. K. L. BHAGAT : You raise
points of order which have no points of
order. You know what a point of order is.

PROF. MADHU DANDAVATE : My
point of order is regarding the propriety
involved. Mr. Parltamentary Minister, please
listen because you will have to deal with it
in future. The difficuity is that we do not
remember their portfolios. You put up a
Board here indicating the names of the
Ministers and their latest portfolios, so that
we know whom should we talk to.

My point of order is regarding the pro-
priety. You can go through your own rulings
Sir. There are certain enabling provisions
under which certain statements can be made,
Ordinances can be promulgated and again
they can come forward with the legislation.
But on a number of occasions you have said,
Dr. Dhillon has said, Shri Mavalankar has
said, that having the powers is one thing
but utilising them in a proper way is another
thing. There are democratic conventions to
be held. Repeatedly they are coming before
the.. (Irterruptions),, On 4th February 1982
the Kudal Commission was appointed. They
are repeatedly asking for extension.

MR. SPEAKER: 1 have allowed a ques-
tion also. Professor, 1 gave you quite a
latitude on that question.

PROF. MADHU DANDAVATE : There-
fore, I am requesting you to express your
dis-pleasure so that in future they should not
come forward.

MR. SPEAKER: Point of order over
ruled Shri P. Chidambaram.

SHRI S. JAIPAL REDDY (Mahbub-
nagar): What is the difficulty in expressing
your displeasure Sir ?
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of Inq. and Submission of Report by
K, Com. of Inq. on G.P.F. and other Organ.

12.1S hrs.

STATEMENT RE : EXTENSION OF TIME
FOR COMPLETION OF INQUIRY AND
SUBMISSION OF REPORT BY KUDAL
COMMISSION OF INQUIRY ON GANDHI
PEACE FOUNDATION AND OTHER
ORGANISATION

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : Consequent on the adoption of a
Resolution by this House on 28th August,
1981 a Commission of Inquiry consisting of
Shri Justic P. D Kudal was set up vide
Notification No. S C. 83 (E) dated the 17th
February, 1982. Copies of the Notification
were laid on the Table of the House on 3rd
March, 1982. The Commission was required
to complete its enquiry and submit a report
to the Central Government on or before 3 Ist
July, 1982,

2. The Commission has so far submitted
five Interim Reports to the Government. The
1st, 2nd and 3rdreports alongwith Action
Taken Memorandum have been already
placed on the Table of the Lok Sabha on
4th December, 1985 and 7th May, 1986
respectively. The fourth and fifth reports are
under examinatijon.

3 The present term of the Commission
expires on 31st July, 1986. On the request
of the Commission, the Government have
extended the life of the Kudal Commission
of Inquiry on Gandhi Peace Foundation and
other organisations for further period of 6
months i e, upto 31st January, 1987.

PROF. MADHU DANDAVATE (Raja-
pur) : It is a matter of shame for the
Government to g0 on extending the term of
this Commission like this They are perpetua-
ting this Commission. Already Rs. 1.2 crores
have been spent.

(Interruptions)* *
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MR. SPEAKER: Nothing will go on
record.

1215 brs.

BUSINESS ADVISORY COMMITTEE
{English)
Twenty fifth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI H.
K. L. BHAGAT) : Sir, 1 beg to move the
following :—

““That this House do agree with the ®
Twenty-fifth Report of the Business
Advisory Committee presented to the
House on the 29th July, 1986.”

MR. SPEAKER : The question 1s :

‘“That this house do agree with the
Twenty-fifth Report of the Business
Advisory Committee presented to the
House on the 29th July, 1986.”

The motion was adopted,

MATTERS UNDER RULE 377

[Translation)

(i) Need to take urgent steps to improve
the deteriorating telephone services
in Agra, U.P.

SHRI NIHAL SINGH JAIN (Agra):
Mr. Speaker, Sir, I would like to draw
your attention to the following matter under
Rule 377 :(—

The telephone system in Agra is in a
deplorable condition and as a result there
is widespread resentment among the people
there. The condition has worsened to such
an extent that the resentment is taking the
form of agitation. The waiting list in the
telephone department is increasing day-by-
day. There is no improvement in the
situation. The concerned higher officials do



261 Matters Under Rule 377 SRAVANA 8, 1908 (SAKA) Matters Under Rule 377 4%

not pay any heed to the complaints made
by the people to remedy the situation. They
are not even ready to provide them appro-
priate facilities, Inflated telephone bills are
sent to the subscribers, and sometimes one
cannot even believe in those figures. Often
the bills are wrongly prepared.

12.16 hrs.
[MR. DEPUTY SPEAKER in the Chair)

Instead of redressing their grievances the
officers harass the people and deliberately
misbehave with them and sometimes they
even get their telephones disconnected.
Sending of wrong and inflated bills to sub-
scribers has led to increase in the cases of
litigation. Telephones in Agra remain mostly
out of order and 1t is very difficult to get
local or trunk call materiahscd. This is
causing much inconvenience not only to the
local subscribers but also to other Indians
and foreign tourists who visit the city. Even
the telephones of essential services and im-
portant departments 10 the city remain out
of order for days together. Therefore, it is
essential that the concerned depar:ment
should take immediate steps to improve the
deteriorating telephone services in the city.

[English]

(ii) Need for early delimitation of
Parliamentary and Assembly consti-
tuencies of Jammu and Kcshmir

SHRI P. NAMGYAL (Ladakh) : S,
the Ladakh Parliamentary ccnstitcercy and
and the two Assembly segments of Leh and
Kargil districts of Ladakh are the largest in
respect of area i.e about one lakh sq. kms.
of Parliamentary constituency, over 85,000
sq. kms. of Leh Assembly segment and over
14,000 sq. kms. of Kargil Assembly
segment. The entire population of over
1,35,000 according to 1981 census are
living scattered over the entire area. In view
of large and inhospitable area and scattered
population, the local elected representatives
and the local Government administrators
ere finding it very difficult to visit each and
every corner of the population to see their
plight. The local population of Ladakh had
been requesting the State and Central

authorities to delimit the present ome.
Parliamentary constituency into two and the

Leh and Kargil Assembly constituencies inte
six Assembly segments, Similarly delimita-

tion of Assembly constituencies in the

Kashmir valley and Jammu region has ajsg”
been demanded by the people of the State

from time to time.

I, therefore, request the Government of
India to order for delimitation of the present
Parliamentary and Assembly constituencies
of all the three regions of the State at the
earliest.

(ili) Need to take steps to curb agita-
tionist activities in the border areas
of Karnataka and to ensure imme-
diate implementation of Mahajan

Commission’s report,

SHRIMATI BASAVARAJESWARI
(Belllary) : Sir, the hue and cry by some
of the leaders and the agitation launched by
them ip the border areas of Karnataka has
claimed seven lives and more than hundred
persons have received injuries. The provo-
cation is the Karnatuka Goveroment’s
language policy. This language policy pro-
vides facilities to non-Karnada children to
learn Kannada and to brighten their future.
In fact, there is no other State in India
which has a more catholic outlook towards
the linguistic minorities than Xarnataka.
The annual reports of the Ccmmissioner
for Linguistic Minorities are an eloquent
testimony to it. The language issue is only
an cffshoot of the main demand for jet-
tisoning the Mahajan Commissin’s report
and for reopening the boundary issue.

In fact, the report was an award because
there was a commitment by Centre and tbhe
Government and the leaders of Mabarashtra
aad Karnataka that it would be binding.

In the border areas of Karnataka people
live in amity. The thread of cultural, social
and linguistic affinity runs through their
relations. But the border dispute is erecting
a barrier between them.

Therefore, I urge upon the Govemment'
of India to take stringent measures to curb
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such agitations and to see that the Mahajan
Commission’s report is accepted in toto and
implemented immediately.

[Translation}

(iv) Need to revise the provisions of the

National Rural Employment
Programme
SHRI VIRDHI CHANDER JAIN

(Barmer) : Mr. Deputy Speaker, Sir, the
National Rural Employment Programme has
proved a great success in the country. It has
brought about a sea change in the condition
of rural India.

Under the said scheme, permanent
assets have been created in the rural areas.
Pucca school buildings and panchayat build-
ings have been constructed in every village.
At many places, permanent dispensaries and
sub-centres have been constructed.

The rural populace has been provided
employinent under this scheme The buildings
are consiructed by the village panchayats
under this schemre. Provision of 60 per cent
laoour and 40 par cent material charges has
been made under it. Any institution cannot
at all coonstruct permancnt buildings with
this provision.

Besides, there is no provision for repairs
or further modifications in the buildings
under the said programme. Therefore, I
would request the Rural Development
Minister of the Central Government to
provide 40 per cent assistance for labour
instead of 60 per cent and 69 per cent assis-
tance for material instead of 40 per cent,
so that the construction work is accomplished
earnestly. Besides, the Government should
make permanent provision for therepar
and mod:fications in the bu:ldings for whc
equal contribution should be mace by thsz
Centre and the State.

[English)

(v) Nced to lay double railnay ['nes
from Shoranur to Mangalore and
to introduce 2atomatic signalling
system for overall devclopment of

the Maiabar region

MULLAPPALLY
Mr,

RAMA-
Deputy-

SHRI
CHANDRAN (Cannanore) :
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Speaker, Sir, The Madras-Mangalore Rail®
way line is one of the oldest in India and
that part of it lying between Shoranur
and Mangalore is one of the most neglected
lines in South India. It may be noted that
this line covers the entire Malabar region
stretching into Karnataka. This line caters to
the needs of the six major districts of
Malabar, that is Palghat, Malappuram,
Calicut, Wynad. Cannanore and Kasaragod
which constitute half the population of
Kerala, This 1s a line with heavy passenger
trafic  and statistic will show that
ticketless travel is extremely rare in
this area.

Thousands of commuters are relying
on this mode of transport. Lack of double
limes and limited number of crossing stations
result in inordinate delay and immense loss
of man hours,

Development in  other matters also is
extremely poor in this area even as
compared to other parts of the Southern
Railways, for nstance automatic signal
systems have not yet been introduced here.
This also causes much delay since the run-
ning time of even some prestigious trains
is thereby adversely affected.

Hence, 1 urge upon the Minister of
Trapsport to give urgent aitention to this
most neglected part of Southern Railways
and to make arrangements to lay double
lines from Shoranur to Mangalore and also
introduce automatic signalling system. Any
delay in this respect on the part of the Rail-
ways, which is the largest public utility
service, wi!l retared the development and
1 «ogress of this part of Kerala.

[Translation}

(vi) Need to issue ‘Cheque Passes’ to
all the freedom-fighters in the
Country

SHRI KRISHNA PRATAP SINGH
(Mabarajgany) : Mr. Deputy Speaker,
Sir, any step taken for the welfare of free-
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dom-fighters is like showing
country. These high ideals were brought to
reality by our late Rashtramata Shrimati
Indira Gandhi, and the present PFrime
Minister Shri Rajiv Gandhiis following her
footsteps. As a result of this, the pension
of freedom-fighters was raised from Rs. 300
per month to Rs. 500 per month, which
is commendable Besides, they weie provided
free rail pass facility but the freedom-
fighters do not seem to be satisfied with it.
1 am therefore, of the opinion that all the
freedom-fighters in the country should be
provided ¢’cheque pass’ facility which is also
listed in their charter of demands.

[(English]

(vii) Extension or broadgauge line to
Dibruegarh by diverting the Railway
route from Guwahati and Dibru-

garh jin Assam.

SHRI PARAG CHALIHA (Jorhat) :
The Railway route in  Assam reimnains more
or less in the outdated British Government
system of excluding the common people in
the heartland from readily benefiting from
the Railway services and limiting these to
serve their own trade interests in tea and
coal. Most of the District and Sub-
Divisional Headquarters, towns like Nagaon,
Morigaon, Golaghat, Jorhat, Sibsagar and
Sonari as also commercially impoctant and
populous rural localities like Raha, Dergaon,
Jharji, Gaurisagar, Moran etc. on the south
bank of Bramaputra and Mangaldoi,
Dehkiajuli, Tezpur. Sootea, Narayanpur and
North ILakhimpur on the North Bank
remained untouched by the Railway main
lines. Most of Goalpara and Dhubri
Districts in the Assam Valley, let alone the
hilly regions, remain cut off from the Railway
main line. In short, Assam and for that
matter, most people of North Eastern India
feel neglected in the matter of the vital
means of transportation which besides pro-
viding general benefits, contributes in no
small measure towards strengthening the
process of integration and understanding.
This neglect is evident from the absence of
a single extension project in the North
Eastern region in the Seventh Plan.

respect to the

I, therefore, urge upon the Transport
(Railways) Ministry to undertake initially
at least one project of extending the BG line
to Dibrugarh by diverting the Railway route
from Guwahati so as to touch Raha,
Nagaon, Dergaon, Golaghat, Jorhat,
Jharji Sibsagar, Moran, etc. and then from
Dibrugarh to the coal and oil areas of
Digboi, Margherita, Ledo via Tinsukia
whereby Railway lines with parts of
Arunachal Pradesh would also be opened

up.

(viii) Need to take measures to return
Gilgit manuscripts to the Srinagar

Museum
PROF. SAIFUDDIN SOz
(Baramulla; : It was in 1931 that

some manuscripts were found in Gilgit which
were declared to be of immense historical
and archeological value. These manuscripts,
later referred to as Gilgit manuscripts,
pertained to very ancient culture, particula-
rly to Buddhist Lore. The then Maharaja
of Kashmir brought these invaluable manu-
scripts to0 Kashmir. A high ranking German
team of experts found that these manus-
cripts were as much important as the ‘Dead
Sea Scrolls’.

In 1947, these manuscripts were shifted
to National Museum, Delhi for the fear
that the same might get lost or damaged
due to bombing that was apprehended from
Pakistan. It is now 39 years since when
these manuscripts were temporarily shifted
from the Jammu and Kashmir State Museum
to Delhi. The then Chief Minister, Janab
Sheikh Mohammad Abdullah wrote to the
Minister concerned in 1979 for return of
these manuscripts but to no avail.

I urge the Government of India to take
measures to return these manuscripts to
Srinagar museum restoring its individuality
and uniqueness which will, otherwise be
impaired.
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12.29 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF COMMISSIONS OF
INQUIRY (AMENDMENT)
ORDINANCE, 1986
AND
COMMISSIONS OF INQUIRY
(AMENDMENT) BILL—Con/d.

{English)

MR. DEPUTY SPEAKER : We will
now take up Items 10 and 11 together.
Shri Banatwalla.

SHRI G. M. BANATWALLA
(Ponnani) : Mr. Deputy Speaker, Sir, it is
rather unfortupnate that the Government
deemed it fit to bring the Ordinance imme-
diately after the last Session of this House
was prorogued. One cannot help the fecling
that the Government was waiting for the
Session to come to an end and soon there-
after came out with the Ordinance. There-
fore with respect to the Ordinance I have
only to submit that the Ordinance represents
a blatant misuse of the powers thal are
granted by the Constitution with respect to
the issue of ordinances.

Sir, as far as the provisions of the Bill
are concerned, I must submit that one must
take a balanced attitude to the Bill. The
Bill bas to be judged on its merits. Various
provisions have to be judged on their merits.
A plea bas been invoked in the interest of
the security of the State and we are told
that at times, the security of the State may
be jeopardised if the report of the Commi-
ssion is placed on the Table of House Sir,
I must concede that when such a plea
invoking the interest of the security of the
State is made, one must take that plea with
due caution. That plea cannot be taken in a
light mannes. Every restraint must be adop-
ted. It must be conceded that if the laying
of any paper whatsoever on the Table of the
House may jeopardise the interest of the
security of the State, then the considerations
of the security of the State must prevail. I
must therefore, give my qualified support to
the provisions of the Bill. However, there
must be certain inbuilt provisions, inbuilt
safeguards in the Bill in order to ensure that

Comm. of Inq, (Amds,) Ord, 1986
& Comm, of Inq. (Amdt.) Bill—Contd.

the Government of the day may not misuse
the powers and may not come to arbitrary
decisions with respect to not placing the
reports on the Table of the House. There-
fore Sir, while 1 say that the interests of the
security of the State must be our paramount
consideration and the Government must have
the power on that plea to decide whether to
place the report of the Commission on the
Table of the house or not, but the sametime,
I have to stress that the provisions of the
Bill must contain some safeguards to see
that the powers are not misused. Sir, what is
the object 2 We cannot give a blanket power
without any inbuilt safeguards to any Govern-
ment to withhold the reports of the Inquiry
Commission. What is the object in appoint-
ing an Inquiry Commission ? 1 was told or
this House was told that the Commission of
Inquiry is a fact-finding body. Sir 1
differ. A Commission of Inquiry is not
a mere fact-finding body; it is some-
thing more than that. If the objective
is merely to ascertan facts or to merely
gather the evidence for the Government, then
ordirary Investigating agencies can do that
work. There is ro need for an Inquiry
Commissicn, Therefore, en Inguiry Commi-
ssion should not be treated cn par with just
an ordinary investigating agency. Why is an
Inquiry Commission appointed ? It is appoin-
ted to gather evidence in order to satisfy the
public about the truth of the state of affairs
concerning the matter which had created a
crisis of public confidence There is there-
fore, a certain matter agitating the minds of
the public. The public has to be satisfied.
There is a crisis of the confidence. Therefore,
we tell the Government that instead of
depending merely on the investigating agency
to find out the facts for themselves, a Com-
mission of Inguiry should be appointed in
order that the confidence of the people is
rehabilitated and also to enable the Govern-
ment to take legislative and administrative
measures.

Therefore, I submit that a blanket power
with the Government to decide arbitrarily
whether to place a report on the Table of
the House or not will defeat the very purpose
of appointing a Commission. Therefore, 1
concede that where the Government comes to
the conclusion that the placing of the report
on the Table of the House will jeopardise the
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interest of the security of our country, in
that case, the report may not be placed on
?he Table of the House, provided that there
Is some safeguard in the provisions of the
Bill in order to see that the power has not
been arbitrarily used. For that purpose, 1
have an amendment to move at the appro-
priate stage. The Inquiry Commission is
fnost competent to decide and recommend in
its own report, as to whether the report may
or may not be placed on the Table of the
House. Therefore. let the Government make
a plea to the Inquiry Commission, and let
the Inquiry Commission while submitting the
report, give a recommendation; and that
recommendation should be binding on the
Government as 1o whether the report
should be placed before the House or not.

Furthers, you may pot misuse the
powers; but there are Inquiry Commissions
being appointed not only by the Centre, but
also bty the States. Any State, after appoint-
ing a Commission, may misuse the power.
It is not a question of expressing no confi-
dence in the powers that be today; but it will
be in order to have a Bill with the necessary
safeguards in-built into it, Therefore. I
submit that an Inquiry Commission should
not be taken as a mere fact-finding body, ie
to find facts for the Government. Today,
Government has its own ordinary investi-
gating agencies. This Commission is appoin-
ted because a particular issue agitates the
mind of the people; and when the report
comes, the people have every right to know
as to what has happened with respect to the
matter that was submitted to the Commi-
ssion.

PROF. N, G. RANGA
Government must give reasons.

(Guntur) :

SHRI G. M. BANATWALLA : How is
a Commission appointed ? A Commission
may be appointed by this House also. A
Commission may be appointed by the
Government, or it may be appointed pursu-
ant to a resolution passed by this House.
Will it not be an anomalous situation if,
taking the public agitation into consideration
this House directs the Government to appoint
a Commission of Inquiry, and this House
itself is left in a position where it cannot get
the report placed on the Table of the
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House ? Therefore, that too is an anomalous
situation.

The 24th Report of the Law Commission
has stated specifically that specially when a
Commission of Inquiry is appointed pursuant
to a resolution passed by this house, in that
case the report must be laid on the Table of
the House. That recommendation has also
been given a go-by.

Look at the reasons, the grounds on
which the report may not be placed on the
Table of the House. Security of the State,
I have already conceded. 1 bave already
conceded that if the Commission of Inquiry
itself suggests in its report that the interests
of security are involved and, therefore, the
report may not be placed on the Table of
the House, that recommendation should be
binding on the Government; and the report
may not come. (Interruption) The Commi-
ssion and the person constituting it would
be having a better knowledge to decide as to
whether the publication of a report would
jeopardise the security of the State, or not.
(Interruption) Therefore, there have to be
certain standards. There have to be some
in-built safeguards or the other, in order that
the powers are not misused.

Another reason that is given, is ‘in the
interest of friendly relations with other
countries’. This is very surprising. Why
should the entire nation not be taken "into
confidence with the state of affairs, as far as
our foreign affairs are concerned ? There is
no reason why the nation should not be
told as to what the state of affairs is, with
regard to our relations with other countries.
The term public interest is a very vague term,
and I most humbly submit that you cannot
serve public interest by keeping back truth
from the public itself.

PROF. MADHU DANDAVATE
(Rajapur) : One priating mistake is there;
that is why this has happened.

MR. DEPUTY SPEAKER : The profe-
ssor is often finding spelling mistakes.

SHRI G. M. BANATWALLA : We are
also told that, after all a resolution will come
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{Shri G. M. Banatwalia]
before this Parliament for the approval of

the notification; and, therefore, Parliament
is supreme, and that if Parliament rejects

that resolution, then the report will have to .

be placed on the Table of the House. 1 must
submit that this method of bringing a statu-
tory resolution for the approval of the noti-
fication stating that the report is not to be
placed on the Table of the House—such a
device is nothing but a fraud on parliza-
mentary democracy. (/nterrupions)

Consider the practical difficulties, Suppose
you bring a resolution (Interruptions) saying
that a particular report is not to be placed
on the Table of the House on account of
public interest. How am 1 to decide on what
grounds it has been decided so ? 1 have no
material before me to de:zide as to whether
the plea taken by Government is correct or
not. I have just a bald statement of the
Government itself that public intercst will
not be served thereby. 1 have no other
material with me, on which to come to a
decision. Therefore, it is the height of the
thing. 1t is rather arrogant to say that this
Parliament should make arbitrary decisions
without any facts whatsoever, on the basis of
which it can approve or disapprove the
resolution.

I, therefore, say that I have given my
qualified support to the Bill. Of course,
powers are to be there with the Government.

PROF. MADHU DANDAVATE : The
debate is on the disapproval Motion.

SHRI G. M. BANATWALLA : The
disapproval Motion will come later on.
- Pirst we are taking up the Bill, and I
have said that while powers may rest with
the Government, there must be certain in-
built safeguards to ensure that the powers
are not arbitrarily used. Who knows the
Janata Party Government there in Karnataka
may misuse the power...

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI1 P. CHIDAM-
BARAM) : Very likely.

SHRI G. M. BANATWALLA : Who
knows the West Bengal Government there
may misuse the power there,

MADHU DANDAVATE :
I am

PROF.
Knowing our capacity to misuse it,
asking for its disapproval.

SHRI G. M. BANATWALLA: There-
fore, in-built safeguards are an absolute and
a practical necessity.

SHRI G. G. SWELL (Shillong) : I am
happy to see my good friend Prof. Danda-
vate back in his seat. I listened to his speech
with the usuval interest . 1 also listened, with
usual interest, to the speeches of my other
good friends Shri Somnath Chatterjee, Shri
Indrajit Gupta and also Shri Dinesh Goswami
yesterday. They are good Members of this
House. They are knowledgeable.

SHRI E. AYYAPU REDDY (Kurnool) :
By implication, aie you suggesting that others
are not ?

SHRI G, G. SWELL : Not at all. I am
referring to.their speeches.

PROF. MADHU DANDAVATE : He is
saying that we are good, but you are better.

SHRI G. G. SWELL : I am saying this,
because I will refer to their speeches—-that
is why. They are hard working, knowledge-
able and articulate. But I must say that .on
this occasion their arguments have been
specious and diversionary. In his whole
speech Shri Dandavate dealt with the tech-
nicalities of the promulgation of the
ordinance, why it was done at this particular
time, why it should not be done at this
particular time and so on and so forth. And
a lot of time has gone into the discussion
whether the other House, the Rajya Sabha,
was only adjourned or it was prorogued or
whether it was right or whether it was
proper. But in substance it made no diffe-
rence. What difference would it have made



273 Stat, Res. re : Disapproval SRAVANA 8, 1908 (SAKA) Stat. Res. re : Disapproval 274

of Comm, of Inq. (Amdt.) Ord. 1986
& Comm, of Ing. (Amdt.) Bill—-Countd.

if the Government had come with a Bill in
the last session itselfs or if the Government
had come with a Bill io the Rajya Sabha ?
The effect would have been the same.

I would agree with Mr. Dandavate and
other friends that powers of ordinance should
be resorted to as sparingly as possible. But
you cannot obviate the exigency of an
ordinance. Things happen in this country at
the time when two Houses of Parliament are
not in session, the Government is bound to
take some action and that action can come
in the form of an ordinance. Whatever might
be the reascn as to why this ordinance was
promulgated at this particular time, I am
pot in a position to say. The Minister of
State of Home Affairs will be in a position
to say that. There could be many reasons.
The Government has many things on its
plate, many things to be done. Suddenly this
thing comes up at a time that they are
before a deadline and, therefore, they have
go to do it. That much of concession has to
be made to any Government. Apart from
that, 1 do not find much in what Prof.
Dandavate bhas to say with regard to the
substance of the ordinance and the substance
of the Bill. My friend, Shri Somnath
Chattzrjee, 1 am happy to see him here...

PROF. MADHU DANDAVATE : All
other substantial arguments regarding the
merits of the case I have already put forward
at the time of opposing this particular
ordinance at the introduction stage Unfortu-
nately. you did not read that. Of course, you
were in a hurry I could see.

SHRI G. G. SWELL : When I listened
to Shri Somnath Chatterjee speech with
extreme care ..

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : You are still not impressed.

SHRI G. G. SWELL : No, I have said
in the beginning that most of the arguments
were specious and diversionary.

SHRI SOMNATH CHATTERIEE :
You are speaking without conviction,

of Comm. of Inq. (Amdt) Ord. 1986
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SHRI G. G. SWELL : I will prove it to
you that I have conviction. Shri Somnath
Chatterjee dealt a great deal about the pro-
cedure in the Supreme Court. He made a
reference, he quoted from certain ruling that
when a claim is made for the privilege of
not disclosing any information, the Supreme
Court has the right to call for that informa-
tion and to decide. That is what he said.

SHRI SOMNATH CHATTERIJEE : Go
through the document.

SHRI G. G. SWELL ; But this is not
the Supreme Court.

SHRI SOMNATH CHATTERIJEE :
Therefore, the principle of privilege should
not have been given. Why are you ignoriog
this point ?

SHRI G.G. SWELL: We are not
discussing the Supreme Court here.
MR. DEPUTY SPEAKER : I request

the Hon. Member to address the Chair. No
arguments like that.

SHRI G.G. SWELL: We are not
discussing the Supreme Court and it is not
right and proper for us...

{Midna-
attention

SHRI NARAYAN CHOUBEY
pore) : You hear us with rapt
because we always talk sense.

MR. DEPUTY SPEAKER: You listen
to him.

SHRI G. G. SWELL : I listened to you
all very carefully. Now listen to me also.

We are not here to discuss the procedures
about the Supreme Court. We are ruled out
of that; we cannot do that. But what I am
saying is that we are here sitting in Parlia-
ment to discuss a particular issue and it is
for us to take an independent decision on it.
That is what I am trying to say.

PROF. MADHU DANDAVATE: You
are depending on them.
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SHRI G. G. SWELL : My friend Shri
Indrajit Gupta made a lot about the freedom
of -speech and freedom of receiving informa-
tion, 1 fully agree. But who stops him
from getting information ? Tunis Bill does
not say that information should not be given
to him.

It does not say so.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : It does not say so.

SHRI G. G. SWELL : The question of
not divulging any matter which is not in
the public interest has been a time-old
practice in this House. Whenever a Minister
answers a question and questions are put
by the members, it is open for the Minister
to say that it is not in the public interest.
That is a time-old practice accepted by this
House.

SHRI SOMNATH CHATTERIEE : Also
a proclamation.

SHRI P. CHIDAMBARAM : That is
the privilege of the Government.

SHRI G.G. SWELL : And here what
does this Bill say ? Exactly, what the Bill
says here is what has been the practice in
this House.

PROF. MADHU DANDAVATE : An
inherent right to hide the skeletons,

SHRI SOMNATH CHATTERIJEE : The
same argument was put in support of the
Emergency.

SHRI G. G. SWELL : You accept that
this is the practice in this House that we
give 10 the Government a right to withhold
information when it is considered that it is
not in the public interest. That has been
accepted.

SHRTI NARAYAN CHOUBEY (Midna-
pore) : You from a committee, it goes into
the inquiry and ..(/aterrupzions),
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SHRI G. G. SWELL : What I am sub-
mitting is the same, thatswhat this Bill seeks
is only this. You may ask me, what is the
veed of the Bill ?  Or, what is the need of
the ordinance ? You may ask me that. It
is necessary because of the amendment of
the Commissions of Inquiry Act which made
it incumbent on the part of the Government
to lay on the Table of the House. The
Government had no choice. It had to do
it. But here, the Government is faced with
a situation in which it is inpossession of
cerfain facts—1 do not know what they
are — certain things have been revealed by

the Commiscion that the Government has
appointed. '

AN HON. MEMBER : It was appointed
by the Government.

SHRI RAJ MANGAL PANDE (Deoria) ;
In the very commission they have meniioned
it. They recommended that it is in the
public interect that it should not be divulged.

SHRI NARAYAN CHOUBEY : How
does he know it Sir ?
Let him

MR. DErFUTY SPEAKER :

complete his speech.

[Translation]

SHRI NARAYAN CHQUBEY : He is
lucky.

[Englis‘h]

MR. DEPUTY SPEAKER : Let him
conclude his spesch. The Minister will
answer for that,

SHRI SOMNATH CHATTERIJEE :
Some are super Members !

MR. DEPUTY SPEAKER : Let him
conclude his speech. :

SHRI G. G. SWELL: I am on my legs.
I am arguing my point and my friend here
bas supplemented that information, and it
is on the record. 1 do not know what it is.
But what 1 am saying is that the Commission
after its inquiry has revealed certain facts
and the Government, after considering those
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things, conceded that it would be harmful,
harmful to the soveriegnty and integrity of
this country, harmful to the security of the
State and friendly relations with a foreign
State, and npot in the public interest, what-
ever it is—to disclose them.

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Swell,
please address the Chair.

SHRI G. G. SWELL : It is all right.
It is all in a Parliamentary debate, give and

take.

SHRI SOMNATH CHATTERIJEE : He
can look after himself. He is our Deputy
Speaker, Mr. Swell

SHRI G. G. SWELL : In a debate give
and take cut and thrust is the essence, is
the spice of a discussion. It is all in good

faith.

SHRT BALKAVI BAIRAGI! (Mandsaur):
One Choubey is sufficient to spoil the
debate.

SHRI G. G. SWELL : What I am say-
ing is that this Bill is necessary in view of
the amendment to the Commissions of lnquiry
Act. But what that the Government is
claiming here is nothing more than what has
been the practice in this House. This is
what I said. Of course, I will agree with
you. I think you were in the Chair yester-
day. 1 would agree with Mr. Dinesh
Goswami that because 1 am against some-
thing, so that should not even be mentioned
in the House I am not happy that certain
quotes objection was raised agiinst made
from certain magazines here. There was
so much of noise about it. Let it be there.
What does it matter. Thus s the frecdom —
freedom of the Press in this country,
freedom of information. There should not
be any objection to that. This is exactly

what it is.

1 would like to make another point.
This is only an enabling provision that the
Government may do it, may not do 1t. It is
not a blanket sort of stopping and kind
of information. No. It is sensitive, it is
selective.. (Interruptions).
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PROF. MADHU DANDAVATE:
Enabling like emergency provisions

SHRI SOMNATH CHATTERIJEE :
Enabling like Preventive Detention.

SHR1 G. G. SWELL : Well, it is in the
Constitution. It depends on how you use
it. It is on a case by case basis. Now I
say that the Government has laid on the
Table of the House, the notification with
regard to the Thakkar Commission’s Report
that it may not be laid on the Table of the

House., It is for the House to decide...
(Interruptions).
SHRI SOMNATH CHATTERJEE:

How ? Without knowing the contents...
(Interruptions).

MR. DEPUTY SPEAKER : Will you
please listen to his speech first ?

SHRI G. G. SWELL : 1 do not know.
1t is for you to decide whether the Govern-
ment has been right or has been wrong in
not laying this. The yardstick of cause will
be what is said in this Bill—in the interest
of the sovereignty and integrity of India,
the sovereignty of the State, the friendly
relations and in the public interest. If you
say that every sensitive, every secret infor-
mation with the Government should be laid
on the Table of the House...(/nterruptions).

SHRI SAIFUDDIN CHOWDHARY :
Nobody is saying this.

SHR1 G. G. SWELL : All right, if you
do not say that, then you also accede this,
privilege to the Government. After all, a
judgement has to be subjective. If you are
in the Government tomorrow, you would
claim the same thing...(Interruptions).
When the Government is of the opinion
that it is not in the interest of the
sovereignty and integrity of the country on
in the public interest, you may argue that.,,
{Int rruptions).

SHRI SAIFUDDIN CHOWDHARY :
How is it not in the interest of the country,
that is what we want to know. We should
know what is for the integration and what
is against the integration,
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MR. DEPUTY SPEAKER: What is

this discussion going on like that, I do not
understand.

PROF. MADHU DANDAVATE : I will
only seek clarification.

SPEAKER : No. You
can seck clarification from the Minister. He
is not a Minister, he is a Member. He
wants to express his ideas, Why do you want
to seek clarification from him ?

MR. DEPUTY

PROF. MADHU DANDAVATE : Only
one clarification. As far as section 6 is
concerned, it says that the matter will come
before the House and then if the House
decides that it is such an important thing
that it should not be laid on the Table and
this power should be given, that power is
given. I want you to tell me, without even
knowing what is contained in that Report,
can we exercise our right to vote and right
to decde ? What is the modus operandi for
that ? Please tell us that.

SHRI SOMNATH CHATTERIJEE :
How do we apply our mind ? How do we
apply our mind as to whether it is against
the sovereignty of the State and integrity of
the State when we do not know what is
there ?

SHRI G. G. SWELL : In effect, what
Prof. Dandavate is asking is that every secret
. information with the Goevernment should be
placed before the House...(Interruptions).

SHRI NARAYAN CHOUBEY : It is
a distortion, Sir.. (interrupti-ns).

MR. DEPUTY SPEAKER : Ycu finish
your speech. This kind of discussion we
can have in the Central Hall. You aie to
address the Chair. You cannot enter into
a discussion like that. 1 cannoi allow this
kind of a discussion here.

SHR1 G. G. SWELL : In effect, he is
asking that the contents of this Report,
which the Government thinks is not in the
pubtlic interest and is against the sovercignty
and integrity of India, should be published.
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13.00 hrs,

If you say that these things should be there,
then the whole purpose is defected.

PROF. MADHU DANDAVATE : How
to exercise it ?

SHRI G. G. SWELL : This is all the
Bill is all about and there is no need.,.

SHRI SOMNATH CHATTERIJEE :
is a Class I debater.

He

MR. DEPUTY SPEAKER : Please wind
up.

SHRI G. G. SWELL : There is abso-
lutely no need to read more in the Bill and
to try to achieve political advantage.

SHRI P. CHIDAMBARAM : The total
time allotted for this Bill was four hours
Already 3.5 bours are over. [ do not know
for how long the Hon. Members will speak ?
1 want to know for how long we are going
on with this ?

SHRI NARAYAN CHOUBEY : So
long as Members want to speak.

MR. DEPUTY SPEAKER : There are
many members to speak. Can we continue
the debate ?

PROF. MADHU DANDAVATE :
Lupnch hour will not come in the way of
national integrity.

SHRI P. CHIDAMBARAM : How long
will this debate continue ?

SHRI SAIFUDDIN CHOWDHARY :
It will continue till the truth comes out.

SHRI SOMNATH CHATTERJEE : The

Parliamentary Affairs Minister can move
for lunch.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : If you are feeling hungry, we
can do that.

Is it the consensus of the House to rise
for lunch even though the Business Advisory
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Committee has recommended that the House
may sit during lunch hour to-day ?

MR. DEPUTY SPEAKER : Is that the
sense of the House ?

SOME HON. MEMBERS : Yes.

SHRI P. CHIDAMBARAM : I hope
all the Hon. Members will finish by
3 O’ Clock.

MR. DEPUTY SPEAKER : By 3O
Clock the debate will be over.

PROF. MADHU DANDAVATE : We
will cross the bridge when we come across
the bridge.

MR. DEPUTY SPEAKER : The House
stands adjourned for lunch to meet again at
2 O’ Clock.

13,04 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen aof the Clock

The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of the
Clock

[MR. DEPUTY SPEAKER in the Chair]

STATUTORY RESOLUTION RE: DISAP-
PROVAL OF COMMISSIONS OF
INQUIRY (AMENDMENT)
ORDINANCE, 1986
"AND
COMMISSIONS OF INQUIRY
(AMENDMENT) BILL—Conrd.

{English]

MR. DEPUTY SPEAKER : Now,
Mewa Singh Gill, may speak.

Mr,

I request the Members to be brief. We
want to conclude this debate by 3 o’Clock.
The Minister is going to reply at 3 o‘Clock.

SHRI M. S. GILL (Ludhiana) : Mr.
Deputy-Speaker, in the Revised List of
Business far today I find that items Nos. 10
and 11 are to be discussed together. ltem
No. 10 is a Statutory Resolution moved by
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Prof. Madhu Dandavate. Therefore, 1
propose to discuss these two together here in
this House.

We have heard the discussion here on
the Statutory Resolution. I cannot resist
my impulse to support the Statutory Reso-
lation moved by Prof Dandavate and oppose
the passage of the Bill inasmuch as in my
opinion and also in the opinion of my Party
this Bill is a negation of the democratic
principles which have been established in
varicus democracies the world over. In my
opinion, this is an attempt on the part of
the Central Government to establish the
supremacy of the Executive over the sovere-
ign august House, this Legislative wing, by
just withholding certain informations which
are the crux of the whole problem, and in
my opmnion this Bill is an effort on the part
of the Central Government to curtail certain
rights of this august house which they have
got, to know certain facts, to know the facts
which are concerned with the people, the
voters whose representatives they are. There-
fore, 1 oppose this Bill. The Central
Government by producing this Bill has
marshalled all legal phraseology and various
other factors to withhold the information
from this august House. For example, they
have said that in the interest of sovereignty
if they deem it fit, they may withhold the
information which even a Stenographer of
the Commission knows it. They want to
withhold this information from the repre-
sentatives of the people which is ordinarily
known or is understocod by the councils who
marshal and produce the evidence before
the Commission. It is evident, as is clear
from Article S1A of the Constitution, that
every citizen has got a fundamental duty
to up hold the sovereignty, unity and inte-
grity of the country and these representatives
who are sitting here in this august House
have taken oathes by the Constitution here
to up hold the integrity and unity as well
as the sovereignty of the country. Yet, this
information is being sought to be withheld
from this House, from these representatives,
on the ground that the sovereignty of the
country may be endangered. What is sovere-
ignty after all ? Sovereignty is nothing but
a declaration of the people to be the master
of their fate and final persons to determine
their present and their future without the
intervention from any other forces or any
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authority and also determination to uphold
this declaration at the cost of their lives, at
the cost of their property and even at the
cost of the future of their children or their
generation. This is sovereignty. Can we ever
believe that if any information is passed on
to the Members of this august House who
are the upholders of the sovereignty of the
country, the sovereignty of the country will
be endangered ? I wonder whether these
phraseologics have been pressed into service
only to mislead the people. Secondly, the
phraseology which they have pressed into
service is the integrity of the couniry. The
integrity of the country is a force opposed
to the forces of disintegration. Thisis a
spirit which keeps the country united and
keeps the people together. Now, these people
together. Now, these people who have come
to this House are the best judges as to what
is the idea which goes against the integrity
of the country or in favour of disintegration.
If from this House, in the name of integrity
of the country, certain information is kept
away, then, of course, I would say that the
provisions of the Bill are only a Baseless
statement.

The third reason which has been pressed
into service is, jeopardising friendly relations
of a foreign country. Now, there are only
two possibilities. One is that the findings
of the report are in favour of the foreign
country and the other is that they are against
the foreign country. If they are in favour
- of the foreign country, of course, frindly
relations will never be 1n danger. But if the
findings are against the foreign country,
theon it is a misnomer to call that country a
friendly country. Therefore, I would submit
that the phrases are used to withhold infor-
mation to which the representatives of the
people are otherwise entitled to.

The fourth point pressed into service is
the security of the Siate For the last 34
years, ever since this Act was passed in
1952, we have had pnumerous commissions
and the reports are publishcd and placed on
the Table of the House. But not a single
incident came ai any point of time, during
the last 34 years, where the Government
came to the conclusion that placing of the
information on the Table of the House will
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endanger the security of the State. How is
it that as soon as the report of the Thakkar
Commission was submitted, all of a sudden,
the Government have come to the conclu-
sion that the information contained in the
findings of this Commission will be against
the interests of the security of the State. It
is not possible to judge all these things in
right perspective.

There may be something for considera-
tion of the Government that people may
not know certain findings. Well, for that
purpose action can be taken that sort of
information may not go to the Press or may
not go to the media. But how it is that the
representatives of the people in this House
should be kept away from this information
and debarred from getting this information.
To keep this House ill-informed is to keep
this House misinformed.

Therefore, Mr. Chairman, I oppose this
Bill tooth and nail and 1 think, in my opinion
this Billis just a counter to the sovereignty of
this House. It is a step towards assuming
more powers by the Executive and the
Government. It is a sign of dictatorial
temperament and therefore, this Bill should
not be passed,

With these words, I oppose this Bill
with all the force at my command.

14.13 hrs.

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannanore) : Sir, I rise to
support the Commissions of Inquiry (Amend-
ment) Bill, 1986 which seeks to replace
the ordinance promulaged on the 14th of
May, 1986.

In practice, the original Act of 1952 was
found to have inherent infirmities as well as
certain lacunae. The past experience in the
working of the Act revealed that the Act
did not provide for certain contingencies.

Today our country is passing through
a very critical pbase and presumably it is
the Thakkar Commission report which was
the immediate cause for the promulgation of
the ordinance. In this respect, we should
bear in mind that the Government is the
best judge in respect or any situation con-
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cerning the people and whether the decision
on the disclosure or otherwise of any report
of the Commission is in the best interest of
the public.

Whenever we have intended to bring
about suitable amendments in the various
Acts, it was the necessity of the hour that
warranted the change. Take, for instance,
our very Constitution which has been
amended many a time. We have brought
about all these amendments in the larger
interests of the society and they have had
the complete sanction of the supreme law-
making body of our country.

Of course, looking at it from a peripheral
angle, many of our amendments may appear
to restrict certain cnnstitutional rights and
privileges. However, going deeper into the
various aspects and objects of these amend-
ments, we can find that they were prompted
by the urgency of existing situations.

Like any other amendments, this amend-
ment also has attracted a good amount of
criticism,

The Act of 1952 provides that :

‘“‘the appropriate Government shall
cause to be laid before the House of
the People or, as the case may be,
the legislative assembly of the State,
the report, if any, of any Commission
on the enquiry made by it together
with a memorandum of action taken
thereon within a period of six months
of the submission of the report by
the Commission to the app:uopriate
Government.”

Apparently, the law-makers bad not
then foreseen the practical difficulties involved
in the clause. So also it did not provide for
contingencies that could arise in cases invol-
ving sensitive issues or matters into which
a Commission makes a probe. Hence it may
be noted that the original Act does not bhave
any enabling provision to meet any such
situations or contingencics.

The present Ordinance inserted two new
sub-sections (5) and (6) in Section 3 of the
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Act. New Sub-section (5) provides that the
provisions of sub-section (4) of the said
Section 3 shall not apply in cases where the
appropriate Government, being satisfied that
in the interests of the sovereignty and inte-
grity of India, the security of the State,
friendly relations with foreign States or in
the public interest, it is not expedient to lay
such report before the House of the People
or the Legislative Assembly of the State,
issues a notification to that effect in the
Official Gazette.

1t is this clause probably that has capsed
some of the Hon. Members on the other
side to raise vechement criticism suggesting
that the power of the Parliament is curtailed
or curbed.

By virtue of the new sub-section (6), the
appropriate Government is required to lay
every notification issued under sub-section (5)
before the House of the People or the Legis-
lative Assembly and seek approval thzreon
within the period mentioned therein.

So, it is totally baseless to allege that the
rights of the Parliament are infringed. In
fact, it uphclds the rights of the Parliament
which is sovereign.

In conclusion, I totally support this
amendment,

SHR1! K. P. UNNIKRISHNAN (Bada-
gara) : The Bill that has been introduced
and the statutory resolution that has been
moved to amend Section 3 of the Commis-
sion of Enquiries Act, constitute, to put it
succinctly, a brazen attack and assault on
Parliament and its rights, on the very con-
cept of executive accountability, answerability
and responsibility as reflected in our Consti-
tution and set procedures of the House and
the legislation it undertakes. It is indeed a
crude attempt to introduce a Government
‘in purdah’. But it is tragic to note that this
Government which only a few months ago
talked of creating a new spirit of reconcilia-
tion and democratic accountability, like
Borbourns, have learnt nothing and forgotten
nothing !

It is a remarkable achievement by any
standard of which many of the tinpot dicta-
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tors of the third world countries would be
proud of ! But it is an act which reflects the
desire of this Government not to pursue the
parliamentary path and the path of demo-
cratic accountability but to continue with the
remnants of an authoritarian past which we
had thought was over. I do not want to
dwell at length on it —because I know the
considerations of time that you have, —or on
the misuse or ordinance-making powers
which has been discussed in this House. I was
very sad when my dear friend, Mr. Chidam-
baram yestcrday briefly mentioned and tried
to answer a technical point by saying that
this ordinance was necessary because the
Rajya Sabha was not in session at that time.
It is a technical point. I know his skill ia this
kind of argument. And [ do not want to get
on t0 an arguzment with him on this point.
But the question I would like to pose in this
House is : did you notice in the Lok Sabha
bulletin when this House was prorogued last
time ? The date is important If you go
through it and compare the date of proro-
gation of the last session and the dates of
prorogation of this House in the last one year
or more, you will find the unseemly hasie
with which this House was prorogued last
time the Parliament was not taken into con-
fidence about this move throughout last year
when questions were being answered in this
House—because the idea was to prepetrate a
fraud on this Parliament and that briefly
-explains this Bill and ordinance that pre-
ceived it. And I can challenge any one on
this score. Therefore, it makes sense to say
that the intention of this Government right
from the beginning and all the time was to
conceal this report. This was being cooked
behind our backs as I said.

I am not surprised that a Party and
a  Government  which accepts rule
through ordinances and which patronises
repromulgation of ordinances in the States
contrary to all that we have said and done
in this House and contrary to the letter and
spirit of the Constitution, can alone be so
brazen. The ordinance in question strikes at
the very root of our Constitutional edifice,
not to talk of its letter and spirit and its
underlying basis and assumptions and I am
sure Mr. Chidambaram knows the doctrine
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of pith and substance its very pith and subs-
tance I repeat.

Now it is said that Mr. Justice Thakkar,
an eminent jurist and Judge of the Supreme
Court himself, was rcluctant to take the
onerous and crucial responsibility, the historic
task that was assigned to him except in strict
confidence. T do not know that he meant or
what they meant that only on this condition
that this report would not be made public
that he was prepared to accept this assign-
ment. I cannot believe for a moment because
I have great respect for Justice Thakkar that
he did not know the amplitude and compul-
sions of the Commission of Inquiry Act and
the parliamentary accountability and the
historic compulsions in this very specific case
with which he was charged to inquire into.
If that were so, why was not the Parliament
told earlier ? They had plenty of opportuni-
ties since January 1985 when questions were
asked as I said earlier—that this report will
never see the light of the day. And is it that
the Government could not find and with due
humility and respect may I say, anyone-else
who could risk himself if there was any risk
involved,—to perform his duty within the
ambit of the statute ? It cannot be a private
enquiry for the Prime Minister or any other
Minister or for the Government, for Indira
Gandhi’s assassination and sequence of events
leading to it has a background which needs
to be explored, closely examined and enquired
into and the truth found out. The Commis-
sion underwent through its labours and gave
its first interim report as early as 19th
November 1985. What was the Government
doing during this six month period which
enned on May 1986 ? Am I to conclude that
this Government does not know its own
mind and its statutory responsibilities ? There
you will have to agree with me when 1 say
that it is a mindless government.

The main ohjective of the Commissions
of Inquiry Act is to enquire and establish
facts in a matter of grave public importance.
Mr. Somnath Chatterjee and Prof Dandavate
was in this House, in the Fifth Lok Sabha
when this Commissions of Enquiry Act
underwent a change, and a drastic change
and the then Prime Minister herself, if I
remember right, said at that time that it was
of crucial importance that truth must be
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found out and placed before the Parliament.
We were all members then and we were
deeply involved in it, in this amendment of
1971, and unanimous in our opinion that
such reports shall be presented to the House.
No parliamentary Government can function
in a purdah. That is my charge to-day. We
cannot hide issues of momentous importance.
But today the clock is put back. The Parlia-
ment knew its mind when it was legislating
this amendment, specifically, of Section 3,
that such occasions will arise when such
reports .of momentous importance will have
to be pliced and what is more publicly
debated; on the basis of facts established by
persons who can be trusted to function
independently, judicially ~not in camera—
and the reporis are so important because
Jacts are sacred. Therefore 1 charge this
Government of having made s scandalous
misuse first of the Ordinance-making powers
and then committed a fraud on Pailiament.

Sir, 31st October, 1984 was a great
divide in the histcry of India the day of the
tragic assessination of the Prime Minister
Indira Genghi. The r.ation was aghast and
went through a trauma. 1t was rot merely
trauma or a shock but an event which deeply
stirred the conscrousness of the people of
this country and the world They were keen
to kncw as free citizens of this country—
whether on this side cr on that side—1egard-
less of our differences and effiliations, and
they had' the right to know as to how this
could happen. And hew it happens in terms
of sequence of eveuts, whether this dastardly
crime could have becn averted; whether there
were lapses or derelict on of duty on the
part of those charged with the responsibility
of protecting the late Prune Minister’s life
and in charge of her security arrangements.
People were concerned and Press reflected
this concern and the Parliament had to be
concerned. And we have a right to know
what happened. Therefore, to go tehind the
plea public interest and of security of the
State and to prevent Pailiament from explor-
ing it, publiclv debating it and having fiee
access to this information and answers to all
these vital questions, constitute a grave con-
tempt of Parliament. And what is of graver
import is that it shows tremendous contempt
for the feelings and richts of millions of our
people even of peopls you claim to represent.
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Sir, the guestion before us is whether or
not there was a conspiracy-——national or
international ! You remember the election
compaign of 1984 when you went around
and talked of an international conspiracy;
yet another national conspiracy and had
charged some of us by saying that we were
in collusion with those who pioduced the
Anandpur Sahib Resolution ! Do you remem-~
ber that ? Did you say that ? The question is
whether those charged with security were
competent or incompetent ? And after the
event did they provide her medical attention ?
Could she have been saved her precious life ?
Whom does this veil of secrecy help 2 Do
you want these gnawirng doubts to remain
the skeletons to remain in the cup-board that
will contipue to rattle ? It is said on omne
hand that the Commi<sion had indicted many
officers and men. It is also said— that is what .
we read in the Press that it had given a clean
chit to one Mr. Ratan Sebgal, Deputy
Director, Intelligcnce Bureav, who was him-
self looking after the Prire Min'ster’s security
and who was solely put in charge. But one
who had gone ocn a2 Reman Holiday.— even
when he was not to leave the station— he had
a holiday in Rome ! Who slipp:d and where ?
Was it the Home Mimstry which was in
overall charge of security 7 Was it the Inteili-
gence Bureau and the other security agencies ?
Was it the Delhi Pclice ? Parl’‘ament and the
people are entitied to krew this  Was there
a conspiracy as was alleged ? I invite your
attention to this very important thing. The
Government cannot run away. Was it not
said in the Executive Intelhgence Report, a
journal, that there was a conspiracy giving
details of conspiracy. Was it true or not ?
Has this Government got any moral right,
authority to come and say that this is wrong,
or that is right. When you fiddle with facts.
Who are the people involved ? Was there a
third assassin, as was written about in the
papers abroad.

My friend talked about a ‘film* or Video
Tape. Who were the dramatis personae ?
Parliament is entitled to-know; people are
entitled to know. Therefore, it is the duty of
any democratic Government to reveal all this
by placing such reports of momentous impor-
tance on the table of thre House. It cannot
be that ap agreement were between the Prime
Minister and Justice Thakkar, however
eminent he is and whatever may be his
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reservations if he had any—, I do not know;
—they should put it on the Table of the
House—explain clearly his reservaticns any
agreement between the Prime Ministei —and
the Commission cannot get any over-riding
procedure, And what is more are the gaping
holes in the entire security system which
failed to protect a Prime Minister and the
organisation of security in the Prime
Minister’s house which are not just mattess
of private concern. These. are matters of
grave concern to this House. At a crucial
time when the country is deeply concerned
and has gnawing doubts about security
threats, Parliament has every reason to feel
concerned to be concerned deeply. You can
not run this Government as a private estate
of any individual or a group of individuals
or a group of operators. You cannot run this
Government in purdah as is sought to be
done through this Bill...

MR. DEPUTY SPEAKER : Please con-
clude.

SHRI K. P. UNNIKRISHNAN : The
alarm bells have rung. The fear remains that
the authoritarian Frankenstein persists My
apreal tc my freind, Mr. Chidambaram, and
more than to him, to the Prime Minister is
this : history will not absolve you; let not
the skeletons remain to rattle for the ever—
If they do they will continue to produce
nightmares for you; it is in your own interest
to come forward and put this Report on the
Table of this House.

KUMARI MAMATA  BANERIJEE
- (Jadavpur) : Sir, I rise to support the
Commissions of Inquiry (Amendment) Bill
and also the Ordinance which it seeks to
replace. There has bteen a criticism that,
soon after both the Houses adjourned their
last Session, the Ordinance was promulgated.
I would say that it is not unconstitutional
and this does pot take away or curtail the
powers of the Parliament. From the very
beginning I have been listening very carefully
to the views of the Opposition Members. 1
am really hurt to find that some Opposition
Members are trying to criticise our Govern-
ment like anything. Mr. Unnikrishnan, for
whom I have great regard has stated that
the Government is acting in such a way as
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though it is a private thing, that this Govern-
ment is working fike a fascist government.
I would like to know this from the Hon.
Member : 1f this Government is being run
like a private government, then how did he
come here and how is our voice being raised
here, how is the democratic power being
exercised ? You are enjoying all democratic
power here. This is the only Parlia-
ment, the Indian Parliament, where all
Members of Parliament, from this side
as well as from that side, are enjoying
this democratic power like anything. 1If you
look at China or if you look at Russia,
then you can see what those people are
enjoyirg and what our people are enjoying
here. We are proud of our democracy,
of our Indian Parliament. Everybody shoyld
appreciate this,

Why our Government has come forward
with this, I have to clarify. The Thakkar
Commission, which was set up under the
Commissious of Inquiry Act, 1952, was a
fact-firding and reccommending body; its
recommendations are not mandatory. So,
its Report can be rejected by the Govern-
ment, if necessary. The security of the State
is the most imporiant thirg. The Thakkar
Commission had keen set up to unearth the
truth of the Jate Shrimati Indira Gandhi’s
murder. This was not an ordinary murder,
but an assassination with an internaticnal
plot to destabilise India and where it is
assumed that foreign hands are involved. If
the Thakkar Commission’s Report is dis-
closed in Parliament, then those foreign cats
will come out of the bag and those foreign
powers may ruin the interests of the people
of this couniry. Is it necessary to disclose
Mrs. Indira Gandhi’s assass'nation report or
is it necessary to protect the people of our
country. to protect the security of the naticn,
to protect the nation’s interests ? This. is
what 1 want to know. I agree with Mr.
Unnikrishran when he says that the truth
must come out. It has been said that it is
only to protect the country’s interest that the
Government has come forward with this
Amendment. So, it is not unconstitutional
I would like tc mention one thirg., The
Amendment says that, if the Government
feels that the report of a Commission of
Inquiry does not affect the public interest,
then Government can bring the matter before
the House, and at that time it is for the
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House to decide whether Government should
place it or should not place it before the
House. But if, under the existing circums-
tances, it is considered essential that a report
or a part thereof should not be made public
for maintaining peace and tranquility in the
country, or safety of the country, or interest
of the State, certainly it would not be wise
on the part of the Government to place such
a 1eport before the House. But in that case
the Goverament will have to come before the
House to seek its approval. If tbe House
approves, then the Government will not
place the report before the House. But if
the House disapproves, then the Govern-
ment can bring this amendment to the House.
This amendmeat Bill is neither unconstitu-
tional nor it is going to curtail the powers of
the House.

Some Hon. Member mentioned that when
a claim of privilege is made before a court
of law, it is the duty of the court to see the
background and aiso he mentioned the judge-
ment of the Supieme Court. This is not a
matter of H:gh Court or the Supreme Court.
This is the Indian Parliament. Everybody
has a right to speak, everybody has a right to
raise his voice; but the opposition party
should realise that opposition must be cons-
tructive. Sometimes the opposition has to
oppose; so they are criticising. This must be
stopped. Who are th: persons criticising
this Sir ? I would like to mention that 1
come from a State in which I know what is
going on there. The Congress is the only
party which is giving democracy. In Andhra
Pradesh, Mr. N. T. Rama Rao is rul'ng; if
you see Assam, AGP is ruling there; if you
see Bengal and Tripura, CPM is ruling there
and if you see Punjab the Congiess party is
sacrificing there only to protect thc country
Our party is sacrificing like anything for the
sake of our motherland.

We have to take pote of what is going
on in Bengal. Mr. Abraham Lincon has
already given the definition of democracy —
Government of the people, by the people and
for the people. But if you go to Bengal you
will see the Government of Marxists, by
Marxists and for Marxists. Only Marxism
is going on in Bengal. People are not even
getting proper justice there. Justice is cry-
ing behind the doors. But now they are
shouting here in favour of all these things.
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Mrs. Gandhi is no more. She was like
a mother to us. We will no more be able
to hear her voice. She lived for peace and
non-violence, When she was alive these
people had written that Mrs. Gandhi was
a giant.

Some State Government Ministers said
that this was only a propaganda; Mrs.
Gandhi was going to make this propaganda
only for the election. This is their attitude.
When Mrs. Gandhi died then these people
have said many things. Now they are stat-
ing that they are very much interested to
know the report of the Thakkar Commission.
This is very surprising.

1 would like to support this amendment
whole-heartedly because the Government will
use this only whea it is necessary to protect
the ioterest of the people. So, it is necessary
to bring out this amendment. Thank you.

SHRI1 PIYUS TiRAKY (Alipurduars) :
Mf. Deputy Speaker Sir : 1 oppose the Bill
which has been moved to further amead
the Commissions of Inquiry Act, 1952. Sir,
1 wonder how this Government had the
courage to bring such an amendment Bill.
Most likely the Government wants to hide
the inner weaknesses and inner working of
the Intelligence, bureaucrats, police officers
and the entire Prime Minister’s Secretariat.

Suspension of a number of high officials
and degradation of many and transfer of so
many others have all been done. It has
become a mystery to the people of India as
to what exactly was happening after the
assassination of the Prime Minister Smt.
Indira Gandhi.

Perhaps the Governments wants, willingly
to keep in dark the Mishra Commission
which 1s now enquiring about the riots in
Delhi after the assassination of Mrs. Gandhi
because it that commission comes out then
some turmoil may come out again. So it
may be the intention of the Government to
put the Mishra Commission in dark. This
is very very extra-ordinary procedure. The
course of action that has been taken appears
to be contradictory. 1 am not a lawyer but 1
uoderstand this Commission was meant for
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the inquiry of the assassination and the
circumstances in which the ex-Prime Minister
was killed in her own house by ‘her own
bodyguard. This commission was exactly
meant for this parpose. They need not have
appointed this commission. Nobody had
asked the Government to have an inquiry
commission. At the same time they have
allowed the case to be tried and the trial bas
gone on ard the accused have already been
punished. The judgement has been given
and the accused have already been punished
when the inquiry for which the commission
was made has not given its report. How can
there be a judgement before the inquiry
report has appcared either in preliminary
stage or in full text? The outcome of the
inquiry is not known to the people and the
Parliament but the judgement has already
come. So it seems contradictery  You are
a lawyer. You may uaderstand but 1 fail to
understand. Before the prel'mipnary rerort
is there how can the judgement be
pronounced,

Now this case is before the High Court.
How will the High Court proceed with the
case because the counsel of the accused may
ask what is the commission’s report which is
meant for the inquiry of the assassinauon
itself. There should be no hiding the report
and the circumstances upnder which this
heinous thing has been committed by her
own body-guard and the involvement of the
Prime WMipister’s Secretariat staff and also
the foreign hand is suspected. So the countty
must know the truth. Even for the sake of
avoiding mis-carriag- of justice the report
should be made public, Naturally 1t is not
a handiwork of a few Sikhs. There has been
some conspiracy. May te some politics or
vested interests are also involved in thiy?
So, p2ople should know. She was wot an
ordinary lady. She was the Prime Muinister
and very much loved by the people.

truth then your
to a lady in the
She had a small
rain she tried to

If you try to hide the
action may be compared
rain. One lady was there.
umbrella and in the stormy
save her belongings which she bought in a
bucket from the market and she also tried to
save berself  But in the stormy rain when
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she put her small umbrella this side her
clothes fluttered in such a way that she
nearly became nude. This is the thing. You
try to hide this side but the things will open
up on the other side. You will get naked
afterall before the nation and all the people
of India will blame you for this.

SHRI SRIBALLAY PANIGRAHI
(Deogarh) Mr. Deputy Speaker, Sir. I
thank you for calling me to participate in
this debate. A 1ot has alrcady been said
from cither side in support and against the
amending Bill. From the very stage of
intioducuion of ihis Bill it 1s being opposed
tooth ard nail by the Oppositton—at least
a section of the Opposition. It appears that
many Hon. Members on the other side are
very much excrcised over 1this and accor-
ding to them, with this amendment the
privilages and powers of the Parl:ament
ate geing to be encerached to a certain
extent, and as picfested custodians of the
privilcges,  functions  and  powers  of
Parliament, they are coming out with their
opposition to this amendment. 1 would like
to tetl them that we are also equally as
Mcmbers of Parliar ent, concerned with the
powers, functions and privileges of the
Parliament. We have great 1egard for
Pajliament soverewenty, but if we look at
the contents of the B:ll, it does not provide
for a gcneral ban on the placing of the
Reports of the Commissions of Inquiry
before the Parliament or the Legislature, as
the casc may be. Where the question of
nationpal unity or the national integrity
comes, where the question of security of the
State comes, and the interest of friendly
relations with foreign countries comes,
only in that case, the Government is going
to be vested with the powers to with-hold
such portions of the 1eport or the whole of
it, as the Government may think fit. But
for that also, the Government will have to
come to the Parliament for approval. What
is wrong in it ? I do not understand how
the sovereignty of Parliament, the prestige
or the powers, functions and privileges of
Parliameat are greater than the sovereigaty
or integrity of the country. National secu-
rity, national unity and solidarity of the
country should paramount or upper
most in our mind and I do not think, there
is any second opinion about it. OQuris a
very complex country complex society, it i8
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a multi-lingual, and multi-religious society,
so many religions are there with d.fferent
customs and cultures and sometimes
emotions do play their part and in fact,
emotions have played havoc in different
parts of the country, sometimes here and
sometimes there. What is the type of
situation we have in the country now ? The
country is passing through a critical
situation durung last two years or so Is it
unknown to the opposition Members ? Are
we not aware of the riot. and tension that
has been built up in different parts of the
country in the recent past ? Who does not
know about it ? If the subject matter of a
reportof a Commuission 1s quite seusitive,
quite emotive, and 1f thatis placed before
the House, will it solve problems or will it
create more problems ? Will it or will it not
give rise to violence or further law and
order problem ? What is important for us ?
There 1s an apprehension working in the
minds of the Members on the other side
also, and 1n fact, 1 have heard them with
rapt attention, some of them have said that
to a certain extent, it cannot be opposed,
such discretton should be there with the
Government. It is a vast country with
numercus problems; situations are d.fferent;
different situations prevail in different parts
of the countiy of diffcrent times, therefore,
general rules canrot be applied umformly
wholesomely. Certain amount of discretion
has to be given to the elected Governments,
As you hnow, Congress Party is at the helm
of affairs at the Centre, but what about
several other States ? Different political
parties, represented here by the members
sitting on the other side are also ruling in
differents States. In our country, power is
shared by different political parties. So,
naturally such benefits will go to them also.
My only submission is that we should not
lose sight of security aspect.

1 would like to stress one point regard-
ing public interest. This provision should be
used sparingly and it should bs used only
when it is a must in the interest of the
sovereignty and integrity of our country and
security of our nation. I say this because
this term ‘public interest’ is a very vague
term and sometimes people may take advan-
tage of this ‘public interest’ to meet their
political exigencies, Since different politi-
cal parties are ruling in different States,
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here and there, I would request the Hon.
Minister that certain safeguards and certain
modalities may kindly be thought of so that
this provision is not misused. You should
see to it that it is sparingly used and the
nation’s interests are also kept uvuppermost
in our mind. Even fundamental rights pro-
visions can be amended. But there are
certain restrictions in the Constitution. So,
this provision also should not be misused.
(Interruptions)

MR. DEPUTY SPEAKER : You please
sit down. You have already taken a lot of
time Mr Patil.

SHRI D. B. PATIL (Kolaba): I would
like to make only two pomnts Sir. We are
aware that there is a provision 1o the Cons-
titution for ordinance making and both the
Central and State Governmeots have this
power. The Ceniral Government has taken
advantage of this provision and it has come
forward with this ordinance.

This Hon. House as also the Hon.
Minister are quite aware that the Consti-
tution framers assumed that this power
would not be used very often and that it
wculd be used spanngly and judiciously.
1t was presumed that when Parliament was
not 1n Session, this law making power should
be with the Government, But at that time
also, it was presumed tbat promulgation
of ordinances would be resorted to only in
an unforeseen eventuality. Was this ordina~
pce due to any unfoieseen eventuality ? No
Sir. Because the report of the Thakkar
Commussicn was with the government. The
interim report as also the final repurt were
with the Government, But Still, the
Government was determined not to lay this
report on the Table of the House. When
the Government was determined not to lay
the report on the table, they ought to have
come with a lagislation when this House
was in Session in April or May. But the
Government did not come forward with that
legislation. The Government did wait, with
purpose, so that-an ordinance can be pro-
mulgated after both the Houses are proro-
gued. So after the protrogation of both the
Houses, this ordinance was promulgated. I
would like to sulmit that this is unconsti-
tutional and unfair on the part of the
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Government. This vitiates the provisions of
the Constitution.

As far as the Bill is concerned, 1 can-
not deal with the detailed provisions of this
Bill. But 1 bave to say this much only.
The result of the provisions made in Sub-
section (6) is just making a laughing stock
of ourselves. This clause says that if the
Government is not inclined to put the
report before the Parliament, before the
House of the People, then it will issuc a
notification and that notification will be
ratified by the House. The notification will
be ratified by the House or it can end. But,
here there is no provisions for an open
discussion because it is presumed that the
House will vote far or against without
knowing the contents of the report, Simply
the Government has stated that the report
will not be laid on the Table of the House
and on that basis only the Goveinment is
saying that the placing of the report on the
Table of the House will be not in the interest
of the security of the nation or in the public
interest. So without knowing, the Members
will be voting for it or voting against it. We
will be voting against it because we have a
right to know what 1s there in the report,
but we are denied that right. We are entitled
to hold that right. As we do not know
what is contained in the report, we are not
going to vote that it should not be put
" before the House. On the contrary the
treasury benches would be voting for the
resolution ratifying the decisions of the
Government not to place the report on the
Table of the House. Then, I will compare
the Hon. Members and say that it is like
putting a thumb impression on a statement
without knowing what is written in it and
what is not writtten in it. Then may I ask
one thing ? When they do not know any-
thing about the contents simply because the
Government says that it is not in the interest
of the public, so they are one supposed to
believe in it. Mr. Deputy Speaker, 1 know
that there has to be discipline. But in a
democracy, so far as discipline is concer-
ned, there should be inner-democracy aand
free discussion. If there is no free discussion,
the freedom of expression is shut out.

So, I oppose the Bill.
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SHRI THAMPAN THOMAS
(Ernakulam) : Sir, I oppose this Bill tooth
and nail. The very genesis of this Bill is in
sin. When Parliament was in Session, it was
brought in and the State Governments are also
taking the same lesson. There are cases where
for eight years the ordinances are being
promulgated and re-promulgated. And on
the basis of this, the executive is contiouing
its functions. This Government has also
adopted the same method to circumvent
the right of the Parliament, Government
has brought an ordinance and thereafter they
are placing it before us. This is an encroa-
chment on the sovereign, inherent power of
the Parliament. Our society is ap open
society and corrections can only be made by
public criticism- When these documents are
not presented before the Parliament and
the executive gets the right to keep it away
from the representatives of the people who
have got a sovereign power and the
Parliament—supreme authority—they keep
it away from them, the public will not be
koowing it. The conscquence will be, ] will
say peoples’ court will be organised in the
nook and corner of the country, where
people will start their own enquiry.

Sir, I am subm tting this, on the basis of
my experience. In my place—Calicut— in the
Medical Colleages, the Deoctors are taking
bribe. The courts and other bodies are not
properly punishing them. The executive is
not coming forward. The youngsters gethered
together and they decided to examine
publicly to Doctors who are taking biibes.

MR. DEPUTY SPEAKER : How can
you say Thomas, that all Doctors are taking
bribes ? I thank you are generalising it.

SHRI THAMPAN THOMAS: 1am not
saying all doctors.

MR. DEPUTY SPEAKER : You say
some doctors.

SHR1 THAMPAN THOMAS Yes
some Doctors who are taking bribes, were
taken out by the young people in the
streets Two days back, when 1 wasin
Kottayam, 1 saw some people gathered
together placing a bag on the head of a man
who has stolen it from there. He was taken

through the streets.
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These things are happening because the
proper remedies are not made by the
authority ? People are compelled to take
recourse to such methods. So, when the
peoples’ representatives are denied the right
to know what is there inside the report of
public enquiry, 1 say, the people themselves
will take law into their own hands, There-
fore, when you encroach on the right of the
peoples’ representatives, you are bringing
this lawlessness into this country. T would
like to say that this is another Draconian Law
which has come in along with the National
Security Act is going to curtail the freedom
of the countrv and it is an onward march
towards the dictatorship.

Therefere Sir, 1 oppose it. This is
against the basic principles of the Consti-
tution and Indian democracy.

15.00 hrs,
(Interruptions)
[Translation]
SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir, I am

sorry to say that you always allot e time
to speak at the end. At the outset, I would
like to inform the House that when this Eill
was enacted in 1952, it did not contain
Section 3. This Section was later added
in 1968-69. A Joint Committee of both the
Houses was set up at that tme to look inte
it. Serious thought was given whether the
report of the commission should be laid on
the table of either House and this Section 3
was added envisaging that report should be
laid on the Table of the House and that it
should be placed in the form of a memoran-
dum for action being taken. The two aspects
which were not dealt with in 1952 were
added later in 1969.

[English]

the Congress
removing the

This was done by
&overnment and now they are
same provisions of the Act.

[Translation)

The previous Parhament felt its need
and that is why it was added. I would like
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to inform that there are two views at present.
We would like to know whether the Cabinet
meeting was held and if so, when ? The
Thakkar Commission report was to be laid
latest by 17th May. It was only when
Shri Lekhi, the defence counsel of the accused,
filed a writ petition in the Delhi High Court
that this change of opinion took place.

[English)

SHRI PRIYA RANJAN DAS MUNSI :
The name should not go on record. (Interru-
tions).

MR. DEPUTY SPEAKER : Anyway,
you conclude now.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : I do not think he should refer to
any pending Bill, about this Section 6, etc.

MR, DEPUTY SPEAKER : Yes. Sir.

[{Translation]

SHRI C. JANGA REDDY : I am not
referring to anybody. A write petition was
filed in the High Court that the Commission’s
report be laid on the Table of the House.
The prosecution disclosed that the Govern-
ment bas a right to withhold action on any
report under section 6 of the Act. The
second aspect to which even the judge agreed
was that the statements of witnesses cannot
be taken once the arguments have been heard
whether it is a civil case or a criminal case.
To gain time in respect of the writ petition
and to get thé decision in its favour, the
Government asked to shelve the matter upto
14th of the month and then an ordinance
was issued and it came in the newspapers on
the 15th. People even doubt whether the
ordinance was signed. I want to emphasize
here, that the earlier Parliament and the
Government had felt the need that the reports
should be laid on the Table of the House
and that is why the section was added later
even though it did not exist in the original
Act. Now the Goveroment feels that it has
brought this amendment "on the ground of
maintaicing unity, integrity and sovereignity
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of the country, and for the sake of friendly
relations with other country and with many
other good intentions but there is hardly any
justification for it. This should be treated
as a black Act. Sir, you may be aware that
one Chief Minister in our country said that
if the High Court in his State considered the
petition seeking invalidation of his election;
there would be law and order problem and
even bloodshed. That is what he said. Simi-
larly, the Government s-ys that if the report
is made public, it would be detrimental to
the interest of the country and endanger its
unity thereby leading to bloodshed. Govern-
ment should not come out with such pleas.
I oppose this measure as it is against rules.

{Erglish]

SHRI P. CHIDAMBARAM @ [ have
carefully listened to the observations made by
the Hon. Members. While I sought leave of
the House to move the Bill I had explained
how the opposition to this B:ll is based on
an inadequate appreciation of the provisions
of the ordinance and the Bill which replaces
the ordinance. In fact, the accusation of
non-application of mind should really be
made against those who rushed to  judgment
without reading the p:ovisions of sub-section
5 and sub-section 6 Over the last two days,
we, on this side, bave heard the same argu-
ments teing repeated again and again
again I am a'raid, I have to conclude that
even after explaining the scope of section 3,
sub-section (5) and sub-section /6) if they
do not see their ambit, scope and effect, it
is because they come pre-determined to
oppose the ordinance and pre-determincd to
oppose the Bill.

I will not go into the poiots which have
already been made about the promulgation
of the cordinance. All those who criticised
the promulgation cf the ordinance as uncons-
titutional have been effectively answered by
the Hon Member, Shri Somnath Chaatterjce,
who graciously agreed that there was no legal
infirmity in promulgating the ordinance.

SHRI SOMNATH CHATTERJEE
(Jadavpore) : That shows that there was no
pre-determined opposition on this issue.

Comm. of Inq. (Amd:.) Ord. 1986
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SHRI P. CHIDAMBARAM : The ordi-
nance was rightly promulgated. The Presi-
dent has the power to promulgate the ordi-
nance. It is perfectly within Article 123 (1).

We now come to the substance of the
ordinance and the Bill. As I made the point
even at the very outset, this Act did not
have sub-section 4 of section 3 when it nas
first made For 19 years nobody criticised 1t
as the death knell of democracy. Nobody
said that if you do not place the report
before Parliament, it is executive arrogance.
Nobody said that it was a draconian measure.
For 19 years we lived with an Act which
had no provision whercunder the report had
to be placed before Parliament.

Hon. Members know the purpose of a
commission of inquiry Somehow, thanks to
some commissions set up with certain kinds
of motivaticns when some reople enjoyed
brief tenures of power, commissions have
now come to be lucked upon as pronouncing
judicial verdicts, which is not correct. No
commission proncurces any verdict. It is
not an irquisttion. It is a c¢cmmission of
inquiry to inferm the mird of Goveinment,
to instruct the mind of Government. I quote
from one of the most famous judgements on
this subject :

“‘#h our view the recommendations of
the Commission of inquiry are of great
importance to the Government in
order to enable it to make its mind as
to what legislative or administrative
measures should be adopted to eradi-
cate the evil or to implement the
bencficial object it has in view.”

AN HON. MEMBER : Who said this ?

SHRI P. CHIDAMBARAM : It was
said by the Supreme Court in 1$58 in
Ramakrishna Dalm#a’s case,

Government sets up a commission sbe-
cause it thinks that a high authority, who has
held a high judicial office or high admnis-
trative office, should go into the matter with
great care and submit a report so that the
Government mind will be informed, Govern-
ment will be instructed what it should do to
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remove the evil or to implement the beneficial
objects. That was the object of the original
Act. May I submit with great respect that
this remains the object of the Act even
today ? In 1971, it is true that there was a
committee which went into the question of
proposed amendment to the Commission of
Inquiry Act. It is true that sub-section (4)
of section 3 was introduced But then the
Hon. Members are reading more than what
the Committee did. All that the Committee
sa’'d was it was brought to their notice that
many a time Reports of Commissions of
Inquiry on important issues of national inte-
rest could not see the light of the day even
though considerable money from public funds
had been spent thereon. That is the only
ground given in the notes on clauses which
is extracted from the Report of the Com-
mittee. The Joint Committee, therefore, con-
sidered it necessary that a specific provision
should be made in the Act requiring the
appropriate government to cause the Report
of every commission of inquiry to be laid
before the House of the people or the Legis-
lative Assembly along with a memorandum
in regard to the action taken.

Regarding money spent, I am not deny-
ing that. Money bas been spent on the
Thakkar Commission of inquiry. But then
can the ground that public money has been
spent be the only ground to determine what
the public interest 1s ? This 1s where 1 would
appeal to the whole House to kindly bear
with me when 1 explain what is this concept
of public interest, what is this concept of
security of State which we have invoked in
making these new sub section (5) and sub-
section (6), Kindly read with me sub-section

G)—

“(5) The provisions of sub-section (4)
small not apply if the appropriate
Government is satisfied that in the
interests of : (1) sovereignty and inte-
grity of India, (2) the security of the
State, (3) friendly relations with
foreign States or (4) in the public
interest, it is not expedient to lay be-
fore the House,..”

Are these empty words ? Don’t these words
have very pregnant meaning 7 Are these
words not words which we invoke every time
when we talk, when there is aggression
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against India, when there is communal vio-
lence, when there is threat to the unity and
sovereignty of India ? Are these not the very
words on which the Hon. Members take
their oath in this Bouse ? Are these not the
words on which Ministers take oath ?7 Are
these not the words on which the President
of India takes the oath ? How can you
dismiss this as though these words have been
lightly invoked ? These are not frivolous
grounds, these are strong grounds invoked
only under compelling circumstances, where
there is an overriding public interest.

Kindly see article 19 of the Constitution
which has been invoked by my learned
friends. Article 19 uses the very same words.
Article 19 which enables this Parliament to
impose restrictions on certain Fundamental
Rights, says that a law imposing restrictions
may be made in the interest of sovereignty
and integrity of India, the security of the
State, friendly relaticns with foreign States.
It was pointed out that the word ‘public
interest’ does pot occur in article 19 (2).
That is a superficial reading of the article.
The word ‘public interest’ dces not occur in
article 19 (2), but it occursin 19 (5) In
19 (2) there are at least three aspects of
public interest which are mentioned. 19 ‘2)
mentions ‘public order, decency or morality’.
19 (5) and 19 (6) mention ‘public interest’.
These are not words which we have dreamed
us overnight, these are words which are put
in our Constitution. These are words which
have received judicial interpretation. These
are words on which the whole democracy, the
whole polity of this country is founded, and
on each one of these grounds alone can the
Government come before Parhament and say,
““‘Please, on this ground we think it is not
expedient to lay it before Parliament, so
please approve our notification”. Now, what
is frivolous about it ? What is lighthearted
about it ? In fact, my learned friend Mr.
Somnath Chatterjee said, it 1s a nervous reac-
tion of the Government. No, Sir, itisa
courageous decision of a concerned govern-
ment We have taken this decision because
we are concerned about public interest and
time alone will show whether we are right or
wrong ..{(Interruptions).

SHRI SOMNATH CHATIERJEE:
When did you realise this public interest ?
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_ SHRI'P. CHIDAMBARAM : I did not
ifsterrut Mr. Chatterjee and he should do
e the favour, otherwise the record will
show that he is speaking and 1 am interrup-
ting. This is what he has been doing to
others,

SHRI SOMNATH CHATTERIJEE : You
are also nervous...(Interruptions),

SHRI P. CHIDAMBARAM : I am not
nervous. We have invoked two grounds in
this notification, and since I believe there will
not be another round of speeches on the
notification, let me mention those two
grounds. One is security of State and the
other is public interest. These are the two
grounds we have invoked.

Why have we invoked these grounds ?
What is the context in which these have been
invoked ? Kindly see the terms of reference
of the Thakkar Commission. Everybody
koows what the terms of reference were,
Five items were referred to the Thakkar Co-
mmission. The Thakkar Commission sub-
mitted two reports. The first report was
submitted on the 19th November, 1985.
Under the law. as it then stood, we had tims
to place it before Parliament until 10th May,
1986. But it was only an interim report, the
first report. No conclusions could be drawn
from that report. As every one will know,
one has to wait for the whole report. The
final report was submitted on 2 7th February,
1986. Therefore, we had time until 28th
August, 1985. We still have time to place
before Parliament under the Act as it origin-
aly stood. These reports...

AN HON. MEMBER : What about the
first report ?

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : The interim report will come after
some time. :

SHRI P. CHIDAMBARAM : On the
27th of Februvary, 1986 the final report of
Thakkar Commission comes to us. Govern-
ment, therefore, waits for the final report and
Government has to make up its mind,
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The Commission itself was unprece-
dented. We had no such precedent before and
I hope that there will be no such occasion
in future. The nature of the matters referred
to the Commission were unprecedented.
After carefully reading the report Govern-
ment comes to the conclusion that there is a
compelling public interest. There is a public
interest in open Government. I am not de-
nying it. But there is a public interest in
responsible Government. Responsible Go-
vernment cannot be sacrificed at the alter of
open Governn.ent. There is a public interest
in disclosure There is a public interest in
non-disclosure There is a public interest in
making everything known to the people at a
point of time. Tl.eie is a public interest in
preserving confidentiality for a period of
time. This is the point. There are competing
public interests. You seem to think on that
side what we are doing is putting public inte-
rest of disclosure against some kind of private
interest. Certainly not. We are putting this
public interest of disclosure against public
interest of ccnfidentiality.

SHRI SOMNATH CHATTERJEE : That
is your statement,

SHRI1 P. CHIDAMBARAM : It is my
statement. I cannot make statements on your
behalf. (Interruptions).

Kindly listen 1 am trying to explain.
Two thousand years ago there was a famous
bard in Tamilnadu. You may have heard his
name—Thiruvalluvar. He wrote 1330 verses.
Each one of them is a gem by itself. In one
of the verses he said—

Kalam Karudi Iruppavar Kalangadu
Gnalam Karuthu Pavar

Those who hold thke interest of society at
heart will remain impassive, patient for some
time.

In Latin :
Salus Populis Est Suprema Lex

The welfare of the people is the highest law,

To-day, Government believes and
Government submits humbly before Parlia-
ment that it is pot in the interest of
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the pzople, it is not in the interest of
the security of this country and it is not
in the interest of public welfare that this
Report should be placed before Parlia-
ment,

SHRI BASUDEB ACHARIA (Bankura) :
You explain before Parliament

SHRI P. CHIDAMBARAM : Kindly
listen, 1 am coming to that. There is another
investigation which is going on. There is
another investigation going on which is done
by a Special Investigation Team. This team
is investigating ceriain matters relating to the
assassination of the former Prime Minister.
Matters referred to the Thakkar Commission
to some extent overlap over that investiga-
tion, There is a trial of three persons—
accused of the murder of the former Prime
Minister. One accused died on the dafe of
the incident. The other three accused have
been sentenced to death,

In the trial certain questions were raised
regarding the proceedings befo:e the Thakkar
Commission. The conteniions of the Govern-
ment were upheld by the trial judge. There
is an appeal pending before the High Court.
There are certain other matters pendirg be-
fore the High Court. That 1s one aspect. 1
cannot on it. The matter is sub judice. Now,
parallel to that, there is an investigation
going into certain matters under the Special
lnvestigation Team. Same matlers were in-
vestigated by that team which to some extent
did work in close cooperatioa with the en-
quiry conducted by Justice Thakkar. Justice
Thakkar had used that team to investigate
certain aspects on his bebalf. These investi-
gations will take time. These investigations
will have to be done caiefully and slowly.
It is in nobody’s interest, it is not
in the interest, of the pending cases,
it is not in the interest of the peading
investigation, it is not in the interest of
whatever the investigation team may have
found and will find, it is not in anybod)’s
interest to place this Report before Parlia-
ment or before the people today Sir, we
have not come before Parliament in a light-
hearted way. We have come after careful
consideration and agonising appraisal of the
situation. Therefore we have come with this
Bill to replace the Ordinance and the Noti-
fication under Section 6. Sir, a question

7
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was asked : How can we decide whether the
ground invoked is good or bad unless we
see the report ? With great respect to those
who raised the question, 1 would say it is
logic standing on its head. What do we say ?
We say that we cannot lay . this before the
House because of this reason. The only way
the report can be published is by laying it
before the House. That is the statutory
mandate. There is no other way in which it
can be published.

PROF. MADHU DANDAVATE : Like
Marx putting Hegal upside down !

SHRI1 P. CHIDAMBARAM : 1 repeat it.
The only way in which this Report can be
published is by placing it on the Table of the
House. " Now you turn round and ask us :
Place it befcre the House, lay it on the
Table of the House and then we will decide
whether you shall publish it or not. Because,
by laying it on the Table of the House, we
would have already published it. Then, what
should 1 do about not publishing it after-
wards ? This is logic stacding on its head .
(Interruptions)

SHRI SOMNATH CHATTERIJEE : You
said about privilege.

SHRI1 P. CHIDAMBARAM : 1 am com-
ing to it, Mr. Chatterjee I am not running
away. Sir, I have never run away from a
Senior Advocate like him

SHR]1 SOMNATH CHATTERIJEE : You
will not be allowed to run away.

SHRI P. CHIDAMBARAM : I am not
ruoning away. I come to privilege. Al I am
now answering is...

PROF. MADHU DANDAVATE : We
have accepted your allegation that head is
our basis.

SHRI P. CHIDAMBARAM : It is an in-
verted view of the world. If you stand on
your feet and look at the world you will
know exactly what is happening in the world.
The point is this Once 1 lay it on the
Table of the House, what is there for me
then to claim that on the ground of security
of State, on the ground of public interest,
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I shall pot publish it ? Because, the only
manner in which it can be published—kindly
look into the Act—is by laying it on the
Table of the House. There is no point in
saying, lay it before us first, publish it, and
before us first, publish it, tell you whether
you can published it or not.

SHRI SOMNATH CHATTERIEE:
Please refer to the context. Be fair please.

(Interruptions).

SHR1 P. CHIDAMBARAM : Sir, I did
mention and I quote agaia from my speech.
I said : This is something akin to the claim
of privilege which is made in court. Now my
learned friend of course will omit the words
‘something akin’ and will only cling to privi-
lege. . I will answer him on privilege. It is
something akin to a claim of privilege. Cer-
tainly, the Parliament is not equivalent to a
High Court or a Supreme Court. Parlia-
ment’s powers are not the same as those of
the High Court and the Supreme Court In
order to draw: a parallel, 1 said, this is some-
thing akin to a claim of privilege. My learned
friend turned round and said and 1 don’t
want to convert this into a court of Law or
to enter into a lenghthy arguments he turned
round and said : You are wrong on that. In
every court the document has to be looked
into. With great respect, I would say, that
is not a correct proposition and I am willing
to demonstrate that it is not a correct propo-
gition. I am not going to convert this into a

" court room argument. (Inferruptions). Don’t
worry about that. Come out and we will
argue it outside. 1 can explain it to you.
There is Section 123 of the Evidence Act.

‘There is Section 162 of the Evidence Act.
(Interruptions). 1 am saying it in brief. So,
there are Section 162 and Section 123 of
the Evidenee Act. What does Section 162
of the Evidence Act say ? It says:

““The witness summoned to produce a
document shall, if it is in his proces-
sion or power, bring it to court etc,..”

Then,

““The court, if it sees fit, may inspect
a document unless it refers to matters
of State or to take other evidence to

enable it to—""
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Even under Section 162, if it is a document
referring to matters of State, the court cannot
inspect the document. This question came up.
As early as in 1961, my Hon. friend, Sbri
Somnath Chatterjee will remember in Sodi
Sukhdev Singh’s case, the Constitution. Bench
said : ‘You cannot look into the document
under any circumstances’.

SHRI SOMNATH CHATTERIJEE:
Much water flowed,

SHRI P. CHIDAMBARAM : No, no.
Much water has not flowed. I will answer it.

Then the Constitution Bench of the
Supreme Court unanimously said: ‘You
caanot look into the document’. My learned
friend is relying upon, if I remember right,
Rajnarain’s case, in 1975 and S. P. Gupta’s
case of 1982, In S. P. Gupta’s case it con-
sisted of 7 Judges, there is no ratio supported
by a majority on this aspect and we won’t
argue it herc. Justice Bhagawati who delivered
the leading Judgment has dwelt at great
levgth on this aspect. My learned friend un-
fortunately read only a portion of the Judg-
ment and did not, read the other portions of
the Judgment.

SHRI SOMNATH CHATTERIEE :
Allow me to quote all the relevant portions.

SHRI P. CHIDAMBARAM : [ will read
them.

(Interruptions)

SHRI SOMNATH CBATTERIJEE : Sir,
he has accused me for not reading the eatire
Judgment, ,

{Interruptions)

SHRI P. CHIDAMBARAM : I will read
it.

(Interruptions).
MR. DEPUTY SPEAKER : Please order.

SHRI SOMNATH CHATTERIJEE : Let
him say what is there.

SHRI P. CHIDAMBARAM : I did not
quote. He quoted from a passage. Sir, he
started this by quoting from a passage ..
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SHRI SOMNATH CHATTERIJEE :
Your reference to privilege is totally mis-
conceived.

SHRI P. CHIDAMBARAM : Sir, I am
entitled to quote.

SHRI SOMNATH CHATTERIJEE : You
did not understand what it was,

SHRI P. CHIDAMBARAM : 1 know
that you are an eminent lawyer, 1 know that
we are small lawyers. But if you quote
something, I am entitled to quote.

SHRI SOMNATH CHATTERIJEE : You
try to insinuate...

SHRI1 P. CHIDAMBARAM : I am not
insinuating anything.

SHRI SOMNATH CHATTERIEE :
Allow me, I shall do it and 1 shall fellow it
up by the recent Judgments of the Supreme
Court. It is totally misconceived.

SHRI1 P. CHIDAMBARAM : 1 am not
arguing a court case here. All 1 am pointing
out is that he quoted a passage and 1 would
like to quote another passage. If he started
this line of argument, I am entitled to pursue
the same line of argument.

PROF. MADHU DANDAVATE : Your
Lordship, what is your intervention, Sir ?

MR. DEPUTY SPEAKER :
him first finish it.

Ican’t. Let

SHRI P. CHIDAMBARAM : If he did
not quote, I would not have quoted it. Since
you bhave quoted, I am entitled to quote.

Sir, in S. P. Gupta’s case Justice Bhaga-
wati categorically said—1 will only read
this passage :

“It might be that there are certain
classes of documents which are of such
a character that even without inspect-
ing them or conducting an inquiry, it
might be possible to say that by virtue
of.their character their disclosure is
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injurious to public interest and there-
fore, they are documents relating to
the affairs of the State.”

SHRI SOMNATH CHATTERIJEE : The
court did not say that, the Government said
that.

SHRI1 P. CHIDAMBARAM : The court
said that. That is the ratio. What we say is,
‘Look into the terms of reference. Look into
the nature of the proceedings before Justice
Thakkar. Look into the context in which
this country is placed today.” The terms of
reference are questions of unprecedented
nature in a matter of an unprecedented
tragedy. The Commission itself conducted its
inquiry in camera. The Commission did not
hold an open inquiry. The Commission has
relied upon another investigation term whose
work is goirg on. The Commission has
submitted a report. Taking  all this ioto
accountand looking at the sitvation objec-
tively, without trying to take advantage
of the tragedy and the consequences '
of that tragedy, my submission is that
the Government is right in invoking
Section 3(5) and say, ‘In the interest of
security of State, in public interest this do-
cument should not be placed before the
people of the country.” (Interruptions). Sir,
all of us want everybody to be responsible
and concerned. But that is not the way, the
world is. There will be people who will
read the report There will be people who
will read the report. There will be people
who will distort the report. There will be
people who will take valuable lessons from the
report and there will be people who will use
the report to create a situation of conflict.
We know what happened in Delhi when
some self-styled people conducted their own
kind of mock enquiries and published cer-
tain reports and the consequences of those
reports. We cannot behave in such an irres-
ponsible manner. We have to keep the pub-
lic welfare in mind:

SHRI K. P. UNNIKRISHNAN : You
are referring to Shah Commission.

SHRI P. CHIDAMBARAM : No I am
referring to some other thiug which happened
later.

We have to keep the welfare of the.
people in mind. And when we come forward
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with this Bill, we come forward with humi-
lity and we submit ourselves to the wisdom
of Parliament. Today Parliament has to
decide whether this report should be placed
on the Table of the House or not. And my
appeal to Parliament is......

SHRI1 SAIFFUDDIN CHOWDHARY :
Parliament will decide by majority.

SHRI P. CHIDAMBARAM : Your
frustration canpot run so deep as not to
recognise that Parliament will decide by a
majority. Let Parliament decide whether this
should be placed before Parliament or not.
Kindly look at the notification which is
presently placed for approval. Kindly look
at the notification. We have invoked security
of the State and we have invoked public
interest. See the context in which the country
is placed today; what is going on around us
and what we see. Even the slightest provo-
cation turns out into some kind of conflagra-
tion and conflict. In the context in which
the country is placed. 1 would most humbly
beg of Parliament to approve this notification
so that this report need not be placed before
Parliament. 1, Sir, on behalf of Government
assure this House that we will not misuse,
this power. We will use it so aparingly......
(Interruptions.) 1 am not spesaking only to
the Opposition. Through this House, every
Member speaks to the people of this country.
And the people of this country believe our
assurances, the people of this country believe
our promises, the people have reposed confi-
dence in us and the people have voted us.....
(Interruptions.) 1 am speaking more to the
people of this country than to the Hon.
Members in the Opposition. 1 appeal
through you, 1 appeal to the people of this
country, to see this in the interest of the
security of that State, in the public interest,
because the welfare of the people, is the
bighest law and we have regard for the wel-
fare of the people. We appeal Sir, to
Parliament to approve this notification and
approve Governments action in not placiog
this report before Parliament.

SHRI SAIFUDDIN CHOWDHARY :
You want to run away from the people.
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PROF. MADHU DANDAVATE : Mr.
Deputy Speaker, Sir, with rapt attention, I
listened to the intervention of the Hon.
Minister. Now, certain questions were raised
in a specific way in the course of the debate,.
They have remained uoreplied und in the
course of his reply, the Hon. Minister tried
to put certain interpretations which, to my
mind, are totally incorrect. 1 will try to meet
the arguments of the Hon. Minister.

Sir, at the very outset, he said that
though the Commission of Inquiry Act was
adopted in 1952, for long 19 years, sub-sec-
tion (4) of 3 which made it obligatory on the
part of the Government to Jay the Commi-
ssion report on the Table of the Lok Sabha,
that provision was not there and no barm
was done. It is an accepted norm of parlia-
mentary life and the legislative practice that
everyone tries to learn from experience and
as the Constitufion is amended and as laws
are changed, they are liberalised and net
made more rigid. The provision is made...

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K. K. TEWARY) : Only some-
times. you reduce it to ... (Interruptions.)

PROF. MADHU DANDAVATE : 1 was
trying to find out who is the back-bencher.
Now I discovered that the back-bencher is
the Hon. Minister . (Inzerruptions.)

SHRI SOMNATH CHATTERIJEE : He is
indulging in the mahem of parliamentary
norms.

PROF. MADHU DANDAVATE : Any-
way, Mr, Tewary, I will not complain for
any remark of yours, €ither inside or outside.

MR. DEPUTY SPEAKER : Professor is
in the middle bench. He is not a back-
bencher. ;

PROF. MADHU DANDAVATE : No.
It is almost a back-bench.

I want to meet that argument first. It is
an accepted legislative practice, that with
more and more experience about the working
of laws and, also working of the public mind,
and also the nature, tone and temper of the
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Government, certain legislative changes are
required to be made. 1 will give a very signi-
ficant illustration and plead for an argument
that on the basis of our legislative experience,
certain changes are necessary and 1 will give
the illustration of Ordinance itself because
that is at the root of the problem.

The framers of the Constitution have
made certain provisions regarding the
Ordinaoce, how the Ordinance is to be
promulgated There have been certain
conventions when it has to be done in the
inter-session period, what is the limit for
bringing out a legislation in the Parliament
or in the concerned Llegislative Assembly,
io convert the Ordinance into law, the outer
limit for tle survival of the Ordinance is
already prescribed in our Constitntion and
despite that, I will give a very interesting
illustration of Bibar and I am making this
argument to plead that in spite of enactments
and even the Constitution, further safety
values have become more and more necessary
on the basis of this.

1 was telling the House that the other
Jimits for the extence of an Ordinance, till it
is converted into law, is already prescribed n
our Constitution. Afier that, it dies. If it is
disapproved, it goes away or if it is converted
into law, in that case, it survives indirectly
the outer limits and a period is fixed. 1 will
give a concrete illustration as to how even
the aberration of the existing provisions
takes place and that is why, though the
Constitution was adopted in 1950, protably
in the year 1986, certain Constitutional
amendment regarding the provisions of the
Ordinance will have to be made. Teke the
instance of Bihar,

One of the learned friends from the
Gokhale Institute of Pune had made a special
study on the working of O:dinances, re-pro-
mulgation of Ordinances and he has shown
on the basis of facts that in Bihar, Prof.
Ranga, one particular Ordinance, when they
found that it is likely to lapse, exactly with
the same word, not even an alieration of a
comma, he re-promulgated the same Ordi-
nance as a new Ordinance.

SHRI K. P, UNNIKRISHNAN : Kerala
is following.
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PROF. MADHU DANDAVATE : How
many times have they repromulgated ? They
repromulgated one Ordinance 34 times and
so, without converting it into law, that
Ordinance survived for 14 long yeass in
Bihar.

AN HON. MEMBER : It is Congress
culture.

PROF. MADHU DANDAVATE : Very
good. 1t is irrespective of particular parties.

SHRI P. CHIDAMBARAM : It is not a
case of promulgation of Ordinance......
(Interruptions).

PROF. MADHU DANDAVATE : I am
telling you I am making this argument irres-
pective of the political parties because partics
bave come and parties have gone but the
aberration of repromulgation of Ordinance is
continued. Fach one of us is guilty of that
crime and want to insulate the Constitution
in such a manner whether it is a ecommunist
party in power, Janata party in power or the
Corgress party in power irrespective of' the
parties in power, the Corstitution must be
insulated in such a ranner that its aberra-
tion will not 1ake place.. (Interruptions). We
are centinuing that the precess of debate and
dialcgue. This instance ] gave to indicate that
he could bave argued in 1950 Constitution
has been framed and adopted and 36 years
apart. We did not find the need of changing
the provisions regarding repromulgation of
ordinance whereby they tried to circumvent
this particular provision regarding the outer
limit and the survival of the ordinasnce. But
when we come across experiences wherein in
one State we find that the same ordinance
was re-promulgated 34 times without conver-
ting it into a law and it survived for as many
as 14 years and in this all of us are sinners,
1 want a constitutional amendment be made.
I am putting forward this particular illustra-
tion to meet his argument that in 1952 this
Commissions of Inquiry Act was enacted.
For lopg 19 years nobody felt the need. You
yourself were in power and therefore, try to
understand why did you have the impe-
rative need of amending that part of the
Constitution and making it obligatory that it
must be laid on the Table of the House. You
found that undemocratic tendencies are found
to creep in. You had that broader outlook,
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There were men at the helm of affairs and
others who had a collective thinkjng and who
had a community thinking and they decided
that such a provision should be made. Sir,
amendments are made in the law on the
basis of empirical knowledge and not on the
basis of the knowledge of mere lawyers and
Judges. That is how actually experience
demanded that this section and sub-section
needed to be amended. That is why this
provision of layirg it on the Table of the
House came in. I think it was a welcome
amendment. I was not a Member of Parlia-
ment at that time but I can tell you that they
acted in a correct way and they put a built-
in safety wvalve by which the aberrations of
our legislative processes could be avoided. 1
welcome that. The same thing is happening
about sp many other process, Therefore, this
process is a must.

There is another argument that he tried
to put forward and he said that in the public
interest certain” things had to be done. This
ic very dangerous when once vcu leave it to
the interpretation of the executive and even
of the Parliament regarding what s really
meant by public interest and integrity and all
that, There is a House of Commons in
England. So many reports were put forward.
That is a Parliament which functions even
without a written constitution. It functions
even without a written constitution because
there is the spirit of democracy which func-
tions. Today if we were to find that there
were to be no aberrations in the law for so
many years, ano amendment to sub-section 4
and Sec. 3 of the commissions of Inquiry
Act would not have become necessary. In a
similar manner so many provisions would not
have been necessary at all, Tocday what do
we find 7 He talks about public interest and
all that., He wants in the interest of the
integrity of the country. I want to ask him
a plain and simple question. Even 19 years
after 1952 when this particular provision
was amended did not the farmers of the law
at that time imaigne that placing this over-
riding clause without any restrictions and
without any ifs and buts may probably create
difficulties for the country ? They could
imagine that there are certain fundamental
rights associated. with the functioning of a
legislature and they are to be safeguarded.
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We are sitting in a Parliament. But what
is a Parliament without the power of the
Parliament ? What is a Parliament without
the Parliament’s right to information which is
one of the basic and collective rights of the
Parliament ? Can the Parliament function
even for a minute even in times of war with-
out this right ? Even when bombs were falling
in the vicinity of the House of Commons in
England, the Speaker said that England’s
House of Commons will not adjourn even
during the war because the functioning of the
House of Commons represents the will cf the
people to continue. That was the democratic
spirit that even when London was being
bombed, the session of the House of
Commons was going on, We want that spirit
to be preserved in this Parliament. We want
this Parliament to be alive and vibrant. We
want discussions in this House to be well
informed, discussions. And if discussions are
to be well informed, we must be well inform-
ed about the various aspects of the problem
and that is why these reports must come
before the House.

The Minister made a very interesting
argument. He gave us the dates. In fact 1
have no quarrel with them. 1 had already
quoted the same days when the first report-
interim report was submitted; when the second
interim report was submitted. He gave the
last date the when final report had been
submitted. He draws a very fine distinction.
With due resgpect to all the lawyers, 1 quote
Bernard Shaw who has said : Laws makes
the mind sharp by making it narrow. So,
sometimes these people go and make legal
arguments by which politically they develop
a narrow-mindedness, He tries to draw a
subtle distinction detween interim report and
the finnl report.

¥

Sir, what has been the convention of this
House and what has been the convention of
democratic Parliaments all over the world ?
As reports submitted, they were laid on the
Table of the House, in the past.

SHRI PRIYA RANIJAN
(Howrah) : Are you
lawyer or junior lawyer ?

DAS MUNSI
referring to senior

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Whether it is senior or junior,
first learn something out of this.
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PROF, MADHU DANDAVATE : Don't
worry. You are neither; You are only a
client,

SHRI SOMNATH CHATTERIJEE : He
is a lawyer.

PROF. MADHU DANDAVATE : Is he
a lawyer ? God save the country. Now, this
is fine distinction between interim report,
first report, second report and the final
report. Here are the vétérans like Shri H. M.
Patel. They have not only been in the Parlia-
ment but they have been in the administra-
tion and they have been in the bureaucragy
also. They have seen functioning of the
Executive and the Legislature and probably
they will be able to tell you the fact and as
reports go and coming, they are presented
before the House. If they refuse to present,
we try to bring them out. 1 want to inform
this House about one instance and I am very
sorry, one of the ablest members of our
Parliament, a Member of the Lok Sabha,
Shri Jyotirmoi Basu, is missing here. We
remember him on this occasion. There was
a direct taxation report and when that
Wanchoo repert was not sutmitied, the
interim report had been submitted. The
interim report contained the chapter about
blackmoney. He requested the Government
that interim report be submitted. When they
refused to do it, one day, he laid it on the
Table of the House and the world came to
know what were the recommendations regarding
unearthing blackmoney. Some members of the
Treasury Berctes got up and asked. How
did he get the report ? They were not worried
about the report which was submitted. That
means as somebody goes to the Police Station
and says that an atrocity has been commited
on the women and if the police ask, “How
did you know that atrocity has been-commi-
ted rather than enquiring into the atrocity ?”,
the same thing they were trying to ask as to
how did Mr. Jyotirmoi Basa get the report ?
There are glorious traditions of this House,
when Shri H. V. Kamath laid on the Table
of the House, the famous, CBI report and
somsone was asking we would like to know
what is happening to the Administration ?
How did he brought the CBI report and laid
it on the 1able of the House ? The Speaker
gave the ruling, ‘I am not concerned as to
how the report is produced by the Members.
He gave the ruling, “Bven if the report is
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produced by stealth, 1 will allow it to be
laid on the table of the House as long as the
person who lays the report accepts the
authenticity and responsibility of the House
and the documents which he has laid.” This
has been the convention. Interim reporis
have been submitted. For instances, there is
the Monopoly and Restrictive Trade Practicés
Commission Law. Look at section 62 of the
Act. That makes it obligatory that all the
reports will be laid on the table of the
House.. On oné occasion, when I was interes-
ted in looking into some law in one particular
case, when 1 went to the Library, I found
for years together they were not laid on the
Table of the House. I brouoght a privilege
notice against Mr. Gokhale that they have
violated Section 62 of the Act. He said, *“No,
I have not deliberately done it > They con-
sulted the Attroney-Genaral. He told the
Government, “You have blundered and blun-
dered.”” Then he had given unqualified apolo-
gies to the House. From that time onwards,
you find that all these reports are regularly
laid on the Table of the House — whether they
are individual report or administrative report-
under the MRTP Commission Act. That is
the way this House had been functioning.
Even 19 years after the formulation of the
Act, the framers of this Act did not find it
necessary that under the cover of India’s
integrity, friendly relations will neighbours,
do you mean to say that in 1952 when the
law was enacted, those who framed this law,
they were least concerned about India’s
integrity, least concerned about the stability ?
Of course, these are the new spokesmen of
stability and integrity. They are small type
of men. Pandit Jawaharlal Nehru and Sardar
Patel they had been there. They were not
worried about the integrity. Let us not forget
that the °‘Iron Man’ who welded India’s
unity in action, even that man, did not find
it necessary to talk in terms of integrity and
try to hide reports from the common pecple
and the representatives of people in Parlia-
ment. They did not indulge in such atrocious
acts. Therefore, this fine distinction between
‘Interim Report’ and ‘final Report’ is comp-
letely unjustified.

There was not even a word offered by
the Hon. Minister; in fact, he ought to have
offered an apology on behaif of the Govern-
ment. He himself gave the dates. He said
that on 8th May, the period of six months
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after the submission of the first Report was
completed. 1 may remind him that con §th
May the Lok Sabha was adjourned; afier ten
days, the six-month period required by the
law was being completéd for presentation of
the Report. Could they not imagine that
the six-month period is being completed
on 18th May and Lok Sabha is going
to adjourn on 8th May and, therefore,
before the adjournment of Lok Sabha they
should bring the matier before the Lok
Sabha ? They could have dope it. But they
refused to do it. They are trying to hide
these Reports from us in the name of inte-
grity as if we see the Reports, our friendly
relations with neighbours will be spoiled.
Are the relations with our neighbours so
tender that everything else that is happening
outside does not disturb the friendship, but
the moment the reports are laid on the Table
of the House the friendship will be completely
destroyed ? If that friendship is so tender,
then there is no sense in baving such a
friendship at all. T am not at all afraid. The
friendship with our neighbours is not so
tender that by their laying the Reports on
the Table of the House, that friendship and
India’s unity, integrity and stability will be
destroyed. You must take note of this parti-
cular fact.

One more aspect I would like to bring to
your notice, and I hope you will allow me
to do that. Not only are you hiding the
Reports from us, now you are taking per-
mission also through this. We know what is
going to be th: fate of this Bill because when
the Government has decided that this should
be passed, thea you will find that all Mem-
bers of the ruling party are going to say
‘Ayes’ and it might be passed .. (lnterruptions)

SHRI P. CHIDHMBARAM : Did you
function differcntly in terms of majority and
minority ? We are entitled; each one of us is
entitled to take a decision here.

PROF. MADHU DANDAVATE : Give
them the conscience vote and let us sce what
happens Give them the conscience vote as
was given in the Presidential election. Let us
se¢ what happens,
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I would like to ask one simple question.
Not only are you trying to hide these Reports
from us—1 am revealing to the House a
very important thing and let it be contradict-
ed—-but my information is that even** is
not able to see these Reports, even he could
not get a copy...(Interruptions).

MR. DEPUTY SPEAKER : Not allow-
ed. I cannot allow his name to be mentioned
here.

SHRI PRIYA RANJAN DAS MUNSI :
It is against the procedure. It should be
expunged immediately,

MR. DEPUTY SPEAKER : I cannot
allow this, Prof. Dandavate. You cannot
involve his name here.

(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI:
He often takes the name of the House of
Commons. But he himself violates the
procedure cf the House.

(Interruptions)

MR. DEPUTY SPEAKER : You cannot
use his name for anything. You cannot
involve his name here. You were mentioning
that even he could not see these Reports...
(Interruprions).

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : I will quote the precedents.

SPEAKER : Using his
name for any argument cannot be allowed.
His name cannot be involved, in any
argument. That will not be allowed.

MR. DEPUTY

SHRI XK. P. UNNI!KRISHNAN : He
is only accusing the Government.

MR. DEPUTY SPEAKFR : His name
cannot be used,

PROF. MADHU DANDAVATE : Sir,
before you give your ruling, I will only ask
you.. (Interruptions) Prof. Tewary, you are
a Minister now. Sir, kindly inform him
that he is a Minister and noct Deputy
Speaker. The ruling has to come from the

**Not recorded,
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Chair. The interpretation has to come
thiough you, Sir.

SHRI C. MADHAV REDDI (Adilabad) :
It is only when** is accused...(Interruptions)

MR. DEPUTY SPEAKER : Even for
argument’s sake, his name cannot be used.

SHRI K. P. UNNIKRISHNAN : He is
not casting aspersions.

MR. DEPUTY SPEAKER : Even for
argument’s sake, it cannot be used.

PROF, MADHU DANDAVATE : Sir,
before you give your final expunction orders
I will only say this. According to the rule,**
conduct cannot be brought into the dis-
cussion. 1 am not bringing** conduct, I
am bringiong their conduct. It is not that**
has not given the report to them; I am
saying that they bhave not given the report
to the President .

MR. DEPUTY SPEAKER : You are
using his name. Under the Rules I cannot
allow, You cannot involve his name  Not
only aspersion, but to influence the debate
also you cannot use his name. That is my
ruling.

(Interruptions)

SHRI BASUDEB ACHARIA : He is
not using the name of** to influence the
debate. He is referring to the executive.

(Interruptions)

PROF. MADHU DANDAVATE : Are
you expunging the name of the Government
or the name of** ? I have been criticising
their action. 1 am only criticising their
action that they are not prepared to show it

even to the high dignitaries like¥*. That
is all I said.
PROF. N. G. RANGA: It is not

germane to your argument. You better drop

it and go ahead.

®*Not recorded.
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PROF, MADHU DANDAVATE : All
right Sir, I will accept the joint advice of the
Deputy Speaker and the veteran Parlia-
mentarian. After all, he is the founding
father of the Constitution, I wust listen to
him,

1 would say, without referring to** that
they refuse to hand over a copy of the
report even to high dignitaries in the country
who are supposed to guard and protect
our Constitution., (Inferruptions) 1 used
plural; T have used plural—not to the high
dignitaries of the country who are supposed
to protect and defend the Constitution of
the country. If that happens about high
dignitaries what will happen about Members
of Parliament like us ? Therefore, it is very
necessary.,..

MR. DEPUTY SPEAKER: You are
also a high dignitary, professor.

PROF. MADHU DANDAVATE : As
far as legislative sanctions are concerned,
botk on the occasion of opposing the intro-
duction of the Bill and while bringing my
Statutory Resolution I had put forward
certain arguments and 1 expected that the
Hon. Minister will not merely discuss the
matter with the charming Parliamentary
Migister, but also listen to me and try to
argue my case. | was trying to point out
to him this. 1 deliberately raised this
question both on the occasion of opposing
this particular Bill at the introduction stage.
and again while initiating a discussion on
my Siatutory Resolution. 1 will repeat that.
The argument is like this: He was trying
to argue that no doubt, Section 5 had been
introduced; but you must read Section 5 in
corjunction with Section 6 which is sought
to be introduced. What does Section 6 say ?
It says that no doubt, a notification will be
issued, no doubt we will seek the permission
to with hold the report from the House; but
in doing that we will take the sanction and
support of this very House. They will come
before the House.

Apparently this appears to be a very
fine legal arrument. Bt it is only fictitious
and 1 have given illustration. 1 will again

*#Not recorded.
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repeat that. Sir, there are occasioms in
which superficially ‘certain arguments appear
to be correct. 1 had given one concréte
instance. In 1975 when emergency was
proclaimed in this country, no doubt, it was
in teyms of the provisions of the Constitu~
tion—whether properly they were consulted
or not, that matter cannot be discussed. I
won’t discuss that. Again you will rise and
again Prof. Ranga will also rise. So, I do
not want to disturb their conscience.

16.00 hrs.

I would like to tell you that when
emergency was proclaimed many of us went
to jail. I can understand the censorship of
the Press but as ill-luck would have it even
who were in this House and opposed the
emergency on the Floor of the House,
opposed 42nd amendment to the Constitu-
tion it was ensured by the Government that
not a word that was said in this House
against emergency was allowed to be publish-
ed in any corner of the Press. That was
done. All this tragedy took place. Then
after sometime a resolution was brought
before this House secking continuation of
the emergency and, no doubt, with we in
jail actuoally with majority the resolution was
passed, the emergency was continued. Only
when in 1977 the conscience of the people
were aroused and the Government was
thrown away then only the emergency ended
and after that the 42nd amendment to the
Constitution also ended. That was the
tragedy of this country.

Therefore, merely talking in terms of
legislative majority is not actually the safety
valve especially while defending the funde-
mental rights and fundementals of the
Constitution. ~ Therefore, in order that he
may understand the Janguage in terms of law
I had quoted the famous judgement—the
Keshava Nand Bbharati judgement. A lot
of controversy was there whether Supreme
Court is supreme or Parliament is supreme.
Article 368 gives us full powers to amend
apy part of the Constitution. Now we
found when that absolute power is given to
Parliament what can happen. We found
out during the emergency that what was
pot thinkable for generations to come that
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happened and actually opne Constitutional
amendment was passed in the Upper House
but the sense of shame was so much that
under the weight of their conscience they
did not allow it to come to Lok Sabba.
They passed the Bill in which they said the
President of India, the Prime Minister of
Indja, the Vice President of India and the
Speaker of Lok Sabha will be made immunpe
from criminal prosecution even if Prime
Minister or President commits any murder.

I am saying it hypothetically. I am not
casting any aspersion on anyone,...
(Interruptions).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : Sir, 1 have absolutely
no intention to interrupt him. I wish to
point out that he is one of the scnior most
Members of the House and he knows what
is the scope of the right to reply. When
he is exercising that right of reply he is
bringing m all kinds of absolutely new
arguments,..(Interruptions)., You talk of
emergency as you like but I want to tell you
that after all your eloquence about emergency
you were defeated neck and crop in the
elections.

PROF. MADHU DANDAVATE : Sir,
my parlhiamentary talent is not commensurate
with that of Shri Bhagat. I have certain
deficiencies. But I in my own humble way
feel that I am trying to build up a case that
merely by parliamentary majority and
parliamentary sanctions cerfain aberrations
cannot be prevented and certain |built-in
safety valves in our Constitution and in our
laws are necessary. That is what 1 am driving
at.

Therefore, Sir, the 42nd amendment to
the Constitution took place and even some
high dignitaries were made immune from
criminal prosecution but, fortunately, after
that during the Janata regime and, of course,
in cooperation with the Congressmen—1 give
compliments to you because wisdom dawned
on you rather late but it did dawn—and
unanimously then the resolution was passed.
I mean a new amending Bill was “passed and,
42nd constitutional amendment which was a
matter of disgrace was removed,
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So, I say merely because during the
emergency by parliamentary majority some
of the basic structures were destroyed that
does not mean that they were justified.
Therefore, in-between had come the Keshava
Nand Bharati judgement in which they said
that Article 368 which gives you the power
of Parliament to amend the Constitution, you
can amend any part but there 1s ouly one
restriction, namely, the basic features of the
Constitution cannot be destroyed. Article
368 can be utilised tc change tke Ccrst tu-
tion but not to destroy the Constitution.

Amending constitution is one thing Lut otli-
trating and destroying the Const.tuticn is
another thing. Tomorrow by majority you
may decide that there will ke no adult
franchise. In Yugoslavia it bad haprened.
In the lfetime of Marshal Tito it was
decided that tiil his death he will contirue to
be the President of Yugceslavia Ton orrcw
if you were to epact somethirg like that in
the Parhament, that would be aganst the
basic and democratic stiucture of the Consti-
tution. In the Keshevananda Bharatu judge-
ment, it was said that even bty two-thiids
majority n toth tke Hcuses, jycu cannot
change the basic featurcs. That is wly scme
of us want these built-in safety valves like
Section 3, Sub-section 4 of the Comrmissions
of Inquiry Act, which is there It will ke
useful not only for us, not only for ycu, tut
for generations together it will be useful.
Whosoever tries to hide the facts from the
people and tries to keep the skeltons in the
cupboard, they will be exposed, when the
report is placed on the Table of the House.
For example, tcmorrow what willbe the
practical proposition. Any report of a Com-
mission of Inquiry may cast aspersions and
pass strictures against the ruling party or the
Government; no matter whether it is the
Janata Government or the Congress Govern-
ment or the CPIM Government, or the
Government of the Telugu Desam or any
other Government anywhere else, because it
is applicable to Assemblies and Lok Sabha
also. If any skeltons are there and those of
us who are in powers, whether in Karnataka
or in Andhra, or at the Centre, they will try
to hide those skeltons behind the cupboard
and in that case we will be doing a great
disservice to democracy. It is pot against
any particular party, X or Y. Many of us
sitting here are partly ruling party or partly
opposition parties. If you are a ruling party
in some States, you are in the opposition in
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the other parties. There is np question of the
ruling party or the opposijtion parties; built-
in safety valves have to be there. I think,
Section 3, Sub-section (4) of the Commi-
ssiops of Inquiry Act really provides that
built-in-safety valves, otherwise under the
grab of friendly relations, integrity, stability
of the country and same times public interest
—and sometimes the public interest will get
identibed wath the interest of the ruling
cl que, wherever there are certain skeltons to
Pide—they wiil utilise thys amended law teo
t (e the skeltens frcm the people to save
itheir skin. That is what is likely to happen.
I do not want that 10 happen h the ¢ase of
any political party; at least there are 10 or
11 r1ulirg partes in this country. That -im
why rot from ihe narrow partison angle, but
ficm the broader demociatic point of view
and democratic ccovent,ons of the country,
tderand that thas Bl shou!d be repealed
ard ] urge upon the Hon Members to ‘fegl
their conseience snd convict:ons and in the
demccratic traditiors and conventions of this
Hcuse pass my Statutory Resolution dis-
aprrov'rg th s Ordirance unanimously; if not
urarn nously, at least bty an overwhelming
majcrity.

MR DEPUTY SPEAKER : I shall now
rut the Siatutory Resolution moved By Prof.
Madltu Dandavate tc the House vote of the
Hous<e. The question s :

‘“That this House disapproves of the
Commissions of Inquiry (Amendment)
Ordinance, 1986 {Ordisante No. 6 of
1986) promulgated by the President
on the 14th May, 1986

The motion was megatived.

PROF. MADHU DANDAVATE : This
is an undemocratic act; to lodge our protest,
we are walking out.

16.08 brs.
(Prof. Madhu Danduvate and some

other Hon. Members then left the
House)

MR. DEPUTY SPEAKER : I shall now
put amendment to the motion for considera-~
tion moved by Shri Anil Basu to the vote of

the House.
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Amendment No. 16 was put and
negatived,

MR. DEPUTY SPEAKER : The ques-
tion is :

*“That the Bill further to amend the
Commissions of Inquiry Act, 1932,
be taken into consideration™

The motion was adopted.

MR. DEPUTY SPEAKER : The House
will now take up clause by clause considera-
tion of the Bill.

Clause 2— Amendment of Act 60 of 1952

SHRI E. AYYAPPU REDDY (Kurnool):
I beg to move—

Page 1, lines 12 and 3,

Omit “the security of the State, friend-
ly relations with foreign States or
in the public interest.”” (2)

Pasc 1,—
after line 18, insert—

“Provided that the Presiding Officer
of the House of the People or
the Legislative Assembly of the
State is also satisfied that in the
interest of the sovereignty and
integrity of India, it is not expe-
dient to lay before the House of
the People or the Legislative
Assembly of the State, the report,
or any part thereof.”” (3)

Page 2,—

after line 13, insert—

“Provided that the appropriate
Government within thirty days
of the passing of such resolution
by the House of the People or
the Legislative Assembly of the
State, as the case may be, shall
take a final decision on the
report of the Commission.”’ (4)

Comm. of Inq. (Amdt)) Ord. 1986
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SHRI G. M. BANATWALLA (Ponnani):

1 beg to move :

Pags 1,— lines 10 and 11,—
after “apply if’’ insert—

“the Commission which has made the
inquiry under sub-section (1) has
recommended in its report and
the appropriate Government is
satisfied or where the Commission
has failed or rejected the plea to
make any recommendation as
kereunder, if the appropriate
Government is satisfied and the
Chief Justice of India or the
Chief Justice of the High Court,
as the case may be, concurs and
if”’ (5)

Page 1, lines 11 to 13,—

for ““in the interests of the sovereignty
and integrity of India, the secu-
rity of the State, friendly relations
with foreign States or in the
public interest.”’

Substitute —

“in the interests of the sovereignty and
integrity of India or the security
of the State,”” (6)

Page 1, line 18,—
add at the end—

“within a period of six months of the
submission of the report by the
Commission to the appropriate
Government®’ (8)

Page 1, line 19,—
after “shall’’ insert—

‘‘along with a memorandum setting
forth a general description of the
content of, and the nature of
Government action taken on, the
report or any part thereof not
considered expedient to be laid
before the House.” (9)

SHRI D. B. PATIL : 1 beg to move ;
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Pagr 1 lipe 17 and 18,—

omit “and issues a notification to that
effect in the official Gazette.”” (14)

Page 1—

after line 18 insert—

“Provided that a Committee of fifteen

The

members elected by proportional
voting system of the House of
the people or, as the case may
be, the Legislative Assembly of
the State shall be constituted to
scrutinise tbe decision of the
appropriate Government not to
lay before the House of the
Peopic or, as the case may be,
the Legislative Assembly of the
State, the report or any part
thereof, of the Commission on
inquiry made by the Commission
under sub-section (1).

proceedings of the Committee
shall be held in cumera and shall
be confidential.

Provided further that if the Committee

is unanimously satisfied about
the justification for the decision
of the appropriate Government,
not to lay before the House of
the people or, as the case may
be, the Legislative Assembly of
the State, the repart, or any
part thereof, of the Commission
on inquiry made by the Commi-
ssion under sub-section (1), ihen
the decision of the appropriate
Government shall stand undis-
turbed.

Provided further that if the Committee

is not unanimously satisfied
about the justification for the
for the decision of the appro-
priate Government not to lay
before the House of People or,
as the case may be, the Legisla-
tive Assembly of the State, the
report, or part there-of of the
Commission on inquiry made by
the Commission under sub-section
(1), then the decision of the
appropriate Government shall

of Comm. of Inq. (Amdt.) Ord. 1986
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stand revoked and the provisions
of sub-section (4) shall aply to
the report or part thereof, as the
case may be, of the Commission
on inquiry made by the Commi-
ssion under sub-section (1).”

(15)

SHRI P. CHIDAMBARAM : 1 beg to
move—

Page 1,—

after line 18 insert—

‘Explanation—For the purpose
of sub-section (5), “report”-
includes an interim report and
all proceedings of a Commiqsion.’

(21)

MR. DEPUTY SPEAKER : Shri Ayyapu
Reddy, if you want to make any observa-
tions, you may do it.

SHRI E. AYYAPU REDDY: WMr.
Deputy Speaker Sir, I have moved three
amendments. The first amendment is that
the words ‘“the security of the State, friendly
relations with foreign States or in the public
interest’® may be omitted. 1 say this because
there is no definition with regard to these
things and what is public interest has to be
completely decided by the respective Govern-
ments. There is no standard by which they
can say as to what is in public interest and
what is not in public interest. Many a time,
the party in power equates its own interest
with the interest of the public. Therefore,
all these three pbrases should be omitted, ie.
“security of the States .etc.” Security of the
state is again a very vague term. As far as
the phrase ‘integrity and unity of the India’
is concerned, we understand the importance
and it cap be retained But the other phrases
‘security of the State, friendly relations with
foreign state or in public interest’ may be
omitted.

My second amendment is this-: “Provid-
ed that the Presiding Officer of the House of
the People or the Legislative Assembly of the
House is also satisfied that in the interest of
the sovereignty and integrity of India, it is
not expedient to lay before the House of the
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TShri g Ayyappu Reddyl

Peéople or the Legislative Assembly of the
‘State, the report or any part thereof.”

v

One of the important points that has
been made out is that you will be moving a
rgsolution either in Parliament or in the
Assembly asking the Parliament or the
Assembl; to approve of the noufication. But
no reason are given as to why the notification
should be accepted, or as to how it is going
to affect the interest of the public or the
integrity of the nation. Even without dis-
Llosing the reasons, Parliament or the
Qs,sembly is asked to zpprove of 1t. There-
fore, practically, it will be an insult to the
- House to ask it to approve a resolution with-
out even informing the reasons as to why
they have to approve. They have to merely
accept it as the ipse dixit of the Goverament
that it is in public interest or for the integrity
or unity of india, and that the Government
do not want it to be published. If there are
any further questions by the members as to
how and why it is going to affect the public
interest, there will not be any answer. So,
this will be adding insult to irjury. A per-
son. wbo was.found fault as to why he was
beating his wife, said that he would not only
beat his wife but he would also make her say
that she was happy because he was beating
her. You are not only not disclosing any
reasons as to why the notification should be
approved but you are saying that you will
get the notification approved even without
dlsclosmg any reason. This will expose how
weak the functioning of democracy in India
is, if a notification or for that matter any-
thing, has to be approved even without dis-
closmg\ the reason. That will be in a very bad
spirit and not a true and correct democratic
spirit.  In order to avoid that, I have come
forward with this amendment that at least
the Speaker or the Presiding Officer must be
satisfied that it is the interest of the integrity
and nmity of India that the notificarion
should be approved or that the report should
not be placed before the House. So, that is
my second amendment. My third amend-
‘theént-also is that “Provided that the appro-
‘pifate Government within thirty days of the
"Passing of such resélution by the ‘House of
the ‘People or the Legisiative Assembly of the
Stiste, a3 the case may be, shall take a final

‘decilga 0d the report of the Commission.”
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This is where you are resorting to the extra-
ordinary procedure of withholding the
report from the House. It is absolutely
mandatory for the Government to takea
decision on the report at least within a pres-
cribed time. To say that it is a secret
document and not to take any decision or
action will not be sound and will not be
healthy. Therefore, 1t is incumbent in such
cases for the Government to take a final
decision on the reports submitted. These are
my three amendments. I request that at least
the second amendment should be accepted
because it will act as a safety valve. It will
be at least reposing trust on the Presiding
Officers that they must also be satisfied that
it will be necessary to withhold the report
from the House. The Presiding Officer will
be the hest judge. There must a counter-
check not only from the Government side,
but the Presiding Officer should also act as a
counter-check and give his consent that the
report should be withheld for the reasons
stated by the Government.

SHRI G. M. BANATWALLA : Mr.
Deputy Speaker, Sir, my Amendments seck
to provide for some safeguard against misuse
or abuse of the powers that are being grant-
ed to the Government. The Government
may decide that it cannot place the report
on the Table of the House on certain
grounds. But then, these powers may be
misused or may be abused

Sir, the Hon Minister has assured the
entire nation through this House that they
will not misuse the powers that they will get.
! thank them [t is becauc<e of this confi-
dence that my Party is in coalition with your
Party in Kerala. But, it is rather presump-
tuous to assume that you may be there in
power for all times to come. It is presump-
tuous on your part to presume like this.
Please do not. It is not in the public in-
terest to identify yourself with Power in this
manner. The parties come and the parties
go. Then, there are several other parties
also which are in power in States. You
cannot assure the nation through this House
about all parties that may happen to come to
power or all parties that are in power in the
States at present. Therefore, it is our duty
to the nation to enact such statutes which

-have in built safeguards; which have at least

reasonable safeguards; and it is with this
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particular intention that 1 have moved my
‘Amendment.

Sir another point to be noted is that up-
to now, the situation was that the reports
were not acted upon. There are so many
reports. For example, reports on communal
disturbances in our country. No action have
ever been taken in spite of their being placed
on the Table of the House.

Now, we are going a step forward that
these reports will also not be sumitted to this
House. Several grounds are mentioned for
not placing the reports on the Table of the
House. I submit that these grounds are very
comprehensive. 1 have therefore in my
Amendments tried to restrict the grounds.
Yes, if the plea is for security, in the interest
of the security of the country, one may con-
ced that. But then you have cast your net
too wide. So wide that any and every report
can fall into the mischief of this particular
sub-Section. Therefore, it is my fervent
appeal even at this late hour, to have such
a law on the Statute, which has in-built
safeguards, so that the powers are not mis-
used and abused. I hope Government will
have a second thought on this particular
provision.

SHRI D. B. PATIL ¢ It is very embar-
rassing for all of us to do a thing without
konowing what we are doing This is actually
what you are asking us to do here, This
Bill envisages that the Government may take
a decision not to lay the report of a Com-
mission on the Table of the House, and
thereafter issue a notification. After having
issued a notification, Government is supposed
to put up a resolution before the House; and
the resolution has to be ratified by the
House.

You are having a majority. So, Govern-
ment will have that resolution passed. But
the Members who will be passing that reso-
tution without knowing what are the contents
of the report, whether the contents are
actually in public interest, or in the interests
of the country, whether the contents were
against the security of the couantry, etc,,
Therefore, I have suggested a via media:
Instead of deing it without knowing anything

of Comm. of Inq. (Amdt) Ord, i986
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1 have suggested that a Commxttee of the
House should be appointed on the basis of
proportional system of voting; and that cpm

mittee should scrutinize the dccxsuon of  the
Government not to lay the réport on the
Table of the House. And if the committee
is satisfied  that the Govcmmmt
will stand is justified in doing it, then
the decision of the Government un-
disturbed. But if the committee . is not
satisfied with the decisions of the Govers-
ment not to lay the report on the Table of
the House, then the decision of the Govern-
ment will stand revoked. 1 think this is a
via media, and this via media will pot em-
barrass anybody. I request that the Houge
may kindly accept my amendment. ]

SHRI P. CHIDAMBARAM : 1 regret
that 1 cannot accept any of the amendments
moved by Hon. Members. As far as Mf.
Ayyapu Reddy is concerned, 1 have already
said that these words are not vague. On the
contrary, each one of the four grounds is
contained in Section 3(5) bas been tak;n
from Article 19(2) or Article 19(6). These
words occur in the Constitution; and {hese
are the grounds on which we can impose
restrictions even on Fundamental Rights.
These words have meaning; these words have
been interpreted and these words are well
known both to Parliament and to courts of
law.

As regards involving the Speaker, I beg
to submit that we are asking for the apprpval
of the House, Therefore, when the whole
House is deliberating on the grounds that we
have invoked, it would be superfluous to
leave the decision to the Speaker alopne.

As far as taking action is concerned, it is
certainly not Government’s intention not to
take action on the reports of the Commis-
sions of Inquiry, even if those reports are not
placed before Parliament. And what actmn
is being taken. and what are the resu];s of
such acticn, can always be elicited by the
hon. Members through other Parliamentary
devices. There are other Parliamentary
devices to find out from Government ; what
action has been taken on the report.

SHRI E. AYYAPU REDDY : What is
the difficulty in obtaining Spealer’s consent ?
He will see whether the reasons which are
stated for withholding it are justified.
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SHRI P. CHIDAMBARAM : The Spea-
‘kct. as i qnderstand the position, speaks with
the voice of the House. The Speaker merely
refiécts the view of the House. When the
’a;)provﬁl‘ of the House is taken, I do not
tlim'k there is any necessnty to remit the
‘fmatter to the individual decision of a
Speaker.

As far as Mr. Banatwalla’s amendment
is concerned, 1 appreciate the spirit in which
he has brought these amendments. I am not
being presumptuous, and I do not claim to
speak for all times to come or for all
Goveraments. I say that this Government
has brought in this Bill, and this Government
has made this notification.

SHRI NARAYAN CHOUBEY : This
Government may remain, even if you go
away.

SHRI P. CHIDAMBARAM : I am glad
that subconsciously you agree tbat this
Gavernment will remain.

I am glad that you recognise even
sub-oonscaously that even if I go, this
mmmcnt will remain. Time alone will
el us what amendments are necessary. In
1971 we made some amendments based on
experienced in 1986 we have made some
more amendments based on experience. If
based on experience, it is necessary to amend
this Act, Parliament certainly has power to
amend this Act Jater. I am not speaking for
all time to come; I am speaking for this
governminent which has moved this Bill and
Whifh has made this Notification.

As far as Mr. Patil is concerned, again I
say the same thing; when 1 am asking for the
approval of the whole House, there is cer-
tn,inly po need to ask for the approval of a
smaller Committee.

MR DEPUTY SPEAKER : The question
is :

?‘“; 1.'_'
after line 18, insert—

val of JULY 30, 1986

Stat. Res, re . Disapprevalof 340
Comm. of Ing. (Amdt.) Grd. 1986
& Comin of Ing. (Amdt)) Bill—Contd.
‘Explanation For the purpose’ of
sub-section (5), “report” inctudes
an interim report. and all pro-
ceedings of a Commission.” (21)

The motion was adopted

Mr. DEPUTY SPEAKER : If the House
agrees, I shall put all other amendments
together to the vote of the House.

Amendments Nos. 2 10 6, 8, 9, 14 and 15
were put and negatived

MR. DEPUTY SPEAKER : The question
is :

““That Clause 2,
part of the Bill.”

as ameonded, stand

The motion was adopred

Clause 2, as amended, was added to the Bill

MR.DEPUTY SPEAKER : The question
is :

““That Clause 3 do stand part of the
Bill.”

The motion was adopted
Clause 3 was added to the Biil

MR. DEPUTY SPEAKER : The question
is:

“That Clause 1, Enacting Formula
and Title stand part of the Bill.”

The motion was adopted

Clause 1. Enacting Formula and Title were
added to the Bill

SHRI P. CHIDAMBARAM :
move :

I beg to

“That the Bill, asmended, be passed.”

MR. DEPUTY SPEAKER : The question
is :

“That the Bill as amended be passed.”

The motion was adopted

P ey Y
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STATUTORY RESOLUTION RE: COM-
MISSIONS OF INQUIRY ACT, 1952

(English]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : On behalf of Shri Buta Singh,
I beg to move &

“That in pursuance of sub-section (6)
of section 3 of the Commissions of
Inquiry Act, 1952 this House appro-
ves the Notification of the Government
of Indja in the Ministry of Home
Affairs No. S. O. 260 (E) dated the
1:th May, 1986 by which it has been
notified that it is not expedient in the
interest of the security of the State
and in the public interest to lay before
the House of the people the reports
submitted to the Central Government
on the 19th November, 1985 and the
27th February, 1986 by Justice M. P,
Thakkar a sitting Judge of the Supreme
Court of India.”

New Sub-section 5 of the Commission
of Inquiry Act, 1952 permits the Govern-
ment to issue a Notification to the effect that
if the Government is satisfied that in the
interset of the sovereignty and integrity of
India, the security of State, friendly relations
with foreign States or in the public interest,
it is not expedient to lay before the House
of the people, the report or any part thereof
of the Commission appointed under the Act.
New Sub-section 6 of the Act enjoins upon
the Government that such a Notification
should be approved by the House of the
People.

The Government of India having satisfied
themselves that it would not be expedient in
the interest of the security of the State and
in the public interest, issued sucha Notifica-
tion No. S. O. 260 (E) on 15th May, 1986
in respect of the reports submitted to the
Goverpment on the 19th November, 1986
and 27th February, 1986 by Justice M.P.
Thakkar, a sitting Judge of the Supreme
Court of India, appointed under the Noti-

Commissions of Inquiry Act, 19
<y
fication of the Government of Indja in the
Ministry of Home Affaire No. S. O. 867 (B)
dated 20th November, 1984 to inguire into
the assassination of Smt. Indira Gandhi, the
late Prime Minister on 315t October, 1984.

1 humbly request the House to approve
this Notification of the Government of India
in the Ministry of Home Affairs No. S. O,
260 (E) dated 15th May, 1986 which was
laid on the Table of the House on 1§th July
1986.

MR. DEPUTY SPEAKER : Resolution
moved :

“That in pursuance of sub-section (6)
of section 3 of the Commissions of
Inquiry Act, 1952, this House appro-
ves the notification of the Government
of India in the Ministry of Home
Affairs No. S. O. 260 (E) dated the
15th May, 1986, by which it has
been notified that it is not expedient
in the interest of the security of the
State and in the public interest to lsy
before the House of the People the
reports submitted to the Central
Government on the 19th November,
1985 and the 27th February, 1986
by Justice M P. Thakkar, a sitting
Judge of the Supreme Court of India.”

Mr. Madhav Reddi, are you moving your
amendment ?

SHRI C. MADHAY REDDI] (Adilabad) :
Yes.

MR. DEPUTY SPEAKER : Mr, Banat-
walla, are you moving your amendment ?

SHRI G. M. BANATWALLA (Poapani) :
Yes.

MR. DEPUTY SPEAKER : Dr. Chinta
Mohan is not nere.

SHRI C. MADHAV REDDI (Adilabad):
I beg to move :

That in the Resolution, add at the end —

‘‘and resolves that the said notifica-
tion shall cease to have effect after
31st Decetnber, 1986. (1)
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Péeg'to move :

«rThat in the Reg»olution, add at theend—

SHRI G. M. BANATWALLA (Ponnani) :

}

“‘Provided that the Government shall
file with the Hon’ble Speaker within
two months a summary of the recom-
mendations made in the two reports
submitted to it on 19th November
1985 and 27th February 1986 and a
Memorandum of action thereon and
the Hon’ble Sgeaker shall report to
the House as soon as may be after the
receipt of the summary and the memo-
randum about his satisfaction or other
wise as regards the action taken by
the Gavernment on the recommenda-
tions contained ia the said
reports.” (2)

~SHR1T C. MADHAV REDDI: The
amendment for which 1 gave the notice
relates to the Statutory Resolution which bas
been moved just now for the vote of the
House. We have no Act as yet before this
House.

Though there is an Ordinance, this action
i$ being taken in Parliament, now itself
because this Bill has been just passed by this
Hibuse It has yet to go the Rajya Sabha,
then the President has to give his consent to
it, then only it becomes an Act. The action
that is being taken by the Government is in
consonance with the Ordinance. It is not
proper. I feel that the Government should
wait till it becomes an Act, and then after
the Act is there, the Government can place
this Resolution before the House.

16.31 hrs.
{SHRI SHARAD DIGHE in the Chair]

SHR! G. M. BANATWALLA : The
terms of reference of the Thakkar Commis-
sion are—let me mention them, I am
mentioning them — that this Thakkar Com-
mission was supposed to go into and report
on—

‘ .h) The sequence of events leading to
the assassination of Shrimati Indira
Gandhi and the persons or agencies
responsible for the assassination;
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(2) to point out dereliction of duty in
regard to the assassination;

(3) deficiencies or lapses in providing
medical attention to the late Prime
Minister; and

(4) deficiencies in prevailing the security

system.

Now, one can understand that such por-
tions of the report which may deal with the
deficiencies in the security system may not
be placed on the Table of the House in the
interest of the security of the State. But how
can you withold all other parts of the report ?

Sir, how is the security of the State jeo-
pardised by placing those parts of the report
which establish the sequence of events lead-
ing to the assassination and which point out
to the dereliction of the duty on the part of
the officers or which point out the lapses and
deficiencies in the medical attention that was
given to the late Prime Minister ?

Sir, the Hon. Minister owes it to the
House to explain how public interest is jeo-
pardised by telling the public as to what
lapses were there in providing medical atten-
tion to the late Prime Mimnister. In public
interest 1 demand that the report be placed
on the Table of this House, except such
portions which deal with the deficiencies of
the security system, or the intelligence. But
certainly, the nation must know the sequence
of events which led to the assassination, how
our medical system failed, and what is being

done in order to improve our medical system
over there.

Therefore, Sir, 1 say that this Resolution
saying that the entire report will be withheld
1s not founded on proper grounds.

Sir, the grounds that are given in the
Notification do not refer to friendly relations
with other countries. I, therefore, presume
that there is nothing in the report that may
jeopardise friendly relations with other coun-
ries. That is what I presume.

AN HON. MEMBER : They may.

SHRI G. M. BANATWALLA : That is
what 1 presume, because the plea has not
been indicated,
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These are the terms of reference. We find
that while one portion can be withheld on
those grounds, there is po reason why the
entire report should be held back.

Therefore, I must make an appeal to this
House and to the Government, to reconsider
and to see that the entire report is placed On
the Table of the House, save and except
such portions as may have reference to the
deficiencies in the security and the intelligence
systems. I must also say that withholding the
entire  report will be obstructing the process
of justice also in our country. It will be
unjust, unfair and against the public interest
to withhold the other portions to which 1
was referring. 1 urge on the Goverpment to
re-consider its decision.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : The immediate effect of what has
happened just now, will be felt with this
notification. The terms of reference of the
Thakkar Commission are known to us. Just
before me, Mr. Banatwala, has spelt them
out. I will just refer the terms of reference
again. They are—whether the crime could
bave been averted and whether there were
any lapses or dereliction of duty in this
regard on the part of any of the individuals

on security duty at the time of the commis-

sion of the crime and other individuals res-
ponsible for the security of the late Prime
Minister, deficiencies in the medical attention
or whether any person or persons or agencies
were responsible for conceiving, preparing
and planning the-assassination and whether
there was any conspiracy in this behalf; and
ifso, all its ramifications. The Commission
was also told to suggest corrective measures.
About corrective measures, I can understand
that they could be withheld. But the point is
that why we are not allowed to kow the
sequence of events that led to the assassi-
nation of the Prime Minister. The Minister
bhas said that the terms of reference given to
the Thakkar Commission were unprecedented
in nature. No doubt about it. The incident
itself was very unprecedented, But when you
gave it to the Thakkar Commission, did you
not know that it was very much unprceden-
ted and the Commission bad to proceed only
to unearth the truth as to who were the
persons who werz responsible ? Then why did
you mnot, before appointing the Thakkar
Commission, amend this particular Act which

Commissions of Inquiry Act, 1952

you did just now ? Did you not feel that this
was very unprecedented in nature ?

Yesterday, in a lighter vein I said, who
advised this Government to bring this Bill—
the Bill which we passed just now. One Hon.
Member said : It is not the question who
advised them to bring the Bill but who
advised them to set up the Commission
itself. What they are going to do is to under-
mine the democratic process, open function-
ing of the society. A commission is appointed.
They are to work in certain direction. They
are to reveal the truth before the people.
That is now shut down. Why ? Now, the
Government has to tell us whether the terms
of reference given to the Thakkar Commis-
sion were adhered to by them propetly,
whether they acted on that direction. Then
what they did is completely relevant for us to
know and for the people to know as to what:
were the lapses and who were responsible.
Of course, Mr. Banatwalla has said that the
words friendly relations with other countries
are not mentioned here. 1In this case, it may
not be. But what is the public interest in
this 7 Here in the Bill it is written sovereignty
and integrity of India, the securitv of the
State. What will be revealed by the Thakkar
Commission, that will not jeopardise our
security, They will pinpoint certain lapses.
What is being dope by this act of the
Government is that people will lose faith in
all inquiry commissions. Take, for instance,
the Ahmedabad riots. After last year’s riots
there was a demand for an inquiry commis-
sion. The Government took one year to set
up the inquiry commission and to declare the
name of the judge. Now, in this riot, the
same demand came. With this kind of amend-
ment or with this kind of Act of withholding
the report, how people will be convinced that
this is a process by which the crime or the
torture committed on them, will be properly
investigated and the culprits will be taken to
task. Now the conflagration inside the
country among the people will increase. If
say they that the frindly relations of our
country will be hampered, as one Hon.
Member has rightly said, and we have
been demanding®hat if they have any band,
then a white paper on their involvement
should be brought out. They are not coming
out with the truth by making the white paper
available to us. Even whatever indication
that may be there in Thakkar Commission
Report that also they are suppressing. I must



347 Statutory Resolution re
Commissions of Inquiry Act, 1952

[Shri Saifuddin Chowdhary]

say that the crime that was committed —by
whom, I do not know; we said there is a
foreign conspiracy; we told that the imperia-
list agents were very much active behind the
murder of the late Prime Minister—was an
anti-national and a criminal act. If that was
an anti-national and a criminal act, then
suppressing this Report is no less an anti-
national act. And what will happen indeed ?
People will indulge in rumour mongering.
Confusion will be worse than more in future.
Here is a copy of India Today. They have
said about the Thakkar Commission’s pro-
ceedings and all that. I do not know whether
it is genuine or not. Noboby has told us.
Even the Government has not said that it is
not genuine...(Interruptions).

SHRI SOMNATH CHATTERIEE
(Jadavpore) : That is what the amendment
DOwW covers.

MR. CHAIRMAN :
in that.

Please don’t bring

SHRI SAIFUDDIN CHOWDHARY :
The journalist who has given this report, has
exclusively given the details of the proceed-
ings of the Commission. Now one amend-
ment has come from Shri Buta Sipgh that
prooceedings will also be covered. This makes
us feel that this is genuine. This is how they
-are doing. Only we are devoid of all the
Reports, others are not. I am not making a
demand that they must place the Report
before the House and then they should make
us to support them to withhold it. It could
be dome if you had hold an in camera
session. You could do that. Even Shri
Indrajit Gupta has said that you should call
the Opposition Leaders. We could make a
resolution that would allow you not to pilace
it before the House. But that could not be
done in this case, in the case of Thakkar
Commission. We do not find any legal or
valid reason for withholding this Report from
this House. So, I must say that this is very
very ill-conceived and ill-consequenced and
in future it will have had effect on the whole
securi¢y system, on the unity and integrity of
our country. So, 1 oppose the Resolution
brought by the Government.

SHRI P. CHIDAMBARAM : Sir, I do
not wish to take much time of the Hon.
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House. I am only happy to note that when 1
went out of the House for a few minutes and
came back, I found that among those who
opposed tooth and nail the introduction of
sub-section (5) and sub-section (6) at least
two of them realised that there will be
occasions, there will be times when some
portions of the Reports will have to be with-
held. I am greateful to them .. (/nterruptions).

SHRI C. MADHAYV REDDI : That does
not mean that we have not protested. We
have registered our protest and we walked
out.

MR. CHAIRMAN : This is without
prejudice to that stand.

SHRI P. CHIDAMBARAM : The point
is, as my Hon. friend has said, this is an
unprecedented inquiry and, therefore, please
do not equate it with other commissions of
inquiry. There is a place for decision, there
is a place for a certain amount of solemnity.
Unfortunately, Hon Member Shri Somnath
Chatterjee never observes any solemnity, he
is derisive all the time and I do not want
any derisive comments when he says some-
thing .. (Inrerruptions),

SHRI SOMNATH CHATITERIJEERE :1
have not said anything to him.

SHRI1 P. CHIDAMBARAM : When 1 am
saying something in all seriousness, at least
he should listen to me in all seriousness....
(Interruptions), :

SHRI E. AYYAPU REDDY (Kurnool) :
The main argument that is being advanced
in the assassination case is that the Report
is different from the prosecution story. How
are you going to meat that ? And then the
truth has been-suppressed.

SHRI P. CHIDAMBARAM : 1 once
again say that this is an un-precedented
situation where the Prime Minister of the
country was assassinated and 1 hope there
will never be another occasion like that. I
spoke about the gravity of the situation and
the very careful and agonising consideration
that we have given to the matter when we
say that, to-day, in the context of the law as
it stood before amendment, we cannot place
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this Report before Parliament, this is some-
thing which I cannot ..

SHRI NARAYAN CHOUBEY (Midna-
pore) This is also unprecedented...,..
(Interruptions).

SHRI P. CHIDAMBARAM : We are
not speaking for our own satisfaction., We
are speaking to the people of this country
through this House and I may most humbly
submit this Look into the terms of
reference, look into the manner in which the
Commission was obliged to conduct its
enquiry in camera, look into the correspond-
ing, parallel and supplementary investigations
which are going on, look into the circum-
stances in which certain trials and appeals
are pending, look into the great responsibility
which rests upon the Government to conduct
the investigation to its logical conclusions.
Take all this into account and kindly judge
whether Government is right or wrong when
it says that it cannot place its Report before
the Parliament. There is no point in really
trying to find fault with us. We have come
before Parliament. We have said as much as
we can say, and to-day we live in such
perilous, sensitive and dangerous times that,
I am afraid, I cannot accept any of the
ammendments moved by the Hon Members
to the Resolution and I once again pray that
the Statutory Resolution be adopted as
moved by me and the Notification he also
approved.

MR. CHAIRMAN :1 now put amend-
ments moved by Shri Madhav Reddi and
G. M. Banatwalia to the vote of the House.

Amendments Nos. 1and 2 were put and
negatived

16.50 hrs,

(MR. DEPUTY SPEAKER in the Chair)

MR. DEPUTY SPEAKER : Now I shall
put the Resolution inoved by Shri P, Chid-
ambram to the vote of the House.

‘The question is :

““That in pursuance of sub-section (6)
of section 3 of the Commissjons of
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Inquiry Act, 1952, this House
approves the notification of the
Government of India in the Ministry
of Home Affairs No. S.0.260(F)
dated the 15th May, 1986, by which
it has been notified that it is not
expedient in the interest of the security
of the State and in the public interest
to lay before the House of the People
the reports submitted to the Central
Government on the 19th November,
1985 and the 27th February, 1986
by Justice M. P. Thakkar, a sitting
Judge of the Supreme Court of India.”

The motion was adopted

16.51 hrs.

APPRENTICES (AMENDMENT) BILL

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : Sir, I beg to move :

‘““That the Bill further to amend the
Apprentices Act, 1961, be taken into
consideration.”

As Hon. Member are aware, the
Apprentices Act was epacted in 1961 with
the objectives of regulating programme of
training of-apprentices in industry for impart-
ing training The Act was amended in 1973
to bring within its purview the training of
graduates and diploma holders in Engineering/
Technology as graduates/technician appren-
tices in addition to the trade apprentices.

The vocationalisation of higher secondary
education has been attempted in this country
as part of the efforts to provide meaaingful
education leading to suitable employment
opportunities at the appropriate levels. It is
also hoped that this would relieve the pressure
on our higher education system. Vocational-
isation implies education through work
experience and hence adequate facilities are
to be provided for the vocational stream to
learn the practical aspects of the subject
through field studies and to supplement the
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institutional learning. Providing apprentice-
ship facilities to the products of vocational
stream assumes relevance in this context.

A pilot scheme called Special Vocational
Education Training Scheme to provide “on
the job tramning” to the product of the
vocational stream was launched in 1983-84
under the supervision of the Regional Boards
of Apprenticeship Training under the control
of the then Ministry of Education. The
scheme also provides for training of weaker
sections, specially the Scheduled Castes and
the Scheduled Tribes, minorities, physically
handicapped, and women.

In the light of the experience gained
during the two years which indicates that the
scheme has been welcomed by the States,
training agencies and the products of the
vocational stream, it is proposed to amend
the Apprentices Act, 1961, to provide
training for the products of vocational
stream by creating a separate category of
apprentices called ‘‘the technician (vocational)
apprentices” and administer the scheme
through the Regional Boards of Apprenti-
ceship Training who are implementing the
apprenticeship training scheme for graduates
and technician apprentices.

The object of the apprentices (Amend-
ment) Bill 1986, which is before you for
your kind consideration, is to create a
separate category of apprentices viz.
technician (vocational) apprentices for
providing on the job training to the products
of the 102 —Vocational Stream under the
Apprentices Act. This will help to ensure
that adequate competence and skills required
for various occupations are acquired by the
products of the 10-}-2 Vocational Stream
which®would lead to suitable employent or
eelf-employment opportunity in organised
industries, agriculture and other service sector
of economic activity including agro and rural
based industries.

The scheme envisages payment of a
minimum rate of stipend prescribed under
the rules, 50 per cent of which will be
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reimbursed by the Central Goverhment to
the training establishments as in the case of
the graduate and technician apprentices. It
is estimated that about 4000 trainees will be
benefiting from the scheme in the first year
of its operation. This opportunity will pro-
gressively increase.to around 12,000 by the
end of the Seventh Five Year Plan. The
amount that is likely to be reimbursed by the
Central Government during the Seventh Five
Year Plan period would be in the order of
Rs. 744 lakhs,

The opportunity is also being availed to
amend Section 3(a) and 6(b) and 6(aa).
The present proposal to amend Section 3(a)
of_.the Act is aimed to remove the difficulties
in the working of the scheme of reservation
of training places for the Seheduled Castes
and Scheduled Tribes Since the word
‘Trade Test’ used in the Section 6(a) and
6/aa) is not commonly used by all examining
bodies, the proposed amendment suggests
the inclusion of the word ‘Examipation’ in
addition to Trade Test.

Sir, with these few words, I commend
this Bill for the consideration of this House.

MR. DEPUTY SPEAKER Motion
moved :

‘“That the Bill further to amend the
Apprentices Act, 1961, be taken into
consideration.”

Now, Mr. Ananda Gajapathi Raju may
speak.

SHRI ANANDA GAJAPATHI RAJU
(Bobbili) : Mr. Deputy Speaker, Sir, just
now the Hon. Minister read out a statement
giving the Objects and Reasons behind the
introduction of this Bill.

This Bill would have been welcomed had
it come 20 years back. It is late, and the
financial outflow is very much minimised.
The total number of trainees proposed to be
brought under this scheme is only 4000 and
amounts are also very paltry and it will not
make any difference to the situation because
it is less than a drop in the ocean.
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Then, again Section 3(A) to remove the
difficulties relating to the reservation for the
Scheduled Castes and Scheduled Tribes is
welcomed by us because we definitely want
the welfare of the weaker sections of society
and in addition to the other categories,
namely, minorities, physically handicapped
and women, I would request the Hon.
Minister to also add ‘backward classes and
economically backward classes’ because they
are also categories, which are to be included
because they also have handicaps in society.

Then, again the Financial Memorandum
which has been attached to this Bill is not
clear enough about the additional amounts
that have to be extended at different times.
The Financial Memorandum is very rigid.

17.00 hrs,

Unless you go in for a system by which you
can ask for money at a later date, the whole
scheme will be in trouble. With this pilot
project, it may look fine to have 4,000
trainees and with 96 lakhs But when jyou
get into practicalities, you may require an-
other 4 lakhs more: you may need to take
another 2,000 students and in which case,
the scheme will be handicapped because of
the specific imposition made by this Financial
Memorandum. This is why, 1 do welcome
this Bill but with reservations. It is worth
considering it but we have to express our
reservatioas.

So, some of the points which 1 would
like to make is this. Analogous to this kind
of legislation was brought in France which
has made a legal obligation to retrain
workers. The ambit of this Bill which you
are trying to bring in is only to train those
2,000 workers and expand those 96 lakhs.
You have reduced it to a very very small
pilot project. The French legislation is much
more sweeping. It has brought a legal obli-
gation on the employers to see that the
workers are rctrained. Therefore, I would
sueggest that a bioader legislation is brought
so that it would be felt effectively by the
weaker sections of the community.

Then, again about the continuous training
opportuqity Bull, it was defined in the Bill. It

is defined that an establishment having more
than 10 employees would come under the
ambit of the Bill. Here we have so many
establishments because we have the labour
oriented kind of production or labour inten-
sive So, many establishments would come
under this regulation. So, it would be sweep-
ing. '

Last time, during the Budget speech, you
had mentioned, we are going in for crop
insurance and then when you really wanted
to implement that crop insurance, you found
that there were a lot of lacunae and you
found that it could not be implemented. In
certain States like Gujarat, people have in-
sured the crop even after the drought had
come in and so legally the Government should
have paid the money because they had insured
the crops. But they did not pay the money.
So, such a legatistic situvation and such
contingency should be avoided. It should be
more broad-based, specific and useful.

Then again, the object of this legislation,
as 1 just mentioned, should be expanded.
When 1 mean ‘‘expanded”, I feel unskilled
manpower should also be brecught under this
ambit We should provide training for young-
sters, the rural youth who are totally unemp-
loyed today. They do not have any avenues,
They are put to a lot of discomfiture. Their
future is marred. So, the rural youth should
also be brought into.the mainstream..They
should be trained and given technical know-
how wbich they can absorb and pgtg to use.
In order to see that all these schemd. are put
into a mainstream, there should be certain
amount of technical progress which®should
be monitored. Unless technical progress is
monitored, one cannot see how this has any
effect on the job market, on the retraining
of people and on the benefit of the weaker
sections of the people.

Today training is syoonymous with ad-
vancement. This type of situation should not
be allowed to crecp into the bureauciatic
machine because the . bureaucratic machine
says, “Well, if a person is retrained, he should
be given advancement”. Now, you have
brought the 4th Pay Commission Report. You
say, you are not going to implement it fully.
And then you are going to take back the
money through the back door ke provident
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fund and all these things. So, retraining need
not be synonymous with carcer advancement,
But at least it should be useful to see that
these people fit into the economy whizh our
country has today.

I would say a few words on the economic
conditions which are relevant to this legis-
lation. Today we have a labour intensive
system. But we are fast getting uncompetitive
in the world market. Therefore, in order to
see that we are competitive in the world
market and in order to see that the goods
produced by us has market elsewhere, we
must try to cut down our costs. When you
want to cut down our costs, this legislation,
which is in my opinion a very small beginning,
should be more broad-based so that the
workers’ training becomes an obligation on
the employer. Employer has the obhgation
to give this training and employ these people
in the mainstream, sez that costs are cut
dowaq, see that our balance of paym=nts deficit
comes down because our people are more
competitive, secc that more people are emp-
loyed in the economy, going for wage good
industry where the rural people and the rural
population, the weaker sections and the back-
ward classes and the minorities and all, get
an opportunity to buy goods and services.
Today you may produce enough of rice and
wheat in this country. You may produce fot
of things. But the people do not have the
purchasing power. So, this legislation should
bs more broad-based and should create the
purchasiog power among the rural people.

By way of suggestion I would like to say
that a major scheme for vocational training
project should be started in Andhra Pradesh.
I make this p'ea only because, it is one of
the few States which started vocational edu-
cation with a thrust a few years back and it
has not happened in other States in this
country.

. 1 may also bring to jour kind notice
that it was the Government of Andhra
Pradesh that abolished capitation fee and, at
that time, 1 was the Minister for Education
and I piloted that legi<lation. Therefore, with
experience I can tell you that we want to go
ip for a more broad-based scheme and thjs
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is what 1 said that our resources are limited.
We do not have resources. We cannot com-
mand the capital and the amount that are
required. If it is brought as a part of Central
legislation, definitely we have the resources.
Kindly consider Andhra Vradesh as the first
State in which you start such a pilot scheme.

From the point of employment genera-
tion, I feel that there should be schemes for
rural re-training. It is not a question of
industry alone being tackled under this re-
training programme. We should go in for
rural people.

I would like to bring to the notice of the
Hon. Minister a particular scheme which has
been sanctioned by the IDA in Tamilnadu.
It is a very interesting scheme. It relates to
the re-training of women farm labour. That
is a scheme which has got tremendous poten-
tial and if this type of schemes are brought,
I would again request you to chcose Andbra
Pradesh as a State (/.terruptions). 1 will
explain to you 1 have no objection. (Inser-
ruptions). 1f you see the paper ‘‘The Econo-
mic Times’ or if you see newspapers which
came about five or six days back, it said that
women when they go to harvest crop and
remo‘e the wheat and all that, they are not
used to doing it with certain more sophisti-
cated implements. The 1mplements which
they arc now using are of very very old kind
and it has been there in use for centuries. I
also visited that carp and 1 saw the opera-
tions that are being carried out there and
they have been shown certain implements
which they are not usirg now. With the
introduction of this scheme, they also become
more productive than what they already are.
(Interruptions). They are labour intensive
materials which are very cheaply available
and which can be utilised also.

1 would like this green revolution. T}lis
legislation is an important piece of legislation
that it should be dovetailed into the future
green revolution, white revolution, the blue
revolution, all these things which we aré
considering. This scheme should be dove-
tailed into that. This is wbhat 1 am saying.

SHRI NAWAL KISHORE SHARMA
(Jaipur) : Not the red resolution,
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SHRI ANANDA GAJAPATHI RAJU :
Why not? Because there cannot be any
development without reforms. So there should
be a certain amount of reforms zalso. Also
please see that it comes to Andhra Pradesh.

SHRI P. R. KUMARAMANGALAM
(Salem) : Saffron revolution.

SHRI ANANDA GAJAPATHI RAJU :
We leave the red to somebody else.

I now go into the last aspect of the pro-
gramme. That is the value added. Now to-
day in industry, mm commerce and ir trade
you are going in for the concept of value
added. You want to add more value to a
product. You brought the MODVAT scheme
also to rationalise the value added tax That
1s not working all that well now but hope-
fully in the next two or three years it will be
all right. I would request you to do that
even for vocaticnal educdtion and see that
you train them to be useful citizens and pro-
ductive citizens There a small pilot project
here and trere which is not going to make
in any d'fference. If I may be pcimitted to
make an observation, last time during the
Budget speech the Heon. Fipance Minister
made a number of sweeping statements and a
number oi schemes were announced but later
when we went, we found that these schemes
were only pilot projects and they are going
to be confined to 2 or 5 blocks or 2 or 3
industries. I would like these things to be
more broad-based. My only request 1s that
our State Government is very much interes-
ted in developing education in our State and
we have given due consideration to all the
weaker sections of the public. We are giving
education to those boys who cannot afford
professional education by providing thein
seats based on merit subject to necessary
reservation This is the type of systern that
we are trying to advocate in our State and
also elsewhere So I would kindly request
the Minister to give this Bill a greater thou-
ght and I think it should not be left in such
a peripheral and small manner. Its scope
should be expanded and it should reach the
common man and the weaker sections and
for the benefit of this country.

SHRI P. R. KUMARAMANGALAM
(Salem) : I rise to support the Bill. The
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objects of the Bill are so laudable that my
friend from the other side, Shri Aranda
Gajapathi Raju could not but support the
Bill. In fact it looks like that his whole
speech_was to urge upon the Government to
improve the Bill . (Interruptions). The con-
tent of the speech in any way was that he
was urging the Government to do slightly
better. He is very happy with the Bill and
be would like a little more done. ] think he
is in tune probably with whbat 1 would be
saying.

The necessity for this amendment is
unquestionable. It should have really come
in around the period 1978 because that was
when the 10 plus 2 was being introduced in
the educatiorial system. That was the time
when the then Government should have
brought this amendment. However, better
late than never That is how I look upon it.
Unfortunatcly, Prof Dandavate is not here,
Otherwise we could hbave asked him what
happened and why ke d'd not bring this
Bill.

But certain questions arise which deserve
to be tackled and which 1 think are relevant.
This is borne out of the experiecnce of this
Act of 1961, the Apprentices Act. These are
problems that have arisen in the ficld and
these should arise even more so now. Persons
who go after completing their trainring now
in the 1TIs. go for this Apprentice ship trai-
ning. After they complete this Apprenticeship
training, there is no security of employment.
In fact, the Act itself categorically, under
Section 22, assures the employer that he
need not offer any employment to any
apprentice who has completed the period of
Apprenticeship training in bis establishment,
In other words, it protects the employer
f--m making any offer—let alone .absorbing
him in regular employment.

Another fact which is the truth of situa-
tion prevalent today is that these apprentices
are used as regular workmen. Their training
is a farce. Within a month of brief training,
they are put on the job, made to produce
more than the agreed work-load agreements
that are entered 1nto, giving very little wages.
In fact, this is a class of personnel who are
being exploited. 1 only hope that the fresh
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students now, who are students under the
scheme, who will go for Apprentlceshlp
training, people who are going through the
Plus Two courses, 1 oaly hope that they
would also not be meted out the saine fate.
That is, they would be paid Rs. 400 today
\wbxch is a miserable amount and work extrac-
.ted for 8 hours. According to the Act, the
-Same ﬂ::cnphne and rules that apply to an
average workman may also apply to these
students undergoing training and they would
come under the scope of mis-conduct and
come under the sccpe of victimisation and
be their good tools for eaploiiation. They
would be used to even, if necessary, undo
various agitations that may take place from
time to time, which would be very justified.

May I therefore urge upon the Govern-
ment—that may not be appropriate at the
present moment for me to ask immediately
1o bring an amendment—but the time is ripe
for us to think in terpis of what js gcing to
happen to these Plus Two students who
undergo vocational training and just they are
undergoing vocational training and have to
.hang on 1n the streets begging for jobs not
knowing where to get employment. The
whole object of the 10 plus 2 scheme—if 1
may recollect rightly—was to ensure that
there is lack of generalisation in education
and there is more attention pard to technical
cducation, so that there is a professional
:beut of technically qualified personnel availa-
ble in this country, so that we can progress,
instead of having millions of BAs, churned
out of the automatic educational machine
that we have developed over the time. If that
is to be the objective, then definitely the
numbers stated in the Financial Memoran-
dum amounting to 3000 this year; 4000
next years; 6000 in the coming years; 9000
etc. ultimately a large number of 12C00 all
over India where we have only 8§00 m.ll.ons
of pzople, 1 do not know, if this is going to
be at all sufficiznt. -This is definitely going to
affcct the chances of the Plus Two sch me to
succeed. If we limit the amount of personnel
‘or number of people whom we are going to
bring under the scheme—may be plus two
}chcmc —1 humbly submit that it is going to
e ective. It is possible without very much
of financial implication and by Iaws —statu-
Jory—to ensure that an employer would take
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his apprentice not only pays him some sti-
pend of Rs. 400, if he uses him on-job and
takes production from him, be sbould be
given the same benefits as any employee,
working on that job in terms of remunera-
tion.

Another important point is that this Act
further protects the employer from applying
incentive scheme to the trainees. For example,
it is clear from section 13 (2) that *“‘An
apprentice shall not be paid by his employer
on the basis of piece work...”

That, I do not mind. But further is reads :

‘¢...nor small he be required to take
part in any output bonus or other
incentive scheme."’

In other words, an apprentice trainee would
be used by the management to produce more
and get the maximum out of the usual terms
and conditions that are existing for labour
and not pay to the young boy who works
either incentive bonus or any other produc-
tion bonus, which really gives an avenue for
exploitation.

There is a mention of identification of 25
trades. I thought, the Hon. Labour Minister,
while placing the Bill for consideration,
would mention, at least broadly, which are
those 25 trades. It is relevant for the pur-
pose that these trades which are identified
must have some connection with the man-
power planning that the Human Resources
Development Department, 1 think, is under-
taking. If it does not have, then the very
identification process of these trades will be
defeated; and the exercise will be self-defea-

ting.

My friend, Mr. Apanda Gajapathi Raju,
was speaking of costs going up and about
labour-intensive industry 1n India. Unfortu-
nately he is not here at the present moment,
but if 1 may submit in bis absence, this is an
argument that is often brought forward by
the industrialists and capitalists when they
exploit labour. Labour bas never been the
cause for increasing the costs. The cause has
always been, and continues to be, mismana-
gement, bad management, bad planning. He
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talks about re-traiping and redeployment. 1
welcome that, and I am sure that Govern-
ment also welcomes that, But the objects of
the Apprentices Act are not re-training of
the existing labour but training the fresh
people coming out of the technical institutes
or giving on-job training as students of a
vocational course. The objects .of this Act
do not come within the scope— ewen if you
stretch it to the maximum—of bringing either
the women farm labour or the existing wor-
kers. It is necessary for workmen to be
given re-training as modern technology comes
in or moves in because that is the only way
they can be redeployed. But the point is
this. 1If my learned friend had gone through
the objects of the Apprentices Act in itself,
im original, he would have found that there
is no scope for those suggestions which, of
course, are very welcome in the sense of
geuneral points,..

SHRI ANANDA GUJAPATHI RAJU :
I would like to point out that if the law of
the land cannot take suggestions which are
useful to the common man, then that law
should be amended. [Interruptions)

SHRI P. R. KUMARAMANGALAM :
I think, he did not catch me fully and before
that, he interrupted me. I have said that
his suggestions are welcome but unfortu-
nately it is wrongly timed. That is all.
(Interruptions).

He spoke of unskilled personnel being
brought into the scope of this Act. This
Act is speak:ng of training personnel who
are really unskilled in the sense that they
have been given, may be, formal academic
education but not the technical aspect of it in
the sense that they have read it from books
but not on-job. There is a distinction bet-
ween the two and it is realising the fact that
technical expertise often 1s gathered on job
rather than from books. It is an inter-
nationally known fact and that is the main
objective with which this Apprentices Act
really exists. It is not meant for training
people in unskilled jobs. I do oot think for
carrying weights training is required in any
industry. 1t is a manual act which can be
done,
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Normally unskilled refers mainty t0O
manual jobs. If one means manual laboar
and if my friends meant that, then it will
bave to be another Act,

There are one or two other pbints-which
1 would like to bring to the notice of the
Hon. Labour Minister through you Sir. This
Act requires reconsideration in its whole
aspect for the simple point of view that today
industries where this Act will be apphed—
invariably it 1s being applied at the moment—
are industries where a certain amount of
industrial relations stability has come into
being.

Terms and conditions of workmen are
covered. It is surprising to note that though
the Workmen’s Compensation Act includes
within its scope workmen and apprentices,
the Industrial Disputes Act does not bring
within its definition the definition of an
apprentice. The impact of this is that the
apprentice really is a contract labourer, who
neither comes wlthin the scope of the Con-
tract Labour Abolition Act nor does he come
within the scope of the Industrial Disputes
Act. He is necither here nor there. Like
normally we say locally na ghar ka, ma
ghat ka.

You arec ultimately going to leave it to
the grace of the employer, who exploits the
worker in full conmvance with the Hon.
authority under the Act. This is the usual
that takes place.

So, may I, while supporting this Bill,
submit to the Government and request you,
Mr. Deputy Speaker, to uige upon the
Government to bring about much wider
chapges in this Act as it is cmineatly
necessary now. If younger and younger
boys and children in fact they would be
because one cannot call ‘plus two’ children
as grown up men— are going to be exploited,
it really would amount to sacrilege in this
pation. We at least cannot statutorily-stand

by and watch it happen.

Lastly, 1 would end by saying that this
Bill deserves to be lauded upon in the sense
that for the first time in our country an
attempt is being made to statutorily impose
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upon industries and esablishments to take into
their rolls young fresh people either from the
‘plus two’ course or after completing 1T1 and
to train them.

The second question that arises as a
natural outcome is the present situation of
ITIs. May I request the Central Govern-
ment to sponsor, financially if necessary,
some of these ITIsin so far as their equip-
ment is concerned ? They bhave such age-
old equipment that it is impossible to believe
that any real training can take place on those
equipment. Unfortunately State Govern-
ments, it looks like, do not consider the
ITIs. Should I name the State ? No. 1 don’t
"I think I should.

SHRI ANANDA GAJAPATHI RAJU :
It is better not to mention the name because
if you name, then you are going out of the
House !

SHRI P. R. KUMARAMANGALAM :
Therefore, 1 said whether 1 should. Anyway
guilty conscious pricks !

The point that arises is that they require
money very desparately to bring in new
equipment. Technology has advanced very
fast and today technology becomes obsolete
even in five years and sometimes in two years
depending upon the field in which it is used.
So, it is necessary that these ITIs are spon-
sored by some Central Goveroment scheme
to bring in fresh equipment.

With these words I would say that I
support this Bill and urge upon the Govern-
ment to bring another comprehensive Bill
with sweeping changes in the original Act.

SHRI K. S. RAO (Machilipatnam) :
Mr. Deputy Speaker, Sir, I rise to support
the Bill keeping in view the objective men-
tioned here that they want to extend it to the
vocationalisation thereby incorporating the
vocational appreatices alongwith the trade
apprentices. Similarly there is also provision
to increase the percentage for SC/ST and
other handicapped persons in all the trades
where it is more than one trade.
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Sir, while going through the Bill I found
that a small amendment is required and 1
request the Hon. Minister to take it into
consideration. Our purpose is to include
the technician (vocational) apprentice. 1
will read the concerned Clause :

*‘(pp) ‘‘technician (vocational) appren-
tice” means an apprentice who holds
or is undergoing training in order that
he may hold a certificate in vocational
course involving two years of
study...”

The moment the words ‘two years’ have been
mentioned that means most of the trainee
apprentices who had either less or more will
not get this benefit. 1 do not think that is
the intention of the Government or the
Minister to plug it down to such courses
which require two years training. If it were
so then there would be a lot number of
people who would be bereft of the bencfit
of this amendment. So, please consider
whether you can replace the words ‘two
vears’ as has been done in the parent Act.
There no specific time has becen meuationed.
There it is written “‘as determined by the
concerned autbority’’. So, 1 thiok, some
change can be brought about so that the
purpose may not get defeated.

Similarly in Clause 6 it is mentioned :

‘‘(4) Every graduate or technician
apprentice or technician (vocational)
apprentice, who completes his appren-
ticeship training to the satisfaction
of the concerned Regional Board...”

The words ‘to the_satisfaction of the concer-
ned Regional Board’ are very vague. In the
parent Act it is written categorically that
those who pass the examipations or tests
conducted by the concerned authorily. There
need not be any chance for anybody to
interpret or have a bias against anybody.
So only by a change in the wording the
purpose for which it is meant will get
served.

Coming to the position today, Sir, when-
ever we go to our constituencies we find there
are a large number of youth particularly
belonging to SC/ST and other backward
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classes who are not graduates or even com-
pleted their 10--2 examination. So, I
request that adequate attention must be given
to those boys who are in good number in
rural areas by providing certain training in
the various fields of activity in that area—
whether it is agriculture or some by-product
of agriculture. Unless it is done or unless
those people are covered the real purpose
will not get served. If only those people
who are trained in industry in urban areas
are helped then millions of rural people will
get deprived of this benefit. So, I request
the Hon. Minister to take this into account
and make scme provisions for these rural
youth. 1If they are trained well and linked
to the hundreds of tnousands of crores of
rupees being spent on 20-point programme
and self-employment programme these
apprentice trainees who have got adequate
skill in their trade can generate more and
more wealth. By connecting them with
banks or other lending institutions, the pur-
pose of these programmes as well as training
will be served in a successful way, which is
not being served today Advancing loans or
givirg subsidiaries of thousands of rupees to

the unskilled people 1s only leading to
inflation, certainly pot to productive
purposes.

1 certainly appreciate the amendment,
which bhas realised the importance of the
vocational apprenticeship  Tramning is very
important and to that extent 1 am very
happy But for a country like ours and
with its present conditions, tte number of
trainees to be trained this year, that is
4000, and those proposed at the end of the

Seventh Plan, that is 12000 is highly
unimaginably low. 1 think, even If you
were to increase the allocation hundred

times, you should do it; the country will be
greatly benefited by that, it would ©eot do
any barm to the nation. The country is
badly in need of trained people. All the
young people must be trained. This requires
maximum concentration and the highest
priority in the Budget allocation. It is not
going to be a waste. On the contrary, it
will give better confidence and will solve
lots of problems not only of unemployment,
but also of urban migration which is going
on a large scale and which is creating lots
of new problems. This will also reduce
the dependence of the youth on Goveroment
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jobs. The moment they are trained, they
are given apprentice training, even if you
have to pay them more, increase their
stipend from the present amount of Rs. 400,
they will no more be a liability on the part
of the Government and will depend on their
own skills and will seek employment on their
own. We wijll be infusing confidence in
them by giving this training. At least we
are solving our problems ourselves.

Taking all these factors into account,
the Minister may kindly bring forward some
more proposals and ask the Government for
more and more funds and see that these
people are encouraged more and more.

v

Today the Universities are producing
numberless post-graduates and Ph Ds While
taking their degrees, they have built up an
ego that they are above the common man
or their own contemporaries by virtue of
their degrees. When they are asked to do
some work. they consider that below their
dignity This is because the education has
not infused any confidence in them, or
because of their lack of work experience,
they have not realised the dignity of labour.
I was very happy to see that it is called
SVET, Special, Vocational Educational
Training. This also indicates the importance
of sweatirg. I think that in the course of
time, this apprentice training must be made
compulsory for every student. He maust
himself sweat and gain work experience. He
must work by himself and gain confidence
before he leaves any institution.

The Government should also think in
terms of training instructors, who instruct
them. Our country is short of, instructors.
Before going to train the youth, we must
think of training the instructors also.

It is mentioned in the Bill that the
regional boards will be at four places. The
Government should think in terms of starting
regional boards in the headquarters of every
State so that each State can rcalisc the
importance of this and allocate more and
more funds from the State budget and ithey
can also demand more and more funds rom
the Central Government for this laudable

purpose,
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I admire the Minister for bringing this
amendment and I will be admiring him all
the more, if he accepts my amendments or
goes into the details of the two amendments
that I have proposed sees the rationale
behind them and bring those amendments
on his own. Thank you very much.

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, the idea behind the Bill is, of
course, well appreciated. But what is the
consequence ? I would just like to give an
instance. In my State alone, the number
of unemployed youth who have completed
their secondary level education and who
have registered their names in the employ-
ment exchanges is 26 lakhs ! By this amend-
ment here in' this Parliament, how many
jobs are you going to create throughout
India ? Job oriented Apprenticeship for such
category to just 3000 individuals ! One can
easily assess how insignificant this proportion
is going to be, when the gravity of the
situation is taken into consideration.

I wil lawd and congratulate and
welcome this Bill, if only it can be made
practical so as to give traiming and employ-
ment for all the students who are coming out
of schools. But I do not know how much
importance Labour Ministry is given in this
regard. 1 do not know how far the Ministry
of Bducation is going to involve itself in this
and how far the Central Government is
going to take the responsibility of training
the plus two students, i.e. those who finish
their secondary level education, who want to
g9 in for job-training

The mentality of our youth at present
is not at all work-oriented. They prefer a
clerical job. They would like to complete
their graduation, get a degree and go for
some job where they can get a chair. If we
can change this sort of psychology and if
we are able to utilise the entire youth force
which is available to us, in the productive
chennel, in industry, in our factories for the
purpose of more and more production, that
will bo a great achievement for the country.
But, hes the Goverament got any programme
for that? They are doing it as if it is an
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election propaganda. They just want to
show that they want to do something and
that they are doing it. They say, “We are
going to give vocational training to the
people.” To how many people ? Just 3000.
It is nothing but a mockery. What is the
purpose of this Bill ? In the Parliament a
Bill is introduced to give vocational training
to 300C people, whereas in one State, that
too a very small State— Kerala, there are
26 lakhs of registered unemployed, secondary
school students. So, the gravity of the
problem can be assessed. Do you know the
number of people who bhave come out of
school this year after completing their pre-
degree course ? Those who have completed
this 10+ 2 pre-degree college course, their
number is three lakhs this year. As the
problem is very acute, our Government has
decided to have a pre-university board. They
tell them that they are not university students
and they ask them to go this pre-university

board. So, they are creating this Board
there. You say that it is the all-India
pattern. But unfortunately, no opportunity

is given to them for any training Somebody
says that it is the all-India pattern and
therefore without knowing what is the
meaning of this 10} 2 course, they are just
taking them away from the colleges and
putting them in the schools.

1 appreciate the amendment brought
about by the Minister in this Bill, that it is
intended for giving vocational training to
the 10+ 2 students. The very purpose is
that, 1 am only making a mention of my
State alone, just to show the gravity of the
problem. There are three lakhs of students
who are studying in the secondary level, that
is the pre university level course. This year
they are being taken back to the schools.
That means from colleges, they are going to
the schools.

I will be very happy if the Labour
Department can start vocational training
centres in all the schools in Kerala ‘There
is so much good in the idea. It is indeed a
very good thing if our youth will be tramned
for work and that work can be utilised for
increasing the country’s gross pational
product. You will get a lot of appreciation,
if that is done, But the proportion is very
very litgle,
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The second thing—I would like to
quote Mr. Kimaramangalam is when
we are planning . all these things, how
these things are being exploited by the
employer ? I know,Cochin Shipyard which
is concern belonging to the Government of
India. The Apprentices used in that concern
amount to hundreds and every batch of
Apprentices who were given training there
are now waiting at the doors of the Cochin
Shipyard for employment say for 3 years
or 4 years or even 5 years. I know this
because, six years back, there were people
who were traired there. We have given them
the trade training. But they are still in the
queue for employment. So what is the
guarantee, this Goverrment is going to give
for the people whom you gave this job-
oriented training for the purpose of jobs ?
Will you make a mandatory provision in
this Act that those who have undergone this
type of training—vocatiopal training—and
who have perfected themselves in the job
will be absorbed in future vacancies ? If
people who bhave completed their 10 plus 2
and then they undergo training in a factory,
supposing vacancies arise, -in that case,
according to their seniority cum merit will
they be absorbed instead of taking people
from outside ? Can the Labour Ministry
enforce such a rule ? What _is happening
in these factories ? These appreng’ﬂces can
produce things or involve themselves in the
production of a commodity just like any
other worker of the factory and they are
paid a meagre amount and after that they
are sent out. Then they again try for getting
jobs here or there. Perhaps the people who
get this vocational training in a particular
trade goes for some other work which he
had never attended to. So we should have
a monitoring system. We have at the
moment no monitoring system. A persoh
who has got a very good training in building
or a person who bas got a very good training
_in accountancy may go to work elsewhere
is a Clerk or a Peon. So we are not utilising
them also after imparting them this training.
I submit that there should be a proper
monitoring system for those who undergo
training.

The points are (1) they should be
absorbed in service and (2) there should be

& @pnitoring system.
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These Apprentices who are working there
have no supervisory staff connected with the
Ministry or with the Department. They are
at the mercy of the management only. The
Directorates which are functioning in the
various cities are ill-equipped. May be they
have got one officer and two clerks or some-
thing like that. In a metropolitan ¢ty where
this Direttorate is fuoctioning, there is no
further supervision. 1 know that under the
Apprenticeship Act, these Directorates are
compelled to give coching after they have

" had their vocational training or a practical

training for a particular period in a factory.
Every week they will have to go back to the
institute and undergo traiming. I koow
personally that none of the factories in India
is sending these people back to the institute
to hear the lecture or attend the classes.
People just work like an employee in the
factory and associate themselves in produc-
tion. This is becayse, you are not having any
control inside the factory. Therefore, I say
that whenever these apprentices arc taken,
ttey should be taken in a larger way and.
more people should be given the opportunity.
There should be an officer of the Govern-
ment who is competent to examine and
make necessary inspections and give direc-
tions to lock after the affairs of those people
who undergo the training. These are my
suggestions, Of course at the beginning I
welcocme it. But a drastic Amendment with
a wider perspective may be brought at the
earliest. Not only the Labour Ministry
alone should be involved, but the Education .
Ministry should also be involved in viewing
the importance of this subject.

[Translation]

*SHRI R. JEEVARATHINAM (Arakko-
nam) : Mr. Deputy Speaker, Sir I welcome
this Apprentices (Amendment) Bill, 1986

-and I support it. I would like to say a few

words in regard to this Bill.

Sir, according to the Apprentices Act of
1961, under the auspices of Regional Boards
of Apprentices Training, only graduates and
technicians could get training facilities. Bat
under the present Amendment Bill, studenfs
who take up vocational courses at tbeir 1 lﬁ

*The speech was Originally mh
Tamil,
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and 12th standards can join the apprentices
courses for various trades after completing
their 12¢h standard. This is a step in the
right direction. By this, the students would
b< able to get training for various trades in
the various training centres and after their
successful completion of vocational training,
they_ will be able to get job.

Sir, about three months back. the Hon.
Miaister for Human Resource Development,
Shri P. V. Narasimha Roa, rad placed on
the table of the House a Document called
‘A New Bducation Policy’. This amemdment
Bdl is perhaps the first step of that policy.
All'of -us are aware that on thie one hand the
namber of graduates is increasing every year
by leaps and bounds, and on the other,
unemployment problem is also increasing.
However, after this Bill is passed, the poor and
those who are upable to continue their
studies at the coliege level would be able to
take up vocational courses at the 11th and
12th Standards in their respective schools
and then they can join the various vocational
tfaining centres and get training in those
ceéntres. Moreover, 1 welcome the incentive

of Rs. 400/- p.m. as stipend to those
trainegs.

Sir, though everyone of us would welcome
this Bill I would like to point out that there
are some small lacunae in this Bill. Sir, ours
is a very vast country. Every year lot of
students would come forward to join these
training centres. Now, as given in the Bill,
according to the Seventh Five Year Plan,
only 12000 people would get admission to
these training centres, that is, about 3000
psople would get admission every year. But
my sincere request to the Hon. Labour
Mianisser, Shri P. A. Sangma, is that this
number should be increased to at le -t
15,000 per year, that is, 60,000 for the
whole Seventh Five Year Plan,

“My second point is that these training
fsellities should be available in all towns and
Pasthayat arcas wheie even the college faci-

olit¥ is not avaitable. Moreover, the - proposed
stipend of Rs. 400/- p.m. should be raised
to Bis. 600 p.m. because in this the Central
Goyeroment's share is ooly 50 per ceat.
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Mt. Deputy Speaker, Sir, if we go into
detail of all the previous Five Year Plabs,
our experience has, been that we have faced:
certain difficulties in successfully completing
all those prujects and sehemes emvisaged in
all the Five Year Plans. One of the reasons
for this was due to the slackness shown by
the executive authority. Therefore, my
request to the Hoan. Minister is that the
Government should appoint really capable
and sincere persons to effectively man and
supervise these training centres,

Aoother point I would like to place
before this august House is this. Sir, only a
paltry sum of Rs. 2.88 crores has been set
apart for providing vocational training faci-
lities. This amount 18 very very meagre.
This is just a tip of the ice berg. This amount
should be increased to a very large extent.

Mr. Deputy Speaker, Sir, in this conec-
tion, I would like to mention one instance.
In my constituency, in the BHEL Unit at
Rauoipet, some months back about 600 people
bad been given training in various trades
and they were given stipend also during the
period of training. But when the question of
filling up of vacancies in various trades in the
same Unit came, people from other BHEL
units were brought in and given employment.
Therefore most of these 600 trainees are
unemployed. Likewise in some of the private
sector units also, people were given training
in various trades, .but all those people are
not given any employment. What is the use
of giving training to these people ? All the
efforts of giving training to these people ?
have gone waste. My humble submission
would, therefore, be that after successful
completion of training in tbeir respective
trades, Government should see to it that
tho-e trainees get employment. Otherwise,
the very basic purpose of this Bill is defeated.
Not only that. We would not be able to put
an end to the increasing number of unemp-
loyed persons. Moreover, all the money that

would be spent for this purpose would also
become infructuous.

Sir, if you kindly refer to para 22 (1) of
Page 15, under Chapter-11I of the Bill, it has
beéen stated that it is not obligatory for the
employer to employ these traincds afeés
successful completion of their training. There
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is fo asturance given to these trainees that
. they would get job after training. Therefore,
my humble submission is that all those
persons after their successful training should
either be given employment or the Govern-
ment should come forward to given them
loan through the nationalised banks so that
they may be able to start their own work-
shops in a small way thus get themselves
self-employed, This Bill does not mention
anything about what would be the fate of
these successful trainees. There should be
some arrangement by which these trainees
should get their names registered with the
Employment Exchanges in their respective
areas and their names should be sponsored
to the various Government Departments,
public sector undertakings as also private
.sector organisations to fill up the vacancies
in various trades in their Workshops. In
this way, the Goverpment will be able to
give some kind of employment guarantee to
the trainees. Thank you.

SHRI RAJ KUMAR RAI (Ghosi): Mr.
Deputy Speaker, Sir, I feel obliged to you
for giving me an opportunity to express my
views on the Apprentices (Amendment) Bill.

This House unanimously adopted the new
education policy. The objective behind the
Bill was that people should not only depend
on white collared jobs to earn a living but
also take up other type of employments which
involved manual labour. This amendment is
very important as serious thought is being
given in this direction.

We are adopting the new education
policy in such a way that we can absorb all
the educated unemployed in the country. The
vocationalization of education will help a
lot in this regard. Today, the youth in the
country is badly in search of jobs but our

. past experience is that the school education
does not help them much and gradually it
creates in them an aversion to work and as
a result they are not able to do anything. If
there is vocational training it will benefit all.

Besides this, if vocationalization in intro-
\Iaeed, it will help in reducing the pressure
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o higher secondary schools aisd’ Gfhershighiee
academic institutions,

There are few questions which come t
one’s mind at this moment. At the inbitial
stage the Government has fixed a target of
training only 4,000 people and the total
target by the end of Seventh Plan is 12,000.
Ours is a big country and providing training
to a few thousand would be like a drop in
the ocean. It will not serve any purpose.
Policy will remain merely on paper. The
problem will become so serious that the
Government will not bte able to pick and
choose. This amendment will only serve as
a bait. Therefore, there is urgent need that
all other schemes are withbeld and after
consulting the Hon. Finarice Minister,
vocational training is ensured to all. This
should be extended to lakhs and crores of
people and not to a few hundred and thou-
sand. The present practice will not serve any
purpose. The entire House. is gware of the
problem that may crop up as a result thereof.
Hon. Sangma Sahib has ably handled the
Labour Ministry for quite sometime. 1 would
like to know whether Government is aware
as to what extent workers are explaited and
what is the total number of unemployed in
the country ? There are masy unemployed
who are not enrolled anywhere and they go
in search of jobs to every nook and corner
of th€ country. The Government is still
indecisive as to which category of people—
skilled, unskilled or technical—should it
impart the training under this scheme. When

- the lure of vocational training comes before

them, the result will be sheer exploitation by
those who impart training because our youth
do not have any other alternative to get rid
of unemployment. They will fall prey to this
lure. Great injustice will be done to them. 1
would like the Government to reconsider
this amendment and make specific insertions
on the basis of past éxperience. Besides, it
should also ensure the procedure that has to
be followed in this connection. A quota
system should be introduced and it should
be increased as and when required. Besides,
1 want to point out few other things. Through
this amendment, the Hon. Labour Minister
has made provision to impart vocational
training to the Scheduled  Castes, the
Scheduled Tribes and weaker sections of
socicty. This is a welcome stop. Al of ug
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[Stri Raj- Kumar Rail ~'With these words, 1 thank you for givirg
me opportunity to cxpress my views.

are aware that the Schedwled Castes, the ’

Scheduled Tribes and weaker sections of 18,01 hes.

society are neglected in other parts of the

country. Therefore, I would Jike the Hon. ~  The Lok Sabha then adjourned till
Minister to give an assurance that no injus- - Eleven of the Clock on Thursday
tice will be done to them in this regard. July 31, 1986/Sravana 9,

1908 (Saka)





